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LOK SABHA DEBATES

LOK SABHA

Tuesday, August 1, 2000/Sravana 10, 1922 (Saka)

(The Lok Sabha met at Eleven of the Clock)

[MR. Speaker in the Chair)

[English]
OBITUARY REFERENCE

MR. SPEAKER: Hon. Members, | have to inform the
* House of the sad demise of one of our former colleagues,
Shri Krishnan Manoharan.

Shri Krishnan Manoharan was a Member of the Third,
Fourth and Fifth Lok Sabha from 1962 to 1977
representing Madras South and Madras North
Parliamentary Constituencies of Tamil Nadu.

He was a member of Tamil Nadu Legislative
Assembly from 1977 to 1980, 1985 to 1991, and from
1996 till his death. He served as Minister of Finance
from 1977 to 1980 in the Government of Tamil Nadu.
Presently, he was the Minister of Revenue in the
Government of Tamil Nadu.

An active parliamentarian, Shri Manoharan took keen
interest in the proceedings of the House. He also served
as a member on various Parliamentary Committees in
Lok Sabha.

A journalist and an active social worker,
Shri Manoharan was associated with various organisations
in different capacities. He always stood for the cause of
welfare of the poor, the downtrodden and the weaker
sections of the society.

A man of letters, Shri Manoharan authored two books,
namely, “Is it Democracy?” and “Critical Analysis on
religion” besides a number of papers on various subjects.

Shri Krishnan Manoharan passed away in the early
hours today at Chennai at the age of 71.

We deeply moumn the loss of this friend and | am
sure the House will join me in conveying our condolences
to the bereaved family.

The House may now stand in silence for a short
while as a mark of respect to the departed soul.

11.02 hrs.

The Members then stood in silence
for a short while.

11.03 hrs.
ORAL ANSWERS TO QUESTIONS

[English]
Fire Arms

+
*122.  SHRI N. JANARDHANA REDDY:
SHRIMATI SHYAMA SINGH:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the cases relating to possession and
misuse of fire-arms are increasing in the country day-by-
day particularly in the capital;

(b) if so, whether the existing policy to keep the fire
ams needs review;

(c) if so, the reaction of the State Governments
thereto;

(d) the number of persons permitted in Delhi to keep
the fire-arms as on date;

(e) the number of persons found misusing their
licensed fire-arms during the last three years and till date;

(f) whether a large number of unlicensed fire-arms
are also in possession of several persons in the city;
and

(9) if so, the steps taken by the Government to
apprehend the persons in possession of the unlicensed
arms?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAQ): (a) The
information in this regard is not maintained by the Central
Govemment as implementation of the Arms Act which is
a Central enactment is mainly done through State
Governments/UT Administrations to whom necessary
powers have been delegated under Article 258(1) of the
Constitution read with Section 43 of the Arms Act, 1959.



3 Oral Answers

(b) and (c) Does not arise in view of (a).

(d) to (g) The information in this regard is not
maintained by the Central Government.

SHRI N. JANARDHANA REDDY: Mr. Speaker, Sir, |
request you to look into the answer which the hon.
Minister has presented to the House. My question is
specific. | wanted to know whether the cases relating to
possession and misuse of fire-arms are increasing in the
country day-by-day, particularly, in the Capital. The hon.
Minister's answer is that they do not maintain the account.
Supposing tomorrow cyclone takes place in Andhra
Pradesh or Orissa. When there is a question eliciting
information as to how many people died in Andhra
Pradesh or in Orissa, Mr. Minister, will you say that you
do not maintain the account? What is the answer? You
have to get it from the States. In respect of Delhi, Police
is under your control. Do you want to get the House
satisfied with this answer?...(Interruptions)

MR. SPEAKER: Shri Janardhana Reddy, what is your
supplementary?

SHRI N. JANARDHANA REDDY: There is no
supplementary. What is his answer? That is why | request
the Chair to come to our rescue...(Interruptions)

MR. SPEAKER: You can now put the question direct
to the hon. Minister.

SHRI N. JANARDHANA REDDY: | want to know
whether he is able to come with a proper answer or not.

MR. SPEAKER: if you are not satisfied with the reply,
you can put the question. What is your question?

SHRI CH. VIDYASAGAR RAO: Sir, | am prepared to
answer if supplementaries are put by the hon. Member.

SHRI N. JANARDHANA REDDY: If the answer is
given properly, then only the supplementary would arise.
In this case, proper answer is not there. What
supplementary do you want me to put?...(Interruptions)

MR. SPEAKER: Shri Janardhana Reddy, if you are
not satisfied with the answer, then also you can put your

supplementary. What is there? Please put your
supplementary.

[Transiation]

SHRI RASHID ALVI: If the Minister will reply then
he will put his supplementary.

AUGUST 1, 2000

to Questions

[English]

SHRI N. JANARDHANA REDDY: Sir, all right, | will
put the supplementary. Has it come to the notice of the
Home Ministry the fact that the Forensic Science
Laboratory experts have found and given wide publicity
saying that out of the fire-arms that are being used to
kill the people, 80 per cent is country-made and a lot of
ams are there without any licence? Mr. Minister, what
are you going to do with this? The point is that the
Home Ministry is the Ministry that has to save the country
where no law and order is there in any State. What are
the steps that you want to take? What are you thinking
about it? Unless you know this problem, how will you
deal with it? What is it that you are thinking of?

SHRI CH. VIDYASAGAR RAO: Sir, part (a) of the
question of the hon. Member is whether the cases relating
to possession and misuse of fire-arms are increasing in
the country day-by-day, particularly, in the Capital. So,
definitely, the intention of the hon. Member pertains to
this answer...(Interruptions)

SHRI A.C. JOS: Why should the hon. Minister know
the intention of the hon. Member? ...(Interruptions)

MR. SPEAKER: Shri Jos, it is not your ddty. The
hon. Member has put the question and the hon. Minister
is replying to it. Please take your seat. You should not
intervene in the middle. If you want to put any
supplementary, you can put it later on. Knowing the rules
very well, you are doing this.

...(Interruptions)

SHRI A.C. JOS: He is talking about the intention of
the hon. Member...(Interruptions)

SHRI CH. VIDYASAGAR RAO: As | understand it,
the powers to issue the licence and extend it etc. have
been delegated to the respective States. Even with regard
to illegal weapons or the legal weapons or the cases
filed in' respect of a person, records are maintained by
the State Governments and not by the Central
Government. That is my answer. My answer is very clear.

SHRI N. JANARDHANA REDDY: The hon. Minister
repeats his answer. He says that the records are being
maintained by the State Governments. Is this the answer
that Parliament has to get from a responsible Minister of
Home Aftairs when | asked about the safety of the people
and use of illegal arms and country-made arms?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI): Mr. Speaker, Sir, | share the concer of the
hon. Member in respect of people possessing illegal
weapons.. But the account that the Government maintains
is in respect of licensed weapons. It does not have any

4
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account in respect of those people who have the illegal
weapons. But the concemn is shared by the Government
and we always advise the State Governments in this
regard to take necessary action against those in
possession of illegal arms or unlicensed weapons. So far
as the licensed weapons are concemed, the records are
maintained by the State Governments. Our general
information is that the problem relates less to licensed
arms and much more to unlicensed and illegal ams.
That is the real problem in respect of which no State
Government also has any account.

MR. SPEAKER: Shri Janardhana Reddy, your second
supplementary.

SHRI N. JANARDHANA REDDY: Does the Ministry
know that in Andhra Pradesh, voluntary disclosure of
ilegal weapons was announced some time back and a
Jot of persons having illegal weapons got their licenses
and their weapons legitimised? The Government would
have control over the weapons by legitimising it. Does
the Ministry advise the State Governments in this regard?
Is Government thinking of any such measure to get out
of this problem?

SHRI CH. VIDYASAGAR RAO: Sir, | would like to
repeat the same answer. These powers have been
delegated to the State Governments. However, the Central
Government is sharing the intelligence inputs and giving
the instructions to the State Governments to ensure that
the instructions are followed in letter and spirit. We have
been instructing the State Governments to follow the
same. ...(Interruptions)

As far as Andhra Pradesh is concemed, again it is
a matter of the State Government who are maintaining
the records. ...(Interruptions)

MR. SPEAKER: Shri Janardhana Reddy, do not
confuse him, he is a new Minister.

SHRI N. JANARDHANA REDDY: Sir, he bombarded
us when he was in the State Assembly and when | was
the Minister.

MR. SPEAKER: That was different.

SHRI N. JANARDHANA REDDY: Now, it is the
reverse. He should be able to answer the questions.
...(Interruptions)

SHRI CH. VIDYASAGAR RAO: Mr. Speaker, Sir,
through you, | would like to convey to the hon. Member,
who was a former Chief Minister of Andhra Pradesh, that

SRAVANA 10, 1922 (Saka)
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| am capable of answering his supplementaries. If he is
not posing any supplementary, what can | do?

SHRI N. JANARDHANA REDDY: No, the Minister is
not able to answer me.

MR. SPEAKER: Take it lightly.
...(Interruptions)

SHRI SUSHIL KUMAR SHINDE: The Minister has
informed the House that the Government has got the
report from the Intelligence agencies. He should answer
as to how many weapons are unlicensed. He himself
has committed that he has inputs of the Intelligence
agencies. If the State Government has no intelligence.
...(Interruptions)

SHRI N. JANARDHANA REDDY: | would only request
the hon. Speaker to look into the answers. The Minister
has got information through his Intelligence Department.
He shares the same with the States and yet the answer
is different. So, | would request the hon. Speaker to
postpone the question till the Minister gets the proper
answer. ...(Interruptions)

SHRIMATI SHYAMA SINGH: Mr. Speaker, Sir, my
question to the hon. Home Minister is this. Where are
the arms manufacturing factories located within the
country? Have the States been given intelligence inputs?
What is being done to smash this illegal source of intemal
security to our country?

Secondly, is it true that arms smuggling is taking
place into India from across our borders. It is known that
these arms include revolvers, pistols, and rifles. What is
the scale of such smuggling? What is being done to
tackle the threat? Is there a plan for Government-to-
Government appeal to those countries which are supplying
these arms to our country?...(Interruptions)

SHRI CH. VIDYASAGAR RAQO: As far as first part of
her question is concerned, | would again like to say that
as far as arms manufacturing factories are concerned,
these powers have been delegated to the States. As far
as second part of the question is concerned, we would
like to say that definitely there are illegal weapons in the
country. They have been smuggled by the terrorists of
the various groups, mostly from Pakistan. Most of the
militants are armed, funded and infiltrated into the country
‘from across the border. We are facing ethnic insurgency
in the North-East; we have naxalite problems in five
States. Besides that we have caste wars, and so many
other problems. So we do admit that there are illegal
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weapons in this country. But, respective State
Governments are dealing with them. They are seizing
the weapons; they are arresting the persons. Most of the
militants are being killed in a number of States. The
respective State Governments maintain this type of
information. We do not maintain any information or
records. ...(Interruptions)

[Translation]

SHRI SURESH RAMRAO JADHAV: Mr. Speaker, Sir,
| would like to know from the Government, through you,
as told by hon. Minister of Home Affairs that the
Government keep account of only those licenses which
we issue. There is no doubt, it is matter of internal
security of the country. | would like to know from the
Government, through you, Sir, whether the Government
will collect information regarding illegal arms and weapons
in the country. If so, the manner in which the information
is likely to be collected and if not, the reasons therefor?

SHRI CH. VIDYASAGAR RAO: MR. Speaker, Sir,
the Central Government do not collect information
regarding illegal weapons.

[English]

This is a State subject. If at all, they come across
with terrorists or militants who are in possession of illegal
arms, how to disarm them and how to recover the
weapons etc., these things come under the purview of
the State Governments.

[Translation]

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir,
Hon'ble Minister is replying again and again that it is the
responsibility of the State Government and it is true but
the State also falls within the country. Affluent people in
several States seek license for their protection but they
are denied licenses. State Police do not have latest
weapons while these weapons are available to militants
and terrorist organisations. This has been proved in many
police encounters where police personnel have been killed
at the hands of criminals. | would like to know from the
Government about the action likely to be taken "against
the State Governments which are unable to control the

criminals and seize the illegal arms and unable to protect
public life.

SHRI L.K. ADVANI: Mr. Speaker, Sir, it seems that
Hon. Member's question relates to one particular State.
| would only say that we have tried to work in co-
ordination for last few years. Manufacturing of illegal arms

AUGUST 1, 2000
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have considerably increased and we cannot escape by
leaving the responsibility completely on the States.
Permission for Arms manufacturing is granted by the
Centre but the arms are manufactured without permission
and we have to be active towards such crimes. But in
the constitutional system, action is taken through the State
Govemnments, whenever required; we provide intelligence-
input, as to what's happening where. In its totality, the
concem behind the question is natural, obvious and right
and we would be careful about that.

SHRI SHIVRAJ SINGH CHOUHAN: Mr. Speaker, Sir,
it is true that keeping information regarding illegal arms
is a State subject. We have received information about
a large number of arms and ammunition in Dewas and
Malwa districts of Madhya Pradesh and it is apprehended
that ISI activities are on the increase in the whole area.
The State Government have patronised the criminal
elements in the whole episode by manoeuvring. | would
like to know from the hon. Home Minister what would be
Central Government's response in the situation when the
State Government indulge in manoeuvring, indulge in
patronising, IS| activities get a fillip and illegal arms keep
dumping in Malwa. ...(Interruptions)

SHRI KANTILAL BHURIA: Mr. Speaker, Sir, Hon'ble
Member is levelling allegations against the State
Govemment of manoeuvring. The State Government takes
proper action. ...(Interruptions)

[English]
MR. SPEAKER: This will not go on record.
...(Interruptions)*

[Translation]

SHRI SHIVRAJ SINGH CHOUHAN: A catch of illegal
armms has been seized and | would like to know from the
Government the action to be taken against it?

SHRI L.K. ADAVANI: Mr. Speaker, Sir, Hon'ble
Member is seeking information regarding a particular
incident, there should be a separate notice for this.

[English]

PROF. UMMAREDDY VENKATESHWARLU: Sir,
share the concem expressed by Shri N. Janardhana
Reddy in asking this particular question which has got a
lot of relevance in the present days. The reply revolves
around that all the powers have been delegated to the

*Not recorded.
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State Governments, the respective State Governments
have to look after this particular subject and the
Government of India has nothing to do with the account
to be maintained regarding the licensed arms in
possession of several ouffits.

Now, the major dimension of this particular problem
is only with the unlicensed weapons. These unlicensed
weapons are not only being produced across the country
but are also being smuggled in from across the borders.
If the Central Govemment shirks its responsibility in having
an account about the extent to which the smuggling is
going on, to which States it is being routed, where
ultimately it is landing, | think, extremism, naxalism and
such other elements will continue to be aided by these
weapons. If the Central Government simply says that it
is a job of only the State Governments and the Central
Government will not keep a track of these weapons, it
will not be correct.

Will the Central Government have any other modus
operandi to keep a track about the flow of all these
illegal weapons and where the extremist outfits are widely
using them?

Is the Central Government coming up with any other
policy in detecting this particular thing?

SHRI L.K. ADVANI: Sir, as | have already said, the
Govermment of India does not disown responsibility if there
is smuggling and manufacture of illegal arms. In both
case, we have a responsibility. It is our Intelligence set-
up which has mainly provided the inputs that have led to
the recovery of large-scale arms - both smuggled as well
as illegally manufactured - in the past months.

There have been several instances where a large
number of arms have been recovered and confiscated.
Therefore, there is no question of the Government of
India disowning its responsibility. All that was said in the
beginning.

SHRI PRIYA RANJAN DASMUNSI: You must be
having a joint meeting of monitoring authority between
the States and the Centre every month on the sensitive
States as to how the things are going on. ...(Interruptions)

SHRI L.K. ADVANI: We are continuing interaction
with the State Governments in this regard. All that was
said in the beginning was in relation to the number of
licensed arms in possession of the people. About, that,
it was said that we did not maintain those records. It is
with the State Govermments.

SRAVANA 10, 1922 (Saka)

to Questions 10

SHRI SONTOSH MOHAN DEV: Hon. Speaker, Sir,
with all respect to the hon. Minister of Home and the
Minister of State, | had an opportunity to deal with this
subject when | was the Minister of State for Home.
Something is being concealed for reasons best known to
them.

The fact remains that whenever there is a cache,
these are displayed on TV and everywhere. The whole
country knows about it. In Assam, when there was a
surrender by ULFA, you had given arms to SULFA which
an ordinary police station did not have. They have AK-
47s and other sophisticated revolvers. When there is an
attack by the terrorists in the North-Eastem areas—! do
not know about other areas - the persons manning the
police station go away. As MPs, when we go to the
spot, they say: “What could we do? We have got 303s.
How can we encounter AK-47s and such other weapons?”

In view of this, there was a time when a limited
quantity of sophisticated weapons was given to the Punjab
Police. These were also given to others. | do not want
to go into details whether you know or do not know
about it. Even if you know about it, | think, you have
decided to disown it. It is fair enough.

As many hon. Members from Andhra Pradesh and
other States have said, instead of keeping such seized
arms in the armouries, you should arm the forces like
the Territorial Army, Anti-Riots Group, CRPF and others.
In the North-Eastemm Region, the CRPF personnel are
being killed by the terrorists with sophisticated arms. The
hon. Home Minister had replied the other day about the
number of people that have died there.

With all respect to the hon. Home Minister, | would
request him to take our experience also. Those arms
should be distributed amongst our police force, which is
very active and effective even with their small arms and
ammunition. Would the hon. Minister consider this or not?

SHRI L.K. ADVANI: Sir, it is not merely the arms
that are recovered from these terrorists by the police, but
also by our armed forces. We have been thinking in
terms of utilising them in a proper manner. Therefore,
what the hon. Members has said is a suggestion for
action, which would be considered.

Financial Assistance to Families of Deceased

*123. SHRI G.J. JAVIYA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Union Government had announced
to provide one lakh rupees each to the members of the
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families ot the persons who died of terrorist attacks in
Anantnag and Srinagar in Jammu and Kashmir;

(b) if so, the action taken or proposed to be taken
by the Government in this regard; and

(c) the number of families provided with the said
amount so far?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAOQ): (a) and
(b) No such announcement has been made by
Government of India. The State Government is making
ex-gratia payment @ Rs. 1 lakh per person to the next-
of-kin in case of death and Government of India has
been reimbursing the expenditure incurred by the State
by way of ex-gratia relief from 1990 onwards.

(c) The Central Government does not maintain record
of the persons entitled to ex-gratia relief. However, as
intimated by the Govemment of J&K, since 1990, ex-
gratia relief @ Rs. 1 lakh person to the next-of-kin has
been paid to 8822 civilians killed in militant attacks. A
total amount of Rs. 225.86 crores ex-gratia has been
disbursed by the State Government to the next-of-kin of
those killed as well as to those injured and for
compensation for damage/loss to property during the
period of militancy in the State till 31st March 2000. This
amount has been reimbursed to the State Government
by Central Government in full as part of the security
Related expenditure.

[Transiation]

SHRI G.J. JAVIYA: Sir, this reply is self contained,
therefore, | am not asking supplementaries.

[English]

SHRI P.H. PANDIYAN: Mr. Speaker, Sir, when the
Home Affairs Committee visited Jammu & Kashmir on
gth, the |G and the Commissioner there have said that
there is no sufficient criminal law to deal with militants in
the State of Kashmir. They have cited one incident. One
hardcore terrorist, by name Bitta Hare, who shot dead
40 Pundits, appeared in a national television saying that
he enjoyed their sufferings. He is coming out of jail next
week. This is what they said.

Will the Central Government enact a law like TADA
to apply to Jammu & Kashmir or Criminal Law
(Amendment) Act, which is in vogue in India, in other
States? Will the Central Government take up initiative to
pass this law to curb terrorism?

AUGUST 1, 2000
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MR. SPEAKER: Shri Pandiyan, this question relates
to the financial assistance to families of deceased.

SHRI P.H. PANDIYAN: My second question is, if so,
the action taken or proposed to be taken to curb
terrorism?

Sir, the hardcore terrorists are protected by law.

MR. SPEAKER: You are again deviating from the
main question.

SHRI P.H. PANDIYAN: Will the Central Government
enact any stringent law?

SHRI CH. VIDYASAGAR RAO: Sir, the
question relates to the reimbursement of the ex-gratia
amount.

[Translation]

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, the
Government is trying to provide assistance to those killed
in terrorist activities in Jammu and Kashmir. Militancy in
Jammu and Kashmir is not good for the country. | would
like to ask from the Government as to what action is
being taken to curb militancy in Jammu and Kashmir and
whether the Government is formulating any scheme to
curb it? Whether the Government wish to curb or to
increase the terrorism? | charge the Government of
increasing terrorism. ...(Interruptions) There is nothing to
laugh at. It is a serious issue and it is question of
providing assistance to those killed in terrorism.

MR. SPEAKER: Whether you are putting any
supplementary or not?

SHRI RAMDAS ATHAWALE: The concrete measures
being taken by the Government to end the terrorism?

[English]

MR. SPEAKER: | could not understand your
supplementary.

[Translation]

SHRI RAMDAS ATHAWALE: Whether the Central
Govemment are considering fool proof measures to curb
increasing terrorism there?

[English]

MR. SPEAKER: There is no supplementary.
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[Translation]

SHRI RAMDAS ATHAWALE: It's a question of
curbing terrorism.

MR. SPEAKER: It's not a question of curbing
terrorism. It's a question of providing assistance to the
victims.

SHRI SATYAVRAT CHATURVED!: Mr. Speaker, Sir,
hon. Minister of State in the Ministry of Home Affairs
was reading his reply. He told in his reply that assistance
or ex-gratia of one lakh rupees is being provided to the
families or persons killed by the terrorists as
compensation. The hon. Minister told that the amount
has been distributed among 800 people so far. But, a
discrepancy has been noticed in the details of money
disbursed. He has mentioned an amount of Rs. 2.2 crore.
Had an amount at the rate of one lakh per person been
disbursed, then the amount, as per your reply would have
been Rs. 8.8 crore. Why is there this discrepancy?
Whether the Government provide compensation to those
killed at the hands of terrorists or those areas which are
more affected by terrorism. ...(Interruptions)

[English]

MR. SPEAKER: Please understand that the Central
Government is not giving Rs. one lakh to the victims. It
is the State Government which is giving this amount.

[Translation]

SHRI SATYAVRAT CHATURVEDL: | am asking as
the State Government is giving this. There is discrepancy
in the two figures. What efforts are being made to do
away with the discrepancy? Whether the Government are
considering coverage of some insurance policy for those
killed at the hands of terrorists?

[English]

SHRI CH. VIDYASAGAR RAO: Mr. Speaker, Sir, in
the answer it is very clearly said that the State
Govemment is giving ex-gratia amount to the next-of-kin
of those civilians who have been killed as well as to
those injured and for compensation for damage or loss
to property during the period of militancy in the State till
31st March, 2000. So, this amount includes other amounts
also.

The Government of Jammu and Kashmir has been
providing ex-gratia relief to the victims of militancy - for
death, injury, etc. - as per the existing rules. As per the
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State Government's Order, Rs. 1 lakh is paid to the next-
of-kin in case of death, Rs. 75,000, Rs. 5,000, and
Rs. 1,000 for the permanent disability, grievous injury,
and minor injury respectively. So, this amount includes
the other amounts also.

SHRI C.P. RADHAKRISHNAN: Sir, | am sorry to say
that the Home Ministry is so stingy that they are having
their own stringent measures and they are not helping
the families of those who have been killed due to terrorist
attacks very liberally. | was fighting for the families of
those who had been attacked by ISI-sponsored Al-Umma
for the past three years now. So far, no help has been
rendered to the families of those people in Coimbatore
who died due to attacks by IS! people. | feel that it is
the prime duty of the Union Govemment to help those
tamilies. ...(Interruptions)

MR. SPEAKER: This Question relates to Anantnag
and Srinagar in Kashmir.

SHRI C.P. RADHAKRISHNAN: Sir, | am coming to
the point. It is the prime duty of the Union Government
to safeguard the future of the families of those who have
died for the unity of the nation. So, Sir, through you, |
would like to know from the Minister whether any Special
Fund will be created by the Home Ministry to help those
families. ...(Interruptions)

MR. SPEAKER: | do not think that there is any
supplementary.

SHRI C.P. RADHAKRISHNAN: Sir, terrorist attack is
increasing everywhere. So, | want to know through you,
Sir, whether any Special Fund will be created by the
Home Ministry so that these people will be helped in
time.

MR. SPEAKER: | do not think that there is any
supplementary.

...(Interruptions)

SHRI SUSHIL KUMAR SHINDE: Mr. Speaker, Sir,
the Defence Minister had said that on
Kargil...(Interruptions)

MR. SPEAKER: That is the Defence Minister's issue.
Now, next Question.

...(Interruptions)

SHRI SUSHIL KUMAR SHINDE: Sir, it has relevance
because he had said that it would be dealt with by the
Home Ministry. The Defence Minister had said that this
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question will be answered by the Home
Ministry...(Interruptions)

SHRI C.P. RADHAKRISHNAN: It is the prime duty
of the Union Government to create a Fund. The terrorists
are attacking now and then.

MR. SPEAKER: Your supplementary is not related
to the main Question.

SHRI C.P. RADHAKRISHNAN: | want to know
whether the Home Ministry will create any Special Fund
in future or not.

MR. SPEAKER: This is a separate question. If you
want to ask, you can put a separate question.

[Translation]
Indira Awaas Yojana

+
*124. SHRI MANSINH PATEL:
SHRI DINESH CHANDRA YADAV:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the funds allocated under the Indira Awaas Yojana
during the last three years and the current year; State-
wise;

(b) the targets fixed for the construction of houses
during the current years, State-wise;
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(c) whether the Govemment have received complaints
regarding irregularities in identifying the districts for the
purpose under the Indira Awaas Yojana;

(d) if so, the details thereof, State-wise;

(e) the action taken or proposed to be taken by the
Government in the matter;

() whether the Government have any proposal for
the private sector participation in Indira Awaas Yojana;
and

(g) if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDARLAL PATWA): (a) to (g) Information in respect
of the funds allocated, State-wise, under the Indira Awaas
Yojana (IAY) during the last three years and the current
financial year is given in enclosed Statement-l. The targets
determined for construction/conversion of unserviceable
kutcha houses into pucca/semi pucca houses under the
IAY during the current financial year, State-wise, is given
in enclosed Statement-Il.

The Indira Awaas Yojana is being impiemented in all
the Districts of the country and the question of identifying
districts under the Scheme does not, therefore, arise.
There is no proposal under consideration, at present, for
private sector participation in the IAY.

Statement-|

Funds allocated under Indira Awaas Yojana during last three years and during the current financial year

(Rs. in lakhs)
Name of the State 1997-98 1998-99 1999-2000 2000-01
1 2 3 4 5
Andhra Pradesh 8970.34 837041 11036.00 11036.00
Arunachal Pradesh 80.71 184.03 754.00 726 86
Assam 2952 83 4781 .82 15658.00 16354.79
Bihar 17597 .09 27420.52 38598.00 38598.00
Goa 87.63 1920 68.00 68.00
Guijarat 329297 3150.78 3243.00 3243.00
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1 2 3 4 5
Haryana 790.96 1853.66 1171.00 1171.00
Himachal Pradesh 276.72 780.64 515.00 515.00
Jammu & Kashmir 562 66 966.16 618.00 618.00
Kamataka 6024 43 6320.85 5898.00 5898.00
Kerala 2191.85 283620 3552.00 3552.00
Madhya Pradesh 11368.58 13898.74 9183.00 9183.00
Maharashtra 9779.75 12494.77 10585.00 10585.00
Manipur 103.77 320.57 693.00 866.65
Meghalaya 121.07 359.16 1057.00 1151.46
Mizoram 50.72 83.11 260.00 276 42
Nagaland 129.14 246 36 653.00 743 31
Orissa 727774 9574.03 9154.00 9154.00
Punjab 562 .65 900.86 745.00 745.00
Rajasthan 4723 84 4799 .63 3233.00 3233.00
Sikkim 47 27 92.02 122.00 199.28
Tamil Nadu 811020 7401 30 5846.00 5846.00
Tripura 13490 578 .80 1433.00 1681.23
Uttar Pradesh 21863.19 3017652 23565.00 23565.00
West Bengal 8039.87 10639 .62 12064.00 12064.00
A & N Islands 47 27 44 A0 129.00 129.00
D&N Haveli 2537 4380 69.00 69.00
Daman & Diu 1499 182 27.00 27.00
Lakshadweep 2421 365 3.00 3.00
Pondicherry 4727 56.57 67.00 67.00
Total 115300.00 148400.00 160000.00 161369.00
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Statement-l 1 > 3
Targets fixed for construction and conversion
unserviceable kutcha houses into pucca/semi-pucca 24, Uttar Pradesh 187629
houses during the current financial year 2000-2001
under Indira Awaas Yojana (IAY) 25. West Bengal 96127
sl. State/UTs Annual 26.  ASN lslands 27
No. target 27.  D&N Haveli 414
1 2 8 28.  Daman & Diu 162
1. Andhra Pradesh 88288 29.  Lakshadweep v
2. Arunachal Pradesh 4246 30.  Pondicherry 402
3. Assam 98856 Total 1244320
4. Bihar 308784 SHRI MAN SINH PATEL: Mr. Speaker, Sir, under
5. Goa 544 Indira Awas Yojana target has been set for the poor
people living in the rural areas of the country. | would
6. Guijarat 25944 like to know the target fixed for rural areas of Gujarat.
The scheme of the Government to encourage the
7. Haryana 9368 administration to achieve those targets in particularly in
8 Himachal Pradesh 3870 view of increasing population. Secondly of houses, in
' these areas, is insufficient. Therefore good houses cannot
9. Jammu & Kashmir 4644 be constructed. Whether the Government are
contemplating to increase this amount?
10. Karnataka 47184
_SHRI SUNDAR LAL PATWA: Mr. Speaker, Sir, the
1. Kerala 28416 amount allocated to States, under the Indira Awas Yojana
12 Madhya Pradesh 73464 is based on fixed norms. Under this norm the amount is
' determined by the Planning Commission and Finance
13. Maharashtra 84680 Department. On this basis, the States are allocated the
_ amount. Some times it does happens that at the end of
14, Manipur 5062 the year some funds remains unutilised, then we
15 Meghalaya 6726 appropriate that amount.
16 Mizoram 1615 SHRI DINESH CHANDRA YADAV: Mr. Speaker, Sir,
' in part ‘¢’ of the Question, it is mentioned that such
17. Nagaland 4342 complaints are on rise. The Minister has not given the
dates in this regard. | represent Saharsa Parliamentary
18. Orissa 73232 Constituency. In this area, mumerous irregularities in
19 Puniab 5960 selection under the Indira Awas Yojana has taken place.
' -runa | understand that earlier also hon’ble Members have
20. Rajasthan 25864 several times drawn the attention of the Govemment in
this House. Indira Awas Yojana or any other scheme
21. Sikkim 1164 sponsored by the Govemment of India. The members
are not involved in it. ...(Interruptions)
22. Tamil Nadu 46768
23. Tripura 9821 [English]

MR. SPEAKER: Please sit down. What is this?
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[Translation]

SHRI SURESH RAMRAO JADHAV: Mr. Speaker, Sir,
Members are not associated with this. ...(Interruptions)

MR. SPEAKER: Mr. Sureshji sit down.
...(Interruptions)
[English]

MR. SPEAKER: Nothing should go on record except
the speech of Shri Dinesh Chandra Yadav.

...(Interruptions)*
MR. SPEAKER: This will not go on record.
...(Interruptions)*
[Translation]

SHRI DINESH CHANDRA YADAV: Mr. Speaker, Sir,
the members are not associated with these schemes.
The Government of India has taken a decision that in
case of centrally sponsored schemes, a supervision and
monitoring Committee would be set up at the district,
sub-division and block level. But even such Committee
has not been set up in my constituency. Therefore, i
want to know from the Government through you the total
number of complaints received from Bihar, regarding
irregularities in selection pertaining to Indira Awas Yojna.
The time by which the Committee, for monitoring centrally
sponsored schemes—as per clause 2—wbould be set up
in Bihar Slate particularly in Saharsa Parliamentary
Constituency...(Interruptions).

[English]
MR. SPEAKER: What is this? | have not called you.
( Translation]

SHRI SUNDAR LAL PATWA: Mr. Speaker, Sir, as
far as the question of non construction or non utilisation
of funds as per norms under Indira Awas Yojana is
concemed these complaints are received here also. Since
this is a State subject, we forward these complaints to
State Governments for conducting inquiry on such
complaints and we asked for their reaction.
...(Interruptions). It is a continuous process...(Interruptions).

*Not recorded.
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[English]

MR. SPEAKER: You do not want to hear any reply
from the Minister. What is this?

Now the Minister..
...(Interruptions).
[Translation]

SHRI SUNDAR LAL PATWA: If the hon’ble Member
already knows the answer, as he is saying in this case
then | am helpless. What can | say. | am making a
submission that numerous such complaints are received
here. These complaints are forwarded to State
Government for inquiry and further action for investigating
such complaints for their reaction, for decision on it we
depend upon State Govemment. Whatever information is
sent by State Governments we monitor it. But it is not
possible to send our inquiry commission there.
(Interruptions)

[English]

SHRIMATI KRISHNA BOSE: There is always this
complaint that the grants of the Indira Awaas Yojana
never percolate to the really needy people who should
get it. There was some suggestion that the MPs may be
involved in it. If it is possible, it is very good. If not
would the hon. Minister consider that the NGOs be
involved in it? ...(Interruptions).

SEVERAL HON. MEMBERS: No. No.

SHRIMATI KRISHNA BOSE: Anyway, all right, we
want that MPs may be involved in it. Please monitor that
these funds really go to the people who need it. Very
often they are diverted to other ways. MPs will be there.
The Government is committed to it. All right.

...(Interruptions)
[Translation]

SHRI SUNDAR LAL PATWA: Mr. Speaker, Sir, in
this very House | had said that it was my desire that the
House. ...(Interruptions).

[English)]

MR. SPEAKER: Unnecessarily you are disturbing the

Minister. He is coming to the point. Do not disturb him.

...(Interruptions)
[Translation]

SHRI SUNDAR LAL PATWA: Mr. Speaker, Sir, |
know the Members are quite agitated over this question
and | know they are quite aware about its misuse
...(Interruptions).
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MR. SPEAKER: You can see the anxiety of the
Members. You know their views about enrolement of the
Members. ...(Interruptions).

SHRI SUNDAR LAL PATWA: First, listen to my
answer and if there is supplementary | am here to answer
it. ...(Interruptions).

[English]

MR. SPEAKER: No, no. Please take your seat. The
hon. Member has already clearly asked whether you are
going to involve M.P.s also ir the Indira Awas Yojana.

[Translation]

SHRI SUNDAR LAL PATWA: Mr. Speaker, Sir, | have
made efforts in this regard and have sought the views of
State . Governments, Chief Ministers of
State...(Interruptions).

[English]
;\4R. SPEAKER: Let him complete.
...(Interruptions).
[Translation]

SHRI SUNDAR LAL PATWA: Mr. Speaker, Sir, the
State Governments are elected constitutionally. | cannot
force them to accept my views. | sought their views and
they have given some what negative reply.

SHRI PRABHUNATH SINGH: Why did you give the
commitment? The commitment was given in the House.
You gave the commitment in advance, before holding
talks...(Interruptions).

[English]

SHRI C.P. RADHAKRISHNAN: Most of the houses
under this scheme are going to the people who are
already having two or three houses. What to do against
this?...(Interruptions).

MR. SPEAKER: Nothing will go on record éxcept the
hon. Minister's reply.

...(Interruptions)*
[Translation]

SHRI SUNDAR LAL PATWA: Mr. Speaker, Sir, | hold
some definite views in this regard and | am making efforts
to arrive at a decision.

*Not recorded.
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[English]

SHRI S. JAIPAL REDDY: Sir, the hon. Minister has
admitted that he has received complaints about
irregularities that occur in the process of identification of
the beneficiaries. | may add further that this process is
being vitiated both by official corruption and political
motivation. If the MPs are asking for their role in the
process, it is not because they want to play a role, it is
because the State Government and others would like to
play a role. If the State Government is a constitutional
entity, the local bodies are also constitutional entities;
and Parliament of India is a constitutional entity. Therefore,
either you make MPs the Chairmen or associate MPs
integrally with the process of selection of the beneficiaries.
It is a must. In many States, the hon. Minister, who has
been the Chief Minister so many times, knows that the
selection is made by the Chairman of the District
Development Board who is generally a Minister of the
State. That selection is politically motivated. If it is
impartial, then we have no role to play at all. We do not
want to play a role. It is not a very convenient thing at
all for us. Therefore, | want the hon. Minister to bestow
his serious thought on this. ...(Interruptions).

[Translation]

SHRI SUNDAR LAL PATWA: Mr. Speaker Sir,
regarding the selection of beneficiaries under the Indira
Awas Yojana, as per the provision, it is done by Gram
Sabha.

SHRI PRABHUNATH SINGH: It is not so.

SHRI SUNDAR LAL PATWA: Once you have listened
you will also understand my problem. ...(Interruptions).

Mr. Speaker, Sir, hon. Jaipal Reddy ji has good
knowledge of law, he is aware of Constitutional provisions
and he knows more than me, but | have to request that
due to the subject of State. ...(Interruptions).

MR. SPEAKER: Hon. Minister please conclude your
reply.

SHRi SUNDAR LAL PATWA: | am still trying to
ensure that hon. Members have decesive role and that's
why | want some time.

SHRI MADAN LAL KHURANA: Hon. Speaker, Sir,
M.Ps should be involved in Indira Awas Yojana. What
should be done ...(Interruptions). Perhaps | should have
believed hon. Minister more than you. Mr. Speaker, Sir,
a team of Standing Committee of the Ministry of Urban
Development visited Karmnataka, a month back. We went
to a village of Kamataka. People there told us that it
was written there that these houses were built in 1996-
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97 and 1997-98. Some of our M.Ps suggested to see
inside the houses did so.

It seemed that they were occupied two or three days
back. Some clean pots and beds were kept there. It
seemed that they were occupied two or three days back
where as years 1996-97, 1997-98 were inscribed out side.
| am of the opinion that they were occupied two or three
days back because the Committee had to visit. | am not
the only person to be of this, other hon. M.Ps also share
this opinion. If the Government does not agree, it should
find out a way because there is a big scam in Indira
Awas Yojana. There are other things also like this. |
request you that hon. M.Ps also should be associated
with it.

SHRI SUNDAR LAL PATWA: Mr. Speaker, Sir, | have
replied to earlier.

SEnglish]

SHRI BASU DEB ACHARIA: Sir, there should not
be any problem with regard to identification of beneficiaries
for Indira Awaas Yojana because under the present
guidelines, Gram Sansad or Gram Sabha are authorised
to identify the beneficiaries. All voters of a particular Gram
Sabha assemble and they decide about the identification
of beneficiaries. So, there should not be any problem in
identifying the beneficiaries. | do not know the position in
other States, but in the State of West Bengal, it is being
done by the Gram Sabha. But my question is that the
amount which is sanctioned for Indira Awaas Yojana is
insufficient in the present day time. The prices of all
materials have risen. So, there is a need to increase the
amount for Indira Awaas Yojana. Will the Government
consider to increase the amount for the construction of
houses for the shelterless under the Indira Awaas Yojana?
Secondly, there is a problem of maintenance of the
houses. There is no provision for maintenance, say, after
5-10 years. So, will the Govemment also consider to
allocate funds for maintenance of the houses constructed
under the Indira Awaas Yojana?

SHRI SUDIP BANDYOPADHYAY: Sir, in West
Bengal, only those who have CPI(M) membership are
being identified... (Interruptions).

MR. SPEAKER: Nothing should go on record except
the Minister's reply.

...(Interruptions)*
[Translation]

SHRI SUNDAR LAL PATWA: Mr. Speaker, Sir, as
far as the provision of 22 thousands are concemed,
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houses are being built. One to misuse of funds they are
not built properly. ...(Interruptions).

MR. SPEAKER: Are you taking any step to increase
it?

SHRI SUNDER LAL PATWA: There is no proposal
as of now.

[English]

SHRI PRIYA RANJAN DASMUNSI: Sir, | totally
disagree with Shri Basu Deb Acharia’s suggestion. | would
like to ask the gquestion from the hon. Minister, through
you. | feel, the entire House should devote one day on
Panchayati Raj discussion because half of the money, |
can substantiate, is being looted. It is not reaching the
poor. ...(Interruptions).

MR. SPEAKER: Shri Dasmunsi, Panchayati Raj is a
State subject.

SHRI PRIYA RANJAN DASMUNSI: | am coming to
the question, Sir. | know this because | interact with the
people in my constituency Raiganj everyday. /ndira Awaas
is not going to be allotted to the deserving poor till you
do not involve the MPs. | tell you that the sharing of the
money between the administration officials and the
Panchayat in the village is so rampant that you cannot
do anything because in the Constitution, there is no
mandatory obligation of the Panchayati Raj institutions to
submit the audited Statement of Accounts. Therefore, you
have to go into the depth, right from the resolution to the
devolution of power. My question is, will the Minister
consider to review the entire ambit of the devolution of
power and distribution of resources and identify the
beneficiaries of Indira Awaas Yojana by involving the
MPs?

SHRI SUDIP BANDYOPADHYAY: Do you agree with
Shri Basu Deb Acharia?

SHRI PRIYA RANJAN DASMUNSI: | disagree.
...(Interruptions).

[Translation]

SHRI SUNDAR LAL PATWA: Mr. Speaker, Sir, if
Hon. Members demand separate discussion on this
subject and you give permission, | do not have any
objection. As far as Panchayat Raj System is concemned,
under it the Gram Sabha is considered a reliable unit
and it gives aliocation. ...(Interruptions).
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SHRI RASHID ALVI: Mr. Speaker, Sir, the Union
Govemment sends money to Panchayats but not a single
house is allotted on the basis of the recommendations of
M.Ps with that money and the entire money is misused.
This is also wrong that in Uttar Pradesh even Gram
Pradhans are not consulted in this regard. District
Authorities take the decision and get the consent of
Pradhans unchallenged. | am to say that the fund should
be raised till the role of M.Ps is not ensured. You have
said in your reply that Lakshadweep has been allocated
Rupees three lacs and 17 Houses are to be built with
this amount. Is it possible to construct 17 houses with
the amount of Rs. three lakhs.

SHRI SUNDAR LAL PATWA: So far as Hon. Member
is concerned, h= wants to say that we should stop it.
Whose money is it? It is public money. The money sent
by the Union Government is also Public money.
...(Interruptions)

[English]

SHRI RASHID ALVI: M.Ps. also represent the same
Janata. ..(Interruptions)

MR. SPEAKER: Please maintain order.
..(Interruptions)

SHRI S.S. PALANIMANICKAM: Sir, this is a very
important subject. Please allow me to speak.
...(Interruptions)

[Translation]

SHRI SUNDAR LAL PATWA: If | say that this is
public money, there is nothing wrong in it. ..(Interruptions)
if myself of any hon. Member desires to construct some
Houses there, it is not possible because it is a State
subject. Ultimately state will have to be involved in it. |
do not agree that everyone is involved in bungling starting
from the Gram Sabha. ..(Inte:/ruptions)

MR. SPEAKER: Kindly sit down.

SHRI RAJIV PRATAP RUDY: | would like to draw
the attention of hon. Minister to that portion which he
has replied. | want to ask a basic question. A fact has
been shown in the reply of hon. Minister that construction
is very important because no one came to the basic
question till the discussion was held. Three schemes are
being run under the Indira Awas Yojana. New
constructions, upliftment and loan of Rs. 50 thousand
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through banks and Rs. 10 thousands is given as subsidy.
Would you like to give full details regarding all three of
them?...(Interruptions)

[English]

SHRI M.V.V.S. MURTHI: Sir, this subject requires a
detailed discussion.

SHRI AKBOR ALI KHANDOKAR: Sir, please allow
Half-an-hour discussion on this subject. ...(Interruptions)

[Translation]

MR. SPEAKER: Do you agree for half-an-hour
discussion?

SHRI SUNDAR LAL PATWA: if they demand for
discussion and you permit it. | do not have any objection.

[English]

MR. SPEAKER: A Half-an-hour discussion on this
subject is allowed.

12.00 hrs.
WRITTEN ANSWERS TO QUESTIONS
[English]
Allotment of Land to Private Clubs

*121. SHRI ADHIR CHOWDHARY:
DR. SUSHIL KUMAR INDORA:

Will the Minister of URBAN DEVELOPMENT AND
POVERTY ALLEVIATION be pleased to state:

(a) whether the DDA has been allotting land to the
private clubs in Delhi at concessional rates without having
any regular policy approved either by the Authority or the
Govemment;

(b) it so, the reasons therefor;

(c) the details of guidelines for the allotment of land
to clubs;

(d) the details of the clubs which applied for the
land during each of the last three years;
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(e) the details of the clubs allotted land during each
of the last three years; and the rates charged by the
DDA for the same;

(f) whether private clubs in Delhi have been aliotted
land at the rates at which land is allotted to the
institutional bodies;

(9) if so, the reasons therefor and the action likely to
be taken against the errant officials in the matter;

(h) whether the Govenment have suffered losses
-due to absence of any regular policy for the allotment of
land to clubs; and

(i) if so, the details thereof?

THE MINISTER OF URBAN DEVELOPMENT AND
POVERTY ALLEVIATION (SHRI JAGMOHAN): (a) to (i)
Over the years, the DDA has been aliotting land to private
clubs. The DDA has reported that it had made these
allotments according to the DDA (Disposal of Developed
Nazul Land) Rules, 1981. It, however, seems necessary
to examine further, in depth, the present practice and
procedures followed by the DDA, including the land-use
of the area in which the aliotments are made and the
rates charged for allotment. For this purpose, Government
have constituted a Committee comprising Additional
Secretary & Financial Adviser, Ministry of Urban
Development & Poverty Alleviation; Joint Secretary
(Lands), Ministry of Urban Development & Poverty
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Alleviation; Chief Town Planner of the Town and Country
Planning Organization; and Joint Secretary, Ministry of
Law.

2. During the last three years - 1997, 1998 and
1999 and upto the period 30.06.2000 - the names and
other particulars of the clubs from which applications for
aflotment of land have been received by the DDA, are
given in Statement-l. The particulars of the cases of the
clubs to whom allotments have been made by the DDA,
during aforesaid period, as Statement-Il.

3. It is true that the DDA has been allotting lands to
private clubs at the rates applicable to institutional bodies.
Till August 25, 1999 the rate was the prevailing zonal
variant rate; thereafter, it was fixed at 1.5 times the zonal
variant rates. No loss appears to have been caused
because zonal variant rates have been charged. For fixing
these rates, no specific approval of the Govemment was
obtained by the DDA.

4. The guidelines presently followed by the DDA are
given in Statement-IIl.

5. Govemment have directed the DDA not to make
any further allotment to private clubs till the report of this
Committee has been received and Government orders
issued on the subject. The Committee has been asked
to submit its report by August 31, 2000. Further action in
the matter, including remedial measures, if any, would be
taken after the receipt of the said report.

Statement-|
S.No. Name of Club Year of the Application
1 2 3
1. Tagore Garden Club 1997
2. Sarita Vihar Club 1997
3. New Puspanjali Club 1997
4. East Delhi Engineer Club 1997
5. Sh. O.P. Bhardwaj and Health Club 1997
6. Dwarka Sports Club 1997
7. Health & Education Society 1998
8. Ganga Ram Cultural Society 1998
9. Delhi Equestrion and Polo Association 1998
10. Olympic Gym. & Health SPA 1998
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1 2 3
1. Rishi Public Welfare Trust 1998
12. IL.J.A. Trust 1998
13. Pusa Road Residential Welfare Association 1998
14. Pragati Educational Society 1998
15. Great Gatstoy Club of India 1998
1 Star Plus Society 1998
17. Malviya Cricket Club 1998
18. North Exten. Socia! Club 1998
19. Young Sports and Cultural Society 1998
20. Great Rohini Club 1998
21. North Extn. Social Club 1998
22. Sun Recreational and Cultural Society 1998
23. Indraprastha Club 1998
24, Rohini Club Society 1998
25. Delhi North West Club 1998
26. North and Club 1999
27. Rohini Royal Club 1999
28. Pawan Hans Cultural Welfare Society 1999
29. Hindustan Football Club 1999
30. Prince Club 1999
31. Paschim Vihar Club 1999
32. Guru Rattan Singh Viyayamshala 1999
33. City Club 1999
34. Green Channel Club 1999
35. Wrestling Club 1999
36. Rajasthan Club 2000
37. Goodness Socisty of Delhi 2000
38. ‘Shorton Club Rohini 2000
39. Green Age 2000
40. Delhi Rajdhani Welfare Society (Regd.) 2000
41. Millinium 2000 2000
42. Delhi North West Club 2000

43. Rock Garden Club

2000
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Statement-l]
Sl Name of Club Area/Date Rate Total Premium
No. of Possession Recovered
1. Shalimar Social Shalimar Bagh- 1.10 crores Rs. 1,44,17,670/-
‘ Cultural Society 3450 Sq. Mtrs. plus 50%
6.10.99 per Acre
2. Janakpuri Club Janakpuri- —do— Rs. 1,95,20,207/-
4671 Sq. Mtrs.
14.6.2000
2 East End Club 2000 Sq. Mtrs. Rs. 77 lacs Rs. 57,07,932/-
FC-13, CBD, Shahdra 3.3.2000 per acre
plus 50%
4. City Welfare 1125 Sq. Mtrs. Rs. 1 crore Rs. 45,86,731/-
Society, Distt. 5.5.2000 10 lacs per
Centre Wazirpur 22.5.2000 acre plus 50%

Statement-lll
Guidelines for Allotment

The guidelines for allotment of land to public
institutions are contained in Rule 20 of the DDA (Disposal
of Developed Nazul Land) Rules, 1981. According to
these, no allotment of nazul land should be made unless:

(i) the institution directly subserves the interest of
the population of Union Territory of Delhi;

(i) it is generally conducive to the planned
development of Union Territory of Delhi;

(i) it is apparent from the nature of work to be
carried out by the institution that cannot be
carried out with the equal efficiency anywhere
else excepting the Union Territory;

(iv) it is a society registered under the Societies
Registration Act or it is an institution owned
and run by Government or any local body or is
constituted under any law in force;

(v) it is non-profit making in character;

(vi) it is in possession of sufficient funds to meet
the cost of land and construction of building;
and

(vii) the allotment to such an institution is sponsored
or recommended by Department of Delhi
Administration or Ministry of the Central
Government.

National Survey on Drinking Water

*125. SHRIMATI BHAVNA CHIKHALIA: Will the
Minister of RURAL DEVELOPMENT be pleased to
state:

(a) the year in which the last survey was conducted
to ascertain the status of drinking water supply in the
rural habitations;

(b) the findings of the survey, State-wise; and

(c) the achievements made in regard to providing
drinking water to the rural population so far, State-wise?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA): (a) The last detailed habitation-
wise survey by the State Governments to ascertain the
status of drinking water supply in rural habitations of the
country commenced in 1991 and the results were got
revalidated during 1993-94. The coverage status of
habitations thus obtained were got re-verified and updated
during 1996-97 and subsequently a latest status report
was obtained with regard to the position as on 01.04.1999.

(b) As per the information compiled on the basis of
the latest information furnished by the State/UT
Governments based on the updated figures as on
1.4.1999 and the coverage achieved during 1999-2000,
the State-wise status of drinking water supply in terms of
fully covered, partially covered and non-covered
habitations, as per existing norms, in the rural habitations
of the country as on 1.4.2000 is given in enclosed
Statement-|.
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(c) The State-wise estimates of the achievements population, as on 1.4.2000, is given in enclosed
in regard to providing drinking water in terms of Statement-|l.
Statement-|

Coverage of Rural habitation and population under Rural Water Supply Programme upto 1.4.2000

S. Coverage/Status of habitations upto 1.4.2000 (Nos.)

No. State/UTs Total NC PC FC

1 2 3 4 5 6
1. Andhra Pradesh 69732 0 21583 48149
2. Arunachal Pradesh 4298 440 1084 2774
3. Assam 70669 1623 24318 44728
4. Bihar 205436 625 144 204667
5. Goa 396 16 44 336
6. Gujarat 30269 293 3127 26849
7. Haryana 6745 12 27¢ 6457
8. Himachal Pradesh 45367 2738 12961 29668
9. J & K 11184 2365 3972 4847
10. Karnataka 56682 65 23129 33488
11. Kerala 9763 842 6927 1994
12, Madhya Pradesh 159868 2700 12539 144629
13. Maharashtra 85930 2597 28740 54593
14. Manipur 2791 74 469 2248
15. Meghalaya 8639 633 1127 6879
16. Mizoram M 0 569 342
17. Nagaland 1525 421 691 413
18. Orissa 114099 448 1469 112182
19. Punjab 13449 2050 3123 8276
20. Rajasthan 93946 7864 28843 57239

rn
-

Sikkim 1679 0 624 1055
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1 2 3 4 5 6
22, Tamil Nadu 66631 0 11207 55424
23. Tripura 7412 696 1043 5673
24. Uttar Pradesh 274641 845 10236 263560
25. West Bengal 79036 0 23732 55304
26. A & N Island 504 0 161 343
27. D & N Haveli 516 56 259 201
28. Daman & Diu 32 0 1 31
29. Delhi 219 0 0 219
30. Lakshadweep 10 0 10 0
31. Pondicherry 267 40 85 142
32. Chandigarh 18 0 0 18
Total 1422664 27443 222493 1172728
Statement-ll
1 2 3
Coverage of Rural population under Rural Water
Supply Programme upto 1.4.2000 8. Himachal Pradesh 43.539
(In lakhs) 9. J &K 55.880
S. State/UTs Population 10. Kamataka 386.931
No. covered upto 1.4.2000
11. Kerala 111.571
1 2 3
12. Madhya Pradesh 573248
1. Andhra Pradesh 537322
13. Maharashtra 635.393
2. Arunachal Pradesh 7.995
14. Manipur 12.674
3. Assam 166.144
15. Meghalaya 14 .641
4. Bihar 783 .485
16. Mizoram 4.712
5. Goa 7.033
17. Nagaland 6.842
6. Guijarat 295411
18. Orissa 233,125
7. Ha a 185.700
an 19. Punjab 99.035
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1 2 3
20. Rajasthan 302.126
21. Sikkim 3.623
22. Tamil Nadu 367297
23. Tripura 26.574
24. Uttar Pradesh 1084.600
25. West Bengal 446 370
26. A & N lsland 2337
27. D & N Haveli 1472
28. Daman & Diu 1216
29. Delhi 9490
30. Lakshadwec 0.467
31. Pondicherry 4854
32. Chandigarh 0.662
Total 6411.769

Fake Receipt Racket in Correspondence School

*126. SHRI RAGHUNATH JHA:
MOHD. SHAHABUDDIN:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether a major scandal regarding the forged
admission and examination receipts has erupted in the
school of correspondence courses and continuing
Education in Delhi University besides many other
irregularities as have been brought out in the news
captioned “DU correspondence school shaken by fake
receipt racket” appearing in ‘Times of India’ dated
12.4.2000;

(b) if so, the facts in this regard;

(c) whether complaints have also been received
regarding the financial irregularities, corruption in
appointments and promotions, manipulation in admissions
and sexual exploitation of women employees in the
colleges under the said University;

to Questions 40

(d) i so, the names of colleges about which such
complaints have been received during the last three years;
and

(e) the action taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and
(b) As per information received from Delhi University,
certain complaints were received about fake receipts in
the School of Correspondence Course and Continuing
Education. On the recommendations of the Enquiry
Committee/Fact Finding Committee set up by the School
to investigate this matter, these cases have been referred
to the Central Bureau of Investigation (CBI).

(c) Yes, Sir.

(d) The University of Delhi has informed that during
the past three years, complaints from Dayal Singh College,
Deshbandhu College, Aditi Mahavidyalaya and Lakshmibai
College have been received.

(e) The University of Delhi and the goveming bodies
of colleges have taken action on these complaints as per
the relevant Statutes, Ordinances, Rules & Regulations
and instructions issued by the University Grants
Commission from time to time save in those cases which
are subjudice.

[Translation]
ICDS Projects

*127. SHRIMATI RENU KUMARI:
SHRI KODIKUNNIL SURESH:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of Integrated Child Development
Projects sanctioned till date, State-wise.

(b) the total number of anganwadies functioning in
the country and the number of blocks covered under
ICDS projects, State-wise;

(c) the problems identified so far in the implementation
of ICDS Projects and action taken to resolve them;

(d) whether these Projects are being financed by the
World Bank also; and
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(e) if so, the amount provided as assistance by the
World Bank for implementation of these schemes during
the last three years, State-wise?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a)
Statement-| is enclosed.

(b) Statement-ll is enclosed.

(c) The main problems identified in the implementation
of the ICDS Projects are:—

(i) Inadequate resources for supplementary
nutrition;

(i) Need for wider coverage of 6 month—3 year
age group children;

(i) Need for additional training to field functionaries;

(iv) Expansion of schemes for adolescent girls to
meet their needs;

(v) Need for additional incentives for Anganwadi
Workers.

(vi) In addition, financial norms for provision of
certain facilities need augmentation.

The Govemment of India have taken the following
steps to remove these problems and bottienecks:—

(i) and (ii) Additional Central Assistance of a minimum
Rs. 375 crore for 2000-2001 to all State
Governments/UT Administrations for
Supplementary Nutrition under ICDS, targeted
at 6 month—3 year children has been finalized
under the Pradhan Mantri Gramodaya Yojana.
Also, States/UTs have been requested to
provide adequate supplementary nutrition from
their own resources.

(ii)  Provision for training of these workers has been
made under a new training programme
“UDISHA".

(iv) Govemment have approved expansion of the
scheme for adolescent girls to 2000 blocks from
existing 507 blocks.

(v) An award scheme for Anganwadi Workers both
at National and State/UT level has been
introduced. Also, incentive honorarium would be
given in States/UTs where performance under
Nutrition Scheme is according to prescribed
norms.

SRAVANA 10, 1922 (Saka)
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(vi) The financial norm for provision of medicine kit

has been revised and for other components like
Information, Education & Communication;
Contingency; Petrol Oil & Lubricant; rent etc.
are under revision. New item of Pre-school kit
for each Anganwadi Centre @ Rs. 500 per
annum has been introduced and the financial
norms for equipment at Anganwadi Centre,
project, district and fumniture at block and district
are under revision.

(d) Yes, Sir.

(e) Statement-lll is enclosed.

Statement-1
S.No. Name of the Number of ICDS
States/UTs Projects
Sanctioned upto
31.3.2000
1 2 3
1. Andhra Pradesh 363
2. Arunachal Pradesh 51
3. Assam 196
4. Bihar 598
5. Goa 1
6. Gujarat 227
7. Haryana 116
8. Himachal Pradesh 72
9. J&K 121
10. Kamataka 185
11. Kerala 163
12. Madhya Pradesh 488
13. Mabharashtra 361
14. Manipur k")
15. Meghalaya 30
16. Mizoram 21
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1 2 3 1 2 3
17. Nagaland 52 26. A & N lslands 5
18. Orissa 326 27. Chandigarh 3
19.  Punjab 142 28.  Delhi 29
20. Rajasthan 257 )
29. D & N Haveli 1
21, Sikkim )
30. Daman & Diu 2
22. Tamil Nadu 434
i 31. Lakshadweep 1
23. Tripura 31
24.  Uttar Pradesh 935 82.  Pondichery >
25. West Bengal 358 Total 5623
Statement-lI
ICDS Projects
S. Name of the States/UTs No. of Number of Operational ICDS
No. Anganwadis Projects
functioning No of CD No. of Total
Blocks Urban
covered projects
1 2 3 4 5 6
1. Andhra Pradesh 36228 230 21 251
2. Arunachal Pradesh 2072 46 0 46
3. Assam 15697 105 2 107
4. Bihar 35601 312 1 323
5. Goa 1021 1 0 1
6. Guijarat 30076 191 12 203
7. Haryana 13542 1M 5 116
8. Himachal Pradesh 7123 72 0 72
9. J &K 7042 M 2 113
10. Karnataka 40014 173 12 185
11.

Kerala 17503 14 6 120
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1 2 3 4 5 6
12. Madhya Pradesh 56675 394 27 a1
13. Maharashtra 44936 244 27 271
14. Manipur 4440 31 1 32
15. Meghalaya 2127 30 0 30
16. Mizoram 1341 20 1 21
17. Nagaland 2627 46 0 46
18. Orissa 26063 269 12 281
19. Punjab 12763 137 S 142
20. Rajasthan 26015 177 14 191
21. Sikkim 458 4 1 S
22. Tamil Nadu 31634 386 45 431
23. Tripura 3531 30 1 N
24. Uttar Pradesh 60651 541 19 560
25. West Bengal 42203 273 21 294
26. A & N Islands 429 4 1 5
27. Chandigarh 300 0 3 3
28. Delhi 3842 2 26 28
29. D & N Haveli 125 1 0 1
30. Daman & Diu 84 2 0 2
31. Lakshadweep 74 1 0 1
32. Pondicherry 677 3 2 S
Total 526974 4071 277 4348
Statement-lll
ICDS Project
Siare-wise and year-wise World Bank assistance released under ICDS Projects during the last three years
(Rs. in lakhs)
Si.No. States Year
1997-1998 1998-1999 1999-2000 Total

1 2 3 4 5 6
1. Andhra Pradesh 1758.00 1933.10 10024.10 1371520
2. Arunachal Pradesh - 4477 50.00 94.77
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1 2 3 4 5 6
3. Assam - 43.13 75.00 118.13
4. Bihar 3500.00 5231.00 4086.00 12817.00
5. Goa - - 5.00 5.00
6. Gujarat - 246.75 150.00 396.75
7. Haryana - 102.28 40.00 142 .28
8. Himachal Pradesh - 4190 35.00 7690
9. J &K - 50.51 50.00 100.51
10. Karnataka - 360.44 115.00 475.44
11. Kerala - 633.14 811.19 1444 33
12. Madhya Pradesh 9253.00 5041.00 3787.00 18081.00
13. Maharashtra - 994.54 1908.08 2902.62
14. Manipur - 44 .69 20.00 64.69
15. Meghalaya - 47.53 5.00 52.53
16. Mizoram - 45.80 5.00 50.80
17. Nagaland - 44.50 15.00 59.50
18. Orissa 766.04 123.39 115.00 1004 43
19. Punjab - 104 .65 60.00 164 .65
20. Rajasthan - 619.02 998.94 1617 .96
21. Sikkim - 44.00 5.00 49.00
22. " Tamil Nadu - 67141 140325 2074 .66
23. Tripura - 45.80 20.00 65.80
24, Uttar Pradesh - 630.00 1551.44 218144
25. West Bengal - 16621 150.00 31621
26. A & N Islands - 1.18 3.00 4.18
27. Chandigarh - - 1.00 1.00
28. Dadar & Nagar Haveli - - 050 0.50
29. Daman & Diu - - 0.50 0.50
30. Delhi - - 15.00 15.00
31. Lakshadweep - - 0.50 0.50
32. Pondicherry - - 2.00 2.00
Total 15277.04 1731074 25507 .50 58095.28
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[English]
Production of Steel

*128. SHRI B.K. PARTHASARATHI:
KUMARI BHAVANA PUNDLIKRAO GAWALI:

Will the Minister of STEEL be pleased to state:
(a) whether there is recession in the Steel Industry;
(b) if so, the facts in this regard,

(c) the production of steel during 1999-2000;

(d) whether the production targets for the said period
have been realised;

(e) if so, the details in this connection;

(f) the total domestic offtake of the steel reported
during the last three years both from domestic sources
as well as from import separately;

(g) the target set for the production of steel during
the Ninth and Tenth Plan periods; and

(h) the steps taken to achieve the target of production
of steel?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) and (b)
There has been a moderate growth in the consumption
of steel during the period o: last two years. The rate of
growth for 1998-99 and :999-2000 was 4% and 6.2%
respectively.

(c) The production of finished steel during 1999-2000
was 26.71 million tonnes.

(d), (e) and (h) After liberalisation of steel sector no
production targets are fixed by the Government and the
steel producers plan their production on the basis of their
estimated demand projections of different products.

(f) The consumption of finished steel from domestic
sources as well as from imports during last three years
is set out below:

(in million tonnes)

Year Apparent Out of which
Consumption import
1997-98 22.6 1.58
1998-99 23.5 1.13
1999-2000 25.0 1.60 (Prov.)
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(g) The Working Group on lron and Steel for the
Ninth Five Year Plan set up by the Planning Commission
has projected that the production of finished carbon steel
is expected to reach 38.012 million tonnes by 2001-02.
No projections have been made for the Tenth Plan period.

[Translation]

~

Kendriya Vidyalayas

*129. SHRI J.S. BRAR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government have conducted any
survey to assess the requirement of Kendriya Vidyalayas
in the country;

(b) it so, the details thereof; and

(c) the steps proposed to be taken by the
Government to meet the requirement of Kendriya
Vidyalayas?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
(c) Kendriya Vidyalaya Sangathan does not conduct any
survey to assess the requirement of Kendriya Vidyalayas
in the country because Kendriya Vidyalayas are opened
in response to the requests received for the same if the
norms laid down for opening of Kendriya Vidyalayas are
met at a particular place and also subject to availability
of budgetary resources.

[English]

Information Technology Courses in
Engineering Colleges

*130. SHRI S.D.N.R. WADIYAR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether some State Governments particularly
Karnataka have requested the Union Government to
increase the number of information technology related
courses in the Engineering Colleges;

(b) if so, the details thereof, State-wise; and
(c) the steps taken by the AICTE in this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
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TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURL! MANOHAR JOSHI): (a) to
(c) Yes Sir.

State Governments of Andhra Pradesh, Guijarat,
Madhya Pradesh, Maharashtra, Orissa and Kamataka had
requested AICTE to increase the number of Information
Technology related courses in engineering colleges and
also increases in intake in IT related courses. AICTE has
already initiated steps in this regard. It has issued
advertisements asking engineering colleges having IT
related courses to apply for increase in intake of students
within 31.7.2000. AICTE has also issued advertisements
asking all engineering colleges having good infrastructure
and not having T related courses to apply for starting
new IT related courses within 5.8.2000. AICTE will process
all these cases on fast track and convey its decision
within October 2000.

Theft of Coal

*131. SHRI BHARTRUHARI MAHTAB: Will the
Minister of COAL be pleased to state:

AUGUST 1, 2000
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(a) whether there is a large scale theft of coal from
the Mahanadi Coalfields Ltd. and other subsidiaries of
Coal India Ltd. during the last three years;

(b) if so, the number of such cases detected so far:

(c) whether the Government propose to conduct an
inquiry into the nexus between the officials and the
thieves; and

(d) if so, the details thereof and the time by which
it is likely to be completed?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHR! N.T. SHANMUGAM): (a) and (b) A statement
of the quantity of coal stolen from the mines of Mahanadi
Coalfields Limited (MCL), other subsidiaries of Coal India
Limited (CIL) and North Eastern Coalfields (NEC), a unit
of CIL in comparison to the coal productioin and the
number of coal theft cases detected during the last three
years is given below:—

CIL including MCL & NEC MCL

1997-98 1998-99 1999-2000 , 1997-98 1998-99 1999-2000
Quantity of coal stolen 0.0113 0.0165 0.0044 0.000096 0.000144 0.000321
(In million tonnes)
Production of coal 261.01 256.49 260.69 42.16 43.51 43.55
(In million tonnes)
Percentage of quantity of 0.004% 0.006% 0.002% 0.00023% 0.00033% 0.00074%
coal stolen to coal
production
Number of coal theft 746 3203 192 32 33 54

cases detected

(c) No investigation into any specific incident of nexus
between the officials of coal companies and the
miscreants in coal theft is pending in the Ministry of Coal
and therefore, no inquiry is being currently conducted.
Monthly review meetings with district authorities are being
held by the subsidiary companies of CIL for drawing out
plans to eliminate the menace and carrying out surprise
cnecks/raids in cooperation with the State Police at
sensitive points and lodging of FIRs with the local police.
There is security infrastructure of the subsidiary companies
of CIL comprising of personnel belonging to company
security, hired private security guards, State armed police/

home guards and Central Industrial Security Force who
are entrusted the security of individual coal mines.

(d) Does not arise in view of the answer to part (c)
of the question.

[Translation]

instaliation of Handpumps

*132. SHRI RAGHURAJ SINGH SHAKYA:
SHRI P.R. KHUNTE:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:
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(a) the amount allocated for the installation of
handpumps during each of the last three years and the
current year, State-wise;

(b) the number of handpumps to be installed under
the special package, State-wise;

(c) the time by which these are likely to be installed;

(d) whether all the villages are covered under the
Nal-Jal scheme at present; and

(e) if not, the time by which the remaining villages
are likely to be covered thereunder?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA): (a) to (e) Rural Water Supply is
. a State subject. Schemes for providing drinking water in
rural areas are implemented by the State Governments
under the Minimum Needs Programme (MNP). The
Central Government only supplements the efforts of the
States by providing funds under the Accelerated Rural
Water Supply Programmes (ARWSP). Powers to plan,
sanction and implement individual rural water supply
schemes have been delegated to the State Govemments.
No funds are specifically earmarked for installation of
handpumps. The funds available with the State
Governments, both under the MNP and the ARWSP, are
inter-alia utilised for installation of handpumps. As such,
details regarding the amount allocated for installation of
handpumps, the number of handpumps proposed to be
installed under any package and the time by which these
are likely to be installed are not maintained at the central
level.

As per the Action Plan prepared by the State
Governments, all the rural habitations of the country are
to be covered with drinking water supply facilities in five
years, subject to availability of funds.

[English]
Police Reforms Committee

"133. DR. JASWANT SINGH YADAV:
SHRI RAMJI LAL SUMAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government had constituted a Police
Reforms Committee under the former Union Home
Secretary;

(b) if so, the details thereof alongwith its terms of
reference;
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(c) whether the Committee has since submitted its
Report;

(d) if so, the main recommendations of the Committee
especially with regard to the CBI;

(e) the action taken thereon; and

(f) if not, the time by which the Committee is likely
to submit its Report?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAOQ): (a)
Yes, Sir.

(b) A Statement is laid on the Table of the House.
(¢) No, Sir.
(d) and (e) Do not arise.

(f) The Committee’'s report is expected in the first
half of August, 2000.

Statement

I. Constitution of the Police Reforms Committee:

(i) Shri K. Padmanabhaiah, Chairman,
Ex-Union Home Secretary

(i) Shn Vijay Karan, IPS (Retd.), Member

(i)  Shri M.D. Sharma, IPS (Retd.), Member

(v) Shri Amitabh Gupta, IPS Member
Director General of Police,
Rajasthan

(v} Shri B.B. Nanda, IPS Member-Secretary
Director General,
BPR & D

Il. Terms of reference of the Police Reforms Committee:—

(i) To examine and specify the challenges that the
police in India would face in the next millennium;

(i) To evaluate the strength and weakenesses of
the police force, as it is organised and the
structured today, to see if it would be able to
meet those challenges;

(i) To understand and appreciate the gap between
the public expectation and the police
performance and whether this gap can be filled
without making any basic changes in the
structure, organization and the attitude of the

police;
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(iv) To envision a new look, cultured, people-friendly
and fighting-fit police force which is able to win the
confidence and trust of the people and, at the same
time, can tackle effectively the problems of organized
crime, militancy and terrorism;

(v) To examine and bring out the challenges which
should be made in the following system to transform our
police into a most professional and competent force:—

(a) Recruitment at different level

(b) Training - both induction and in-service
(c) Career planning at all level

(d) Accountability of the Police

(e) Redressal of public grievances

(f) Redressal of police grievances

(g) Police station of the next millennium
(h) Village and city police

(i) Techniques of police investigation

(j) Prosecution of cases

(k) Management of traffic

() Dealing with women and weaker sections
of society

(vi) To suggest measures to equip the police to
adequately meet the challenges of the modern,
hi-tech criminal and cyber crime;

(viil To recommend changes in the weaponry,
communication and mobility of the police force;

(vii) To examine how the intelligence gathering
machinery could be revamped both at the
Centre and the States and how their mutual
interaction for intelligence sharing could be made
faster and mcre reliable;

(ix) To devise methods of insulating the pollce from
politicisation and criminalisation;

(x) * To devise ways of securing public trust and
cooperation in preventing and solving crime;

(xi) To examine the need to clarify some crimes as
“federal crimes” and to create a Federal Law
Enforcement Agency under the Ministry of Home
Affairs;

(xii) The structural changes that need to be
introduced for the police to function more
efficiently and professionally.
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to Questions 56

Assistance to Unemployed Youths

*134. SHRI M.V.V.S. MURTHL:
SHRI RAM MOHAN GADDE:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the funds allocated to various States for providing
financial assistance to the unemployment youths for self-
employment in the rural areas during the last three years
and till date, State-wise;

(b) the achievements made so far under the scheme,
State-wise;

(c) whether the Government have fixed any time limit
to eradicate unemployment from the rural areas;

(d) if so, the details thereof; and

(e) the present status of implementation of the
Swamjayanti Gram Swarozgar Yojana as on date, State-
wise?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA): (a) to (e) Assistance to Below
Poverty Line (BPL) families, including unemployed youth
belong to such families in rural areas for self-employment,
was being extended under the erstwhile Integrated Rural
Development Programme (IRDP) till March, 1999. From
1st April, 1999, this Programme, alongwith allied
programmes, have been merged to constitute a self-
employment programme, the Swarnjayanti Gram
Swarozgar Yojana (SGSY). Under the SGSY, assistance
is available to Below Poverty Line families, including
unemployed youth belonging to such families in rural
areas. Available information showing, State-wise, the funds
allocated under the erstwhile IRDP during 1997-98 and
1998-99 and under the SGSY during 1999-2000 & 2000-
2001 is given in enclosed Statement-I.

2. Available information showing, State-wise, the
number of families assisted under the erstwhile IRDP
during 1997-98 and 1998-99 and Swarozgaris assisted
under the SGSY during 1999-2000 and 2000-2001 (upto
June, 2000) is given in enclosed Statement-Il.

3. It is, subject to the availability of funds, envisaged
under the SGSY to assist 30% of the poor families to
cross the poverty line in each Block through provision of
income generating assets, by way of a mix of Bank Credit
and Govemment Subsidy, during the next five years.
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Statement-
Central Funds Allocated Under Integrated Rural Development Programme During 1997-98
and 1998-99 and Under SGSY During 1999-2000
(Rs. in lakhs)
IRDP SGSY
S.No. State/UT 1997-98 1998-99 1999-2000 2000-01
Central Central Central Central
Allocation Allocation Allocation Allocation

1 2 3 4 5 6

1. Andhra Pradesh 4306.11 3867.15 621955 341983
2. Arunachal Pradesh 322.03 20191 136.74 188.30
3. Assam 1417 .12 5246 36 3553.09 4892.72
4. Bihar 837740 12668 .33 20374.56 11202.96
5. Goa 7329 8.91 59.78 50.00
6. Guijarat 1580.22 1455.67 2341.15 1287.29
7. Haryana 379.83 856.39 1377 .36 757.33
8. Himachal Pradesh 123.86 360.66 580.06 318.94
9. Jammu & Kashmir 516.08 446 .37 71790 394.74
10. Kamataka 2890.00 2920.24 4696 65 2582 45
11. Kerala 1051.75 131030 2107 .37 1158.74
12. Madhya Pradesh 5457 47 642125 1032733 5678.49
13. Maharashtra 4694 .20 5772 61 9284.11 5104 .88
14, Manipur 23224 35171 238.19 328.00
15, Meghalaya 246 .68 394.05 266.87 367 .49
16. Mizoram 104.25 91.18 61.75 85.04
17. Nagaland 173.40 27030 183.06 25208
18 Orissa 3493 .81 4423 22 7113.90 391158
19. Punjab 26939 41620 669.38 368.06
20 Rajasthan 2266 59 2217 A4 356634 1960.94
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1 2 3 4 5 6
21. Sikkim 28.90 100.95 68.38 94.15
22, Tamil Nadu 389325 341941 5499 .44 3023.88
23. Tripura 33132 635.03 430.08 592.23
24. Uttar Pradesh 10494 33 13941.61 22422 38 1232896
25. West Bengal 3859.71 491553 7905 .68 4346 94
26. A & N Islands 7329 69.58 59.78 50.00
27. D & N Haveli 15.49 41.53 59.78 50.00
28. Daman & Diu 28.90 27 .43 59.78 50.00
29. Lakshadweep 722 6.85 59.78 50.00
30. Pondicherry 59.87 56.83 59.78 50.00
Total 56768.00 72915.00 110500.00 64946.02
Statement-ll
No. of Families Assisted Under Integrated Rural Development Programme During 1997-98 and 1998-99 and No. of
Swarozgaris Assisted Under SGSY During 1999-2000 & 2000-2001 (Provisional)
IRDP SGSY
S.No. State/UT 1997-98 1998-99 1999-2000 2000-01*
No. of No. of No. of No. of
Families Families Swarozgaris Swarozgaris
Assisted Assisted Assisted Assisted
1 2 3 4 5 6
1 Andhra Pradesh 162117 140880 165190 3503
2. Arunachal Pradesh 12799 12432 3060 50
3. Assam 39585 47264 17974 15
4. Bihar 196849 176213 106393 28219
5. Goa 897 895 479 12
6. Gujarat 41822 39598 19341 0
7. Haryana 10853 16743 17348 n
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to Quesnons

62

1 2 3 4 5 6
8. Himachal Pradesh 5548 7331 8638 102
9. Jammu & Kashmir 13643 13992 5835 184
10. Kamnataka 94688 88007 20145 0
11. Kerala 44191 39836 29485 989
12. Madhya Pradesh 138810 126617 112118 1070
13. Maharashtra 147640 145667 87844 2073
14. Manipur 4258 1638 N.R. N.R.
15. Meghalaya 5167 4219 741 0
16. Mizoram 2876 3138 0 254
17. Nagaland 3433 5773 N.R. N.R.
18. Orissa 75343 105008 74633 561
19. Punjab 6107 10357 1694 609
20. Rajasthan 60819 62922 34120 788
21. Sikkim 1792 1937 686 0
22. Tamil Nadu 180696 142813 65427 982
23. Tripura 11668 18816 8450 0
24. Uttar Pradesh 351146 391832 60647 139
25. West Bengal 91733 71134 86065 0
26. A & N islands 628 604 795 0
27. D & N Haveli 179 119 N.R. N.R.
28. Daman & Diu 188 7 6 0
29. Lakshadweep 27 9 3 3
30. Pondicherry 1107 1317 531 29
Total 1706609 1677182 927648 39593
NR - Not Reported Tl June, 2000.
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White Paper on ISI Activities

*135. SHRI Y.S. VIVEKANANDA REDDY.
SHRI ANANT GUDHE:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government propose to bring tne
White Paper on IS! activities in India;

(b) if so, the reascns for not publishing the same;
(c) the time by which it is likely to be published;

(d) whether activities of ISI like involvement in bomb
explosions, attacks on Charistians etc. are increasing in
various parts of the country; and

(e) if so, the steps taken by the Government to curb
the ISI activities in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to
(c) Al relevant aspects pertaining to preparation of a
White Paper on ISI activities in India are at present under
close examination in the Government.

(d) and (e) There is no let up in the activities of the
ISI in sponsoring terrorism in the country and extending
various kinds of support including weapons, financial
assistance, arms training etc. to the militant outfits
operating in the country.

The activities of ISI and all other organisations having
a bearing on maintenance of communal harmony in the
country are under constant watch of law enforcement
agencies and requisite legal action is taken, whenever
necessary.

Government has taken various steps to combat the
sinister designs of Pak ISI by sensitising and gearing up
the intelligence machinery, sharing of intelligence and
coordinated action by Central and State agencies. As a
result of the steps taken a number of ISI backed modules
have been neutralised in various parts of the country.

[Translation]
Proposals pending with CAPART

“136. SHRI SURESH CHANDEL: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) the details of proposals of States pending with
CAPART, State-wise;
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(b) the period of their pendency with CAPART
alongwith the reasons therefor, and

(c) the time by which all these projects are likely to
be cleared particularly in case of Maharashtra?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA): (a) to (c) A Statement showing
the pendency of proposals, State-wise, is enclosed. The
period of pendency varies from 0-4 months to beyond 12
months, the main reasons for which are as follows:—

(i) Proposals are initially appraised at the Desk
level with reference to the general funding
norms of CAPART and specific Guidelines, with
particular reference to the scheme for which
the proposal has been submitted.

(i) If the proposal is found to be in order, out of
the Panel maintained by CAPART, a Monitor is
deputed for pre-funding appraisal who examines
the details of the proposal from tnhe feasibility
point of view and also assesses the capability
and credibility of the organisation. The Monitor
is given 45 days for submission of the
Evaluation Report. On receipt of the Evaluation
Report, the project proposal is processed for
being placed before the National Standing
Council (NSC) for decision. After the project
proposal is approved by the NSC, a sanction
letter is issued to the NGO concemed.

(i) In some cases additional documents/information
(which are found lacking in the project proposal)
aie also called for from the voluntary
organisation, which causes delay in the matter
of sanction of the project.

(iv) In some cases, the Project Evaluators appointed
by CAPART submit reports at a delayed date,
which results in longer pendency.

2. Decisions in respect of most of the pending project
proposals, including those relating to Maharashtra, are
expected to be reached over the next four months or so.

Statement
Statement showing position of pending proposals as
on 30.6.2000
Sl Name of State Total No. of pending
No. projects
1 2 3

1. Andhra Pradesh 267
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3 2 3
2 Assam 17
3 Arunachal Pradesh —
. Bihar 32
5 Chandigarh 2
6 Delti 10
7. Gujarat 39
8. Himachal Pradesh 18
9 Haryana 26
1(}. Jammu & Kashmir 10
1. Kamataka 47
12. Kerala 41
13. Manipur 25
14. Mizoram 2
15 Meghalaya —
16. Maharashtra 87
17. Madhya Pradesh 29
18. Nagaland 12
19. Orissa 164
20. Punjab —_
21. Pondicherry —
22. Rajasthan 52
23. Tripura 3
24. Tamil Nadu 169
25. Uttar Pradesh 95
26. West Bengal 174

.Total 1321
[Enghsh]

Coal Projects

*137. SHRI ASHOK N. MOHOL: Will the Minister of
COAL be pleased to state:

(a) whether several coal projects targeted to boost
the production of coal are running behind the schedule
and are incurring the cost and time overruns;

to Questions 66

(b) if so, the reasons therefor indicating the
coal projects running behind the schedule in each
company;

(c) whether any scheme has bsen formulated by the
Government to save the situation; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI N.T. SHANMUGAM): (a) Yes, Sir. It is true
that some of the coal projects are running behind the
schedule and are incurring cost over-run.

(b) A list of coal projects running behind the schedule
in each coal company is given in enclosed Statement.
The reasons for time and cost over-run in various coal
projects are as follows:—

— Delay in acquisition of land specially forest land,
rehabilitation problems as well as law and order
problems.

— Adverse geo-mining conditions including safety
consideration of fire, water etc.

— Failure of turn-key contractor and equipment
suppliers.

— Delay in obtaining forestry clearance.
— Fund constraints.

— Escalation due to time over-run, addition,
variation of exchange rate, change of scope
etc.

(c) and (d) Steps taken by the Government for
expeditious implementation of coal projects, inter alia,
include:—

(i) Coal companies have been directed to monitor
implementation of coal projects regularly and
rigorously. In the coal companies a three-tier
structure for monitoring the projects i.e. at
colliery level, area level and headquarter level
is in existence.

(i) Projects costing Rs. 20 crores and above are
being monitored by the Ministry of Statistics &
Programme Implementation, Govemment of India
based on inputs of coal companies on quarterly
basis.

(i) Implementation of coal projects is periodically
subjected to review by the Cabinet Secretariat
and by Prime Minister's Office.
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(iv) Review of major coal projects i.e. projects (vij Based on the results of the above reviews,
costing Rs. 100 crores and above is conducted appropriate directions are sent by the
on quarterly basis by an Inter-Ministerial Government (Ministry of Coal) to the coal
Coq\mmee headed by Secrgtary (Coal.) gnd companies for taking timely remedial action to
having members from Planning Commission, i
Department of Expenditure, Ministry of Statistics overcome the shoricomings.
and.Programme Implementation and Ministry of (vii) Timely availability of land and forestry clearance,
Environment & Forests. . . .
wherever required, being crucial for successful
(v) Major coal projects are also monitored in the implementation of coal projects, constant
Ministry gf. Coal at the level of Adviser (Prolgcts) interaction is made by the Ministry of Coal with
and Additional Secretary (Coal). Coal Projects Minist f Envi t and Forests also
are also reviewed at site during visits of senior fn fy of Environment an as
officers from the Ministry of Coal to the coal with the State Government authorities for
companies. expediting the same.
Statement
Details of Ongoing Projects (Costing Rs. 20 crs. and above) Running behind the Schedule
(As on 30.6.2000)
S.No.  Company Project Type Date of Capacity Sanction Date of Completion
sanction (MTY.) Capital PR SCH. Anticipated
(Rs. crs.)
1 2 3 4 5 6 7 8 9
A Coal India Limited
1 BCCL Pootkee Balihari UG Dec. 83 3.00 199.87 Mar. 94 Mar. 2001
2. CCl Parej East oc Mar. 93 1.75 116.19 Mar. 98 Mar. 2001
3. CCL Saunda D oc Sep. 91 0.80 48.96 Mar. 99 Mar. 2001
4. CcCL Saunda D UG Mar. 91 0.63 47.94 Mar. 98 Mar. 2001
5. CCL Ray-Bachra UG Mar. 91 0.60 30.19 Mar. 97 Mar. 2001
6. CCL Sangam Expn. oc Feb. 95 0.50 32.66 Mar. 98 Mar. 2001
7. CCL Bokaro Bermo Seam (0]9] May 95 080 - 46.78 Mar. 2000 Mar. 2002
8. CCL Parej East (Non-Strtr) . UG Sep. 92 0.30 28.42 Mar. 99 Mar. 2005
9. ccL Phusro~Jerandih Rly. March, 91 4878  June, 97  Dec. 2000
Line Diversion
10. SECL Behraband uG Jun. 94 0.60 48.39 Mar. 98 Mar. 2000
1. SECL Churcha West PSLW UG Dec. 94 0.65 48.61 Mar. 99 Mar. 2001
12. SECL Mahan oC Jun. 96 0.36 41.95 Mar. 2000 Mar. 2001
13. ECL Jhanjra Ph. | UG August .95 2.00 403.96 Mar. 98 Mar. 2002
14, ECL Satgram UG Sept. 90 120 14826 Mar. 95 Mar. 2002
15. ECL Kalidaspur UG Nov. 95 0.54 74.05 Mar. 98 Mar. 2004
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1 2 3 4 5 6 7 8 9

16. ECL Sarpi UG Sept. 87 0.90 53.05 Mar. 95 Mar. 2005
17. ECL Kottadih (UG+OC) Jun. 89 248 26752 Mar. 98 Mar. 2003
18. ECL Jambad oC April 97 080  136.88 Mar. 98 Mar. 2004
19. ECL J.K. Nagar UG Feb. 91 0.87 95.28 Mar. 93 Mar. 2001
20. NCL Dudhichua Expn. oc Aug. 92 10.00  868.93 Mar. 98 Mar. 2004
21. WCL Sasti RO UG Apr. 93 0.36 38.25 Mar. 98 Mar. 2001
B Singereni Collieries Company Ltd. (SCCL)

22. SCCL KTK-8 Incline Feb. 95 0.27 34.51 Mar. 2002 Mar. 2006
a3. SCCL KTK-3 Incline Aug. 96 0.30 37.50 Mar. 2003 Mar. 2004

C Neyveli Lignite Corporation (NLC)

24. NLC Expn. of Mine-l
25. -~ NLC TPS-I Expn.
26. NLC Mine-1A

Mar. 97 6.5 to 10.5 1602.94 May. 99 Nov. 2002

May 97 420 1520.99 Aug. 2000 Nov. 2001
(Unit. 1)
Feb. 2001 May 2002
(Unit. 2)

Feb. 98 3.00 1063.18 Feb, 2001 July, 2001

Quality Improvement in Education

"138. SHRI VILAS MUTTEMWAR: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the District Primary Education Programme
has adopted minimum level of leaming as a major strategy
for improvement in the quality of primary education and
non-formal education programme,

¢ (b) if so, whether it was decided to upgrade the
minimum level of learning programme through the
institutional mechanism throughout the country;

(c) if so, the details thereof and the progress made
so far in this regard; and

(d) the extent to which minimum level of leaming in
the country has been achieved?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN

DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a)
Yes, Sir.

(b) The National Policy on Education, as revised in
1992, had emphasized the need for substantial
improvement in the quality of basic education. The
Programme of Action of 1992 stressed the need for
Minimum Levels of Learning (MLL). This is a recognition
that irrespective of caste, creed, location or sex, all
children must be given education of a comparable
standard. The MLL strategy for improving the quality of
elementary education is an attempt of combine quality
with equity. In 1990, MLLs were laid down for the primary
stage. The programme of Action 1992 has further
emphasized disaggregated target setting and decentralised
planning and had proposed the introduction of MLLs at
primary and upper primary stages including coverage of
the non-formal education channel. National resource
institutes like NCERT, RIEs SCERTs were involved in
improving the quality of primary education with a focus
on MLL.

(c) On the basis of the Report of the Committee on
MLLs at primary stage (1990), the work of promoting
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competency - based learning was introduced in the entire
country. Development of new textbooks, training of
teachers, preparation of work - books preparation of
competency based books, preparation of teachers’
manuals, translation of MLL document at primary stage
in various languages, etc. were taken up in the States.
In the Satyapal Anand case regarding elementary
education as a fundamental right (1998), introduction of
Minimum Levels of Learning at primary level to improve
quality of education and to enhance leaming achievements
of pupil ‘vas identified as a priority. As per the submission
of the States, 25 States and Union Territories viz. Andhra
Pradesh. Assam, Bihar, Goa, Gujarat, Jammu and
Kashmir, Karnataka, Kerala, M.P., Maharashtra, Manipur,
Meghalaya, Nagaland, Orissa, Punjab, Rajasthan, Sikkim,
Tamil Nadu, Uttar Pradesh, West Bengal, Andaman &
Nicobar Islands, Dadra & Nagar Haveli, Daman & Diu,
Delhi and Pondicherry have introduced Minimum Levels
of Learning at primary level. MLL was to be introduced
in all the remaining States also, in a phased manner.

(d) The exoansion of the MLL approach has taken
place through out the country over the last ten years.
This has involved assessment of existing levels of leaming
achievement, modifications of the MLLs to suit local
situations, initial and recurrent training of teachers in
competency based learning, preparation of teacher training
handbooks, introduction of continuous and comprehensive
evaluation, and using MLL norms while revising textbooks.
The operationalization across States has been uneven.
The achievement tests suggest that the MLL approach
has proved useful.

Review of Balika Samridhi Yojana

*139. SHRI SULTAN SALAHUDDIN OWAISI: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government have since reviewed the
Balika Samridhi Yojana;

(b) if so, the details thereof;

(c) the total amount demanded and the amount
sanctioned under the said Yojana to the States during
1999-2000, State-wise.

(d) the number of girls proposed to be covered under
the programme and the actual coverage made so far;
and

AUGUST 1, 2000
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(e) the steps proposed to be taken for the speedy
implementation of the programme?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a)
Yes, Sir.

(b) The Scheme of Balika Samriddhi Yojana was
launched on 2nd October, 1997 with the objective of
raising the overall status of the girl child and bringing
about a positive change in family and community attitudes
towards her. The scheme covers upto two girl children
bom on or after 15th August, 1997 in a family living
below the poverty line, as defined by the Government of
India, in any rural and urban area. During 1997-98 and
1998-99 the scheme was implemented as a Central Sector
Plan Scheme under which the funds were released to
the State Govemments/UT Administrations for giving a
grant of Rs. 500/ in cash to the mothers of the new bom
girl children. The scheme was reviewed in 1999 and was
recast as a Centrally Sponsored Scheme to extend 100%
Central assistance to States/UTs to provide benefits under
the scheme. As per the revised Scheme, the post delivery
grant of Rs. 500/- will be deposited in an interest bearing
account in a bank or post office in the name of the girl
child. In addition the girl child will be entitled to receive
scholarship for each class of study successfully completed
by her, ranging from Rs. 300/- for Class-l to Rs. 1000/
for Class-X per annum. The scholarship amounts will also
be deposited in the above account. The accumulated
value of the deposits in the account will be payable to
the gifl child on her attaining the age of 18 years and
having remained unmarried till then.

(c) State-wise allocation of funds for the year 1999-
2000 for the implementation of Balika Samriddi Yojana is
given in Statement. These grants are to cover the first
component of the Scheme.

(d) The number of girl children proposed to be
covered under the scheme during the IX Five Year Plan
would be about 78 lakhs. The number of beneficiaries
expected to be covered during 1997-98, 1998-99 and
1999-2000 were 12 lakhs, 8.58 lakhs and 8 lakhs girl
children, respectively.

(e) Funds for payment of the post-birth grant and
annual scholarships will be released by the Government
of India to the State Governments and Union Territory
Administrations, who will disburse the benefits to the girl
child through its Integrated Child Development Services
(ICDS) Scheme infrastructure. The Gram Panchayats/



73 Written Answers

Municipalities in the States/UTs would be responsible for
the monitoring and follow up of the disbursal of the
benefits under the various components on BSY. Guidelines
for the speedy implementation of Balika Samriddhi Yojana
have already been issued to all State Govemments and

SRAVANA 10, 1922 (Saka)
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Union Territory Administrations.

State-wise Allocation of Funds for the Year 1999-2000
for the Implementation of Balika Samridhi Yojana

Statement

(Rs. in lakhs)

S.No. Name of the State/UT Amount Released
1 2 3

1. Andhra Pradesh 146.35
2. Andaman & Nicobar Islands 1.10
3. Arunachal Pradesh 6.21
4. Assam 143.66
5. Bihar 712.46
6. CLandigarh 1.28
7. Daman & Diu 0.47
8. Delhi 12.54
9. Dadar and Nagar Haveli —_
10. Goa 2.23
11. Gujarat 105.49
12. Haryana 57.66
13. Himachal Pradesh 18.50
14. Jainmu & Kashmir 35.00
15. Karnataka 151.35
16. Kerala 54.62
17. Lakshadweep 0.26
18. Madhya Pradesh 366.90
19. Maharashtre 304.95
20.  Manipur 7.65
21. Meghalaya 11.90
22, Mizoram 2.06
23.  Nagaland 354

1 2 3
24. Orissa 221.41
25. Pondicherry 3.35
26. Punjab 28.28
27. Rajasthan 217.12
28. Sikkim 2.17
29. Tamil Nadu 158.77
30. Tripura 11.60
31. Uttar Pradesh 935.94
32. West Bengal 275.18
Total 4000.00

Mission for Herbal Products Development

*140. PROF. UMMAREDDY VENKATESWARLU: Will
the Minister of SCIENCE AND TECHNOLOGY be pleased
to state:

(a) whether the Government have a proposal to set
up a Mission for the development of Herbal products;

(b) if so, the details thereof;

(c) the specific plans proposed by the Government
to give a boost to the production of Herbal products;

(d) whether an Institute is likely to be set up for this
purpose; and

(e) if so, the details in this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
(e) Yes, Sir. A National Jai Vigyan Science / Technology
Mission project on “Biotechnological Approaches for Herbal
Product Development” is under implementation. The
objective is to convert the available research leads into
potential herbal products. The Institutions implementing
the project are: Central Institute of Medicinal & Aromatic
Plants (CIMAP), Lucknow; National Institute of Immunology
(NHl), New Delhi; Banaras Hindu University (BHU),
Varanasi and Regional Research Laboratory (RRL),
Jammu. The focus is on: the improvement of production
of ergot, a parasitic fungus on rye that is a source of
therapeutically useful alkaloids; improvement of
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agrotechnology for a high-yielding variety “Jeevan Raksha”
of an antimalarial plant; a herbal extract ‘NII-70’ isolated
from guduchi plant for promoting in vitro growth of bane
marrow cells; standardization of a herbal extract ‘BHUX’
on animal models for the management of hyperlipidaemia
and isolation of immunomcdulatory agents from garfic and
sallaki.

Various Ministries/institutions have undertaken
programmes/schemes to give a boost to production of
herbal products through initiatives for conservation,
cultivation and genetic improvement of several species of
medicinal and aromatic plants. There is no specific
proposal for the setting up of an institute for this purpose.
The existing institutions and facilities have been utilized
to accelerate research and development on herbal
products.

Functioning of Horticulture Department

1322. SHRI PRABHUNATH SINGH: Will the Minister
of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to state:

(a) whether in the Horticulture Departmant of CPWD,
many of the posts of deputy directors have been created
for outside Delhi;

(b) if so, the details thereof;

(c) whether those posts have been filled up in
accordance with the transfer policy;

(d) if so, the details thereof;

(e) whether the horticulture activities are neglected
in the Government colonies;

(f) it so, whether the Government propose to review
the working of the officers posted there; and

(9) it so, the measure being taken by the Government
to sensitise the Horticulture Department to the needs of
environment etc.?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) and (b) Out of a
total of 16 posts of Deputy Director (Horticulture) in
CPWD, 7 posts have been created outside Delhi, one
each at Chandigarh, Lucknow, Jaipur, Bangalore, Nagpur,
Bhopal and Guwabhati.
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(c) and (d) All the posts except those at Bangalore
and Guwahati have been filled up. In filling up these
posts, the following policy has been followed subject to
the administrative exigencies:

(i) Promotee has to move to the available vacancy.

(i) Longest stayee in Delhi to be transferred
outside.

(e) No, Sir.

(f) The working of Officers in CPWD are continuously
reviewed.

(g) In order to upgrade the level of knowledge and
skill of the officers, Government is considering a proposal
to set-up a Central Resource Centre on Harticulture.

Allotment af Land

1323. 8HRI RAM SAGAR RAWAT: Will the Minister
of RURAL DEVELOPMENT be pleased to refer to the
reply given to USQ No. 3162 dated December 18, 1995
regarding allotment of land ete. and state:

(a) whether the information has since been collected;
(b) if so, the details thereof;
(c) the action taken by the Government thereon; and

(d) the date by which the information is likely to be
collected and laid on the Table of the House?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. RAJA): (a) Yes, Sir.

(b) The Govemment of National Capital Territory of
Delhi had informed this Ministry that a One-Man Inquiry
Committee headed by Shri R.M. Vatsa, IAS (Retd.) was
constituted on 16.12.94. No report was submitted by this
Committee as the Inquiry Officer had resigned.

(c) and (d) In view of the reply given in part (b),

the action taken by the Gevernment thereen does not
arise.

Coal Reserves of E.C.L.

1324. SHRI SUNIL KHAN: Will the Minister of COAL
be pleased to state:

(a) the coal reserves in the Mugma-Nirsa area of
E.C.L. as on the date, grade-wise; depth-wise;
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(b) the quantity of coal extracted therefrom and the
left reserve therein; and

(c) the scope of expansion and probable life of the
coal reserves in the area?
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THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI N.T. SHANMUGAM): (a) As fumished by
Coal India Ltd., the latest available figures of Grade-wise
and Depth-wise coal reserves in the Mugma-Nirsa area
is available for 31.3.1994 and are as under—

(In Million Tonnes)

Proved Reserves

Depth Indicated Reserves Grand
; Total

Meters Superior Inferior Total Superior Inferior Total

00-300 11.7 886.5 898.2 3.7 159.3 163.0 1061.2

300-600 NIL 113 113 NIL 839 83.9 95.2

Total 11.7 897.8 909.5 3.7 243.2 1156.4

246.9

There has been no fresh addition to the reserves
thereafter.

(b) About 80 million tonnes of coal has been
produced from Mugma-Nirsa area since Nationalisation
(1973-74), Balance workable reserves in the
working seams till date is estimated at 49.14 million
tonnes.

(c) Scope of expansion in Mugma-Nirsa area of E.C.L.
is limited. Balance reserves is mostly of paor quality. In
major parts, overlying seams are worked and water
logged. The area is overlain by grand trunk road, Easterp
Railway lines, rivers and several villages and townships.
Mining of lower seam will be difficult and uneconomic.
Probable life of coal reserves in the area at the present
rate of production is 30 years approximately.

Nehru Rozgar Yojana

1325. SHRI T. GOVINDAN: Will the Minister of
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
be pleased to state:

(a) the number of persons benefited under the Nehru
Rozgar Yojana during each of the last three years, State-
wise; and

(b) the extent to which success has been achieved
under the said scheme, State-wise?

THE MINISTER OF URBAN DEVELOPMENT AND
POVERTY ALLEVIATION (SHRI JAGMOHAN): (a) and
(b) The Nehru Rozgar Yojana (NRY). implemented earlier
in all the States/Union Territories has been subsumed in
a unified programme called Swarma Jayanti Shahri Rozgar
Yojana (SJSRY) with effect from 1.12.1997. The physical
and financial achievements under the SJSRY are given
in enclosed Statement.

Statement
Physical and Financial Achievements Under SJSRY During the Period 1997-98 to 1999-2000
Sl. Name of State/UT No. of Amount of No. of Expenditure Expenditure
No. persons subsidy Mandays on completed on ongoing
assisted disbursed of work works works under
under Self to benefi- generated under UWEP (UWEP)
Employment  ciaries by (in lakhs) (Rs. in (Rs. in lakhs)
component banks under under Wage lakhs)
(USEP) of  USEP (Rs. Emloyment
SJSRY in lakhs) Companent
(UWEP) of
SJSRY
1 2 3 4 5 6 7
1. Andhra Pradesh 14567 917 47 747 614.97 119.18
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1 2 3 4 5 6 7

2. Arunachal Pradesh 0 0 1.04 0 106.77
3. Assam N.R. N.R. N.R. N.R. N.R.
4. Bihar 590 38.04 465 12521 276.73
5. Goa 132 452 064 69.48 34 .46
6. Guijarat 6899 246 .56 197 39033 39.06
7. Haryana 1700 61.04 044 102.11 1431
8. Himachal Pradesh 263 13.11 399 256.07 35753
9. Jammu & Kashmir 1743 94.01 0.15 031 19.41
10. Karnataka 3399 34083 8.02 561.42 0
11. Kerala 28310 2939 1.79 0 25147
12. Madhya Pradesh 42404 1492.19 15.16 125717 71525
13. Maharashtra 14774 396 .43 11.51 116525 283.74
14. Manipur N.R. N.R. N.R. N.R. N.R.
15. Meghalaya 414 16.66 025 32.04 0
16. Mizoram 1038 72.67 1.13 127 29 0
17. Nagaland 585 443 045 60 42
18. Orissa 4873 145.99 14.78 1069.39 40.12
19. Punjab 2782 137.99 2.56 627 .93 0
20. Rajasthan 8449 127 27 36 585.27 0
21. Sikkim 33 193 044 4937 0
22. Tamil Nadu 3035 65.18 40.03 832332 2034
23. Tripura 38 051 15 85 15
24. Uttar Pradesh 50914 2843 .29 2937 4912.78 0
25. West Bengal 845 1237 203 2430.83 106.94
26. A&N lIslands 0 0 039 11.15 2161
27. Chandigarh* 67 3.22 - - -
28. D&N Haveli 16 0.79 0.62 2873 4599
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1 2 3 4 5 6 7
29. Daman & Diu Y| 243 0.04 334 0
30. Delhi* 100 0.18 - - -
31. Pondicherry 199 509 039 174 0
Total: 188210 7377 .80 17238 22905.86 2509.91

* UWEP is not Operation in Chandigarh & Delhi
NR Stands for “Not Reported”

USEP Stand for “Urban Self Employment Programme”
UWEP Stand for “Urban Wage Employment Programme”

Farm Houses

1326. SHRI SHEESH RAM SINGH RAVI: Will the
Minister of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to refer to the reply given to
the reply given Unstarred Question No. 4596 on April 25,
2000 and state:

(a) whether the information has since been collected,
(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether the farm houses have been regularised
by MCD in Delhi under the amnesty scheme after
scrapping the Malhotra Committee recommendations
conceming Farm Houses, and

(e) if so, the details thereof?

THE MINISTER OF URBAN DEVELOPMENT AND
POVERTY ALLEVIATION (SHRI JAGMOHAN): (a) to (c)
To expedite collection of information from the Municipal
Corporation, a Committee has been constituted by the
Ministry under the Chairmanship of Chief Vigilance Officer
of the Ministry of Urban Development with Development
Commissioner & representative of MCD etc. on it. The
Committee has been directed to do its best to collect all
the information by August 31, 2000.

(d) No, Sir. MCD has reported that farm houses
have not been regularised by it under the amnesty
scheme.

. (e) Does not arise in view of reply to part (d)
above.

WOrlubbps af Scientists/Technologists

1327. SHRI MADHAVRAO SCINDIA: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:

(a) whether a workshop of Scientists and
Technologists including experts in Information Technology
was held in April to evolve an action plan for the
accelerated development of the backward areas of
Uttarakhand; and

(b) if so, the details thereof and the strategies
adopted thereat?

THE MINISTER OF STATE IN THE DEPARTMENT
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH
RAWAT ‘BACHDA’): (a) and (b) Sir, a Workshop on the
“Role of Science and Technology in the Integrated
Development of Uttarakhand” was held during April 21-
23, 2000 at Kosi-Katarmal, Almora. Several experts and
representatives of various Central and State agencies
participated in the Workshop. The Workshop covered four
themes, namely, (i) Georesources, (ii) Bioresources,
(iii) Infrastructure and Technological Interventions and
(iv) Socio-economic aspects. As a follow-up, the
Department of Science and Technology has recently set
up a Steering Committee to evolve a Mission Mode
Project based on the recommendations of the said
Workshop and suggest ways and means for inter-sectoral
coordination and resource mobilisation.

Utllisation of Funds

1328. SHRI G.M. BANATWALLA: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:



83 Written Answers

(a) the percentage utilization of the central sector
science and technology outlay during the first three years
of the Ninth Five Year Plan;

(b) the reasons for the under-utilization, if any;

(c) whether the total plan outlay is expected to be
utilized during the plan period; and

(d) if not, the measures being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH
RAWAT ‘BACHDA’): (a) to (d) The percentage utilisation
of the central sector science and technology plan outlay
during the first three years of the Ninth Five Year Plan
was 93.07, 94.53 and 97.78 during 1997-98, 1998-99
and 1999-2000 respectively. It is expected that the total
plan outlay of central sector science and technology will
be fully utilised during the plan period.

[Translation]
Closure of Steel Mines in Madhya Pradesh

1329. SHRI RAMANAND SINGH: Will the Minister of
STEEL be pleased to state:

(a) whether the steel mines at Babupur in Satna
District of Madhya Pradesh have been closed;

(b) it so, the reasons theretor,

(c) the number of labourers affected as a result
thereof; and

(d) the steps taken by the Government to rehabilitate
the labourers of these mines?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) and (b)
Tha production and despatch from Ispat Limestone quarry
located at Babupur, Satna District, of SAIL, RMD has
been gradually tapered off due to quality reasons. The
quality of limestone available in Satna is presently not
acceptable for steel making due to technological changes
that took place at steel plants. During earlier years,
Rourkela Steel Plant (RSP) was making steel with both
open Hearth Furnaces and LD convertors. Now, RSP
has changed to LD convertor route only. Satna Limestone
was suitable for the open Hearth process route. It is not
suitable for LD process due to high percentage of silica.
Presently, there is no demand for Satna Limestone.
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Therefore, the mines operations have been suspended
w.e.f. September, 1998.

(c) and (d) No employees/labourers have been
retrenched. 174 employeas of the mines opted for
voluntary retirement under SAIL VRS-98 scheme in the
year 1998. Again, another 280 employees of the mines
opted for voluntary retirement under SAIL VRS-99 scheme
in the year 1999. Remaining employees have been
redeployed to other mines/units of SAIL.

[English]
Revival of Visakhapatnam Steel Plant

1330. SHRI SURESH RAMRAO JADHAV: Will the
Minister of STEEL be pleased to state:

(a) whether the Government have prepared any plan
for the revival of Visakhapatnam Steel Plant;

(b) if so, the details in this regard and the time by
which the revival plan is likely to be executed; and

(c) it not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) to (c)
Rashtriya Ispat Nigam ltd. (Visakhapatnam Steel Plant)
had submitted a comprehensive turnaround proposal for
its revival inter-alia including infusion of funds, but it was
not found viable by the Government. In the
meantime, the Disinvestment Commission recommended
writing off of the entire accumulated losses of the
company as on 31.3.1999 along with disinvestment of
not less than 51% of its remaining equity to a strategic
buyer. However, no final decision has yet been taken
on these recommendations of the Disinvestment
Commission.

Balika Samridhi Yojana
1331. DR. S. JAGATHRAKSHAKAN: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Union Govemment have launched
Balika Samriddhi Yojana in the country;

(b) if so, the details thereof, State-wise;

(c) the benefit given under this scheme to each State
particularly in Tamil NadwAndhra Pradesh;
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(d) whether some State Governments have suggested
some modifications in this scheme;

(e) it 8o, the details thereof; and
(f) the reaction of the Union Government thersto?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SUMITRA MAHAJAN): (a) Yes, Sir.

(b) The Scheme of Balika Samriddhi Yojana was
launched on 2nd October, 1997 with the objective of
raising the overall status of the girl child and bringing out
a positive change in family and community attitudes
towards her. The scheme covers upto two gif children
born on or after 15th August, 1987 in a family living
below the poverty line, as defined by the Government of
India, in any rural and urban area. During 1997-98 and
1998-99, the scheme was.implemented as a Central
Sector Plan Scheme under which the funds were released
to the State Governments and Union Territory
Administrations for giving a grant of Rs. 500/- in cash to
the mothers of the new bom girl children. The scheme
was reviewed in 1999 and was recast as a Centrally
Sponsored Scheme to extend 100% Central assistance
to States and UTs to provide benefits under the scheme.
As per the recast scheme, the post delivery grant of
Rs. 500/- will be deposited in an interest bearing account
in a bank or post office in the name of girl child. In
addition, the girl child will be entitled to receive scholarship
for each class of study successfully completed by her,
ranging from Rs. 300/- for Class-| to Rs. 1000/- Class-X.
The scholarship amounts will also be deposited in the
above account. The accumulated value of the deposits in
the account will be payable to the girl child on her
attaining the age of 18 years and having remained
unmarried till then.

(c) A State-wise allocation of funds for the years
1997-98, 1998-99 and 1999-2000 for implementation of
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the scheme is given in eiclosed Statement. The following
amount was released to the State Governments of Andhra
Pradesh and Tamil Nadu:

(Rs. in lakhs)
Yeaf Andhra Pradesh Tamil Nadu
1997-98 219.53 238.16
1998-99 219.445 149.54
1999-2000 146.35 _158.77

* (d) to () The Btate Governments of Gujarat,
Kamnataka, Madhya Pradesh, Maharashtra, Orissa and
Rajasthan had sent their comments on the draft Guidelines
for implementation of the recast Balika Samriddhi Yojana.
The comments/suggestions related to:

(i) opening of interest bearing account to hold
deposits of BSY benefits;

(i) ownership of BSY beneficiaries account;

(ii) delivery mode for B8Y benefits other than
interest bearing account;

(iv) withdrawal from the interest bearing account to
pay insurance premium;

(v) withdrawal from the interest bearing account
towards purchase of text books and uniforms;

(vi) other procedures envisqged in the draft
Guidelines; and

(vii) administrative costs.

All the suggestions were taken into consideration
while finalising the Guidelines for implementation of Balika
Samriddhi Yojana. The Guidelines have aiready been
issued to all State Governments and Union Territory
Administrations followed by release of funds for
implementation of the recast pattern of the scheme.

Statement

Statewise Allocation of Funds for the Years 1997-98, 1998-99 and 1999-2000
for the Implementation of Balika Samriddhi Yojana

(Rs. in lakhs)
S.No. Name of the State/UT 1997-98 1998-99 1899-2000
1 2 3 4 5
1. Andhra Pradesh 21953 219445 146 .35
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1 2 3 4 5

2. Andaman & Nocobar Island 165 1.02 1.10
3. Arunachal Pradesh 932 6.82 621
4. Assam 215485 129.85 143.66
5. Bihar 1068 69 630.75 71246
6. Chandigarh 192 142 128
7. Daman & Diu 0.70 057 047
8. Delhi 18.815 18.815 12.54
9. Dadra & Nagar Haveli - 0.80 -
10. Goa 334 334 223
11. Guijarat 158.23 108.08 105.49
12 Haryana 86.495 59.29 57 66
13. Himachal Pradesh 27.745 27.725 18.50
14. Jammu & Kashmir 52.5 48.74 . 35.00
15. Karnataka 227.005 226.995 15135
16. Kerala 81.925 48.19 54.62
17. Lakshadweep 039 039 026
18. Madhya Pradesh 55035 489 .80 366.90
19. Maharashtra 457 42 324.035 304.95
20. Manipur 1148 6.03 7.65
21, Meghalaya 17845 9.08 11.90
22. Mizoram 3.085 3.075 2.06
23. Nagaland 5305 3.125 354
24. Orissa 332.115 332.115 2214
25. Pondicherry 5.03 5.03 335
26. Punjab 42415 3823 28.28
27. Rajasthan . 325675 244 84 21712
28..  Sikkim 3255 326 247
29. Tamil Nadu 238.16 14954 158.77
30. Tripura 17 .425 17 425 11.60
31. Uttar Pradesh 1403 391 87243 935.94
32. West Bgngal 412.775 236495 275.18
Total: 6000.00 4266 .13 4000.00
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[Translation]
Import/Export of Steel

1332. SHRI ASHOK ARGAL: Will the Minister of
STEEL be pleased to state:

(a) the details of the export and import of steel during
each of the last three years, year-wise, company wise,
country-wise; and

(b) the present rates of steel of different companies?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) The
details of the export and import of steel during the last
three years. Company wise/country wise are given in the
following annexures.

(i) Quantity of exports, country wise during 1997-
98, 1998-99 and 1999-2000 (April to December-
prov.) is given in enclosed Statement-I.

SRAVANA 10, 1822 (Saka)

to Questions 90

(i) Quantity of imports, country-wise during 1997-
98, 1998-99 and 1999-2000 (April-November
(prov.) is given in enclosed Statement-il.

(i) Quantity of exports, company wise during 1996-
97, 1997-98 and 1998-99 is given in enclosed
Statement-lil.

(b) After the decontrol of steel in January 1992 the
prices of steel are driven by the market forces. The prices
of imported and domestic steel items vary depending upon
specific grades, thickness and composition. Prices are
also dependent on incidence of duties, levies, taxes and
foreign exchange rate. These factors are dynamic and
keep changing frequently. The open market prices of steel
have not shown any drastic increase in the past one
year. The market prices of some of the items in different
markets of India as on June 2000 are given in enclosed
Statement-IV.

Statement-|

Country Wise Export of Steel During the Last Three Years 1997-98,
1998-99 & 1999-2000 (Apnil-Dec. 1999)

(Qty. in '000 Tonnes)

Country 1997-98 1998-99 1999-2000
(April-December)
(Prov.)

1 2 3 4
Australia 20.7 151 1.0
Bangladesh 151 233 8.3
Belgium 929 92.0 -
Canada 14.6 364 711
China 229 6.2 -
France 0.0 274 -
Germany 0.0 15.3 104
Indonesia 1694 85.5 228
Italy 59.6 1011 99.8
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1 2 3 4
Japan 803 492 313
Korea 489 0.0 9.1
Malaysia 696 496 359
Mexico 122 40 150
Middle East 1825 1777 1272
Myanmar 442 477 428
Nepal 136 4 1624 1541
Netherland 0.0 1438 -
New Zealand 62 53 06
Philippines 369 152 27
Portugal 0.0 46 -
Singapore 169 6.1 A
South Africa 0.0 8.7 -
Spain 433 418 78.6
Sri Lanka 778 498 50.9
Swedan - - 17
Taiwan 1831 20.1 1045
Thailand 82.0 06 -
U.K. 59.8 328 70.0
U.S.A. 181.8 3733. 2019
Ameficas - - 2400
Europe - - 142.0
Asia - - 113.0
Others 7256 4787 6033
Total 23827 19447 22401
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Statement-H

Country-wise Import of Iron and Steel Through Major Ports During 1997-98,
1998-99 & 1999-2000 (Apni-November)

('000 Tonnes)
Country 1997-98 1998-99 1999-2000
(April-Nov. (Prcv.)
1 2 3 4
Argentina 13 64
Australia 33 668 6238
Austria 12 143 -

, Belgium 410 174 243
Brazil 262 129 4.1
Canada 104 146 19.0
China 8.0 13 71
CIS 6683 3190 266.9
Czech 02 - 02
E.C. 298 207 23
Finland 16 08 0.1
France a3 276 109
Germmany 188.6 1100 89.0
Holland 526 568 404
Iran 1006 2044 649
Italy 263 84 56
Japan 1280 2127 267 .6
Korea " 1162 1668 96.3
Kuwait 03 18 2.1
Mexico - 214 26.0
Romania 176 10.7 111

Singapore 130 173 338
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1 2 3 4
Slovak Rep. 318 68 63
South Africa 1091 108.9 1829
Spain 147 43 89
Sri Lanka 0.1 - 04
Sweden 104 62 24
Switzerland 0.6 04 07
U.AE. 10 42 4.
U.K. 536 344 59.1
U.S.A. 863 578 717
Others 823 48.9 295
Total 17546 1686.9 1305.8
Statement-ll
Company wise Export of Steel During 1996-97, 1997-98 & 1998-99
('000 Tonne)
Category 1996-97 1997-98 1998-99
SAIL (Incl. ISCO) 489 682 437
TISCO 408 421 407
VSP 475 400 201
Secondary 550 880 900
Producers
Statement-IV
Lok Sabha USQ. No. 1332 for 1/8/2000)
' Market Prices (June, 2000)
(Rs. Per tonne)
Item Calcutta Delhi Bombay Madras Hyderabad Kanpyr
1 2 3 4 5 6 7
Pig Iron 8800 9400 7200 8300 9200 9000
Billets 100 mm 11400 12600 11500 12500 12400 12400
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1 2 3 4 5 6 7
Blooms 150x150 mm 11200 12600 11000 11500 12000 12000
Wire Rods 6 mm 15400 16000 16000 15000 15700 15700
Wire rods 8 mm 15100 15400 15500 15000 15700 15000
Rounds 12 mm 14000 15000 14500 15000 15500 13800
Torsteel 10 mm 14100 15100 15000 15000 14700 14100
Angles 50x50x6 mm 13750° 14500 14600 15000 14600 14000
Angles 100x100x8 mm 13400 14100 14300 14900 14800 14000
Joists 125x70 mm 16050 15000 15200 15900 15200 15000
joists 300x140 mm 15500 16000 16800 16900 16000 15500
Channels 75x40 mm 14100 14700 14200 15000 15000 14500
Channels 100X50 14100 14100 14200 14500 14800 14500
Plates 6 mm 17800 17500 18000 19000 18200 18500
Plates 8/10 mm 17850 17500 18000 19000 18200 17500
HR Coils 2.00 mm 18800 18000 19500 20000 20200 18700
HR Coils 3.15 mm 17800 18700 18500 19800 19000 18000
CR Coils 0.63 21750 23000 23800 23000 23000 23000
GP sheets 0.63 mm 26300 26500 28800 26000 28000 26000
GP sheets 0.63 mm 27000 27000 28800 26500 29000 26250
Meiting Scrap 7750 7600 6700 8000 7000 8200
HBI/Sponge Iron 5750 6000 7400 6400 7300 6700

Rural Sanitation

1333. SHRI RAJO SINGH:
SHRI BRAJ MOHAN RAM:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the status of rural sanitary schemes being
implemented in the country at present;

(b) the details of the proposals submitted under the
rural sanitation programme during each of the last three
years and the current year, State-wise;

(c) the number of proposals approved out of them
and the funds allocated for this programme during the
said period, State-wise; and

(d) the time by which the remaining proposals are
likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. RAJA): (a) At present
the Ministry of Rural Development is implementing rural
sanitation scheme namely the Central Rural Sanitation
Programme. Budget Allocation of this Programme during
the current financial year is Rs. 140 crores.

(b) The details of the proposals received under the
Central Rural Sanitation Programme as per the available
information, during last three years and current year,
State-wise, are given in enclosed Statement.

(c) The number of proposals approved and the funds
released under Central Rural Sanitation Programme during
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the last three years and current year State-wise, is given the Totai Sanitation Campaign are considered regularly
in enclosed Statement. by a National Scheme Sanctioning Committee and as
per decision taken, projects are sanctioned accordingly.
(d) Out of the project proposals received under Some of the Project proposals received for model villages
Central Rura} Sanitation Programme, so far 51 proposals under Central Rural Sanitation Programme could not be
have already been approved. The project proposals under considered because of limited availability of the funds.
Statement

Details of projects received and funds released; State-wise during the last three years

State/UT 1997-98 1998-99
No. of Projects Amount No. of Projects Amount
Received Approved Released Received Approved Released
Rs. in Rs. in
lakhs lakhs
Andhra Pradesh 1 — —_ 2 1 506.81
Arunachal Pradesh —_ — —_ — — —
Assam — — — — — _
Bihar —_ — — — — _
Guijarat —_ — —_ - — —
Himachal Pradesh — — — - - _
Karnataka — —_ — — — —_
Kerala 2 1 9.12 8 6 139.79

Madhya Pradesh — — —
Maharashtra —_— — -
Nagaland —_ — —
Orissa — —_
Rajasthan - —_ -—
Sikkim —_ —

Tamil Nadu — —_— —_
Uttar Pradesh - —_— —_

West Bengal - —_ —_

Total: 3 1 9.12 10 7 646.60
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State/UT 1998-2000 2000-2001
No. of Projects Amount No. of Projects Amount
Received Approved Released Received Approved Released
Rs. in Rs. in
lakhs lakhs
Andhra Pradesh 7 5 789.53 — —_ —_
Arunachal Pradesh 2 2 25.48 —_ —_ —_—
Assam 3 3 133.22 — — —
Bihar 2 2 729.75 —_ —_ —
Gujarat 3 3 359.10 —_ — —_
)Hirnachal Pradesh 1 1 6.85 — — —
Kamataka 3 3 536.05 - —_ —_
Kerala 6 3 72.82 — —_ —_
Madhya Pradesh — — —_ 5 —_ —_
Maharashtra 8 4 1113.62 4 - —_
Nagaland — —_ —_ 1 —_ —_
Orissa 3 3 243.06 - — —
Rajasthan 4 4 333.45 — — —_
Sikkim 2 2 17.96 —_ — —
Tamil Nadu 5 4 513.67 3 - —
Uttar Pradesh 4 4 170.49 1 — —
West Bengal 1 - —_ 1 — —_
Total: 54 43 5045.07 15 —_ —_
[English] (d) whether the Government propose to install more

Iinstaliation of Tubewelis in Tamil Nadu

1334. SHRI C. SREENIVASAN: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether a large number of tubewells constructed
under various Centre-aided Schemes are not working in
Tamil Nadu;

(b) if so, the details thereof, location-wise;

(c) the steps taken by the Govemment to put them
in working condition;

tubewells in the State during 2000-2001; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. RAJA): (a) and (b)
The Govemment of Tamil Nadu has informed that 3051
tubewells including borewells executed under Government
aided schemes are not working in Tamil Nadu. These
are located mostly in hardcore and drought prone areas
of Tamil Nadu such as Coimbatore, Salem,
Tiruvannamatai, Vellore, Villupuram, Dharmapuri etc. and
the incidence of failure of tubewells/borewells in other
districts are very occasional due to localised factors.
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(c) As per the information furnished by the
Government of Tamil Nadu, the failure of tubewells and
borewells is mostly seasonal and is mainly due to lowering
of water table because of monsoon failures. During this
year the Government of Tamil Nadu has sanctioned
Rs. 25 crore under Rejuvenation Programme for reactivation
of failed schemes. Alternate sources will be created and
these schemes will be put into beneficial use.

(d) Yes, Sir.

(e) Government of Tamil Nadu has informed that
they propose to install 4898 new tubewells/borewells
during 2000-2001.

[Translation]

lllegal Transportation of Coal

1335. SHRI VISHNUDEO SAl: Will the Minister of
COAL be pleased to state:
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(a) the number of cases relating to illegal
transportation of coal from South Eastern Coalfields and
Mahanadi Coalfields Limited came to light during the last
three years;

(b) the quantum and value of the coal seized therein;
and

(c) the action taken by the Government against the
guilty persons in each case?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHR! N.T. SHANMUGAM): (a) to (c) Some
incidents of illegal mining and transportation of coal
illegally mined have come to the notice of Coal India
Limited. On the basis of raids conducted by security
personnel, CISF etc. and coal recovered by them, the
total number of cases of pilferages/theft which have come
to the notice of South Eastern Coalfields Limited, and
Mahanadi Coalfields Limited, during the year 1997-98 to
1999-2000 are as follows:—

Theft/Pilferage

Measures Taken

Year No. of Incidents Quantity of coal Value of coal Arrests made FIR Lodged
theft (in tonnes) stolen (in Rs.
Lakhs approx)
SECL MCL SECL SECL MCL SECL MCL SECL MCL
1997-98 2 32 13 0.09 0.51 21 0 2 32
1998-99 2 33 32 0.27 0.84 3 6 2 33
1999-2000 2 54 48

0.15 1.66 3 27 2 54

The following steps are taken by Coal India Limited
and its subsidiaries to curb such illegal activities or
criminal offences:—

(

) collection of intelligence reports,

(ii) round the clock patrolling and surprise raids in

- illegal mining sites by the security forces of the
subsidiary companies of CIL and the personnel
of Central Industrial Security Force,

(i)  blacklisting the seized trucks, carrying illegally
mined coal,

(iv) dozing off and filling up the illegal mining sites,

(v) reporting cases of illegal mining whether within
the leasehold areas of the subsidiary companies
of CIL or outside to the District Authorities.

(vi) handing over the illegally mined coal and
implements of illegal mining/coal transportation
to the local Police Stations and lodging First
Information Reports for taking action in such
incidents of criminal offences; and

(vii) keeping close liaison with the District and State
Authorities in order to seek their help and
cooperation in curbing such criminal offences.

[English]
Drinking Water Project

1336. MAJ. GEN. (RETD.) B.C. KHANDURI: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether several drinking water projects of Uttar
Pradesh are pending with the Govemment for special
assistance from the World Bank;
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(b) it so, the details thereof particularly those
pertaining to Garhwal Mandal of the State; and

(c) the details of such projects completed recently in
the rural areas of the State?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. RAJA): (a) to (c) As
tar as rural drinking water supply is concemed, there is
no project proposal of Uttar Pradesh pending with the
Govermnment of India for World Bank assistance. However,
Uttar Pradesh Rural Water Supply and Environmental
Sanitation Project (SWAJAL), costing approximately US$
71 million, covering 1100 villages in 19 districts (including
Garhwal region) is under implementation in the State with
World Bank loan to the tune of US$ 52.4 million (revised).
The project commenced in 1996 and is likely to be
completed in 2002.

As regards urban water supply, Government of Uttar
Pradesh had submitted a project proposal for water
supply, sewerage & solid waste management in 15 big
cities of Uttar Pradesh, namely, Bareilly, Dehradun, Jhansi,
Meerut, Nainital, Allahabad, Ghaziabad, Gorakhpur,
Kanpur, Lucknow, Moradabad, Roorkee, Shahjahanpur,
Shaktinagar S.A.D. and Varanasi, at a total estimated
cost of Rs. 2448.78 crores to the Ministry of Urban
Development, Government of India for seeking external
assistance from any suitable donor agency. Since extemnal
assistance from the World Bank would be time consuming
and there is no certainty that the World Bank would
ultimately agree to fund the project proposal, the Ministry
of Urban Development has advised the State Government
to consider the option of availing the Asia Development
Bank (ADB) line of credit available 1*nder the Urban
Environmental Infrastructure Facility Project.

Neem Patent

1337. SHRI JITENDRA PRASADA: Will the Minister
of SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether it is a fact that the European Patent
Office revoked the patent granted on Neem by it for a
fungicide derived from the seeds of the neem tree;

(b) if so, whether the Government propose to take
up the case of Basmati rice and other such Indian
products patented by the foreign countries; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
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OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH
RAWAT ‘BACHDA'): (a) it has been reported that the
European Patent office has revoked European Patent No.
0436257 entitled “method for controlling fungi on plants
by the aid of a hydrophobia extracted neem oil".

(b) and (c) A petition to challenge limited claims of
the patent on basmati rice lines granted by the United
States Patent Office was filed in the US Patent office on
27th April, 2000.

Patents are granted under the sovereign prerogative
of countries according to their respective Patent Laws
and have territorial effect, that is, they are effective only
in the country of grant. However, as and when information
is received about patents being obtained on certain items
which are not considered patentable and which affect
Indian interests, steps are taken to assess whether the
grant of such patent can be challenged under the patent
laws of the country concerned.

In order to protect bio-resources, the Patents (Second
Amendment) Bill 1999, contains provisions for mandatory
disclosure of source and geographical origin of the
biological material used in the invention while applying
for patents in India. Provisions have also been
incorporated to include the non-disclosure or wrongful
disclosure ot the same as grounds for opposition and for
revocation of the patents, if granted. Provisions in this
regard are contained in clauses 8,17 and 28 of the said
Bill.

In order to protect traditional knowledge from being
patented, provisions have been incorporated in the Patents
(Second Amendment) Bill, 1999 to include anticipation of
invention on the basis of available local knowledge,
including oral knowledge, as one of the grounds for
opposition as also for revocation of patent. Provisions in
this regard are contained in clauses 17 and 28 of the
said Bill.

Counclil for Advancement of People's Action and
Rural Technology

1338. SHRI A. BRAHMANAIAH: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether CAPART has set up its regional offices
in different States;

(b) if so, the details thereof;

(c) the expenditure being incurred by CAPART on
these offices during 1999-2000;
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(d) the achievements of CAPART in the field of rural
technology;

(e) whether CAPART has not been able to achieve
results in the field of technology and there is a need to
redirect it on the improvement of technology;

(f) whether National Institute of Rural Development
has given any suggestions in this regard.

(g) if so, whether there is a proposal to review the
activities of CAPART; and

(h) if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA): (a) and (b) Yes, Sir. Details are
given in enclosed Statement-l.

(c) The expenditure incurred during 1999-2000 is
given in enclosed Statement-Il.

(d) 1035 projects involving a sum of Rs. 44.34 crores
have been sanctioned to 824 voluntary organisations,
NGOs and individual inventors in the field of rural
technology since inception and a sum of Rs. 31.69 crores
has been released.

74 rural technologies in different fields including
Agriculture, Rural Industries, low cost constructions, Water
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Harvesting and Management, Energy, Environmental
Sanitation etc., have been assisted by CAPART' under
the scheme. These technologies, inter-alia, include NADEP
composting tank. Ferro Cement Tanks, Mud Solar
Cookers, Traddle pumps, Energy Efficient Divices,
Construction Technology etc.

(e) On revision of the position it has been found that
though substantial work within the limited resources has
been done by CAPART in the field of rural technology
yet there is enough scope for expansion of CAPART
activities in this field. A core group has been tonstituted
to act as think tank in the field of rural technology for
making suggestions for further improvements in this field.

(f) National Institute of Rural Development and Swami
Ramananda Tirth Institute of Socio-Economic Research
and National Integration conducted a National Conference
on Science and Technology inputs for backward area
development on May 30-31, 2000 at NIRD Hyderabad in
which Science and Technology inputs were suggested
for the development of backward areas.

(g) and (h) There is also a National Standing
Committee on Rural Technology in CAPART which
predominently comprises representatives of voluntary
organisations involved in science and technology work
and experts in this field which reviews the implementation
of the scheme and make suggestion from time to
time.

Statement-|
SI.No. Regional States covered under each Regional Committee
Committee

1. Ahmedabad Maharashtra, Gujarat, Madhya Pradesh, Dadar & Nagar Haveli.

2. Bhubaneswar Orissa, West Bengal, Andaman & Nicobar Islands

3. Chandigarh Haryana, Himachal Pradesh, Jammu & Kashmir, Chandigarh & Punjab.

4. Dharwad Kamataka, Kerala, Lakshadweep, Pondicherry, & Minicoy Islands, Goa,
Daman & Diu.

5. Jaipur Dethi & Rajasthan

6. Guwabhati Sikkim, Arunachal Pradesh, Assam, Manipur, Nagaland, Mizoram, Tripura
& Meghalaya.

7. Hyderabad Andhra Pradesh, Tamil Nadu

8. Lucknow Uttar Pradesh

9. Patna Bihar
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Statement-i|

Details of expenditure dunng 1999-2000 on RCs

(Rs. in lakhs)

Sl. No. Name of the RC Admn. Expenditure
1. Ahmedabad 29.96
2. Bhubaneswar 28.03
3. Chandigarh 33.74
4. Dharwad 24.59
5. Guwabhati 23.06
6. Hyderabad 30.24
7. Jaipur 31.08
8. Lucknow 29.61
9. Patna 24.10

Total 254.41

Supply of Coal to Gujarat

1339. SHRI CHANDRESH PATEL: Will the Minister
of COAL be pleased to state:

(a) the details of requirement of coal in Gujarat at
present;

(b) the quantity and value of various quality of coal
supplied to Gujarat during each of the last three years;
and

(c) the steps taken by Govemment to ensure sufficient
supply of coal to the State?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI N.T. SHANMUGAM): (a) and (b) The
demand for coal is assessed sector-wise for the whole
financial year and not State-wise. The details regarding
the quantity of coal supplied to various consumers in the
State of Gujarat during the last three years from Coal
India sources are as under—

(Figs. in '000 tonnes)

Year Quantity
1997-98 17249
1998-99 15703

1999-2000 16447
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Coal companies are not having the exact value of
coal supplied to any particular State, since accounts are
maintained consumer-wise. However, the approximate
value of coal supplied to the consumers of Gujarat in the
year 1997-98 to 1999-2000 is as under:

Year Value (Rs. in crores)
1997-98 1315
1998-99 1225
1999-2000 (prov.) 1315

(c) Coal companies are fully capable to meet the
requirement of consumers in the State of Gujarat. Priority
is accorded in coal supplies to core sector consumers
like power, cement and steel. Supply of coal to the power
sector is being monitored by an inter Ministerial Group
and appropriate action is taken wherever necessary to
ensure that adequate supply of coal to the power sector
is maintained.

Release of Amount to Jaigaon Nagar Palika

1340. SHRI KIRIT SOMAIYA: Will the Minister of
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
be pleased to state:

(a) whether an abnormal amount of Rs. 80 crore out
of Rs. 101.86 crore has been released by HUDCO as a
loan to one municipal council, i.e. Jalgaon Nagar Palika;

(b) if so, the reasons therefor;

(c) whether the release of such huge amount too is
against the noms laid by the department;

(d) whether the Jalgaon Nagar Palika is not in a
position to retum the regular instalments and interests;

(e) if so, the details thereof;

(f) whether the Government propose to conduct any
enquiry in this regard; and

(g) if so, the details thereof?

THE MINISTER OF URBAN DEVELOPMENT AND
POVERTY ALLEVIATION (SHRI JAGMOHAN): (a) and
(b) Housing and Urban Development Corporation Ltd.
(HUDCO) has reported the release of Rs. 80 crore to
Jalgaon Municipal Council during the last 3 years for
various schemes. The money was released because the
schemes were found eligible.
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(c) Does not arise.

(d) and (e) Jalgaon Nagar Palika is repaying
the principal and interest regularly, as reported by
HUDCO.

(f) and (g) Does not arise.
Encroachment by Petrol Pump Owners

1341. SHRI M.V. CHANDRA SHEKHARA MURTHY:
SHRIMATI SHYAMA SINGH:

Will the Minister of URBAN DEVELOPMENT AND
POVERTY ALLEVIATION be pleased to state:

(a) whether a large number of petrol pump owners
in the capital have made massive encroachments on the
public land;

(b) if so, whether any survey has been conducted in
this regard;

(c) if so, the details thereof;

(d) whether the Government have decided to take
strict action against those petrol pump owners and remove
all such unauthorised construction; and

(e) if so, the details in this regard?

THE MINISTER OF URBAN DEVELOPMENT &
POVERTY ALLEVIATION (SHRI JAGMOHAN): (a) to (e)
Government have received reports about alleged
encroachments by petrol pump owners in the capital. A
Survey Committee headed by Chief Vigilance Officer of
Ministry of Urban Development, and comprising senior
officers of the DDA, L&DO and other local agencies, has
been constituted to look into each and every case at site
and submit its report by 31st August, 2000. Further action
would be taken on receipt of the report.

Irregularities and Economic Offences

1342. SHRI INDRAJIT GUPTA: Will the Minisier of
JRBAN DEVELOPMENT AND POVERTY ALLEVIATION
be pleased to state:

(a) whether the Government have received
representations regarding large scale irregularities and
serious types of economic offences concerning the
Directorate of Printing;

(b) if so, the details thereof; and

(c) the action taken on such representations?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) to (c) The various
issues concerning the Directorate of Printing received
through representations have been attended to an
appropriate replies have been given to the concermed
representations. The relevant details are given in the
enclosed Statement.

Statement
(1) Maintenance of Phototype Setting System-6:

Annual Maintenance Contracts for the Phototype
Setting System - 6 in the Govemment of India Press,
Minto Road has to be awarded as there is no in-house
facilities to maintain the said system. Open tenders were
called for every year which were advertised in the
Newspaper and indian Trade Jourmnal. A number of firms
responded. Technical suitability of the firms were examined
by the Purchase Committee/Technical Committee/
Committee of Managers. M/s. APM Sales Corporation was
found to be technical most suitable for maintaining the
said system. On the basis of technical advice the Annual
Maintenance Contracts with M/s. APM Sales Corporation
were finalized. The said system consists of 100 terminals,
3 Phototype Setting Units, 3 Processor Units, 2 Laser
Printers all of which are to be network of Central
Processing Unit (CPU). All these equipments are in
running condition and provide full output of the jobs
executed in them.

(2) Procurement of Paper:

The Dte. of Printing procures printing paper on the
basis of average consumption during the previous three
years, also keeping in mind the necessity for maintaining
stocks for eight month’s requirement. Paper is procured
with the approval of the competent authority. It is procured
against DGS&D Rate Contract if it is as per requirements.
In case of urgency or if the required specifications do
not match with the DGS&D Rate Contract, open tenders
are invited. Delivery is effected by the firms only after
pre-dispatch inspection by the DGS&D. Consignees have
the right of rejection if any store is found to be deficient
in specifications, etc. vis-a-vis Acceptance of Tender or
supply order specifications within stipulated time limit.
There is no question of accepting poor quality
consignment and all post purchase cases are subject to
Audit.

(3) No Objection Certificates:

A very small portion of specialized jobs which cannot
be executed by the Government of India Presses are
allowed to be printed through private presses by grant of
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No Objection Certificates. The number of NOCs issued
to various Government Departments constitute about 1%
of the total job received for printing in the various
Government of India Presses during the period from
January, 1994 to December, 1999.

(4) System 272:

The system 272 of Monotype U.K. was purchased in
the year 1983. It has become obsolete and declared
unserviceable on 8.4.1994 due to non-availability of spare
parts and change in the printing technology.

(5) Envelope Making Machines:

Two Envelope Making Machines and other
accessories were purchased through the DGS&D. The
machines remain idle for some time due to non-
installation/non-commissioning by the authorized
representatives. Subsequently, these machines were
installed and are now in productive use in the Govemment
of India Presses at Aligarh and Nasik. However, the case
regarding procurement of these machines has been
referred to the Centrai Bureau of Investigation for
investigation.

(6) Machinery and Equipment were Purchased in the year
1988-89 at Government of India Press, Minto Road:

The Machinery and equipment were purchased in
the year 1988-89 for modemization of Govemment of
India Press, Minto Road, which caters to the requirement
of Parliament. The equipment installed are working
satisfactorily and the jobs of both the Houses of
Parliament and other Departments/Ministry are being
executed, in this press.

(7) Digitek PTS Unit and Adast Dominent 725-P Machines:

These machines were installed in the Govemment of
India Press (Letter Press Unit), Faridabad. The Digitek
PTS Unit was installed in the year 1990 and had been
in productive use. However, in the year 1996 Laser Printer
of the Unit developed faults which could not be repaired
due to non-availability of spare parts inspite of best efforts.
Besides, the Red Light Sensitive Resin Coated (RC) paper
required to take output from the system was available in
the market at the time of installation of the machinery
but subsequently the manufacturer stopped its
manufacture. As the System could not take any other
sensitive paper it could not be utilized any further. The
Adast Dominant 725-P two colour perfecting offset printing
machine was installed in 1992 and has been in productive
use.
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(8) 4 Nos. Miller Germany Offset Machines:

These machines were purchased in the year 1987
and are in use for day to day production of Parliament
papers and other jobs of Ministries/Departments. There
is no proposal to replace them as they are giving
satisfactory production. They are not lying in a state of
semi-idleness and are being run in two shifts.

(9) Printing of JPC Report through P.S. Press Services,
Okhla, New Delhi.

Printing of the Joint Parliamentary Committee was
neither entrusted to the Directorate of Printing nor this
Ministry has any knowledge about its printing through a
private press.

(10) Allotment of Press Pool Accommodation to the Joint
Director (Admn.) in the Directorate of Printing:

The allotment of Type D Press Pool accommodation
to the Officer was made with the approval of the
competent authority on 15.1.1997 after following the
relevant rules/procedures. At the time of allotment it was
found that out of ten Type D quarters placed at the
disposal of the Headquarters Office of the Directorate of
Printing from the Government of India Press, Minto Road,
four were lying vacant. Therefore, one such vacant quarter
was allotted to the said Officer as he was eligible for
such class/type of accommodation. It was with the
condition that he would have to vacate the same when
required by any other eligible officer posted in the
Headquarters Office of the Directorate of Printing.

(11) Complaint of Widow of Deceased Employees of
Govemment of India Press, Minto Road, New Delhi:

Smt. Rita Rani widow of deceased employee of
Government of India Press, Minto Road filed a complaint/
affidavit against the Joint Director (Admn.) in the Dte. of
Printing. Certain Police Officials from-the Tughlak Road
Police Station, New Delhi came to him for obtaining his
version. The Joint Director (Admn.) claimed that the
affidavit was totally false. The matter was inquired into
by the concemed Police Authorities who found that no
cognizable offence was made out. Therefore, the said
complaints/affidavit of Smt. Rita Rani was filed accordingly
as per law by the Police Authorities. information/replies
to Parliament Questions and representations received on
the subject have been based on the report received from
the Station House Officer, Tughlak Road Police Station
vide communication No. 3091 SHO/T-Rd dated 25.11.1999
and there is no question of fabrication/manipulation in
this regard.
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(12) Transfer of Asstt. Manager (Admn.) form Govemment
of India Press, Minto Road:

The concerned Asstt. Manager (Admn.) in the
Government of India Press, Minto Road tock up charge
with effect from 16.3.1999. He has been éharge sheeted
under rule 14 of the CCS (CCA) Rules on 1.5.2000 for
his involvement in a fabricated Transfer Travelling
Allowance Claim during his tenure in Government of India
Press, Faridabad. He has to discharge the normal
functions of Asstt. Manager (Admn.) irrespective of his
place of posting. He is neither the disciplinary authority
nor the vigilance officer in the Goveinment of India Press,
Minto Road. Moreover, his charge sheet pertains to his
actions during his tenure in Government of India Press,
Faridabad. Therefore, it may not be advisable to pre-
judge and prejudice the entire proceedings by transferring
him at his stage on the grounds of a pending disciplinary
case. As regards, involvement in the matter of subletting
the press pool accommodation the concemed officer has
denied his involvement and also declined any allegations
about receiving commission.

(13) Posting of Deputy Director (Vigilance) in the
Directorate of Printing:

There are no specific instructions regarding posting
of subordinate officers/staff in the Vigilance Unit of the
Attached/Subordinate Offices. The Vigilance Manual
provides that Vigilance Officer in the Attached/Subordinate
Office will be appointed in consuitation with the Chief
Vigilance Officer in the respective Ministry/Department.
The concerned officer was not acting as the Vigilance
Officer in the Directorate of Printing, which is an attached
office under the Ministry of Urban Development & Poverty
Alleviation. Moreover, there was no charge of lack of
integrity or moral turpitude against the said officer.
Therefore, the appointment/continuation in the post of
Deputy Director (Vigilance) in the Directorate of Printing
do not appear to be in violation of the norms of the
Central Vigilance Commission. However, the said officer
has since been transferred from the post of Deputy
Director (Vigilance). :

[Transiation]
Mahajan Committee
1343. SHRI RADHA MOHAN SINGH: Will the Minister

of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether Kendriya Vidyalaya Sangathan had
constituted Mahajan Committee;
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(b) if so, the terms and reference of the Committee;
(c) the recommendations made by the Committee;

(d) the details of the recommendations accepted
completely or partially by the Government; and

(e) the reasons for the partial acceptance/rejection of
the recommendations?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER 'OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a)
Yes, Sir.

(b) To examine the freezing of sections in Kendriya
Vidyalaya.

(c) The main recommendation is that freezing of
sections is not academically sound or administratively
feasible. It has been recommended that the Commissioner
should have full powers of opening new sections and
sanctioning additional staff.

(d) and (e) The Board of Govemors of Kendriya
Vidyalaya Sangathan has agreed with the
recommendations and has decided to recommend to the
Government to keep the salary budget of KVS flexible so
that the Commissioner may be in a position to sanction
new posts whenever required. The recommendations of
the Board of Govemnors of the Sangathan have not yet
been received by the Government.

Claim of Land Under Sea

1344. SHRI RAMDAS ATHAWALE:
SHRI SUBODH MOHITE:
SHRI G.S. BASAVARAJ:

Will the Minister of OCEAN DEVELOPMENT be
pleased to state:

(a) whether the Government propose to stake claim
for taking 10 lakh square kilometres of additional oceanic
territory beyond its existing special economic zone under
the fresh review by the United Nations convention of law
of the sea;

(b) if so, the details thereot and the extent to which
the claim has been accepted by the United Nations and
is likely to be beneficial for expansion of mining, fishing
and .defence related operations of the country;

(c) whether the sea survey has been completed;



117 Written Answers

(d) if so, the details thereof and the amount allocated
for the survey during the last three years;

(e) whether the Government propose to develop hi-
tech unmanned submersible vehicle in the near future;
and

(f) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and
(b) Yes, Sir. The Govermnment propose to claim the
continental shelf in accordance with United Nations
Convention on Law of the Sea. Claims in relation to the
outer limits of the Continental Shelf have to be submitted
*to the Commission on the Limits of Continental Shelf
(CLCS) within 10 years of entry into force of the
Convention for that State. The Convention came into force
on 16.11.94 and India ratified the same in June 1985.
India thus must submit all the necessary data to the
CLCS by June 2005.

The outer limits of the continental Shelf have to be
established by physical survey which involves the
determination of the water depth and foot of slope through
bathymetry and sedimentary rock thickness through
seismic reflection and refraction. After delineation India
should be in a position to make exclusive claim on the
continental shelf. This could provide India with an area
of more than 10 lakh square kilometers of continental
shelf beyond the EEZ.

The Department of Ocean Development has initiated
steps to delineate and present claim before the
Commission on the Limits of the Continental Shelf within
the prescribed time. In order to reduce cost every effort
is being used to use the available data and to limit fresh
survey to areas where data is not available. The Existing
data is being currently processed to facilitate the survey.
Fresh physical survey has not yet commenced.

(c) No, Sir.

(d) The year wise allocation for the work during the
last three years was as follows:

1997-98 Rs. 1 lakhs
1998-99 Rs. 50 lakhs
1999-2000 Rs. 4 crores
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(e) and (f) Yes Sir. A project for the development of
a remotely operated unmanned submersible vehicle has
been approved at an estimated cost of Rs. 18.28 crore.
The system shall be capable of operation up to 6000
metres underwater and scheduled to be realised in 3
years.

[English]
Relaxation in Visa for Pakistani National

1345. SHRI NARESH PUGLIA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government have granted
unliateral relaxation in visa regimes for the Pakistani
nationals;

(b) if so, the details thereof;

(c) whether the Government of Pakistan has also
made reciprocal gesture in response thereto;

(d) if so, the details thereof;
(e) if not, the reaction of the Government thereto;

(f) whether the unilateral relaxation in the visa regimes
for the Pakistani nationals has been grossly misused;

(g) if so, the facts in this regard;

(h) whether the Government propose to review their
decision of relaxation in the visa regimes for the Pakistani
nationals; and

(i) # not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF.
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and
(b) The unilateral relaxations made during 1997-1999 in
the Visa Regime for Pakistani nationals include one year
multi-entry EPR (exempted from police reporting) visa to
the bonafide Pak businessmen recommended by SAARC
Chamber of Commerce of Pakistan with the stipulation
that stay during each visit will not exceed three months;
EPR visitor visa to young (up to the age of 12 years)
and eiderty (70 years and above), very well known and
reputed Pak journalists, media personalities, very well
known and reputed writers on selective basis, cultural
groups, artists etc.

(c) to (e) Government are not aware of any specific
steps taken by Pakistan regarding its visa policy for Indian
nationals.



119 Written Answers

(f) and (g) Instances have come to the notice where
Pak nationals have not gone back after the expiry of the
Visa and are not traceable.

(h) Yes, Sir.
(i) Does not arise.
Bride Swapping

1346. SHRI DILIPKUMAR MANSUKHLAL GANDHI:
KUMARI BHAVANA PUNDLIKRAO GAWALL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government are aware of Pak's
involvement in sending deadly brides to India through
the bride swapping operation as reported in the “Pioneer”
dated June 11, 2000;

(b) it so, the number of such cases that have come
to the notice of the Government so far, State-wise; and

(c) the steps proposed to be taken by the
Government in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) to (c) The
information is being collected and will be laid on the
Table of the House.

[Translation]
Barren Land
1347. SHRI HARIBHAI CHAUDHARY: Will the

Minister of RURAL DEVELOPMENT be pleased to
state:
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(a) whether several lakh hectares of land is lying
useless in the country and nothing is being done to make
this land cultivable;

(b) if so, the details thereof, State-wise;

(c) the reaction of the Govermment in this regard;
and

(d) the development works undertaken in this
connection during the last three years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. RAJA): (a) The
process of soil erosion and land degradation resulting
into degraded lands/wastelands occur due to faulty
cultivation practices, deterioration due to lack of
appropriate soil and water management, natural and
environmental causes etc. Department of Land Resources
of the Ministry of Rural Development) has the mandate
to develop wastelands in non-forests areas, aimed at
checking land degradation, putting such lands into
productive use and increasing biomass availability specially
fuelwood and fodder. The Department is implementing
various Schemes for development of wastelands in non-
forest areas.

(b) As per the ‘Wastelands Atlas of india’, 2000 brought
out by the Department of Land Resources (DolLR) in
collaboration with National Remote Sensing Agency,
Hyderabad using remote sensing technologies, the total
extent of Wasteland in the country is 63.85 million ha. The
State-wise details are given in enclosed Statement-I.

(c) and (d) State-wise of the projects sanctioned under
major Wasteland Development Schemes namely Integrated
Wastelands Development Programme (IWDP), Drought
Prone Area Programme (DPAP) and Desert Development
Programme (DDP) being implemented on watershed basis
by the Department of Land Resources during the last three
years is given in enclosed Statement-il.

Statement-l

Statement Showing Details of State-wise Wastelands in the Country

(Area in Sq. kme.)

St State No. of Total Geog. Total
No. districts Area of dist. Wastelands
covered covered area in dist.
covered
1 2 3 4 5
1. Andhra Pradesh 23 275068.00 51750.19
2. Arunachal Pradesh 13 83743.00 18326 .25
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1 2 3 4 5
3. Assam 23 78438.00 20019.17
4. Bihar 55 173877.00 20997 55
5. Goa 02 3702.00 61327
6. Guijarat 25 196024.00 43021.28
7. Haryana 19 44212.00 373398
8. Himachal Pradesh 12 55673.00 31659.00
9. Jammu and Kashmir 14 222236.00 65444 24
0.  Kamataka 27 191791.00 2083928
11. Kerala 14 38863.00 1448.18
12, Madhya Pradesh 62 443446.00 69713.75
13. Maharashtra 32 307690.00 53489.08
14, Manipur 09 22327.00 12948 62
15. Meghalaya 07 22429.00 9904.38
16. Mizoram 03 21081.00 4071.68
17. Nagaland 07 16579.00 8404.10
18. Orissa 30 155707.00 2134171
19. Punjab 17 50362.00 2228.40
20. Rajasthan 32 342239.00 105639.11
21, Sikkim 04 7096.00 3569.58
22, Tripura 04 10486.00 1276.03
23, Tamil Nadu 29 130058.00 23013.90
24, Uttar Pradesh 83 294411.0C 38772.80
25. West Bengal 18 88752.00 5718 .48
26. Union Territories 20 10973.00 574.30
Total 584 3287263.00 63851831
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Statement-il

The Statement showing details of projects sanctioned under major schemes of the
Department of Land Resources during 1997-98 to 1999-2000

SI.No. State Integrated Drought Desert Total
Wastelands Prone Areas Development
Development Programme Programme
Programme (DPAP) (DDP)
(IWDP)
Area Area Area Area
(In lakh ha.) (In lakh ha.) (In lakh ha.) (In lakh ha.)
1. Andhra Pradesh 1.85 7.99 0.98 10.82
2. Arunachal t’radesh 0.01 — — 0.01
3. Assam 0.34 — — 0.34
4. Binhar 0.06 0.09 — 0.15
5. Gujarat 1.38 .75 1.75 4.88
6. Haryana 0.12 — 0.88 1.00
7. Himachal Pradesh 0.99 0.08 0.24 1.31
8. Jammu & Kashmir 0.27 - 0.6¢ 0.93
9. Karnataka 1.72 1.24 0.75 3.7
10. Madhya Pradesh 1.61 1.32 —_ 2.83
11. Maharashtra 1.01 1.09 - 21
12. Meghalaya 0.11 —_— - 0.11
13. Manipur 0.66 —_ —_ 0.66
14. Nagalanc 0.61 — — 0.61
15. Orissa 1.06 — —_ 1.06
16. Rajasthan 0.89 0.09 491 5.89
17. Sikkim 0.49 — - 0.49
18. Tamil Nadu 0.67 2.01 — 2.68
19 Uttar Pradesh 278 2.16 — 494
Total: 16.53 17.82 1047 44 52
Water Crisis (a) whether the Government have prepared a
comprehensive scheme of Rs. 550 crores for the areas
1348. SHRI RAMSHETH THAKUR: facing water crisis;

SHRI A. VENKATESH NAIK:

(b) .if so, the details thereof;
Will the Minister of RURAL DEVELOPMENT be

pleased to state: (c) the States likely to be benefited thereunder;
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(d) whether the States of Maharashtra and Kamataka
are likely to be benefited by this scheme; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. RAJA): () and (b) A
scheme for ground water recharge for effecting sustainable
availability of ground water in the country estimated to
cost Rs. 550.00 crore prepared by Ministry of Water
Resources is at present at the concept stage. The scheme
envisages construction of 10,000 ground water recharging
structures in “over-exploited” and ‘dar’ blocks and in water
scarcity areas of the country by involving individual groups,
voluntary organisations and Non-Government
Organisations under the overall technical guidance of
Central Ground Water Board and State Ground Water
Organisations.

(c) to (e) if approved and implemented the States of
Andhra Pradesh, Gujarat, Kamataka, Punjab, Rajasthan,
Tamil Nadu, Uttar Pradesh, NCT of Delhi, Orissa, Madhya
Pradesh, Jammu & Kashmir, Bihar, Haryana, Himachal
Pradesh, Maharashtra and North Eastern States are
proposed to be covered under the scheme.

[English]
Contamination of Drinking Water

1349. SHRI RATILAL KALIDAS VARMA:
SHRI P.D. ELANGOVAN:

Will the Minister of RURAL DEVELOPMENT be
pieased to state:
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(a) whether the Government have come to know
through survey report that the water found in some States
is saltish and full of Nitrate and Fluoride;

(b) if so, the details thereof, State-wice/Union
Termitory-wise; and

(c) the steps taken by the Government to provide
safe drinking water in these areas particularly in Tamil
Nadu and Gujarat?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. RAJA): (a) Yes, Sir.

(b) As per information received from the State/Union
Territory Govemments, the number of habitations affected
by fiuoride, salinity, iron, arsenic, nitrate and other reasons
in the Statec and UTs as on 1.4.1999 is given enclosed
Statement.

(c) Supply of drinking water to rural areas is a State
subject. The Central Government assists the State
Governments by providing funds under the Accelerated
Rural Water Supply Programme (ARWSP) for coverage
of rural habitations with safe drinking water. The States/
UTs can utilize upto 20% of the ARWSP funds tor
Sub-Mission programmes meant for tackling quality
problems and sustainability issues in respect of rural
drinking water. The powers to plan, sanction and
implement Sub-Mission programmes have been delegated
to the State Governments w.e.f. 1.4.1998. The expenditure
for implementation of Sub-Mission projects is shared
between the Central and the States/UTs in the ratio of
75:25.

Statement

Status of Quality Affected Habitations as on 1.4.99 as received from the State Govemments

Habitations Affected by

S.No. State/UT Fluoride Salinity Iron Arsenic Nitrate Other Reason Total
1 2 3 4 5 6 7 8 9

1. Andhra Pradesh 8301 5518 441 0 0 0 14260
2. Arunachal Pradesh 0 0 7 0 0 0 7
3. Assam 12 0 40972 0 0 0 40984
4. Bihar 18 - 23514 —_ - — 23532
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1 2 3 4 5 6 7 8 9
5. Goa 0 0 0 0 0 0 0
6. Guijarat 1175 256 0 0 0 0 1431
7. Haryana 131 0 0 0 0 0 131
8. Himachal Pradesh 738 106 450 0 0 ] 1294
9. Jammu & Kashmir 7 o] 0 c 0 0 7
10. Karnataka 954 1002 483 417 0 0 2856
11. Kerala 115 37 549 0 0 0 701
12. Madhya Pradesh 1686 788 3297 2 0 0 5773
13. Maharashtra 21 480 0 0 0 0] 501
14. Manipur 0 0 15 0 0 0 15
15. Meghalaya 0 0 282 0 o] 0 282
16. Mizoram 0 — - - — — 0
17. Nagaland 0 0 128 0 0 0 128
18. Orissa 2712 3361 58060 0 0 0 64133
19. Punjab 997 776 28 0 0 0 1801
20. Rajasthan 16560 14415 0 0 0 0 3097¢
21. Sikkim 0 0 0 0 0 0 (
22. Tamil Nadu 1835 5219 1000 (0] 4000 1400 12454
23. Tripura 0 0 7283 0 0 0 7283
24. Uttar Pradesh 1667 624 2115 0 0 0 440€
25. West Bengal 52 —_ - 3133 0 0 318¢
26. A&N lIslands 0 0 29 0 0 0 29
27. D&N Haveli 0 0 0 0 1] 0 0
28. Daman & Diu 0 0 0 0 0 0 (]
29. Delhi 0 0 0 0 0 0 0
30. Lakshadweep 0 10 0 0 0 0 10
31. Pondicherry 14 5 17 1 3 0 40
32. Chandigarh 0 0 0 0 0 0 0
Total: 36995 32597 138670 3553 4003 1400 217218
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Inclusion of Fashion Technology in College
Curriculum

1350. SHRI P.D. ELANGOVAN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government propose to include
Fashicn Technology in the college curriculum; and

(b) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and
(b) Appropriate decision regarding introduction of new
courses is taken by the concemned College in consultation
with affiliating university and the concemned Government.
The UGC Standing Committee on Vocational Education
has identified Fashion Technology as one of the vocational
subjects which could be introduced under the Scheme of
Vocationalisation of Education at first degree level.

[Translation]

Prevention of Charge-Sheeted Persons from
Holding High Posts

1351. SHRI RATTAN LAL KATARIA: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Govermment propose to enact a law
to prevent a charge sheeted person from being eligible
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for the post of Chief Minister or other high public posts;
and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) There is
no such proposal under consideration of the
Government.

(b) Does not arise.
[English]
Voluntary Retirement Scheme in SAIL

1352. SHRI ANANTA NAYAK: Will the Minister of
STEEL be pleased to state:

(a) the number of employees of Steel Authority of
India who have taken Voluntary Retirement during each
of the last three years and till date category-wise; and

(b) the details of benefits given by SAIL to those
employees?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) and (b)
SAIL "implemented Voluntary Retirement Scheme in
calendar years 1998 and 1999 on deferred payment basis.
The number of employees, executives and non-executives,
who have availed of Voluntary Retirement Scheme in the
last two years is given below:—

1998 1999

Executive Non- Total Executive Non- Total
Plants Executive Executive
1 2 3 4 5 6 7
BSP 107 1063 1170 515 2882 3397
DSP 121 1133 1254 294 2890 3184
RSP 118 1083 1201 400 2219 2619
BSL 62 846 908 241 992 1233
ASP 177 473 650 298 1231 1529
SSpP 12 26 38 21 40 61
RMD 30 576 606 94 910 1004
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1 2 3 4 5 6 7
CMO 17 110 127 58 412 470
RDCIS 4 0 4 25 12 37
CET 3 0 3 14 2 16
MTI 1 1 2 5 3 8
co 5 6 12 31 13 44
GD-CAL 0 0 0] 15 0 15
Total 658 5317 5975 2011 11606 13617
Statement
Voluntary Retirement Scheme was not in operation in 1997. Benefits given to the employees
in the VRS of 1998 and 1999 are detailed in the Statement
Compensation of VRS-99 & VRS 98
VRS-99 VRS-98
Eligibility 15 years of service or 40 years of age 20 years of service
or 50 years of age
Bene'its
(a) Monthly benefits (Basic Pay+ Paid monthly upto superannuation or 12 paid monthly upto
DA includes Personal years whichever is earlier superannuation or
Pay/Special Pay which is 10/12 years,
counted as pay for all whichever is
purposes. Employees will be earlier.
entitled to wage/salary revision
implemented from a date prior
to date of voluntarv retirement.
(i) Above 55 years of age 105% 100%
(ii) Above 52 years and 95% 90%
upto 55 years of age.
(i) 52 years of age and 85% 80%
below
(b) Gratuity To be deposited upto 3 years in SAIL  To be paid in cash
PDS
(c) Earned Leave Deferred (to be paid with monthly Deferred (to be paid
benefits) with monthly benefits).
(d) Other benefits Provident Fund

Medical - Medical facilities at Plant
hospitals or under Mediclaim Scheme

for self & spouse.

Transfer benefits for settlement as in

case of superannuating

—do—

Half Pay Leave encashment as in case of

superannuating limited to 240 days
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Privatisation of Steel Company

1353. SHRI RUPCHAND PAL: Will the Minister of
STEEL be pleased to state:

(a) whether a -large number of bidders have
represented against the floating of global tenders for
privatisation by the Indian Iron and Steel Company;
ard

(b) if so, details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) and (b)
No representation has been received from bidders against
the fioating of Global Tender by Steel Authority of India
Limited (SAIL) for formation of Joint Venture for Indian
Iron and Steel Company (lISCO).

Amount Spent by Bharat Coking Coal Limited

1354. SHRI DILEEP SANGHANI: Will the Minister of
COAL be pleased to state:

(a) the amount spent by the Bharat Coking Coal
Limited under the community development schemes
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against the funds allocated during 1998-99 and 1999-
2000;

(b) the details of the work carried out and the amount
spent thereon in the Palamu district under the said
schemes; and

(c) the time by which the remaining work is likely to
be completed?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI N.T. SHANMUGAM): (a) As reported by
Coal India Limited, the amount spent by the Bharat Coking
Coal Limited under the community development schemes
against the funds allocated during 1998-99 and 1999-
2000 are given as under—

(Rs. in lakhs)
Year Budget Expenditure
1998-1999 102.36 46.00
1999-2000 116.45 58.16

(b) The Palamu district falls under the jurisdiction of
Central Coalfields Limited, the details of work carried out
and the amount spent under community development in
the Palamu district are given below:

(Rs. in '000)
1998-1999

1. Nimiatola to Kothe Village-Repairing of road 85.4
2. CSD College, Cheneya-RCC Gate 75.2
3. Middle School, Lohara-Reparing of two rooms 73.3
4, CSD College, Cheneya-Procurement of Desk, Bench 60.7
5. Saraswati Sishu Mandir, Kothe Village—Fumiture 58.4

Total 353.0

1999-2000

1. Pandma Village - Repairing of two rooms at Pandma School 73.1
2. Rajhara-Installation of 4 nos. Hand Pumps 321
3. Cheneya-CSD College-Fumiture 60.7
4. Saraswati Sishu Mandir, Kothe Village-Fumiture 60.2
5. Shivaji Maidan, Rajhara - Repairing of 1 Hand Pump 1.1

Total 272.2
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(c) During the year 2000-01, the following community
development works are being taken up as per the budget
in Palamu district:

1. Construction/Repair of Road Culverts,
Construction of Bus Stand Sheds.

2. Repair of Wells, Tube-well, Laying of Pipe Line.
3. Repair of School Building, Fumiture etc.

An amount of Rs. 3.00 lakhs has been kept for this
purpose.

Pollution in Margherita Coal Belt

1355. SHR!I PABAN SINGH GHATOWAR: Will the
Minister of COAL be pleased to state:

(a) whether the Government have received complaints
from the local people and concemed groups about large
scale pollution in the Marghetrita Coal belt due to the
Open Cast Mines;

(b) whether the North Eastern Coalfields (NEC) have
not put up any affluent control system to check the water
and environmental poliution in the vicinity of the Open
Cast Minings sites;

(c) if so, the reasons therefor;

r4) whether the North Eastern Coalfields has been
pursuing the afforestation programme to offset the
environmental degradation being caused by the Open Cast
Mines;

(e) if so, the details thereof; and
(f) if not, reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI N.T. SHANMUGAM): (a) Yes, Sir.

(b) No, Sir. NEC has arrangement to check the
anvironmental pollution and effluent treatment.

(c) Not applicable in view of (b) above.

(d) and (e) Afforestation programme has been taken
‘up by NEC in integrated areas by opencast mines. Details
of afforestation done in last five years are given below:—

Year Tikak Tirap

1995-96 40,000 50,000
1996-97 50,000 57,000
1997-98 50,000 50,000
1998-99 35,000 10,000
1999-2000 30,000 20,000
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However, complete afforestation shall only be possible
when mining activities in opencast mines are fully
completed.

(f) Not applicable in view of (d) and (e) above.
Enhancement of Quality of Coal Products

1356. SHRI A. NARENDRA: Will the Minister of
COAL be pleased to state:

(a) whether Indian coal has high ash content and
low calorific value;

(b) if so, the manner by which the Indian Coal
compare with other important coal producing countries in
this regard; and

(c) the steps taken by the Government to enhance
the quality of coal products in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI N.T. SHANMUGAM): (a) Yes, Sir. Indian
coal in general has high ash content and low calorific
value.

(b) Indian coal, though high in ash and low calorific
value, has certain plus points like low sulphur and low
trace elements compared to coal of other important coal
producing countries. Against the average gross calorific
value (GCV) of Indian coal of about 4300 K. Cal/KG, the
imported coal from different coal producing countries has
3CV of more than 6000 K. Cal/KG.

(c) The steps taken by Coal India Limited to improve
the quality is as below:

(i) Coal faces are being property planned in both
underground and open cast mines.

(i) OB benches are kept in advance to obviate
mixing with coal.

(i) Trained personnel are being engaged in sidings/
loading points to supervise handlinglloading of
coal.

(iv) Provision of quality evaluation of coal supplies
to major consumers on the basis of third party/
joint sampling analysis.

(v) Coal beneficiation plants are being encouraged
for Non-Coking coal. Five such plants viz.
Piparwar, Gidi, Kargali, Dugda and Bina are
already functioning.
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{vij Bombay Suburban Electric Supply corporation
(BSES) has also come up with ong washery in
the private sector at Dipka.

(vii) Selective mining by conventional mode and
surface miners has been introduced.

[Translation]
Arms to Licence Holders

1357. SHRI MANIKRAO HODLYA GAVIT: will the
Minister of HOME AFFAIRS be pleased to state:

(a) the number of arms manufacturers in the country,
State-wise;

(b) whether these manufacturers are fulfilling the
demand and supply or arms;

(c) if so, the duration of time is required for a licence
holder to get his arms after its booking;

(d) whether the Government propose to formulate a
scheme to enable a common man to get arms on demand
or within one month of the booking; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) A
statement is laid on the Table of the House.

(b) The information is not maintained by the Central
Government as implementation of the Arms Act which is
a central enactment is mainly done through State
Governments/UT Administrations to whom necessary
powers have been delegated under Article 258(1) of the
Constitution read with Section 43 of the Amms Act, 1959.

(c) Does not arise in view of (b).
(d) No such proposal is under consideration.
(e) Does not arise.

Statement

Details of Licensed Arms/Ammunition Manufacturers in
the Country, State-wise
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Sl. No. Name of the Total No. of
State/UT Manufacturers

_1 2 3

1. Assam 2

2. Andhra Pradesh 1

1 2 3
3. Bihar 37
4 Dethi 3
5. Gujarat 2
6. Himachal Pradesh 5
7. Jammu & Kashmir 32
8. Kamataka 5
9. Madhya Pradesh 8
10 Rajasthan 16
11 Manipur 1
12 Uttar Pradesh 11
13. Punjab 1

Note: This does not include Manutfacture of small arm, by Bharat
Dynamics Ltd., & Public undertaking of Government of India.
(Ministry of Defence.)

Central Universities

1358. SHRIMATI RENU KUMARI:
PROF. RASA SINGH RAWAT:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of universities accorded the status of
Central University during the last three years in each
State;

(b) the names of the universities likely to be accorded
this status during the current year, State-wise; and

(c) the policy of the Government to provide grants to
the universities and colleges?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a)
None. However, to honour an accord, the Mizoram

University Act was passed in April, 2000.

(b) The National Policy on Education (NPE), 1986
stipulates that, in view of the need to effect an all-round
improvement in the institutions, it is proposed that, in the
near future, the main emphasis will be on consolidation
of, and expansion of facilities in, the existing institutions.
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(c) Grants are provided to eligible Universities and
Colleges by the UGC as per the prescribed norms and
the pattemn of assistance.

[English]
Construction of Flats

1359. SHRI RAM PRASAD SINGH: Will the Minister
of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to state:

(a) the number of flats constructed by DDA during
each of the last three years, category-wise; and
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(b) the cost incurred in the construction of these
flats?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) The DDA has
reported that 13,647 Nos. flats have been constructed by
it during the last three years. The category-wise details
are given as per Statement.

(b) An amount of Rs. 28,878.74 lacs has been
incurred on construction of these flats.

Statement -
Year S.F.S. M.L.G. L.L.G. Janta/EWS Total
1997-98 1781 116 8390 848 3635
1998-99 160 1234 2032 612 4038
1999-2000 592 1006 562 3824 5974
Total: 2533 2356 3474 5284 13647

Upgradation of Ring Roads

1360. SHRI KOLUR BASAVANAGOUD: Will the
Minister of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to state:

(a) whether HUDCO has agreed to provide assistance
for the ungradation of ring roads in Bellary; and

(b) it so, the funds proposed to be accorded by
HUDCO, project-wise?

THE MINISTER OF URBAN DEVELOPMENT AND
POVERTY ALLEVIATION (SHRI JAGMOHAN): (a) and
(b) Housing & Urban Development Corporation (HUDCO)
Ltd. has sanctioned a Line of Credit loan of Rs. 200
crore to Kamataka Road Development Corporation Ltd.
under Phase |, proposals for 7 identified projects including
Outer Ring Road to Bellary. So far, no amount has been
released by HUDCO.

Indira Gandhi Canal Project in Rajasthan

1361. COL. (RETD.) SONA RAM CHOUDHARY: Will
the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) whether a huge amount is being spent on safe
drinking water every year in Rajasthan out of the Calamity
Relief Fund;

(b) whether work on the Indira Gandhi Canal Project
has been held up in the State;

(c) if so, the reasons therefor;

(d) the time by which the work on the said project
is likely to be completed; and

(e) the steps taken/being taken by the Govermnment
to make available drinking water in drought prone areas
of the State?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. RAJA): (a) As per the
information fumished by the Government of Rajasthan,
the amount spent out of the Calamity Relief Fund (CRF)
on water supply schemes during the year 1998-99 and
1999-2000 is ‘Rs. 500 lakh' and ‘Nil' respectively.

(b) No, Sir.

(c) Does not arise.

(d) The project is likely to be completed by 2006-07.
(c) The Govemment of Rajasthan has informed that

in order to provide water on drought prone areas of the
State, 4443 hand pumps (2472 under summer contingency
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and 1971 under other programme) and 607 tube wells
(with power pumps) were constructed and commissioned.
Under hand pump repair campaign, 108345 hand. pumps
were repaired out of total 174038 hand pumps existing
in the State. Water transportation was also resorted for
2108 habitations by deploying 925 tankers. For 9 urban
towns (affected) 1387.69 lakh litre water was transported
by train (292 trains, 4635 wagons).

Natural Resource Licences to SC/ST

1362. SHRI BUTA SINGH: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether Dr. Ambedkar Birth Centenary
Celebrations Committee recommended for the formulation
and implementation of a scheme for leasing of natural
resource licenses to the Scheduled Castes/Scheduled
Tribes during 1992;

(b) if so, the action taken thereon in this regard;

(c) the salient features of any such scheme adopted/
implemented for the purpose and the results achieved
thereby;

(d) whether the said recommendation is being
implemented with satistactory resuits; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. RAJA): (a) to (e) The
information is being collected and shall be laid on the
Table of the House.

[Translation]

Salem Steel Plant

1363. SHRI TUFANI SAROJ: Will the Minister of
STEEL be pleased to state:

(a) whether tenders have been invited for collaboration
in regard to the Salem Steel Plant of Steel Authority of
India Ltd,;

(b) if so, the details in this regard and the number
of tenders received so far;

(c) whether the collaborators have been selected on
the basis of these tenders;

(d) if so, the details of those partners; and
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(e) the basis on which they have been selected?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) to (e)
Yes, Sir. The following companies have given their
“Expression of Interest” (EOl) for participation in the
proposed joint venture for Salem Steel Plant (SSP) of
Steel Authority of India Limited (SAIL):

— TISCO-USINOR
— Avesta Sheffield
— Shah Alloys
— Jindal Strips

Selection of the joint venture partner has not yet
been made.

[English]
Books at Subsidised Rates

1364. DR. A.D.K. JAYASEELAN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government are aware of the
exorbitant prices of school and college books; and

(b) it so, the steps proposed to be taken to make
available books at subsidised rates?

THE MINISTER OF ‘HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and
(b) The production and distribution of school text-books
is the responsibility of the State Government. So far as
the NCERT text-books are concemed, a price ceiling of
Rs. 25/- per book has been fixed for class | to VIIl. The
other text-books of the NCERT are also fixed at
reasonable prices.

Under the Scheme of the Subsidised Publication of
Books (popularly known as LCUE - Low Cost University
Edition) being operated by the National Book Trust of
India, only such books are subsidised for which a definite
need is felt and which relate to subject areas, where
books of an acceptable standard are either not available
or are so expensive as to the means of students.
Similarty, a Cell has been created under the Director of
All India Institute of Medical Sciences for publication of
medical books for Indian students.
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[Translation]

Level of Sea Water in Bombay

1365. DR. BALIRAM: Will the Minister of OCEAN
DEVELOPMENT be pleased to state:

(a) whether the level of sea water in Bombay is
rising day by day which may submerge some areas in
future;

(b) it so, the details thereof; and

(c) the steps proposed to be taken by the
Government in this regard.

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
(c) On the analysis of the tidal data collected during the
past 100 years at tidal observatory located at Apollo
Bandar, Mumbai, the rising trend of less than half a
millimeter in sea level at the observatory is noticed. The
wend is not significant to draw any definite conclusion.

[English]
MRTS in Delhi

1366. SHRI P.S. GADHAVI: Will the Minister of
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
be pleased to state:

(a) whether for the construction of Metro Rail
Transport Services some buildings coming in the way

from Maurice Nagar to Central Secretariat are likely to
be demolished; and

(b) it so, the places to which the persons are likely
to be migrated?

THE MINISTER OF URBAN DEVELOPMENT AND
POVERTY ALLEVIATION (SHRI JAGMOHAN): (a) Yes,
Sir.

(b)

(i) The persons affected due to demolition of
private buildings will be paid compensation from
the funds of Delhi Metro Rail Corporation Ltd.,
as per the extant laws, and will have to
make arrangements themselves for their
resettiement.
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(i) The affected allottees of Government quarters
will be provided alternate accommodation by the
concemed Government departments.

(i) The affected jhuggi dwellers will be rehabilitated
by Delhi Govemment at altemate sites where
land is available.

Migrated from Punjab

1367. SHRI SIMRANJIT SINGH MANN: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) the total number of persons migrated to State of
Punjab since 1978;

(b) whether the steps have been taken by the
Government to monitor the exercise of the right to vote

both in the home town and the place where they have
migrated;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) No
statistics in respect of the number of persons who have
migrated to State of Punjab since 1978 is maintained
with Government of India.

(b) to (d) The electoral roll for every constituency is
prepared in accordance with provisions of the
Representation of the People Act, 1950 under the
Superintendence, direction and control of the Election
Commission of India. Further, Sections 17 and 18 of the
said Act provide that no person shall be entitied to be
registered in the electoral roll for more than one
constituency and more than once in any constituency.

Talk with Militants

1368. SHRIMATI RENKUKA CHOWDHURY:
SHRI MADHAVRAO SCINDIA:
SHRI SUSHIL KUMAR SHINDE:
SHRI JITENDRA PRASADA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether any talks have been held among the
Union Govemment, the Government of Jammu & Kashmir,
the people of State and the leaders of the militant groups
operating in the State;
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(b) if so, the details in this regard;
(c) if not, the reasons therefor; and
(d) the stand of Union Government in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAQO): (a) to
(d) No such talks have been held.. However, having
welcomed the move towards peace made by a Senior
HM (Hizbul Muzahidin) leader during a press conference
on 24 July, 2000 and having taken cognizance of the
support extended to the peace initiative by the people of
J&K, as also recognising the need for restoration of peace
in J&K, the Govermmment would like the HM leadership to
come overground and establish contact with the Union
Home Secretary to discuss modalities necessary for
initiating a dialogue and preparing grounds for restoration
of peace. The Government would like to invite all militant
aroups and political leaders to come forward to restore
peace and normalcy in the State of J&K.

Employment Agency for Scientists
and Technologists

1369. DR. V. SAROJA: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to state:

(a) whaother the Government propose to set up a
special and permanent employment agency for Scientists
and technologists;

(b) if so, the details thereof, and
(c) the time by which it is likely to be set up?

THE MINISTER OF STATE IN THE DEPARTMENT
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH
RAWAT ‘BACHDA’): (a) No Sir. No such proposal is under
consideration with the Ministry of Science and Technology.
However, a National Science and Technology
Entrepreneurship Development Board (NSTEDB) set up
by the Government under the Department of Stience and
Technology in January 1982 is engaged in encouraging
S&T persons to become entrepreneurs.

(b) and (c) Does not arise.
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Allotment of Bungalows and Government
Accommodation

1370. SHRIMAT! KANTI SINGH: Will the Minister of
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
be pleased to state:

(a) whether the Govemment have allotted Bungalows
and other Government accommodation in Delhi on the
ground of security risk;

(b) it so, the details thereof;

(c) whether the Government have received any
communication from some politicians whose security cover
has been withdrawn;

(d) if so, the details thereof;

(e) whether the Govermment have served notices for
vacation of Government accommodation from such
allottees;

“(f) if so, the details thereof and the results achieved
so far thereby; and

(g) the action the Govemment propose to take to
get back the Government accommodation from such
allottees?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) and (b) Yes, Sir.
List of persons allotted Government accommodation on
security consideration is given in enclosed Statement.

(c) and (d) Yes, Sir. Ministry of Home Affairs has
informed that representations against withdrawal of security
are considered and appropriate decisions are taken in
the light of the latest threat perceptions in each case.
Disclosure of their-details is not considered advisable in
the interest of security of these protectees.

(e) to (g) Details regarding notices for vacation of
Government accommodation and action taken by the
Government to get back the Government accommodation
from sych allottees have been indicated in Statement.
Flat No. DIVA-77, Nanakpura has been got vacated on
17.7.2000 from Shri Magbool Dar.
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Statement

Persons Allotted Accommodation on Security Grounds

S Name Accommodation Present Status of
No S/Shri No. Allotment
1. H.K.L. Bhagat Cl/26, Pandara Allotment cancelled and eviction

Park proceedings initiated under Public
Premises Eviction of Unauthorised
Occupants Act-1971 to get the
accommodation vacated.

2. M.S. Bitta 14, Talkatora Rd. —do—

3. Smt. Akbar Cl/29, Pandara -do-

Jahan Begum Park

4. Mahant Sewa Das 21, Mahadev Road -do-

5. Sajjan Kumar 15, G.R.G. Road -do-

6. Jagdish Tytler 10, Lodi Estate -do-

7. Ashwani Kumar 34, Lodi Estate -do-

8. Matang Singh 10, Teen Murti Lane -do-

9. K.P.S. Gill 11, Talkatora Allotment cancelled.

Road Eviction proceedings have not been
initiated due to the representation received
from Sh. K.P.S. Gill against cancellation
of allotment. Gill against cancellation of
allotment.

10. Smt. Priyanka 35, Lodi Estate SPG security cover has
Gandhi Vadra been provided to her.
MHA has not withdrawn its
recommendation for allotment of
Government Accommodation in her favour.
11. O.P. Shama Dli/7, Pandara He has been allowed time

Road upto 31.7.2000 to vacate accommodation
with the approval of the competent
authority.

12 Magbool Dar

A-77, Nanak Pura

Accommodation has been got vacated on
17.7.2000.

1371

Will

Avallabllity of NCERT Text Books

the Minister of

SHRI ANANT GUDHE:
SHRI RAMJIVAN SINGH:

HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government are aware of the non-
availability of the NCERT School text books for the current

academic year resulting in the blackmarketing of the
books;

(b) it so, the reasons therefor; and

(c) the steps taken by the Government to ensure the
availability of NCERT school text books at the beginning
of the academic year?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
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TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and
(b) As per the report of the NCERT, out of 281 text
books, the printed copies of two text books, namely, Story
of Civilisation, Vol. Il for Class X and Bharat - Sanvidhan
Aur Sarkar for Classes IX and X are awaited and will be
available in the market by next week.

(c) The NCERT has already initiated action on printing
of text books for the next session 2001-2002 so as to
make available ali the text books well before the start of
the next session.

Staff Strength of SAIL

1372. SHRI AJOY CHAKRABORTY:
SHRI M.V. CHANDRASHEKHARA MURTHY:

Wil the Minister of STEEL be pleased to state:

(a) whether the Steel Authority of India Ltd. (SAIL)
plans to reduce its staff strength;

{b) if so, the staff strength of each of the plants
under SAIL at present; and

(c) the extent to which the plan for reducing the
strength is likely to be effected in each plant?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) Yes,
Sir.

. (b) and (c) Present and likely strength in each of the
plants of SAIL in next 3 years is as under—

Plant Manpower as on

31.5.2000 31.3.2001 31.3.2002 31.3.2003
BSP 44608 42159 39310 36463
DsP 20985 20022 17139 14456
RSP 28221 23940 20835 17729
BSL 43328 39372 36294 33234
ASP 3842 3902 3899 3920
VISL 4661 3775 3184 2558
SSP 1547 1520 1478 1450
Sub-Total (A) 147192 134690 122139 109810
Others 12356 12248 11591 10928
Total 159548 146938 133730 120738

Walving of Interest on Funds

1373. SHRI PRAVIN RASHTRAPAL: Wil the Minister
of COAL be pleased to state:

(a) whether the Government of Andhra Pradesh has
asked for waiving of interest on the funds provided to
Singareni Collieries;

(b) if so, the details in this regard;

(c) whether the interest has been waived of;

(d) if so, the quantum thereof;

(e) whether such waiving of interest would apply on
other projects also; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI N.T. SHANMUGAM): (a) to (d) Yes, Sir.
The Government of Andhra Pradesh had written to the
Central Government to waive an outstanding interest of
Rs. 663.34 crores (as on 31.3.97) accrued on the
Government of India loans to Singareni Collieries
Company Limited (SCCL). On consideration of the
proposal within an overall financial package for revival of
the company, the Central Government took the following
decisions:
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(i) A moratorium on payment of the outstanding
interest of Rs. 663.34 crores upto 31.3.2007
was allowed to SCCL during the VII Plan period
for a period upto 31.3.2007.

(i) SCCL was allowed the facility of payment of
the amount of Rs. 663.34 crores in 10 annual
and equal instalments starting from the financial
of 2007-08.

(i) The payment of the amount representing the
penal interest on interest accruing on the Central
Government loans to SCCL during the period
from 1.4.97 to 31.3.99 was waived.

(e) No. Sir.

(f) Does not arise in view of answer given to part
(e) of the question.

[Translation]
Restructuring of Management Education

1374. SHRI ASHOK KUMAR SINGH CHANDEL:
SHRI BRAHMA NAND MANDAL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government propose to restructure
the management education in this era of liberalization
and globalisation;

(b) if so, the details thereof;

(c) whether the All India Counci! for Technical
Education is wholly responsible for controiling the
institutions of management education;

(d) if so, whether the syllabus and the quality of
courses offered by such recognised institutions are being
reviewed by AICTE:

(e) if so, the number of institutions whose recognition
"was cancelled after such review during the last three
years; and

(f) the criteria adopted with regard to review of these
institutions?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
(f) All india Council for Technical Education (AICTE), the
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statutory body for proper planning and development of
Technical Education System (which include Management
Education) through out the country has not proposed any
restructuring of Management Education. 'AICTE reviews
syllabus and quality of courses offered by institutions
recognised by them, from time to time. During the last
three years, approval of two institutions offering Post
Graduate Diploma in Business Management (PGDBM)
Programme has been withdrawn by AICTE.

[English]
Cyber Crimes

1375. SHRI UTTAMRAO PATIL: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the approximate number of cases related to cyber
crime that has come to the notice of the Government so
far in the country;

(b) whether the Government propose to set up an
Expert Group within the Police Department to check and
deal with such cases; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI 1.D. SWAMI): (a) to (c) A Cyber
Crime Investigation Cell has already been constituted in
Central Bureau of Investigation to investigate offences
involving computer crime, offences committed in
computerised environment, and other high tech crimes in
fields like Telecom etc. Only one case has been registered
so far with the CBI.

National Anthem

1376. SHR! JAI BHADRA SINGH:
SHRI DALPAT SINGH PARSTE:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the detailed guidelines issued for the singing and
playing of the National Anthem;

(b) the guidelines provided for flying of the National
Flag on buildings and vehicles;

(c) whether there are any such guidelines for use of
the National Emblem also; and

(d) if so, the details thereof?



353  Wriwen Answers

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI 1.D. SWAMI): (a) to (d) The
important features of the guidelines issued on:—

(i) singing and playing of the National Anthem,

(W) display of National Flag on buildings and
vehicles, and

(#i) use of State Emblem of India

are given in enclosed Statement-l, Il and I,

respectvely.
Statement-/

Guidelines Regarding Playing and Singing of the
National Anthem

(1) The full version of the Anthem shall be played on the
following occasions:—

(i) Civil and Military investitures;

(i) When National Salute (which means the
Command “Rashtriya Salute — Salami Shastr
to the accompaniment of the National Anthem
is given on ceremonial occasions to the
President or to the Govemor and Lieutenant
Govemor within their respective States and
Union Temitories;

(W) During parades - irrespective of whether any of
the dignitaries referred to in (ii) above is present
or not;

(iv) On the arrival of the President at formal State
functions and other functions organised by

Government and mass functions and on his
departure from such functions;

(v) Immediately before and after the President
addresses the Nation over the All India Radio/
TV,

(vi) On arrival of the Govemnor/Lieutenant Governor
at formal State functions within his State/Union
Territory and on his departure from such
functions;

(vii) When the National Flag is brought on parade;
(vii) When the Regimental Colours are presented;
(ix) For hoisting of colours in the Navy.

(2) The shornt version of the Anthem shall be played
when drinking toasts in messes.
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(3) The Anthem shall be played on any other
occasion for which special orders have been issued by
the Govemment of India.

(4) When the National Anthem is played by a band
the Anthem will be preceded by a roll of drums to assist
the audience to know that the National Anthem is going
to be played, unless there is some other specific indication
that the National Anthem is about to be played, as for
example, when fanfares are sounded before the National
Anthem is played, or when toasts are drunk to the
accompaniment of the National Anthem or when the
National Anthem constitutes the National Salute given by
a Guard of Honour. The duration of the roll, in terms of
marching dril, will be 7 paces in slow march. The roll will
start slowly, ascend to as loud a volume as possible and
then gradually decreases to original softness, but
remaining audible until the seventh beat. One beat rest
will then be observed before commencing the National
Anthem.

Mass Singing of the Anthem

(1) The full version of the Anthem shall be played
accompanied by mass singing on the following
occasions:—

(i) On the unfuring of the National Flag, on the
cultural occasions or ceremonial functions other
than parades. (This could be arranged by having
a choir of adequate size, suitably stationed,
which would be trained to coordinate its singing
with the band etc. There should be an adequate
public audition system so that the gathering in
the various enclosures can sing in unison with
the choir);

(i) On the arrival of the President at any
Government or Public function (but excluding
formal State functions and mess functions) and
also immediately before his departure from such
functions.

{2) On all occasions when the National Anthem is
sung, the full version shall be recited accompanied by
mass singing.

(3) The Anthem may be sung on occasions which,
although not strictly ceremonial, are nevertheless invested
with significance because of the presence of Ministers
etc. The singing of the Anthem on such occasions (with
or without the accompaniment of an instrument)
accompanied by mass singing is desirable.
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(4) It is not possible to give an exhaustive list of
occasions on which the singing (as disinct from playing)
of the Anthem can be permitted. But there is no objection
to the singing of the Anthem accompanied by mass
singing so long as it is done with due respect as a
salutation to the motherland, and proper decorum is
maintained.

(5) In all schools, the day's work should begin with
community singing of the Anthem. School authorifies
should make adequate provision in their programmes for
popularising the singing of the Anthem and promoting
respect for the National Flag among students.

General

(1) Whenever the Anthem is sung or played, the
audience shall stand to attention. However,
when in the course of a newsreel or
documentarv the Anthem is played as a part of
the film, it is not expected of the audience to
stand as standirg is bound to interrupt the
exhibition of the fil » and would create disorder
and confusion rather than add to the dignity of
the Anthem.

(2) As in the case of the flying of the National
Flag, it has been left to the good sense of the
people not to indulge in indiscriminate singing
or playing of the Anthem.

Statement-ll

Guidelines for Official Display of National Flag as
Contained in the Flag Code-india

10.1 Public buildings

(a) Normally the National Flag should be flown only
cn important public buildings such as High Courts,
Scrretariats, Commissioners’ Offices, Collectorates, Jails
©  offices ot the District Boards, Municipalities and Zilla
Panshads and Departmental/Public Sector undertakings.

b) In frontier areas the National Flag may be flown
on he border customs posts, check posts, out posts,
and at other special places where the flying of the Flag
takes on special significance. in addition, it may be flown
on the camp sites of border patrols.

10.2 Official residences
(a) The National Flag should be flown on the official

residences of the President, Vice-President, Governors
and Lieutenant Governors when they are at Headquarters
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and on the building in which they stay during their visits
to places outside the Headquarters. The Flag flown on
the official residence should, however, be brought down
as soon as the dignitary leaves the Headquarters and it
should be re-hoisted on that building as he enters the
main gate of the building on retum to the Headquarters.
When the dignitary is on a visit to a place outside the
Headquarters, the Flag should be hoisted on the building
in which he stays as he enters the main gate of that
building and it should be brought down as soon as he
leaves that place. On the days mentioned in Section VI
the Flag should, however, be flown from sun-rise to sun-
set on such official residences irrespective of whether
the dignitary is at Headquarters or not.

(b) The National Flag should be flown on the
residences at Headquarters of the Heads of Missions/
Posts abroad in the countries where it is the custom for
diplomatic and consular representatives to fly their National
Flags over their official residences. They may also, in
similar circumstances, fly the Flag on their offices where
they are separate from residences.

10.3 Institutions:

(a) When the President, the Vice-President or the
Prime Minister visits an institution, the National Flag may
be flown by the institution as a mark of respect.

(b) On the occasions of the visit to India by foreign
dignitaries, namely, President, Vice President, Emperor/
King or Heir Prince and the Prime Minister, the National
Flag may be flown along-with the Flag of the Foreign
country concemed in accordance with the rules contained
in Section VIl by such private institutions as are according
reception to the visiting foreign dignitaries and on such
public buildings as the foreign dignitaries intend to visit
on the day of visit to the institution.

10.4 Motor Cars:

(a) The privilege of flying the National Flag on Motor
car is limited to the:—

(1) President;
(2) Vice-President;
(3) Govemors and Lieutenant Govemors;

(4) Heads of Indian Missions abroad in the
Countries to which they are accredited;

(5) Prime Minister and other Cabinet Ministers;
Ministers of State and Deputy Ministers of the
Union;
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Chief Minister and other Cabinet Ministers;
Ministers of State and Deputy Ministers of
States;

Ministers of State and Deputy Ministers of Union
Territories;

Chief Executive Councillor and other Executive
Councillors; Delhi;

(6) Speaker of the Lok Sabha;
Deputy Chairman of the Rajya Sabha;
Deputy Speaker of the Lok Sabha;
Chairmen of Legislative Councils in States
Speakers of Legislative Assemblies in States
and Union Territories;
Deputy Chairmen of Legislative Councils in
States;
Deputy Speakers of Legislative Assemblies in
States and Union Territories;
Chairman and Deputy Chairman of Metropolitan
Council in Delhi;

(7) Chief Justice of India;

Judges of Supreme Court;
Chief Justice of High Courts.

The dignitaries mentioned in Clauses (5) to (7) may
fiy the National Flag on their cars, whenever they consider
it necessary or advisable.

(b) When a foreign dignitary travels in a car provided
by Government the National Flag will be flown on the

right side of the car and the Flag of the foreign dignitaries
will be flown on the left side of the car.

Statement-lli
Guidelines Relating to the State Emblem of India
USE iN THE OFFICIAL SEALS

The State Emblem is the official seal of India. The
use of the State Emblem for official seal is restricte. to
the following:—

(i) President;

(i) Vice-President;

(i) Union Ministers;

(iv) Ministers and other Officers of the Central
Government including Diplomatic Missions
abroad;

(v} Governors, Lieutenant Governors, Chief

Commissioners and Administrators of Union
Territories; and
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(vi) Ministeries and Departments and Offices of the
State Governments and of Union Territory
Governments and Administrations who have
adopted the State Emblem.

Offices of Central Government permitted to use
distinct emblems of their own may, however, use the
same in their seals.

USE ON STATIONERY

1. The State Emblem when printed or embossed on
demi-official stationery used by Ministers and Officers
should appear on the top left hand comer. The lettering
like “Home Minister” or "Ministry of Home Affairs® should
appear on the top right hand comer.

2. The demi-official stationery. used by Ministers
should be embossed or printed in blue.

3. The demi-official stationery used by officers should
be embossed or printed in red colour except where an
officer is specifically authorised to use such stationery in
some other colour. Names of officers should not be printed
on such stationery.

4. The Members of Parliament may have the State
Emblem embossed or printed on their stationery. The
colour to be used for the purpose in the case of the
Members of the Lok Sabha is green and that in the case
of the Members of the Rajya Sabha is red. Such
stationery, when supplied by the Chief Controller of
Printing and Stationery, does not contain the narnas or
addresses of the Members. But the Members may, c:
their discretion get such stationery, with their names and
addresses, printed at private presses approved for this
purpose by the Government of India in the Ministry of
Urban Development.

5. Where the stationery used by the Members of
Parliament, contains the State Emblem it should not bear
words like “Advocate, Supreme Court/High Court” and
“Editor...Joumnal”, below their names in the letter-heads.

6. The Members of Legisiative Assemblies of Union
Territories and the Members of Metropolitan Council of
Delhi may have the State Emblem embossed or printed
on their stationery. However, the stationery containing the
State Emblem should not bear words like “Advocate,
Supreme Court/High Court” and “Editor...Joumal”, below
their names in the letter-heads.
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(i)

(ii)

(iii)

(iv)

(vi)

(vii)

Written Answers

DISPLAY ON VEHICLES

The State Emblem may be displayed on the—

Cars of the Rashtrapati Bhavan when the
President or his wife is travelling by such
vehicles and the spare car following the car of
the President;

Car of the Vice-President when he or his wife
is travelling;

Cars of Raj Bhavans or Raj Niwases when the
following dignitaries or their wives are travelling
by such vehicles within the State of Union
Territory concerned:—

(a) President,

(b) Vice-President,
(c) Governor of the State,

(d) Lt. Governor of the Union Territory;

Cars of Rashtrapati Bhavan when the following
dignitaries or their wives are travelling by such
cars:—

Visiting Heads of Foreign States,

Visiting Vice-Presidents of Foreign States or
dignitaries of equivalent status,

Visiting Heads of Foreign Governments or
dignitaries of equivalent status like Crown Prince
and Princess of Foreign States;

Cars of Raj Bhavans or Raj Niwases when the
following dignitaries or their wives are travelling

* such vehicles within the State or Union
Te ritory concemed:—

(a) Visiting Heads of Foreign States,

(b) Visiting Vice-Presidents of Foreign States
or dignitaries of equivalent status,

(c) Visiting Heads of Foreign Govemments or
dignitaries of equivalent status

Cars and other means of transport used by the
Heads of India's Diplomatic Missions in the
countries of their accredition;

Cars and other means of transport used by the
Heads of India’s Consular posts abroad in the
countries of their accredition subject to the laws,
regulations and usages of the countries
concerned;
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(viii) Cars maintained by the Protocol Division of the
Ministry of External Affairs when in use for duty
with the foreign dignitaries of the rank of Cabinet
Ministers and above visiting India and escorting
the Ambassadors accredited to India on
ceremonial occasions.

(2) Triangular metal pleques showing the Ashoka
Chakra (i.e. Dharma Chakra which is a part of
the State Emblem) may be displayed on—

(a) Cars of the following dignitaries when they are
travelling any-where in india:—

Cabinet Ministers of the Union
Ministers of State of the Union,

Speaker and Deputy Speaker of the Lok Sabha
Deputy Chaiman of the Rajya Sabha;

(b) Cars of the following dignitaries when they are
travelling within their State or Union Teritory, as the case
may be:—

.

Cabinet Ministers in States,
Ministers of State in States,

Speakers and Deputy Speakers of the State
Legislative Assemblies,

Chairman and Deputy Chairman of the State
Legislative Councils,

Ministers (other then Deputy Ministers) of Union
Territories with Legislature

Speakers and Deputy Speakers of Legislative
Assemblies in Union Territories.

DISPLAY ON PUBLIC BUILDINGS

(1) The State Emblem may be displayed only on
very important public buildings like the Rashtrapati Bhavan,
Raj Bhavans, Raj Niwases, Supreme Court, High Courts,
Central Secretariat, Parliament House, State/Union
Temitory Secretariats and Legislatures. The State Emblem
may be displayed on the premises of Diplomatic Missions
abroad. The Heads of Missions may by the State Emblem
at their residences.

The State Emblem may be displayed on the premises
of Diplomatic Missions abroad. The Heads of Missions
may display the State Emblem at their residences.
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The State Emblem may be displayed on the buildings
occupied by India's Consulates abroad at the entrance
doors thereof and on the residences of Heads of Consular
posts subject to the laws, regulations and usages of the

receiving State.
USE FOR VARIOUS OTHER PURPOSES

The State Embiem may be used on—

(i) Publications issued and films produced by
Govemnment;

(i) Coins, currency notes, promissory notes and
postal stamps with such modifications as may
be considered necessa'y by the Mint or the
Press;

(i) Medals and Sanads instituted by Government;
(iv) Invitation cards for State functions;

(v) New year and Greeting Cards sent by officers
of Indian Missions abroad for legitimate
representational purpose;

(vi) Representational Glassware Crockery and
Cutlery used at the Rashtrapati Bhavan, Raj
Bhavans, Raj Niwases and Indian Missions/
Posts abroad; and

(vii) Badges, collars, buttons, etc., of uniforms of
Police, Excise Constabulary, etc. which carried
before adoption of this Emblem, the oid Coat-
of-Arms or Crown; Uniforms of various
categories of Class-IV staff of Rashtrapati
Bhavan; uniforms of Class-IV staff of the Indian
Missions/Posts abroad. -

USE BY THE ARMED FORCES PERSONNEL

The use of the State Emblem on the uniforms badges
etc., of the Armed Force; shall be governed by the
instructions laid down by the Ministry of Defence in this
behalf.

USE FOR EDUCATIONAL PURPOSES

(1) The State Emblem may be printed in school
textbooks, books on history, art or culture or in any
periodical as part of the text of a Chapter, Section etc.,
for the purpose of explaining or illustrating the origin,
significance or adoption of the State Embiem.

Note:— The State Embiem shall not be used on the front
page, titte or cover of any publication except a
Government publication.
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GENERAL

(1) The State Emb'em shall not be used for any
trade, business, calling or profession or in the title of any
patent, or in any trade mark or design except in such
cases and under such conditions as may be prescribed
by the Central Government under Section 3 of The
Emblems and Names (Prevention of Improper Use) Act,
1950. Unauthorised use of the Emblem for such purposes
is an offence under that Act.

(2) Private persons, bodies of persons, sports
associations, etc., ara not permitted to use the State
Emblem on their letter-heads, seats, crests, badges, house
flags or for any other purpose except with the permission
of the Government.

[Translation]

Financlal Assistance to Terrorism
Affected States

1377. SHRI AKHILESH YADAV: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government have heavily cut down
the amount of assistance being given to the Police in
the terrorism affected States; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! CH. VIDYASAGAR RAO): (a) and
(b) In order to strengthen State Police Forces and equip
them to counter terrorism more effectively, Central
Govermnment has provided considerable financial support
for modernising them. Funds are provided under the
Scheme of Modernisation of State Police Forces for
purchase of modern weapons, communications, other
equipment and training etc. In addition, reimbursement of
security related expenditure to the States badly affected
by terrorism/extremism is also being done.

Fund for Science & Technology Education

1378. SHRI MANIBHAI RAMJIBHAI CHAUDHRI: Will
the Minister ot HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether any fund has been set up to improve
the level of Science and Technology education,

(b) if so, the amount allocated and utilised from the
said fund so far;
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(c) whether any amount has been allocated or
proposed to be allocated to any University of Gujarat
from this fund;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE -AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a)
According to the information furnished by the Department
of Science & Technology (DST), a Fund for improvement
of S&T Infrastructure in Universities and other higher
educational instilﬁﬁons has been create ' to improve the
quality of research énd teaching. An amount o, 7s. 21.00
crore has been _’a'uocated for the programme for 2uc0-
2001.

(b) to (e) The Scheme was announced in February,
2000 and the proposals received thereunder are under
examination.

[English]
Area of Ridge

1379. SHRI SAHIB SINGH: Will the Minister of
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
be pleased to state:

(a) the total area of the Ridge in Delhi;

(b) whether the Government have prepared a
comprehensive Master Plan for the entire Ridge;

(c) i so, ﬂ\lihent featu'ps,,thereof

(d) the total funds required for the development/
improvement of ? Ecology and Environment of the
Ridge; o

(e) the sources identified for mobilisation of funds to
complete the project of development of Ridge;

(f) whether the Govemmerit are planning to involve
private sector angf:joint venture also in the Planning,

Development and Improvement of the Ridge area; and

{q) it so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) 7777 hect.

(b) and (c) Yes, Sir. The total area of the ridge has
been divided into 4 parts as under:

(i) Northem Ridge 87 hect.
(i) Central Ridge 864 hect.
(i) South-Central Ridge 626 hect.
(iv) Southemn Ridge 6200 hect.

Any structure in this zone shall be of temporary
nature.

(d) and (e) DDA has reported that various agencies
in Delhi have different areas under their control who
mobilise the funds according to their budget/plans.

(f) At present there is no such plan to involve private
sector and joint venture for the development and
improvement of the ridge area.

(g) Does not arise in view of reply to part (f) above.
Militancy in J&K

1380. SHRI CHANDRAKANT KHAIRE: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether militants in Jammu and Kashmir are using
sophisticated equipments for avoiding detection;

(b) if so, the details thereof; and

(c) the steps taken by the Government to counter
the activities of the militants?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAOQ): (a) The
militants operating in J&K have been found to be having
sophisticated communication equipments.

(b) Statement regarding the type of weapons/
equipments recovered/seized from the militants as reported
by State Governemnt is enclosed.

(c) The upgradation of the equipments used by the
security forces operating in J&K to meet the challenges
posed by the militants is continuously reviewed and
suitable action taken.
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Statement
Statement of Details of Weapons/Equipments Recovered/Seized in J&K
from 1st Jan., 1790 to 15th July 2000
Si.No. Description 90 91 ° 83 9% 95 9 97 98 9900 Cumulative
Total

1 2 3 4 5 6 7 8 9 10 11 12 13 14

(A) Weapons

l 1. AK-47/56/74 Rifie(s) 1240 2320 3504 2209 2196 2055 2150 1725 1520 1244 692 20855
2. Pistols/Revolver(s) 751 849 756 921 940 965 1052 1024 584 385 209 8436
3. UMG(s) 77 130 164 142 127 67 84 64 7 28 17 7N
4. Carbine(s) 0 0 0 1 34 ‘ 1 6 3 7 s 0 57
5. RPG(s) 65 83 97 42 84 44 48 38 104 144 28 77
6. GPMG(s) 0 18 0 7 Lk 9 9 5 3 1 0 63
7. LMG/SLR(s) 0 3 1 S 14 10 9 12 7 7 1 69
8. 303 Rifle(s) 0 4 7 10 22 22 36 3 7 16 5 132
9. Sniper Rifie(s) 0 0 9 54 41 38 49 60 34 13 9 307
10. Rocket Launcher(s) 108 29 62 36 3 36 43 81 140 42 42 650
11. Rocket Booster(s) 74 163 135 61 66 24 119 208 293 475 125 1743

(B) Magazines

. 1. AK-47/56/74 Rifles(s) 1688 5170 1111 4250 5527 4241 5337 4220 4632 3447 1718 41341
2. Pistol/Revolver 200 523 770 623 1047 873 1247 1277 892 480 168 8100
3. UMG 604 92 209 109 94 72 30 18 25 17 8 1278
4. LMG 0 0 0 2 3 20 4 0 0 2 0 N
5. Carbine 0 0 0 1 3 0 4 0 5 3 0 16
6. Telescope 0 0 0 1 0 0 1 0 12 0 0 24

(¢) Ammunition

il 1. AK-47/56/74 Rifle 168 237 292 293 398 327 33 247 1.7 176 08 27.8

(in Lacs)

2. Pistol/Revolver 19803 12042 10977 8642 13280 9205 13226 18002 58734 10624 2679177214
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1 2 3 4 5 6 7 8 9 10 M 12 13 14
3. UMG 1035 20706 17273 8873 37783 4813 7055 2509 2509 5791 1557109904
4. Sniper Rifle 0 0 0 246 4320 1145 5162 3133 6510 6107 7833 34456
5. 303 Ammition 0 0 470 1167 440 621 166 16 12 275 2695 5862
6. Belted Ammunition 0 202 0 567 1539 344 525 23130 80091 13516 21000140914
7. Telescope Rifle 0 0 0 10 0 0 1 1 0 0 12 24

(D) Explosive Material

IV. 1. Grenade(s) i‘and 2502 1784 2391 4363 2603 2870 3949 5124 5883 4093 2442 38004

Grenade(s)
2. IED(s) 0 18 86 136 126 811 245 1020+13 514 466 396 3818
Box
3. Explosive(s) 231 274 285 2950 1342 1484 2381 6448 2922 2182 1285 21784
4. Elec. Deton (s) 97 544 508 604 196 130 174 172 674 804 133 3976
5. Detonator(s) 2634 2350 3085 2381 2572 4728 5138 10442 5511 4310 1687 44838
6. AP Mine(s) 723 123 212 570 989 529 517 373 471 261 183 4951
7. AT Mine(s) 27 13 14 22 17 105 35 35 70 44 15 397
8. R.D.X in Kgs 0 0 0 0 0 0104+ 25 342 769 886 564 2665
Pkt

9. Rocket(s) 296 286 245 135 395 170 378 479 375 332 205 3296

(E) Communication Equipment:

V. 1. Wireless Set(s) 0 0 29 132 211 246 413 444 583 409 190 2657

* (F) Accessories:

VL. 1. Cordex in Mtrs. 1181 553 931 753 805 3279 2885 1764 507 1348 1022 15028
2. Binoculars(s) 2 13 46 47 53 54 86 63 55 47 1OA 476

[Translation]

DDA Fiats in Delhi

1381. SHRI VIJAY GOEL: Will the Minister of URBAN
DEVELOPMENT AND POVERTY ALLEVIATION be

pleased to state:

(a) the number of DDA flats in Delhi, Category-wise;

and

(b) the number of flats allotted and lying vacant out
of them, Category-wise?

THE MINISTER OF URBAN DEVELOPMENT AND
POVERTY ALLEVIATION (SHRI JAGMOHAN): (a) As
reported by the DDA, the number-of DDA fiats category-
wise constructed in Delhi are as under:

)

(i) -

Janta/EWS/Others
LIG

81,337
75,070
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(i) MIG 61,526
(iv) SFS 49,698
(v) Staff Quarters 611

Total: 2,68,242

Out of these, 2,64,046 Nos. of flats stand alotted
and 3,286 Nos. of flats after being offered for allotment
were cancelled on account of non-fulfiment of terms and
oonditions or due to sumender by the allottees. These
are again being offered for allotment to the wait-listed
registrants.

(b) 8,348 Nos. of flats are lying vacant on account
of non-availability of electricity as per enclosed Statement.

Statement

The number of DDA fiats lying vacant due to non-
avallability of electricity are as under—

SRAVANA 10, 1922 (Saka)

() Jants EWS/Others 792
# UG 4470
(i) MIG 1870
(v) SFS 1216

Total: 8348

Projects Pending with HUDCO

1382. SHRI JAIBHAN SINGH PAWAIYA: Will the
Minister of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to state:

(a) the details of projects lying pending with Housing
and Urban Development Corporation as on 31st July,
2000 in regard to which it has signed agreements and
taken advance from the private and Government
companies;

(b) the details of projects approved by the HUDCO

8o far;

(c) the details of projects being delayed for not
according necessary approval till date alongwith the
reasons therefor, and

(d) the time by which the pending projects are likely
to be approved?

THE MINISTER OF URBAN DEVELOPMENT AND
POVERTY ALLEVIATION (SHRI JAGMOHAN): (a) No

te Questions 170

advance is taken by Housing and Urban Development
Corporation Ltd. (HUDCO) from private and Government
companies and therefore, no such projects are pending
with HUDCO.

(b) Since inception and as on 30.6.2000, HUDCO
has sanctioned 14850 schemes at a project cost of
Rs. 50,342 crore with HUDCO loan assistance of
Rs. 32888 crore.

(c) and (d) As on 30.6.2000, 366 proposals seeking
HUDCO assistance of Rs. 4480.46 crore for various urban
infrastructure and housing projects, are pending with
HUDCO. These projects are under process with HUDCO
and will be sanctioned if found eligible as per HUDCO
guidelines.

[English]
Enhancement of Funds Under IAY

1383. MOHAMMAD ANWARUL HAQUE:
SHRI RAMSHETH THAKUR:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government propose to enhance the
present allocation of funds for IAY housing;

(b) it so, the details thereof, State-wise;

(c) whether the Government have noticed that the
present allocation of Rs. Twenty thousand per IAY house
is not sufficient;

(d) if so, the steps proposed to be taken in this
regard;

(e) whether the Government have launched or
proposed to launch any specific scheme for the
improvement of housing system in the rural sector,
and

() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA):
(a) and (b) The allocation of funds for IAY housing for
the current financial year /e., 2000-2001 has been
enhanced to Rs. 1613.69 crores which is Rs. 13.69 crores
more than the allocation of Rs. 1600 crores for the year
1999-2000. The State-wise allocation of funds for the year
2000-2001 is given in the enclosed Statement.
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(c) and (d) Assistance ceiling under Indira Awaas
Yojana is Rs. 20,000 and Rs. 22,000 for plain and hilty/
difficult areas respectively which is considered adequate
for the time being. States are by and large satisfied with
the level of assistance being provided.

(e) and (f) The Govemment has prepared a detailed
Action Plan and launched a member of new initiatives
for the improvement of housing system in the rural sector.
These include Credit-Cum-subsidy Scheme; Innovative
Stream for Rural Housing and Habitat Development; Rural
Building Centres; Samagra Awaas Yojana and Pradhan
Mantri Granodaya Yojana—Gramin Awaas. While the
Pradhan Mantri Gramodaya Yojana—Gramin Awaas has
been launched in 2000-2001, the remaining Schemes went
into operation in 1999-2000.

AUGUST 1, 2000

Statement
Statement showing Central Allocation for IAY during
2000-2001
State Central Allocation
(Rs. in lakhs)

Andhra Pradesh 11036.00
Arunachal Pradesh 726.86
Assam 16354.79
Bihar 38598.00
Goa 68.00
Guijarat 3243.00
Haryana 1171.00
Himachal Pradesh 515.00
Jammu & Kashmir* 618.00
Karnataka 5898.00
Kerala 3552.00
Madhya Pradesh 9183.00
Maharashtra 10585.00
Manipur 866.65
Méghalaya 11561.46
Mizoram 276.42
Nagaland 743.31
- 8154.00
[Translation]

Schemes for Leftist Extremist Areas

1384. SHRI PRAHLAD SINGH PATEL: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

to Questions 172

(a) whether any development scheme for the areas
affected by leftist extremist in Madhya Pradesh is pending
with the Government for approval;

(b) if so, the details in this regard;

(c) whether the Union Government propose to take

initiative to prepare any action pian to develop such areas
in the States;

(d) if so, the details thereof;

(e) the amount proposed to be sanctioned for the
purpose; and

(f) the kind ci _ooperation likely to be extended by
the State Governments in this regard?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA): (a) and (b) An integrated Action
Plan, encompassing the development as well as security
aspects of the problem for the leftist extremist affected
areas, involving Rs. 615 crore, received from the
Government of Madhya Pradesh in the Ministry of Home
Affairs has been recommended to the Planning
Commission with the request to earmark separate funds
for the purpose.

(c) to (f) On the initiative of the Union Government
an Integrated Action Plan has been prepared by the
States of Andhra Pradesh, Bihar, Maharashtra and Orissa
also. While the Integrated Action Plans of Andhra Pradesh,
Maharashtra and Orissa have also been recommended
to the Planning Commission, the Integrated Action Plan
of Bihar has been referred back to the State for
reconsideration of the amount and for incorporating certain
details.

[English]
Kudremukh Iron Ore Company

1385. SHRI R.L. JALAPPA: Will the Minister of
STEEL be pleased to state:

(a) whether the Steel Ministry have approached the
Ministry of Environment and Forests to extend the work
permit for Kudremukh Iron Ore Company Limited till the
Kamataka Government complete the formalities for giving
the long terms lease; and

(b) i so, the details thereof and the latest position in
this regard?
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THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) Yes,
Sir.

(b) Ministry of Steel recommended to the Ministry of
Environment and Forests for extension of temporary
working permission to Kudremukh Iron Ore Company
Limited (KIOCL) for 1452.74 hectares of forest land
pending final notification of Kudremukh National Park and
completion of environmental impact assessment studies
by the State Government of Karnataka. Ministry of
Environment and Forests has granted further temporary
working permission over already broken up area i.e.
1452.74 hectares for a period of one year w.e.f. 25.7.2000
subject to certain conditions which, inter-alia, are issue of
final notification on constitution of Kudremukh National
Park by 30th September, 2000 and completion of
environmental impact assessment studies within 6 months.

[Translation]
Mining Work in Bihar

1386. SHRI NIKHIL KUMAR CHOUDHARY: Will the
Minister of COAL be pleased to state:

(a) whether the Union Govemment have permitted to
start the mining work in the closed coal mines in Bihar,

(b) if so, the details in this regard;

(c) whether some closed coal mines in the State are
stil pending approval of the Union Government for its
revival;

(d) it so, the details thereof, and

(e) the time by which the approval is likely to be
accorded to them coalmine-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI N.T. SHANMUGAM): (a) to (d) The Ministry
of Coal had intimated to the Govemment of Bihar that
Coal India Limited have no objection to the following
nine mines/patches in the command area of Central
Coalfields Limited being leased out to the Bihar State
Mineral Development Corporation (BSMDC), an
undertaking of Government of Bihar—

(i) Jagaldaga
(i) Jainti Central
(i) Jainti Khas
(v) Jainti Jain
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(v) \lards
(vi) Vitards (P) Ltd. |
(vi)) Villards (P) Ltd. i

(vii) Belgara
(ix) Sadampur

The lease of Jagaldaga mines has been surrendered
to Government of Bihar on 17.6.99 whereas the leases
of Jainti Central and Jainti Khas mines were surrendered
on 26.6.2000. Prior approval of the Central Govermment
to grant of mining lease under Section 5 (1) of the Mines
and Minerals (Development & Regulation) Act, 1957 has
been conveyed in respect of Villards mine also. Necessary
action as per the provisions of the Mines and Minerals
(Development & Regulation) Act, 1957 in respect of the
remaining mines/patches is yet to be taken by the
BSMDC.

(e) Does not arise in view of the answer given to
parts (a) to (d) of the question.

[English]
Upliftment of Tribals

1387. SHRI HASSAN KHAN: Will the Minister of
TRIBAL AFFAIRS be pleased to state the details of the
central sponsored tribal schemes initiated or identified for
the Ladakh Region and other far flung areas of the
country entirely consisting of tribal population, living in
most inhospitable climatic conditions and are cut off from
rest of the World?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL
ORAM): There is no specific centrally sponsored tribal
scheme initiated or identified for the Ladakh Region and
other far flung areas of the country. However the schemes
implemented by this Ministry for the overall socio-economic
development of the Scheduled Tribes are equally
applicable for Ladakh Region and other far flung areas
of the country entirely consisting of tribal population. The
schemes are as under:

1. Special Central Assistance to Tribal Sub Plan
2. Grants under Article 275 (1)

3. Vocational Training in Tribal Areas.

4

Grants to State Tribal Development Cooperative
Corporations

6. Development of Primitive Tribal Groups
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6. Post Metric Scholarship for Scheduled Tribes
7. Grant in aid to Voluntary organization

8. Upgradation of merit of STs.

9. Educational complexes in low literacy pockets
10. Gids Hostels for STs

11. Boys Hostels for STs

12. Establishment of Ashram Schools in tribal areas.
13. Grants to Tribal Research Institutes

14, Book Bank scheme

15. Coaching and Allied Scheme
[Translation]
Nexus of Police

1388. DR. SANJAY PASWAN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government are aware of the
harassment of public due to the nexus of police and taxi/
autorickshaw drivers at New Delhi and Old Delhi Railway
Stations; and

(b) if so, the measures taken by the Government to
save the public from such harassment?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a)
There have been some instances where complaints

against harassment caused by the autorickshaw/taxi
drivers were received.

(b) The measures taken to prevent such harassment
. 1o the public include regular checking of autorickshaws
" and taxis; rounc-the-clock detailment of police staff at
. Ppre-paid counters and patrolling at the Railway Stations.

~ [English]
Rural Road Development Committee

1389. SHRI HARIBHAU SHANKAR MAHALE: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether the Government had set up Rural Road
o Development Committee;

(b) if so, whether the Committee has since given its
recommendations;
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(c) if so, the details thereof;

(d) the time by which these are likely to be
implemented;

(e) whether rural road network is likely to be
expanded through the said authority; and

(f) the steps being taken by the Government for the
construction and development of rural roads in the

country?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA): (a) to (c) The National Rural
Road Development Committee (NRRDC) set up under
the Chairmanship of Shri Nitin Gadkari has since
submitted the report. The main recommendations of the
Committee are given in enclosed Statement.

(d) to (f) The National Rural Road Programme, in
the context of the recommendations of the NRRDC, is
currently being formulated.

Statement

Main Recommendations of the National Rural Road
Development Committee

1. The Govermment should take up on priority the
task of providing good All-weather roads to each
and every village in the country in order to free
them from the deprivation from lack of acecess
to facilities of health care, education etc. A time
bound programme should be drawn up for the
task.

2. The roads should have black top surface. The
width of the carriage way should be 3.75 meters
and the width of formation should be 7.5 meters.
All the necessary cross drainage works and
minor bridges should be constructed.

3. The Union Govemment should set up a National
Rural Road Development Agency. Iits chairman
should be of the status of Cabinet Minister of
the Union Cabinet considering the onerous task
entrusted to it.

4. The Agency should be authorised to raise
finances for the programme by borrowing from
suitable sources.

5. The earmarked portion of special cess on petrol
and diesel collected every year should be made
available for this programme. The Rural
Development Department should also make
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available to the agency Rs. 2,500 crores each
year from its outlays. This should be non-
lapsable.

6. The Central Government should also raise
Rs. 5,000 crores by issuing tax-free bonds
@ maximum 8% for the first five years. Interest
on these bonds as far as guarantee for
repayment should be given by tne Central
Government. However, principal repayment
would be arranged by the Agency from its
funds.

7. In order to ensure full accountability of the
Agency to the lenders regarding the quality and
proper standards of these works, the agency
should itself execute the programme with full
co-operation from the State Governments/Zilla
Parishads.

8. The land acquisition is to be done by the State
Governments.

9. In special difficult areas, the construction work
would be entrusted to the Border Road
Organisation (BRO).

10. The agency should set up a computer/intemet
based online Management and Monitoring
System.

11. A Committee under the chairmanship of State
Chief Secretary should be set up in each State
for co-ordinaticn.

12. There should be a separate organisation for
quality audit and monitoring of the road works
of the agency in each district.

13. After completion of the works, the completed
works should be handed over to the State
Governments/Zilla Parishads for further
maintenance. It shoulu be ensured that
adequate provision is made for the maintenance.

14. The Government should encourage the
development and use of pneumatic tyred carts
instead of the iron tyred ones presently used
by way of giving subsidies towards conversion
and tax-exemption on tyres.

[Translation]
inter-State Council

1390. SHRI SUSHIL KUMAR SHINDE: Will the
Minister of HOME AFFAIRS be pleased to state:
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(a) whether the Prime Minister at the sixth meeting
of the Inter-State Council on May 20, 2000 made a strong
plea to reduce the growing subsidies in power, transport
and other service sectors;

(b) it so, the response of the State thereto;
(c) the decisions taken at the Council in this direction;

(d) the extent of subsidies extended by different State
Govemnment to different sectors; and

(o) the extent of reduction to be affected therein?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI |.D. SWAMI):

Statement

(a) to (e) The Prime Minister in his inaugural speech
at the Sixth Meeting of the Inter State Council held on
20.5.2000 made a mention about rationalisation of the
scale and structure of Central subsidies. He also outlined
the steps that the Union Government on its part was
taking to improve tax buoyancy, prune unproductive
expenditure, rationalise the scale and structure of Central
subsidies and push ahead public sector reforms. The
Prime Minister state that the growing subsidy burden was
one area which had to be tackled jointly. The Union
Government had taken some difficult decisions to contain
subsidies at the Centre. He advised the States to do the
same and urged them to act quickly in setting their
finances in order. Some of the areas which require urgent
attention incude:—

“Reform of the power section: The commercial losses
of State Electricity Boards now accounted for over
half of the total revenue deficits of the States. So
also with the transport and other service sectors,
electricity tariffs must be rationalised and cross-
subsidy reduced and to improve the operational
efficiencies in transmission and distribution, in the
interest of the consumer.”

2. There was no response during the meeting from
the States on the issue of reduction in the growing
subsidies in power, trarsport and other services sectors
and no specific decision was taken by the Inter-State
Cou:cil in that meeting on the issue.

[English]
Uphar Cinema

1391. SHRI RAMCHANDRA PASWAN:
SHRI RAMJIVAN SINGH:

Will the Minister of HOME AFFAIRS be pleased to
state:



(a) whether even after three years of Uphar Cinema
fire, the trial in the tragedy is yet to be begun;

(b) if so, the reasons therefor; and

(c) the steps taken/being taken by the Government
in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and
(b) The incident of fire at Uphar Cinema took place on
13th June, 1997 and the Central Bureau of Investigation
filed chargesheet in the Court of CBI Special Magistrate
on 15th November, 1997. The case is presently pending
trial in the Court of Additional Sessions Judge. The next
hearing in the case has been fixed for 16th August, 2000
for arguments on framing of charges.

(c) In order to expedite the finalisation of the case,
the Hon'ble Court has decided to hear the matter twice
a week after the 16th August, 2000.

[Translation]
Pradhan Mantri Gramodaya Yojana

1392. SHRI BRIJLAL KHABRI:
SHRIMATI JAS KAUR MEENA:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether Gramodaya Yojana is being implemented
in all the States;

(b) if so, the details thereof; and

(c) if not, the time by which the remaining States
are likely to be covered thereunder?

THE MINISTER OF RURAL DEVELOPMENT
(SHRI SUNDAR LAL PATWA): (a) Yes, Sir.

(b) Pradhan Mantri Gramodaya Yojana'(PMGY) has
two components namely Rural Roads and Other
Programmes of PMGY with an allocation of Rs. 2500
crore each. The Other programmes of PMGY include
Primary Health, Primary Education, Rural Sheiter, Rural
Drinking Water and Nutrition. For these Programmes, the
Planning Commission has allocated additional Central
Assistance amounting to Rs. 2500 crore, to the States
on the basis of relative performance/achievements in the
Basic Minimum Services of the State.

(c) Question does not arise.

[English]
Utilisation of Funds

1393. SHRI PRIYA RANJAN DASMUNSI:
SHRI VISHNUDEO SAl:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) whether the funds allocated for tribal sub plan
and other welfare schemes for tribals are not being utilized
in various States of the country as per the plan provisions
in this regard;

(b) if so, the facts in this regard and the reasons
therefor;

(c) the allocations made to various States during each
of the last three years, State-wise and scheme-wise;

(d) the amount spent out of the allocated amount by
each State, scheme-wise and State-wise; and

(e) the remedial steps being taken by the Union
Govemment to check misuse of funds provided for tribals?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL
ORAM): (a) and (b) Instances have come to the notice
of Central Government where the State Govemments/
U.T. Administrations failed to utilize the funds released to

“them during a financial year for various Central Sector/

Centrally Sponsored Schemes for the welfare and
upliftment of Scheduled Tribes, within the same year,
resulting in the funds being carried forward to the
subsequent year(s). The main reasons for such delayed
utilization of funds include late receipt of funds by the
State Govemments/U.T. Administrations, failure to achieve
timely completion of procedural and other formalities, time
taken for completion of construction work wherever
involved, etc.

(c) and (d) Statements-1 to Xl showing the releases
made to State Governments/U.T. Administrations in the
last three years, scheme-wise and expenditure as reported
by them so far are attached.

(e) In order to ensure timely utilization of the funds
provided for the welfare and upliftment of Scheduled
Tribes, the following measures have been taken:

— Utilization Certificate for earlier releases is
insisted upon as a pre-requisite for further
release of funds.
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— Periodic progress reports regarding the status — Meetings/Conferences are convened at Central
of implementation of schemes are obtained. level with the State Secretaries of Tribal Weltare
- t?)en;r:cl:eertain on 'homﬁlxm': ::l::::n m:js and :.'fb speed :10;:
implementation of schemes. implementation of schemes.
Statement-|
Release of Grants Under Special Central Assistance to Trnbal Sub Plan (SCA to TSP) and
Expenditure Made for the Years 1997-98 to 1999-2000
S.No. Name of the 1997-98 1998-99 1999-2000
States/U.T.s Amount  Expenditure Amount Expenditure  Amount Expenditure
Released Reported Released Reported Released Reported

1. Andhra Pradesh 2581.54 1997.17 2728.47 2013.75 2182.94 Utilisation
2. Assam 1460.00 938.11 2069.56 2125.00 2443.50 Reports
3. Bihar - - 0.00 4362.12  4779.127  awaited
4. Guijarat 2632.77 2964.20 3689.70 3187.56 3139.98 from
5. Himachal Pradesh 521.89 623.48 689.44 557.69 514.05 State Gowts./
6. Jammu & Kashmir 521.80 916.89 739.22 500.269 776.38 UTs
7. Kamataka 5§00.00 641.53 686.64 505.41 616.13
8. Kerala 196.12 231.78 408.17 208.14 218.63
9. Madhya Pradesh 9207.83 7139.01 9476.17 8126.45 9797.15
10. Maharashtra 3400.89 2975.62 3532.21 3767.30 2974.57
11. Manipur 950.00 762.10 779.52 943.39 608.65
12. Orissa 5§576.27 4376.27 5911.86 5§000.00 5698.283
13. Rajasthan 2341.13 2057.28 3475.72 2620.63 2915.24
14. Sikkim 60.00 121.91 60.00 16.26 86.28
15. Tamil Nadu 243.71 263.31 295.91 295.91 258.27
16. Tripura 885.00 835.00 977.77 791.77 831.57
17. Uttar Pradesh 112.91 64.59 57.54 112.91 99.85
18. West Bengal 1600.39 1600.39 2222.10 837.60 1759.4
19. A&N lIslands 118.00 113.53 133.90 123.77 2554
20. Daman & Diu 50.75 50.61 66.10 11.69 44.6

Total: 3206100 28561.93 3800000  36091.07  40000.00
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Statement-ll

Release of Grants under Art 275(1) of the Constitution, Expenditure, unspent balance
for the years 1997-98 and 1999-2000

(Rs. in lakhs)
S.No. Name of the 1997-98 1998-99 1999-2000
States/U.T.s Amount Expenditure Amount Expenditure Amount Expenditure

Released Reported Released Reported Released Reported

1. Andhra Pradesh 453.50 153.00 607.00 0.00 613.88 Utileation

2. Assam 305.00 0.00 210.00 0.00 42017  repons

3. Bihar 641.75 0.00 483.50 0.00 967.23  awaited

4. Gujarat 625.00 1047.67 450.00 0.00 900.70 from

5. Himachal Pradesh 108.00 8.00 16.00 0.00 31.92 State Gowts./
UTs.

6. Jammu & Kashmir 131.75 0.00 63.50 0.00 124.12

7. Karnataka 270.00 115.81 140.00 308.54 280.03

8. Kerala 111.75 0.00 123.50 0.00 46.92

9. Madhya Pradesh 1262.50 1390.256 2125.00 702.16 2250.96

10. Maharashtra 667.25 305.48 534.50 301.65 1069.75

1. Manipur 123.00 121.95 69.00 22,95 92.41

12. Orissa 657.00 0.00 514.00 0.00 1027.93

13. Rajasthan 600.00 0.00 700.00 0.00 800.29

14. Sikkim 103.25 103.256 9.76 3.57 13.29

15. Tamil Nadu 121.00 0.00 42.00 0.00 83.93

16. Tripura 231.25 0.00 162.50 331.00 124.74

17. Uttar Pradesh 110.50 - 10.50 21.00 0.00 42.08

18. West Bengal 339.25 0.00 578.50 0.00 556.75

19. Arunachal Pradesh 120.00 0.00 60.00 0.00 80.45

20. Meghalaya 255.50 0.00 166.50 0.00 221.88

21, Mizoram 124.00 0.00 107.50 0.00 95.83

22. Nagaland 138.75 138.75 316.25 316.25 155.06

Total: 7500.00 3394.66 7500.00 1986.12 10000.00
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Statement-Hl
Amount Released Under the Scheme of Boys Hostels for STs.

(Amount in lakhs)

S.No. State/UT 1997-98 1998-99 1999-2000
Afnt. Hostel Seat Amt. Hostel  Seat Amt.  Hostel
1. Andhra Pradesh 4545 3 312 49 4 200 873 8
2. Assam 16 29 145 50 1 50 - -
3. Gujarat - - - 229 7 405 3 2
4, Himachal Pradesh 15 1 50 1083 1 200 8722 2
5. Daman & Diu - - - - - - - -
6. D & N Haveli - - - 60 1 100 - -
7. Kerala - - - 22.05 3 180 22.05 3
8. Madhya Pradesh - - - 100 9 450 - -
9. Manipur 13 1 30 13 1 35 26 1
10. Meghalaya 1375 5 200 - - - - -
11. Orissa 35 8 240 17.31 3 66 - -
12. Rajasthan 159.6 46 1150 1924 13 450 319 53
13. Tamil Nadu - - - - - - 50 3
14. Tripura 1525 1 50 3586 1 50 103.65 5
15. Uttar Pradesh - - - 9 2 100 - -
16. West Bengal - - - - - - - -
17. Jammu & Kashmir - - - - - - - -
18. Kamataka 275 4 200 2944 3 150 - -
19. Maharashtra 125 5 300 66.24 10 775 - -
20. Bihar - - - 75 3 150 - -
21. Nagaland - - - - - - - -
Total 353.05 103 2677 829.59 62 3361 698.43 77
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Statement-lV
Amount Released Under the Scheme of Girls Hostels for STs.
(Amount in lakhs)
S.No. State/UT 1997-98 1998-99 1998-2000
Amout Hostel Seat Amount Hostel Seat  Amout Hostel
1. Andhra Pradesh 602 4 416 23644 20 50 178 88 10
2. Assam 16 30 150 50 1 50 - -
3. Gujarat - - - 4.02 7 230 625 7
4. Himachal Pradesh 15 1 50 37845 - - 799 2
5. Daman & Diu 20 1 60 - - - - -
6. D & N Haveli - - - 60 2 220 - -
7. Kerala - - - 22.05 3 180 147 2
8. Madhya Pradesh - - - 100 34 1700 - -
9. Manipur 3 1 15 - - - - -
10. Meghalaya 1375 5 200 - - - - -
11. Orissa 45 11 330 175 3 66 13.15 2
12. Rajasthan 150.165 46 - 7077 6 200 - -
13. Tamil Nadu - - - - - - 100 6
14. Tripura 17 .25 - - 51.64 1 50 - -
15. Uttar Pradesh 11.165 1 - 1 1 50 - -
16. West Bengal - - - - - - - -
17. Jammu & Kashmir - - - - - - - -
18. Kamataka 14.995 2 100 - - - - -
19. Maharashtra 10 4 340 33.07 2 165 - -
20. Bihar - - - 75 3 150 - -
Total 376.525 106 1661 ‘ 769.335 83 31 39288 29
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Statement-V

.

Details of State-wise release of Funds for Ashram Schools

(Rs. in lakhs)

S.No. State/UT 1997-98 1998-99 1999-2000

Amount  School Seat Amount School Seat Amount School Seat
1. Andhra Pradesh 218.46 7 700 113 3 150 225.86 6 -
2. Assam - - - 252 2 100 — - —
3. Guijarat - - —  175.29Armear grant - 83.17 15 1800
4. Himachal Pradesh - — - -_ —_ — — - -
5. Daman & Diu - - - - - - -
$. Kerala - - - 67 7 1650 116.5 8 1590
7. Madhya Pradesh - — — 100.21 9 450 - - -
8. Manipur 3 1 30 — -— - 3 1 upgrade
9. Orissa 50 4 240 40 4 200 - - -

10. Rajasthan - - - - - - -

1. Tamil Nadu - - - - - - 53.75 5 250
12. Tripura 93.46 1 300 85.44 1 100 50 1 Arrear
13. Uttar Pradesh - - — 175445 15 750 - - -
14. Kamataka — — - - - — -
15. Maharashtra 104.5 88 — 157.38 56 - - -
Total: 469.42 101 1270 938.985 97 3400 53228 36 3640
Statement-VI

Details of Funds Released to Siates/UTs for Vocational Training Centres

(Rs. in lakhs)
1997-98 1998-99 .1999-2000
SI.No. States Amount Centre Amount Centre Amount Centre
1 2 3 4 5 6 7 8
1. Andhra Pradesh —_ - 85.57 4 47.25 7
Assam 77.15 1 118.345 21 —_ —_
Bihar —_ —_ —_ —_ — —_

> wD»

Gujarat 86.35 5 67.5 10 67.5 10
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1 2 3 4 5 6 7 8
5. Jammu & Kashmir — — 9.125 1 — —_
6. Karnataka - - - — - -
7. Kerala —_ — 6.18 2 - -
8. Madhya Pradesh —_ — 109.5 12
9. Maharashtra — - i - — —
10. Manipur 455 5 28.4 5 — —
11. Mizoram - - — — 185.12 2
12. Orissa 40 5 —_ — — —
13. Rajasthan 24 3 — — — —
14. Tamil Nadu — — 16.8 3 — —_
15. Tripura 32 4 —_ — — —_
16. West Bengal — _ - 0 —_ -
17. Daman & Diu — —_ — - — —
18. Himachal Pradesh 40 5 9.9375 5 — —_

Total 345 38 451.3575 63 299.87 19

Statement-Vil
The amount released to State Govemments and Ultilization is awaited under various schemes
Scheme of Boys Hostels for STs
(Rs. in lakhs)

SI.No.  Name of the State/UT Amount Released Year of Sanction Utilisation
1. Assam 50.00 1998-99 Utilization awaited
2. Himachal Pradesh 100.00 1998-99 -do-
3. Dadar & Nagar Haveli 60.00 1998-99 -do-
4. Madhya Pradesh 100.00 1998-99 -do-
5. Meghalaya 13.75 1997-98 -do-
6. Karnataka 29.44 1998-99 -do-
7. Maharashtra 66.24 1998-99 -do-
8. Bihar -do-

75.00 | 1998-99
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Scheme of Girls Hostels for STs (Rs. in lakhs)
SI.No. Name of the State/UT Amount Released Year of Sanction Utilisation

1. Assam 50.00 1998-99 Utilization awaited

2. Dadar & Nagar Haveli 60.00 1998-99 -do-

3. Madhya Pradesh 100.00 1998-99 -do-

4. Kamataka 14.99 1997-98 -do-

5 Maharashtra 33.07 1998-99 -do-

6. Bihar 75.00 1998-99 -do-

7. Rajasthan 70.77 1998-99 -do-

*Scheme of Ashram Schools in TSP Area

(Rs. in lakhs)
SI.No. Name of the State/UT Amount Released Year of Sanction Utilisation
1. Assam 25.2 1998-99 Utilization awaited
2. Madhya Pradesh 100.00 1998-99 -do-
3. Orissa 40.00 1998-99 -do-
4, Uttar Pradesh 175.00 1998-99 -do-
5. Maharashtra 157.00 1998-99 -do-
Scheme of Vocational Training in Tribal Areas
(Rs. in lakhs)
SLNo. Name of the State/UT Amount Released Year of Sanction Utilisation
1. Assam 118.34 1998-99 Utilization awaited
2. Madhya Pradesh 109.5 1998-99 -do-
3. Bihar 4434 1994-95 -do-
4, Maharashtra 54.12 1994-95 -do-
5. Manipur 28.40 1998-99 -do-
6. Rajasthan 24.00 1997-98 -do-
7. Tamil Nadu 16.3 1998-99 -do-
8. Tripura 32.00 1997-98 -do-

The amount released during the last year 1999-2000 that was released in the March, 2000 for construction of the
Hosteis/Schools building that is reportedly being utilized and the construction works takes some times and it also
depends upon the geographic structure of the State such as in some State the work of the construction affected by the
rain and in some hilly States construction speed is slow.
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Statement-Vill
Amount Released under the Scheme of Educational complex in Low Literacy Pockets
for Development of women Literacy in Tribal Areas
1997-98 1998-99 1999-2000
SI.No. Name of the State Amount No. of Orgn. Amount No. of Org. Amount No. of Org.
1. Andhra Pradesh 1.42 1 121.04 6 25.46 15
2. Assam - — - - - -
3. Arunachal Pradesh - - 9.57 1 3.55 1
4. Bihar 20.65 4 5.13 3 463 2
5. Gujarat 13.83 5 16.12 5 19.93 5
6. Kerala — —_ -_— —_— - —_
7. Maharashtra 4.59 1 9.91 5 4.98 2
8. Madhya Pradesh 50.2 13 39.57 9 60.65 23
9. Orissa 59.38 15 74.77 18 4428 14
10. Rajasthan 51.35 12 33.25 9 8.96 5
11. Uttar Pradesh 18.39 4 51.07 i2 9.92 7
12. Tripura —_ —_ - —_ 1.4 1
Total 220.41 55 360.43 68 183.76 75
Note: Funds are released after obtaining Utilisation Certificates for earlier releases.
Statement-IX
Amount Released to Different States/Tribal Research Institutes (T.R.l.s)
S.No. Name of State/ 1995-96 1996-97
T.R.ls TRI Fellow. Total TRI Fellow. Total
(50%) (100%) (50%) (100%)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 25.00 054 2554 25.00 - 25.00
2. Assam 17.50 027 17.77 12.75 026 13.01
3. Bihar 1420 053 1473 - - -
4. Gujarat - 0.14 0.14 - - -
5. Kerala 125 - 1125 13.50 - 1350
6. Madhya Pradesh 2150 0.71 20 21.75 027 22.02
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1 2 3 4 5 6 7 8
7. Maharashtra - - - 2270 - 2270
8. Manipur - 049 049 9.82 053 1035
9. Orissa 965 325 12.90 450 220 6.70
10. Rajasthan 6.79 1.4 793 5.10 0.56 5.66
i1. Tamil Nadu 1625 029 16.54 8.73 057 930
12. Tripura 8.00 027 827 1095 026 121
13. Uttar Pradesh - 1.12 1.12 427 - 427
14, West Bengal 998 0.85 10.83 5.10 0.96 6.06
15. Himachal Pradesh* - 028 028 - 022 022
16. Arunachal Pradesh” - - - - - -
17. Karmataka* - - - - - -
Total 140.12 9.88 150.00 144 .17 583 150.00
(Rs. in lakh)
S.No. Name of State/ 1997-98 1998-99 '1999-2000
T.R.ls TRI Fellow. Total TRI Fellow. . Total TRI Fellow. Total
(50%) (100%) (50%) (100%) (50%)  (100%)
1 2 | 9 10 11 12 13 14 15 16 17
1. Andhra Pradesh 2047 - 2047 5.00 193 6.93 - 375 375
2. Assam 2240 0.87 2327 16.18 - 16.18 8.65 136 10.01
3. Bihar - 053 053 50.00 340 5340 - 131 1.3
4. Gujarat 8.90 057 947 - 0.86 0.86 12.90 125 14.5
5. Kerala 20.00 0.07 2007 2000 - 20.00 636 044 680
6. Madhya Pradesh 47.74 222 4996 4774 165 4939 - 262 262
7. Maharashtra 4945 127 50.72 29.13 105 30.18 1635 087 17.22
8. Manipur 9.00 0.80 980 - - 000 27.00 112 28.12
9. Orissa 585 2.01 786 35.00 347 3847 - 528 528

10. Rajasthan 1282 055 1337 - - 0.00 - 1.70 1.70
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1 2 9 10 11 12 13 14 15 16 17
11. Tamil Nadu 30.50 - 30.50 25.16 - 25.16 1.77 087 12.64
12. Tripura 10.95 0.72 11.67 71.50 142 7292 22.50 - 2250
13. Uttar Pradesh - - - 314 - 3.4 - 1.40 140
14. West Bengal 21.80 0.64 2244 2378 - 2378 - 092 092
15. Himachal Pradesh” - 0954 0.94 - 0.84 0.84 - - 0.00
16. Arunachal Pradesh* - 026 026 - - 0.00 - - 0.00
17. Kamataka* - 028 028 - 031 031 - - 0.00
Total 259.88 1173 27161 32663 1493 34156 10553 2289 12842

*There is no Tribal Research Institute (T.R.J.)
Note: Funds are released after obtaining Utilisation Certificates for earlier releases.

Statement-X

Statement Showing Amount Released by the Govemment of India and Utilised by The State Govermments Under
the Scheme of State Tribal Development Cooperative Corporations from the Year 1997 to 2000

received

(Rs. in lakhs)
Amount Amount Amount Amount Amount Amount
released spent released spent released spent
1997-98 1997-98 1998-99 1998-99 1999-00 1999-00
1 2 3 4 6
1. Andhra Pradesh 100.00 UC received - - 300.00 UC yet to be
received
2. Bihar - - 79.00 UC yet to be — _
received
3. Gujrat 123.89 UC received - - 150.00 UC yet to
be reced.
4. Kerala 50.00 UC received 50.00 UC received 130.00 UC yet to
be reced.
5. Madhya Pradesh 200.00 UC received 255.00 UC received — —
Orissa 100.00 UC received 200.00 UC received 200.00 UC yet to
be received
7. Rajasthan 50.00 UC received —_ - 25.00 UC yet to
be received
8. Maharashtra 99.50 UC received 100.00 UC yet to be — —_
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1 2 3 4 5 6
9. Tripura - - - - 50.00 UC yet to
be received
10. West Bengal 100.00 UC received - - 50.00 UC yet to be
received
11. Kamataka - - 3.00 UC yet to be - -
received
UC received.

UC yet to be received.

Statement-Xi
Village Grain Bank Scheme

A Central Sector Scheme of Grain Banks in tribal
villages was launched from 1996-97. The scheme was
started on a pilot basis in selected areas out of the
areas identifed by CPC for preventive measures against
deaths of children in remote and backward tribal areas
by providing a safeguard against fall in nutritional standard
to STs living in remote rural areas. Under this scheme
the Ministry of Tribal Affairs provides a one time grant
towards purchase of foodgrains of locally preferred variety
@ 1 QT per member family for the initial stock of the
bank, setting up of storage facilities of traditional type
and purchase of weight and scales. Member families can
take loans of foodgrains in instalment during the period
of scarcity and can repay it with nominal interest at the
time of the next successful harvest. The Grain Banks are
to be managed by Working Committees elected by
beneficiaries themselves. All tribal families in the

concemed village as well as desirous Scheduled Caste
tamilies living below the poverty line can be members of
a particular Grain Bank under the scheme.

2. The funds released by the Ministry through TRIFED
which is the channelising agency under the scheme are
given below:

(Rs. in crores)

Year Budget release to TRIFED
1996-97 1.5
1997-98 1.8
1998-99 3.0
1999-2000 1.0

*Statement of amount released by TRIFED to the State
Governments is Annexed.

Statement-X|

Statement of amount released by TRIFED to the State Governments and Status of Utilisation certificates

(Rs. in lakhs)
S.No. State 1996-97 1997-98 1998-99 1999-2000
Amount u.Cc. Amount u.C. Amount u.C. Amount u.C.
Released Status Released Status Released Status  Released Status
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 12.16 Received 1344  Received - -— - -
2. . West Bengal 10.88 Not Received - - - - - —
3. Bihar 19.2 15.36 recoived 19.84  Not Received - - - -_
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1 2 3 4 5 6 9 10
4, Guijarat 1792  Received 192  Received 1472  Not received — -
5. Madhya Pradesh 448  33.17 received 56.96  Not received - — -
6. Orissa 20.48 Received 224  Received - 100 Not recsived
7. Tripura 2.56 Received 1.92  Received - - —
8. Rajasthan 16 Received - - - - —_
9. Tamil Nadu 1.28 Received - - — - -
10. Uttar Pradesh 1.28 Refunded - - — - -
1. Kerala 1.28 Received 1.92  Not received - - —
12. Manipur - - - - — — -
13. Maharashtra - - 192  Not received - - -
Received
Not Received
Statement-Xii
Statement Showing Release of Funds and their Utilisation by the State Govemments Under the Scheme of
Development of Primitive Tribal Groups (PTGs) during 1998-99 & 1999-2000
(Rs. in lakhs)
SNo. States Year 1998-99 Year 1999-2000
Released Utilised Released Utilised
1. Madhya Pradesh 100.00 82.00 132.00 —_
2. Tripura 100.00 50.00 100.00 -_
3. Bihar 100.00 — — —
4. Rajasthan 33.50 — — —
5. Andhra Pradesh 117.19 117.19 217.33 —
6. Uttar Pradesh —_ —_— 74.80 —_
7. Orissa - — 25.72 —
8. Maharashtra — - 15.00 —
Total 450.69 249.19 564.85 -
Production and Sale of Coal (a) the production and sale of different grades of
coal during each of last three years, company-wise and
1394. SHRI RAVINDRA KUMAR PANDEY:

SHRI VISHNUDEO SAl:
SHRI TRILOCHAN KANUNGO:

\'f‘WiII the Minister of COAL be pleased to state:

State-wise;

(b) the details of coal prices at pit heads of different
grades of coal at different points of time during the last
four years till date company-wise;
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(c) the details of expenses incurred by each coal
company on the establishment and other operational works
dunng the said period;

(d) whether the coal companies have failed to eam
profits;

(e) if so, the reasons therefor and the action taken
against the officials responsible for the losses; and

(f) the impact of imported power grade coal on
domestic coal industries?

SRAVANA 10, 1922 (Saka)

to Questions 206

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI N.T. SHANMUGAM): (a) Company-wise,
grade-wise production and despatches of coal of Coal
India Limited during the last three years are given in
Statement-| and Il

(b) Details of company-wise pithead coal prices of
different grades of coal produced in the subsidiaries of
Coal India Limited during the last four years till date are
given in Statement-l|l.

(c) Company-wise establishment and operational
expenses are given below:—

(Rs. in crores)

1999-2000 (Prov.)

Company 1997-98 1998-99

ECL 2329.02 2354.31 2142.72
BCCL 2588.23 2632.10 1915.70
CCL 2600.09 2584.11 2562.56
NCL 1241.09 1246.46 1324.64
WCL 1896.08 1899.94 2048.08
SECL 2298.89 2349.96 2476.08
MCL 803.33 846.01 757.72
NEC 133.00 143.37 92.86

(d) No. Sir. All subsidiaries of Coal India Limited,
except ECL, BCCL and CCL, have eamed profits.

(e) The reasons for losses are given below:

(i) Large number of deep old mines and fire in
coal seam adjacent to the mining area.

(i) Uneconomical mines due to small size.
(i) Big mines with high risk.
(iv) Huge manpower

(v) Decreased demand of coking coal due to poor
quality
(vi) Competition from imported coking coal

(vii) Decline in washery production due to ageing of
washeries

(vii) Due to adverse geo-mining condition, the
companies have not been able to successfully
complete certain projects taken up during the
post-nationalisation period.

In view of the above, the gquestion of taking action
against any official does not arise.

(f) Coking is imported primarily to bridge the gap
between demand and indigenous availability of required
quality. Import of non-coking coal is made by cement
plants, power sector and others because imports are cost
competitive per unit of calorific value on certain locations.
Import of non-coking coal which was 0.42 million
tonne in 1992-93 has increased to about 7.50 million
tonnes in 1998-2000. Such import of non-coking coal is
impacting on domestic market share of the coal
companies.
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Statement-|
Grade-wise Production from 1997-98 to 1999-2000
(In million tennes)
Company 1997-98 1998-99
Coking Coking Non Total Coking Coking Non Total
Metall- Non. Coking Metallur- Non. Coking
urgical metallur- gical metallur-
gical gical
ECL 0.08 0.21 27.15 27.44 0.08 0.26 26.82 27.16
BCCL 8.71 16.14 6.07 30.92 8.75 13.28 5.14 27.17
CCL 8.23 4.23 20.61 33.07 8.49 1.54 22.14 32.17
NCL 0 0 37.12 37.12 0 0 36.52 36.52
WCL 0.63 0.1 31.77 32.51 0.65 0 31.10 31.75
SECL 0.17 0.30 66.16 56.63 0.17 0.29 57.10 57.56
MCL 0 0 42.17 42.17 0 0 43.51 43.51
NEC (] 0 0.69 0.69 0 0 0.64 0.64
CiL 17.82 20.99 221.74 260.55 18.14 16.37 222.97 256.48
Company 1999-2000 (Prov.)
Coking Coking Non Coking Total
Metallur- Metallur-
gical gical
ECL 0.06 0.17 24.89 25.12
BCCL 8.55 8.46 11.00 28.01
CCL 6.38 247 23.55 32.40
NCL 0 0 38.43 38.43
WQL 0.63 0 33.23 33.86
SECL 0.15 0.33 58.27 568.75
MCL 0 0 43.55 43.55
NEC 0 0 0.57 0.57
CiL 18.77 11.43 233.49 260.69

Note: The subsidiary coal companies of Coal India Limited operate in the States of Bihar, West Bengal, Madhya Pradesh, Uttar
Pradesh, Orissa, Maharashtra and Assam.
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Company-wise Despatch of Coking and Non-Coking Coal

SRAVANA 10, 1922 (Saka)

Statement-l|

to Questions 210

(Figures in Lakh Tonnes)

Company Despatch
Year Coking Non-coking Total
1 2 3 4 5
ECL 1997-98 298 26344 266 .42
1998-99 281 25258 25539
1999-00 (Prov) 226 256 68 258.94
BCCL 1997-98 22948 46 22 275.70
1998-99 22353 4475 268.28
1999-00 (Prov) 18328 104 .57 287 85
CCL 1997-98 120.96 20799 328.95
1998-99 103.63 21621 31984
1999-00 (Prov) 88.32 237.07 32539
NCL 1997-98 0.00 374 68 374 68
1998-99 0.00 35455 35455
1999-00 (Prov) 0.00 39181 39181
SECL 1997-98 497 576.15 581.12
1998-99 430 564.94 56924
1999-00 (Prov) 477 571.01 §75.78
WCL 1997-98 728 306.19 31347
1998-99 6.94 297 A3 30437
1999-00 (Prov) 6.58 339.70 34628
MCL 1997-98 0.00 432.15 432.15
1998-99 0.00 417 60 417 60
1999-00 (Prov) 0.00 420.79 42079
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AUGUST 1, 2000

to Questions

212

1 2 4 5
NEC 1997-98 0.00 568 568

1998-99 0.00 7.00 7.00

1999-00 (Prov) 0.00 821 821
Total CIL 1997-98 365.67 221250 2578.17

1998-99 3 2155.06 2496 27

1999-00 (Prov) 28521 2329 .84 2615.05

Statement-lii
Price of Coal Over the Year
Rom Coal Price as on
(Figures in Rupees per tonne)
Eastern Coalfields Limited
19.10.96 31.3.97 30.9.97 21.8.98 5.1.99 31.5.99/ 20.4.00
11.4.00
1 2 3 4 5 6 7

Ranigunj
A 1017 1017 1088 121 1180 1180 1262
B 920 920 966 1014 1115 1115 1193
Cc 756 766 806 846 950 950 1016
D 512.60 643 643 688 770 770 823
Long Flame Coal
A 924 924 970 1019 1073 1073 1148
B 836 €36 878 922 1014 1014 1084
Cc 698 698 733 770 865 865 925
D 466 584 584 625 700 700 749
Non-Long Flame Coal
A 864 864 907 952 1006 1006 1076
B 776 776 815 856 948 948 1014
C 638 638 670 704 799 799 854
o} 406 524 524 561 636 636 680
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1 2 3 4 5 6 7

E 322 416 416 445 445 445 476
F 257 332 332 355 355 355 379
’ G 183 237 237 254 254 254 an
Salanpur, Non Long Flame Coal

A 864 864 907 952 1000 1000 1070
B 776 776 815 856 900 900 963
o] 638 638 670 704 740 740 791
D 406 524 524 561 590 590 631
E 322 416 416 445 445 445 476
F 257 332 332 355 355 355 379
G 183 237 237 254 254 254 271
S.P. Mines

A 1070 1070 1068 1121 1121 121 1199
B 920 920 966 1014 1014 1014 1084
(o} 768 768 806 846 846 846 905
D 512.60 643 643 688 688 688 736
Long Flame Coal .

A 924 924 970 1019 1019 1019 1019
B 836 836 878 922 922 922 986
Cc 696 696 733 770 770 770 823
D 466 584 584 625 625 625 668
Non Long Flame Coal

A 864 864 907 952 952 952 1018
B 776 776 815 856 856 856 915
] 638 638 670 704 704 704 758
D 406 524 524 561 561 561 600
E 322 416 416 445 445 445 476
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1 2 3 4 5 6 7
F 257 332 332 355 355 355 379
G 183 237 237 254 254 254 271

Mugma, Long Flame Coal

A 924 924 970 1019 1019 1019 1090
B 836 836 878 922 922 922 986
C 698 698 733 770 770 770 823
D 466 584 584 625 625 625 668

Mugma, Non Long Flame Coal

A 864 864 907 952 952 952 1018
8 776 776 815 856 856 856 915
C 638 638 670 704 704 704 753
D 406 524 524 561 561 561 600
E 322 416 416 445 445 445 476
F 257 332 332 355 355 355 379
G 183 237 237 254 254 254 27N

22.4.96 19.10.96 31397 31997 21898 5.1.99/315. 2042000

99/11.4 2000

Rajmahal Project, Long Flame Coal

D 809 609 727 727 778 778 832

Non-Long Flame Coal

E 465 465 559 569 598 598 639

F 400 400 475 475 508 508 543

-G 326 326 380 380 407 407 435 -
19.10.96 31397 30997 21898 51499 31599/ 20.4.2000

1142000
Coking Coal
Steel Gr. | 0 0 0 0 0 0 0

Steel Gr. |l 0 0 0 0 0 0 0
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1 . 2 3 4 5 6 7
Washery Gr. | 1024 1024 1024 1024 1115 1115 1193
Washery Gr. Il 848 848 348 848 924 924 988
Washery Gr. i 627 627 627 627 683 683 730
Washery Gr. IV 584 584 584 584 635 635 679
Semi Coking Gr. | 1024 1024 1024 1024 1156 1156 1236
Semai Coking Gr. Il 848 848 848 848 957 957 1024
Bharat Coking Coal Limited
Long Flame Coal
A 924 924 924 970 970 1019 1019
B 836 836 836 878 878 922 922
C 698 698 698 733 733 770 770
D 466 584 584 625 625 656 656
Non iong Flame Coal
A 864 664 664 907 907 952 952
B 776 776 776 815 815 856 856
Cc 638 638 638 670 670 704 704
D 406 524 524 561 561 589 589
E 322 416 416 445 445 467 467
F 257 332 332 355 355 373 373
G 183 237 237 254 254 267 267
Coking Coal
Steel Gr. 1. 0 0 0 1657 1657 1740 1740
Steel Gr. Il 0 0 0 1384 1384 1453 1453
Washery Gr. | 0 0 0 1199 1199 1259 1259
Washery Gr. Il 0 0 0 993 993 1043 1043
Washery Gr. Ill 0 0 0 734 734 77 771
Washery Gr. IV 0 0 0 683 683 717 717
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1 2 3 4 5 6 7

Semi Coking Gr. | 0 0 0 1156 1156 1214 1214
Semi Coking Gr. Il 0 0 0 957 957 1005 1005
Steel Gr. | 1468 1468 1541 1541 1541 1541 1541
Steel Gr. Il 1226 1226 1287 1287 1287 1287 1287
Washery Gr. | 1062 1062 1115 1115 1115 1115 1115
Washery Gr. Il 880 880 924 924 924 294 924
Washery Gr. I 650 650 683 683 683 683 683
Washery Gr. IV 605 605 635 635 635 635 635
Semi Coking Gr. | 1024 1024 1075 1075 1075 1075 1075
Semi Coking Gr. Il 848 648 890 890 890 890 890
Direct Fee Coal 1456 1456 1529 1644 1644 1726 1726
Central Coalfields Limited

19.10.96 31.3.97 30.9.00 21.8.98 5.1.98 31.5.99 11.4.00/ 14.7.00

20.4.00
1 2 3 4 5 6 7 8

Long Flame Coal
A 924 924 924 970 970 1019 1019 1070
B 836 836 836 878 878 922 922 968
C 698 698 698 733 733 770 770 809
D 466 584 584 625 625 656 656 689
Non Long Flame Coal
A 864 864 864 907 907 952 952 1000
B 776 776 776 815 815 856 856 899
c 638 638 638 670 670 704 704 739
D 406 524 524 561 561 589 589 618
E 322 416 416 445 445 467 467 490
F 257 332 332 355 355 373 373 392
G 183 237 237 254 254 267 267 280
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1 2 3 4 5 6 7 8

Coking Coal

Steel Gr. | 0 0 0 0 0 0 0 0

Steel Gr. Il 0 0 0 0 0 ] ] 0

Washery Gr. | 1024 1024 1024 1075 1075 1115 1115 1170

Washery Gr. 'II 848 848 848 890 890 924 924 970

Washery Gr. Il 627 627 627 658 658 683 683 717

Washery Gr. IV 584 584 584 613 613 635 635 667

Semi Coking Gr. | 1024 1024 1024 1075 1075 1075 1075 1128

Semi Coking Gr. !l 848 848 848 890 890 890 890 934

Mahandi Coalfields Limited

19.10.96 31.3.97 21.8.98

Long Flame Coal

A 888 888 932

B 803 803 843

Cc 671 671 705

D 466 564 603

Non Long Flame Coal

A 828 828 869

B 743 743 750

Cc 611 611 642

D 406 504 539

E 322 400 428

F 257 319 341

G 183 227 243

Western Coalfields Limited

Long Flame Coal

19.10.96 31.3.97 30.9.97 21.8.98 5.1.99/
31.5.99/
11.4.2000/
20.4.2000
2 3 4 5
Long Flame Coal
A 996 996 1036 1036




223 Written Answers AUGUST 1, 2000 to Questions 224
1 2 3 4 5
B 940 940 940 978 978
C 855 855 879 914 914
D 644 814 814 863 863
Non Long Flame Coal
A 936 936 936 973 973
B 880 880 880 915 915
Cc 795 795 819 852 852
D 584 754 754 799 799
E 486 627 627 665 665
F 405 523 523 554 554
G 305 394 384 418 418
Coking Coal
Steel Gr. | 0 0 0 0 0
Steel Gr. i 0 0 0 0 0
Washery Gr. | 1024 1024 1024 1024 1024
Washery Gr. |l 848 848 848 848 848
Washery Gr. Il 765 765 765 765 765
Washery Gr. IV 628 628 628 628 628
Semi Coking Grade | 1024 1024 1024 1024 1024
Semi Coking Grade || 848 848 848 848 848
South Eastern Coalfields Limited
19.10.96 31.3.97 30.9.97 21.6.98 5.1.99 31.5.99/
11.4.2000/
20.4.2000
1 2 3 4 5 6
A 1017 1017 1017 1068 1068 1068
B 920 920 920 966 966 966
Cc 768 768 768 * 806 806 806
D 512,60 643 643 688 688 688
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1 2 3 4 5 6
Long Flame Coal
‘A 924 924 924 970 970 970
B 836 836 836 878 878 878
c 698 698 698 733 733 733
D 466 584 584 625 625 625
Non Long Flame Coal
A 864 864 864 907 307 907
B 776 776 776 815 815 815
Cc 638 638 638 670 670 670
D 406 524 524 561 561 561
E 322 416 416 45 445 445
F 257 332 332 355 355 355
G 183 237 237 254 254 254
Coking Coal
Steel Gr. | 0 0 0 0 0 0
Steel Gr. I 0 0 0 0 0. 0
Washery Gr. 11024 1024 1024 1024 1024 1024
Washery Gr. Il 848 848 848 848 848 848
Washery Gr. i 627 627 627 627 627 627
Washery Gr. IV 584 584 584 584 584 584
Semi Coking Grade | 1024 1024 1024 1024 1024 1024
Semi Coking Grade I 848 848 848 848 848 848
Northemn Coal Fields Limited

19.10.96 31.3.97 30.9.97 21.8.98 5.1.99 31.5.99 1.4.2000/
20.4.2000
1 2 3 4 5 6 T

A 92¢. 924 924 970 970 1028 1028
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1 2 3 4 5 6 7
B 836 836 836 878 878 931 931
Cc 638 638 638 733 733 777 777
D 466 584 584 625 625 663 663
Non Long Flame Coal
A 864 864 864 907 907 961 961
2] 776 776 776 815 815 864 864
Cc 638 638 638 670 670 710 710
D 406 524 524 561 561 595 595
E 322 416 416 445 445 472 472
F 257 332 332 355 355 376 376
G 183 237 237 254 254 269 269

[Translation]
Propagation of Hindi

1395. SHRI JAGDAMBI PRASAD YADAV: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether appropriate work has not been done for
the propagation of official language Hindi but crores of
rupzes are spent to celebrate Hindi Divas, ‘Hindi
Pakhwara’ and publication of books in Hindi;

(b) if so, the reasons therefor;

(c) the details of money spent in this connection

during the last five years department-wise and year-wise;
and '

(d) the corrective steps being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a), (b) and (d) No
Sir. The fact of the matter is that all Ministries/Departments
including the Department of Official Language are making
endeavours for the propagaiics of official language Hindi.
For this purpose, Hindi Day and Hindi fortnights are
organised by all the Ministries/Departments/Offices etc. of

the ‘Govemment of India. Under these programmes various
types of competitions, workshops, seminars and other
types of programmes are conducted. Money spent on
these programmes, helps in generating a conducive
atmosphere for the propagation of official language Hindi
and for the implementation of the official language policy
of the Government of India.

For the propagation of Official Language Hindi,
documentary films and T.V. Spots etc. are got prepared
by the Department. In addition to this, by way of publicity
material annual calendar and various types of posters
are also got printed. A quarterly magazine “Rajbhasha
Bhart" and a monthly newsletter “Rashtriya Rajbhasha
Samachar” are also published by the Department. The
above mentioned material is distributed among the
Ministries/Departments/Offices/Institutions of the
Govemnment of india throughout the country. For the first
time, a stall was put up by the Department in the World
Book Fair orgdnised from 5th February to 13th February,
2000 resulting in the wide publicity of the standard
magazines and journals published in Hindi.

(c) The data of expenditure incurred on the various
programmes organised by various Ministries/Departments/
Otffices etc. for the propagation of the official language
Hindi are not maintained by the Ministry.
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[Engfish]
Second Instalment of Funds under IAY/SJGRY

1396. SHRI T.M. SELVAGANPATHI: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) whether a large number of districts could not
avail of the second instalment of funds under the Indira
Awas Yojana and the Swarana Jayanti Gram Rozgar
Yojana till June, 2000;

(b) it so, the details of such districts and the reasons
therefore; and

» (c) whether any guidelines have been issued to the
State Governments to accelerate the pace of
implementation of the said programmes?

SRAVANA 10, 1922 (Saka)

to Questions 230

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA): (a) and (b) The details of districts
which could not avail of the second instalment of funds
under the Indira Awaas Yojana (IAY) and the Swamjayanti
Gram Swarozgar Yojana (SGSY) till June, 2000 are
indicated in the Statement.

Under SGSY, the second instalment was not released
to 241 District Rural Development Agencies (DRDASs)
during 1999-2000, due to slow progress and/or proposals
not being submitted by DRDAs.

Under Indira Awaas Yojana (IAY), the second
instalment was not released to 60 DRDAs during 1999-
2000, due to one or more of the following reasons
(i) non-receipt of proposals, (ii) late receipt of proposals
(iii) non-receipt of required documents (iv) low expenditure.

(c) States are advised, in the periodic Review
Meetings, to ensure faster implementation of the Schemes.

Statement

Number of districts for which second instalment was not released under IAY and SGSY

Sl Name of the State Number of districts for which second
No. instalment was not released

1AY SGSY
1 2 3 4
1. Andhra Pradesh — -
2. Arunachal Pradesh 3 10
3. Assam — 1
4. Bihar 7 48
5. Goa —_ -
6. Guijarat — 3
7. Haryana - -
8. Himachal Pradesh - 2
9. Jammu & Kashmir 13 "
10. Kamataka 4 27
11, Kerala - -
12, Madhya Pradesh - 17
13. Maharashtra 1 4
14, Manipur 8 8
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to Questions 232

1 2 3 4
15. Meghalaya 2 7
16. Mizoram - -
17. Nagaland - 6
18. Orissa - 11
19. Punjab - -
20. Rajasthan - -
21. Sikkim — -
22. Tamil Nadu -- —
23. Tripura —_— 1
24, Uttar Pradesh 5 61
25. West Bengal 10 18
26. A&N Islands 2 2
27. D&N Haveli 1 1
28. Daman & Diu 2 1
29 Lakshadweep 1 1
30. Pondicherry 1 1

Total 60 241

Revival Package for ECL

1397. SHRI BASUDEB ACHARIA: Will the Minister
of COAL be pleased to state:

(a) whether the Government have prepared a revival
package for Eastern Coal Fields Ltd; and

(b) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF

- COAL (SHRI N.T. SHANMUGAM): (a) No final shape to
the revival package for Eastern Coalfields Limited has so
far been given for seeking approval of the Government.

(b) Does not ‘arise in view of the answer to part (a)
of the question.

Construction of Ram Temple

1398. SHRI R.L. BHATIA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Government are aware that VHP is
among several groups that have viewed to construct the
Ram Temple on a disp: ‘ed site where the Babri Mosque
once stood as stated the © >neer dated 27th May,
2000;

(b) if so, the fac
and

of the matter reported therein;

(c) the latest stand of Gove nments on this
issue? '

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI! I.D. SWAMI): (a) Yes, Sir.

(b) and (c) In compliance with the Supreme Court’s
Judgement dated 24.10.1994 in the case of Dr. M. Ismail
Faruqui etc. versus Union of India and others, relating to
the Ram Janma Bhoomi-Babri Masjid dispute, the Central
Government, as a statutory receiver, is duty bound
to maintain status-quo, as on 7.1.1993 in the disputed
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[Franslation]
Examination Results of C.B.S.E.

1399. PROF. RASA SINGH RAWAT: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether there is qualitative and quantitative decline
_in_the examinations results of C.B.S.E.;

(b) if so, the reasons therefor;

(c) the details of results of the examinations of
C.B.S.E. during the last three years;

(d) the locations of the Regional Offices of the
C.B.S.E. indicating their field of operation and Jurisdiction;
and
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(e) the effects made to redress the grievances of
students?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) No,
Sir.

(b) Does not arise.

(c) and (d) The information fumished by the Central
Board of Secondary Education (CBSE) is enclosed.

(e) For redressing the grievances of students, the
CBSE provides guidance, counselling and ‘help-line
services’ as also verification of marks.

Statement

Information regarding results of the Class X and Class Xl Examinations conducted
by the CBSE during the last 3 years

Class Year Candidates Pass % age of candidates obtaining
Appeared Percentage Marks
60% to 75% 75% & above
X 1998 409695 63.2 18.87 9.88
1999 438137 64.4 19.53 12.30
2000 466990 65.4 19.63 12.64
Xl 1998 222000 72.6 29.88 10.81
1999 253253 74.7 30.72 10.72
2000 265346 76.4 33.14 14.23

Il. Information regarding location of Regional Offices of the CBSE indicating the field of Jurisdiction

Regional Office Jurisdiction

Delhi - NCT of Delhi & Foreign Schools ’

Ajmer Rajasthan, Gujarat, Madhya Pradesh, Dadar and Nagar Haveli

Allahabad U.P., Bihar, Orissa, West Bengal

Guwabhat, Assam, Nagaland, Manipur, Meghalaya, Tripura, Sikkim, Arunachal Pradesh, Mizoram
Chennai Tamil Nadu, Kerala, Kamataka, Andhra Pradesh, Mahaiashtra, Goa, Pondicherry,

Andaman & Nicobar Island, Daman & Diu.

Chandigarh

Haryana, U.T. of Chandigarh, Punjab, J&K, Himachal Pradesh
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[English]
Inter-Ministerial Committee

1400. SHRI ALl MOHD. NAIK: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether an Inter-Ministerial Committee was
constituted by the Government under the Chairmanship
of Special Secretary, Department of Jammu & Kashmir
Affairs;

(b) if so, the details thereof;

(c) whether the note prepared by this committee
alongwith the comments of the concemed Ministries was
submitted to the Cabinet; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to
(d) An Inter-Ministerial Committee was set up on
17.2.1997 under the Chairmanship of SS(JKA) consisting
of representatives of the Banking Division, Ministry of
Finance, Department of SSI|, Department of Tourism, RBI
and Government of J&K to look into the question of
moratorium, rescheduling of repayment of loans, reduction
in interest rates and any other reliefs, that could be given
to the borrowers in J&K whose principle loans were over
Rs. 50,000/- as on 1st January, 1990.

The matter has not yet been submitted to the Cabinet
because it was felt necessary to ascertain from the State
Government the impact of the debt relief scheme of loans

below Rs. 50,000/- already implemented in the State of
JaK.

Knowledge Fund
1401. SHRI ANNASAHEB M.K. PATIL: Will the

Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government propose to setup
‘knowledge fund’ to strengthen the educational
infrastructure of various institutions in the country;

(b) it so, the details thereof;

(c) whether the Prime Minister's task force has
submitted any report in this regard;

(d) it so, the details thereof; and
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(e) the reaction of the Government thereto?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and
(b) The Planning Commission has vide its order dated
15.2.2000 constituted a Task Force chaired by the Deputy
Chairman, Planning Commission for India's Development
as Knowledge Society in order to implement the Prime
Minister's five-point agenda for making India a Knowledge
Superpower.

(¢) No, Sir.
(d) and (e) Do not arise.
Constitution of Committee

1402. SHRI CHANDRA BHUSHAN SINGH: Wil the
Minister of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to state:

(a) whether the 15 members committee constituted
for the purpose for redrafting the manual on Municipal
Solid Waste Management had submitted its report;

(b) if so, the details thereof;

(c) whether the Government have sought the
comments/views on the draft from selected urban local
bodies; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) Yes, Sir.

(b) The draft report contains comprehensive guidelines
which would be useful for user agencies in efficient
planning, designing and management of municipal solid
waste. It includes various aspects, such as composition
and quantity of solid waste generated, proper storage of
waste at source, primary collection, transportation,
composition, compsoting, energy recovery, emerging
technologies, sanitary land filling, biomedical waste
economic, financial and institutional aspects, environmental
impact assessment, private sector and community
participation, etc.

(c) and (d) The draft manual was cirulated by the
Central Public Health and Environmental Engineering
Organisation in January, 2000 to 70 Urban Local Bodies
having population more than 5,00,000 members of the
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Technology Advisory Group on Solid Waste Management,
various Central Ministries, State Departments, premier
research & development organisations, academic
institutions, intemational organisations like WHO, World
Bank, UNDP, etc. and other user agencies seeking their
commentsiviews. The manual was further discussed in a
national workshop held at New Delhi on 17-18 February,
2000 before it was finalised.

[Translation]
JRY in Bihar

1403. SHRI ARUN KUMAR: Will the Minister of

RURAL DEVELOPMENT be pleased to state:
3

(a) the amount allocated under Jawahar Rojgar
Yojana to Bihar during each of the last three years and
the current year,

(b) the details of execution of programmes in the
State during the said period;

(c) whether the financial performance of the State
under this Yojana has not been satisfactory during the
said period;

(d) if so, the reasons therefor;

(e) the steps taken by the Government for proper
implementation of the scheme in the State; and

(f) the details of target fixed under the scheme for
2000-2001 in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA):
(a) and (b) The erstwhile Jawahar Rozgar Yojana (JRY)
has been restructured and renamed as Jawahar Gram
Samridhi Yojana (JGSY) w.e.f. 1st April 1999. The main
objective of the restructured programme is to create need
based rural infrastructure at the village level. The
programme is implemented by the village panchayats.
The amount allocated, total funds available, funds utilized
and percentage utilization of funds under JRYAGSY in
Bihar during the last three years and the current year is
as follows:

(Rs. in crore)
Year Central Total Available Utilization Percentage
Allocation Funds (OB+C+S)

1997-98 304.59 441.77 362.51 82.06
1998-99 383.41 515.89 418.51 81.12
1999-2000 305.30 496.44 353.24 71.15
2000-01 285.90 309.00 40.76 13.19 (Upto

May 2000

Note:— OB-Opening Balance, C—Central Release, S-State Share.

(c) and (d) The utilisation of funds ranging between
70 to 80 percent is considered to be satisfactory. The
above table shows that the State of Bihar has achieved
that level during the last three years.

(e) Government have taken the following steps for
proper implementation of the Programme:

(i) Constitution of Vigilance and Monitoring
Committee at the Block, District and State level.

(ii) utilization Certificate and Audit Report is
essential for release of second instaliment of
Central share of funds.

(i) Non-embezzlement/Non-diversion Certificate from
the district authority before release of second
instaiment of Central share of funds.

(iv) Field visits by the officials of the Ministry under
Area Officers Scheme.

(v) Physical verification of the assets created on
the spot by the District and State officials.

In the States including Bihar where duly elected
Vilage Panchayats are not in position, the concemed
Panchayat Samities are responsible for implementing the
JGSY. The works to be taken up are decided at the
Village level by the Gram Sabha of the concerned

panchayats.



239 Written Answers

() As the main objective of the Jawahar Gram
Samridhi Yojana (JGSY) is to create demand driven rural
infrastructure as per the felt need of the area, the fixation
of the physical targets in terms of mandays have been
dispensed with.

[English]
Development of Slums

1404. SHRI G. PUTTA SWAMY GOWDA: Will the
Minister of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to state:

(a whether the Union Government have received
proposals from various States including Kamataka for the
development of slums and construction of drains in their
respective States during the last three years;

(b) if so, the details thereof, State-wise and year-
wise;

(c) the details of proposals cleared/rejected/pending
with the Union Government, State-wise and ve=r-wise;
and
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(d) the financial assistance provided by the Union
Government to States during the said period, State-wise
and scheme-wise?

THE MINISTER OF URBAN DEVELOPMENT AND
POVERTY ALLEVIATION (SHRI JAGMOHAN): (a) and
(b) Under the National Slum Development Programme
(NSDP) funds are allocated by the Planning Commission
and released by the Ministry of Finance for development
of slums which inter-alia includes construction of drains.
As per information fumished by the Planning Commission
some of the State Govermment including Kamataka have
sought additional funds under NSDP as indicated in the
enclosed Statement-1.

(c) As reported by the Planning Commission funds
were allocated among different States/UTs on pro-rata
basis of slum population in each State/UT and not on
the basis of proposals. Request of States as shown in
Annexure for additional funds under NSDP were duly
considered but in view of financial constraints the same
could not be agreed to.

(d) Funds released by the Union Government under
the National Slum Development Programme (NSDP)
during the last three years State-wise is given in the
enclosed Statement-Il.

Statement-|
S.No. Name of State Additional Funds Sought
1. Karnataka 1998-99 10 Crores
2. Uttar Pradesh 1998-99 50 Crores
3. Mumbai 1999-2000 1600 Crores
4. Rajasthan 1999-2000 21.55 Crores
5. Tamil Nadu 1999-2000 5.00 Crores
May, 2000 15.00 Crores
6. Orissa 1999-2000 20.00 Crores
Statement-il

Details of Total Additional Central Assistance (ACA) Released to the States/UTs During the
Last Three Years Under National Slum Development Programme (NSDP)

(Rs. in lakhs)
S.No. Name of the 1997-98 1998-99 1999-2000 Grand Total
States/UT
1 2 3 4 5 6
1. Andhra Pradesh 2205 2842.00 3575.00 8622.00
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1 2 3 4 5 6
2. Arunachal Pradesh 88 88.00 110.00 286.00
3. Assam 207 253.00 281.00 741.00
4. Bihar 1818 2425.00 2668.00 691100
5. Goa 88 12.00 110.00 210.00
6. Gujarat 1368 2292.00 2013.00 5673.00
7. Haryana 429 514.00 565.00 1508.00
8. Himachal Pradesh 88 168.00 106.00 362.00
9. Jammu & Kashmir 374 590.00 725.00 1689.00
10. Kamataka 1485 21232 2174.00 577132
11. Kerala 847 929.00 1028.00 2804.00
12. Madhya Pradesh 1738 2192.00 2088.00 6018.00
13. Maharashtra 4191 5§713.00 5831.00 15735.00
14. Manipur 88 100.00 110.00 298.00
15. Meghalaya 88 88.00 110.00 286.00
16. Mizoram 88 88.00 110.00 286.0C
17. Nagaland 88 88.00 122.00 298.00
18. Orissa 528 560.00 727 .00 1815.00
19. i Punjab 825 904.00 994.00 2723.00
20. Rajasthan 1232 1349.12 1479.00 4060.12
21. Sikkim 88 92.00 88.00 268.00
22. Tamil Nadu 2233 2674.00 2711.90 7618.00
23, Tripura 88 90.00 110.00 288.00
24. Uttar Pradesh 3674 3674 .00 4026 .50 11374 50
25. Waest Bengal 2893 3101.00 4093.00 10087.00
26. A&N Islands 100 100.00 100.00 300.00
27. Chandigarh 100 100.00 100.00 300.00
28. D&N Haveli 100 100.00 100.00 300.00
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1 2 3 4 5 6

29. Daman & Diu 100 100.00 100.00 300.00

30. Lakshadweep 100 100.00 100.00 300.00

31. Pondicherry 100 100.00 100.00 300.00

32. NCT of Delhi 1660 1819.00 2635.00 6114.00
Total 29099 35357 .44 39189.50 103645 .94

[Translation] (i) Comparison with the book-stock as on 1st April

Ground Stock Checking in CCL

1405. SHRI BRAJ MCHAN RAM: Will the Minister of
COAL be pleased to state:

(a) the company-wise and mine-wise details of the
ground stock checking in the Coal India Limited and its
subsidiaries as on date;

(b) the names of mines whose irregularities and

anomalies have been found in their ground stock;
and

(c) the details of the action proposed to be taken by
the Govermment against the erring persons?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI N.T. SHANMUGAM): (a) Coal India Limited,
follows the specified code of uniform system of
maintenance, control and verification (checking) of coal
stock in all mines of Coal India. At the mine level,
inventory of coal is done on monthly basis and at the
area level, it is done on quarterly basis. Besides, half
yearly inventory checking is done at the subsidiary level;
and for annual coal inventory, a number of teams
consisting of members from different subsidiaries/outside
agencies are formed and sent to various subsidiaries for
" mine-wise verification of stock. The teams are guided by
prevalent norms and established survey procedures. The
teams verify coal stocks through:

(i) Physical measurement at different points of
storage.

(i) Computation of stock as on 1st April of the
year after taking into consideration adopted
stock-figure as on 1st April of previous year,
total off-take, and transfer of coal etc.

of the year.

(b) Annual measurements for the year 1999-2000
are not yet complete. During the year 1998-99, coal stock
shortages were reported in the following mines.

ECL — Kapasara
BCcCcL
(i) Ramkanali
(i)  Nichitpur/NT OCP
(i) S. Jharia/ROCP
(iv) Jeenagora
(v) Sudamdih Inc.
(vi) Nidkhurke OCP
(vii) Benedih
(viii) Block Il OCP
(ix) Jamunia OCP
(x) Maheshpur
(xi) Block IV/Kooridih
(xii) NL OCP

(c) Action against the erring persons are taken by
coal companies as per Conduct, Discipline and Appeal
Rules.

[English]

Assistance from UNESCO for Participation
Programme

1406. SHRI DINSHA PATEL: Will the Minister of

HUMAN RESOURCE DEVELOPMENT be pleased to
state:
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(a) whether the Govermniment have received financial
assistance for UNESCO under the Participation

Programme;
(b) if so, the details thereot; and

(c) the details of the proposals undertaken under the
programme, State-wise?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
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TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
(c) Under its Participation Programme, UNESCO invites
proposals for financial assistance under its biennial
programme through the National Commissions of Member
States. During the biennium 1998-1999, financial
assistance was received from UNESCO for 9 proposals,
the State-wise details of which are given in the statement
enclosed.

Statement

Assistance from UNESCO for Participation Programme

Sl. Name & address of the Body Subject matter of the Project Amount recd. State/UT

No. proposing the project from UNESCO

1. Indian National Commission for Cc-operation Meetings of NATCOMs of South Asian Region $20,000.00 NCT of Dehi
with UNESCO, Department of Secondary (Nepal, Bhutan, Sri Lanka, Bangiadesh)
Education & Higher Education, Ministry of
Human Resource Development, Shastri
Bhawan, New Dehi.

2 Centre for Studies in Social Sciences, Setting-up a Programme of Advanced Level Teaching $28,000.00 West Bengal
10 Lake Terrace, of Economics & Socio-economic analysis appropriate
Calcutta 700 029 for Developing Asia and Africa at an affordable cost

3 Vigyan Prasar, Department of Science and Preparation of a Concept Paper on UNESCO's Glabal $26,000.00 NCT of Dehi
Technology, Technology Bhawan, New Dethi Project on Promation of Scientfic Lieracy ana
11016 Culture

. Project & Documentation Commities, Organization of Youh Forum on AIDS Awareness, $600000  Mooram
Central Young Mizo Association, Avoiding Drugs and Restraint in Personal
Mizoram Consumption

5. Indian National Commission for Co-operation Strengthening of UNESCO Associated Schools $26,000.00 NCT of Dehi
with UNESCO, Department of Secondary Project Network with reference to Cuiture of Peace
Education & Higher Education, Ministry of project
Human Resource Development, Shastri
Bhawan, New Dehi

6. Dehi Public School, Intemational Symposium of Young People on World $30,000.00 NCT of Dehi
RK Puram, New Dehi Heritage Education

1. Indian Institute of Technology, STEPAN Project on Development of Sclenca and $15,000.00 Maharashtra
Powai, Technology Management Leaming Materiai for
Mumbai, Asia/Pacific Region

8. Indian Institute of Technology, Globalizing Higher Education Management System: $13,000.00 Maharashtra
Powai, Developing the Mechaniam and Application of
Mumbai Information Technology preparation for the 21st Century

9. 26th 1BBY Congress of Association of Writers & 26th 1BBY Congress, 1998 (intemational Board on $4,000.00 NCT of Dehi

Mustrators for Chidren, "Nehru House®, 4
Bahadur Shah Zalar Marg, New Dehi-110 002.

Books for Young People)
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Anganwadi Centres

1407. SHRI KISHAN SINGH SANGWAN: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government propose to open new
Anganwadi Centres in the country;

(b) if so, the details thereof, State-wise;

(c) whether the Government of Bihar has demanded
for more funds for infrastructural facilities to be provided
to Anganwadi Centres in the State;

(d) if so, the details thereof; and

(e) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF

HUMAN RESOURCE DEVELOPMENT (SHRIMATI'

SUMITRA MAHAJAN): (a) Yes, Sir.

(b) Approximately 35000 Anganwadi Centres during
2000-2001 and 18200 Anganwadi Centres during 2001-
2002 under General ICDS Scheme will be sanctioned as
per norms approved by the Government of India. The
State-wise sanction will be on the basis of population.

(c) No, Sir.
(d) and (e) Does not arise.
Resumption of Patronage to Separatist Groups

1408. SHRI VINAY KUMAR SORAKE: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the tea plantation companieé in Assam
have resumed their patronage to outlawed separatist
groups;

(b) if so, the facts 1 this regard;

(c) whether the Government had earlier planned to
raise the ‘Assam Tea Plantation Security Force; and

(d) it so, the manner in which the tea industry had
reacted to that proposal?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) to (d) The
information is being collected and will be laid on the
Table of the House.

Tribal Development Agencies in Orissa

1409. SHRI PRABHAT SAMANTRAY: Will the
Minister of TRIBAL AFFAIRS be pleased to state:

(a) the details of Tribal Development Agencies in
Orissa;

(b) the tasks performed by these agencies;

(c) the details of agencies dealing with the purchase
of uniforms and other items for the SC/ST students in
the State; and

(d) the funds spent by these agencies on these works
during each of the last three years?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL
ORAM): (a) and (b) There are 21 Integrated Tribal
Development Agencies in Orissa. They are functioning at
Nilgiri, Baripada, Rairangpur, Karanjia, Kaptipada,
Sundergarh, Panposh, Bonai, Kuchinda, Keonjhar,
Champua, Parlakhemundi, Phulbani, Balliguda, Rampur,
Koraput, Jeypur, Malkangiri, Nawarangpur, Rayagada and
Gunupur. The Integrated Tribal Development Agencies in
the State are operational units for implementing the Tribal
Sub-Plan strategy which has twin objectives (i) Socio-
economic development of Scheduled Tribes and (ii) their
protection against various forms of exploitation.

(c) and (d) The information is being collected from
the State Government and will be laid on the Table of
the House.

Slum Upgradation

1410. SHRI G.S. BASAVARAJ: Will the Minister of
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
be pleased to state:

(a) whether the Govemment had earlier proposed
setting up of a project in Kamataka to enhance the quality
of life in ten municipalities in the State by developing
strategies for the slum upgradation;
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(b) if so, whether the Government have posed this
project to World Bank under AUS-AID scheme for funding;
and

(c) it so, the progress achieved so far in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) to (c) A proposal
“Kamataka Municipal Strengthening Project” was received
under the India-Australian Training and Capacity Building
Project by the Government. The project has been sent to
the Australian High Commission through the Department
of Economic Affairs.

Terrorist Activities

1411. DR. VIJAY KUMAR MALHOTRA:
SHRI HOLKHOMANG HAOKIP:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the number of bomb blasts/violent incidents carried
out by terrorist organisations and number of civilians/
soldiers killed/injured therein alongwith the compensation
paid in this regard during each of the last three years,
State-wise; and

(b) the number of ISI agents/terrorists identified/
arrested/punished/killed during the said period, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAQ): (a) and
{b) Central Government does not maintain information in
this regard.

[Translation]
Funds Allocated under EAS

1412, SHRI NAGMANI: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

~ (a) the details of funds allocated under the
Employment Assurance Scheme during each of the last
three years and as on date, State-wise,

(b) whether any review of this scheme has been
conducted; and

(c) if so, the achievements made thereunder, State-
wise?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA): (a) Employment Assurance
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Scheme was implemented in all the States/Union
Termitories except Delhi and Chandigarh. Till 31.3.1999,
the Employment Assurance Scheme was demand driven
in nature and therefore no specific allocation was made
for the States/UTs. The scheme has become allocation-
based w.e.f 1.4.1999. A Statement-l showing releases
made during 1997-98 & 1998-99 and funds allocated
during 1999-2000 and 2000-2001 is enclosed.

(b) Based on the experience of last five years of
implementation of the scheme, the Government of India
set up a Committee under the Chairmanship of
Prof. S.R. Hashim, Member, Planning Commission, to
review and restructure the Employment Assurance
Scheme. On the recommendation of this Committee, the
scheme has been restructured with effect from 1.4.1999.
The revised Guidelines were issued. Some of the
important features of the revised EAS are as under:

(1) The Employment Assurance Scheme will be the
single wage employment programme.

(2) It will continue to be implemented universally in
all the rural Panchayat Samitis of the country.

(3) The Central assistance are allocated to the
States/Union Territories on the basis of
proportion of rural poor in a State to the total
rural poor in the country. From out of the State
allocation, funds to the Districts are provided
based on an index of backwardness. Two
indicators are used for working out the index of
backwardness, namely, the proportion of SC/
ST population of the District and the inverse of
agricultural production per agricultural worker.
Equal weightage is given to both these
indicators.

(4) 70% of the funds allotted for each district are
allocated to the Panchayat Samities, 30% of
the funds are reserved al the district level and
shall be utilised in the areas suffering from
endemic labour exodus/areas of distress.

(5) Zilla Parishads would be implementing authority
for the funds released to both Zilla Parigshads
and Panchayat Samities. Zifla Parishads would
have the overall responsibility for prepuration of
Annual Action Plan and its approval.

(c) Statements Il and lll indicating State-wise financial
and physical achievements under the EAS during 1999-
2000 are enclosed.
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Statement-1

Allocation of Central Share of funds under EAS from 1997 to 2001

(Rs. in lakhs)

S. Name of the Funds Released Allocation of Funds

No. States/UTs 1997-98 1998-99 1999-2000 2000-01
1 2 3 4 5 6

1. Andhra Pradesh 16740.00 16740.00 10288.76 608820
2. Arunachal Pradesh 1890.00 2140.00 226 .21 32440
3. Assam 8592.00 11018.00 5877.72 8432.00
4, Bihar 18234.00 18596 .00 33704.77 19944 25
5. Goa 140.00 180.00 2372 14.03
6. Guijarat 4320.00 4410.00 387286 229172
7. Haryana 2670.00 1660.00 2278 48 134826
8. Himachal Pradesh 2550.00 2050.00 959 .56 567 80
9. Jammu & Kashmir 4760.00 4760.00 118758 702.00
10.  Kamataka 10600.00 10350.00 776946 4596.00
11. Kerala 3989.00 3861.00 3486.13 2062 86
12. Madhya Pradesh 21507 85 22033.00 17084.06 10108.00
i 3. Maharashtra 11334 51 8167.17 15358.33 9088.04
14. Manipur 810.00 890.00 394.04 565.00
15. Meghalaya 220.00 610.00 44147 634.00
16. Mizoram 800.00 800.00 102.16 148.00
17. Nagaland 2100.00 2100.00 302.82 43426
18. Orissa 1472158 12752.00 11768 22 6963 64
19. Punjab 1840.00 2720.00 1107 32 655.24
20. Rajasthan 9265.00 8935.00 5899 60 3490.00
21. Sikkim 220.00 320.00 113.10 16220
22. Tamil Nadu 18720.00 18720.00 9097 .5 538330

23. Tripura 1440.00 1440.00 71147 1020.26
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1 2 3 4 5 6
24. Uttar Pradesh 31448.06 3515365 37092 40 21948 82
25. West Bengal 7790.00 8270.00 13078.02 7738.70
26. A & N lislands 80.00 40.00 5473 3238
27. D & N. Haveli 30.00 30.00 5473 3238
28. Daman & Diu 0.00 0.00 182 1.08
29. Lakshadweep 0.00 100.00 3.65 2.16
30. Pondicherry 60.00 0.00 6932 41.02

Total 196872.00 198845 82 182410.01 114820.00
Note- Prior to 1999-2000, the Scheme is Demand Drive based.

Statement-l/
Financial Performance Under Employment Assurance Scheme During 1999-2000
(Rs. in Lakhs)
Sl. States/UTs Month Opening Central State’s Total
No. Code Balance (as on Allocation Matching Allocation
01.04. 1999) of funds Share

1 2 3 4 5 6 7
1. Andhra Pradesh 3 3240.56 10288.76 342924 13718.00
2. Arunachal Pradesh 3 1225.72 22621 7540 30161
3. Assam 12 343428 5877.72 1959.04 7836.76
4, Bihar 3 10894 .88 33704.77 11233.80 44938.57
5. Goa 3 22.95 2372 79 3163
6. Gujarat 3 239567 387286 129082 5163.68
7. Haryana 3 212624 2278 48 75942 3037.90
8. Himachal Pradesh 3 1314.08 959.56 319.82 127938
9. Jammu & Kashmir 3 63.78 1187 .58 395.82 158340
10. Kamataka 3 2004 40 7769 46 2589.56 10359.02
n. Kerala 3 1870.77 3486.13 116193 4648.06
12. Madhya Pradesh 3 3588.09 17024.06 5694.12 22778.18
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1 2 3 4 5 6 7
13. Maharashtra 3 4068 .86 15358.33 511893 20477 26
14. Manipur 3 426 .95 394.04 13133 52537
15. Meghaiaya 12 460.57 441 47 147 14 588.61
16. Mizoram 3 2435 102.16 3405 136.21
17. Nagaland 1 133.84 302.82 10093 403.75
18. Orissa 3 229923 11768.22 392235 15690.57
19. Punjab 3 2342 49 1107 .32 369.07 1476 39
20. Rajasthan 3 2266 .54 5899 .60 1966 .34 7865.94
21. Sikkim 10 15.02 113.10 37.70 150.80
22. Tamii Nadu 3 24912 9097.5 303220 12129.70
23. Tripura 3 0.00 71147 23713 948.60
24. Uttar Pradesh 3 5581.50 37092 .40 12362 .90 49455 30
25. West Bengal 2 7510.02 13078.02 4358.90 17436 .92
26. A & N Islands 3 3578 5473 - 5473
27. D & N. Haveli 1 7 A5 5473 - 54.73
28. Daman & Diu 3 061 1.82 - 1.82
29. Lakshadweep 3 104.99 365 - 365
30. Pondicherry 3 42.10 69.32 - 6932
All India §7750.84 182410.01 60735 .85 243145 86
(Rs. in lakhs)
sl States/UTs Central  State's Total Total Expenditure  %age of
) Funds Share (Central- Available Expenditure
Released Released Plus State) Funds to Total fund
1 2 8 9 10 1" 12 13
1. Andhra Pradesh 10288.76 342924 13718.00 16958.56 14595 .07 86 .06
2. Arunachal Pradesh ' 71927 239.73 959.00 2184.72 136057 6228
3. Assam 4701.11 1566 88 6267 .99 970227 5043 .05 5198
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1 2 8 9 10 1 12 13
Bihar 25388.02 8461.83 33849.85 4474473 32467 .49 72.56

Goa 55.00 1833 7333 96.28 10207 10601

Guijarat 430149 143369 5735.18 8130.85 4652 86 57.22

Haryana 1981.53 660.44 264197 4768 21 3974.75 83.36
Himachal Pradesh 945.06 314.99 1260.05 2574.13 2163.69 84.06

Jammu & Kashmir 2755.00 918.24 367324 3737.02 2203.56 58.97

10. Kamataka 6670.05 2223.13 8893.18 10897.58 10090.82 92.60
11. Kerala 3486.12 123637 4722.49 6593.26 4688.09 71.10
12, Madhya Pradesh 17464.11 5820.79 23284.90 26872.99 24019.00 89.38
13. Maharashtra 1100298 366729 1457087 18739.13 15258.2V0 7075
14, Manipur 507 87 102,61 41048 83743 766 44 91.52
15, Meghalaya 22074 73.57 29431 754.88 46547 61.66
16. Mizoram 402.16 234.70 636.86 66121 354.90 53.67
17. Nagaland 276.09 92.02 368.11 501.95 71497 14244
18. Orissa 17621.12 5873.12 2349424 25793 A7 14028 .60 54.39
19. Punjab 813.98 67247 1486 AS 3828.94 228988 59.80
} 20. Rajasthan 6888.13 2295 81 9183.94 11450 48 7300.22 63.75
21. Sikkim 313.10 104.36 417 46 432.48 132.06 30.54
22, Tamil Nadu 10597 49 3532.14 14129 63 14378.75 14164.47 98.51
23.  Tripura 71146 490.00 120146 120146 1201.46 100.00
24. Uttar Pradesh 3615549 1205062 48206.11 53787 61 40846.19 75.94
| 25. West Bengal 9483.71 3160.92 12644 63 2015465 9981.08 4952
F 26. A & N Islands 2736 0.00 2736 63.14 37.84 59.93
5,."27. D & N Haveli 2736 0.00 2736 3481 294 845
.23. Daman & Diu 0.91 0.00 091 1.52 0.91 59.87
29 Lakshadweep 182 0.00 182 10681 4984 4666
30. Pondicherry 34.66 0.00 3466 76.76 4789 6239

Al India 173641.95 5867331 23231526 290066 .09 211004 37 72.74
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Statement-lll
Physical Performance Under Employment Assurance Scheme (EAS) During 1999-2000

(Lakh Mandays)

s StaleUTs Month Wage Employment Mandays Genorated  Number of Works

No. Code 1o be Generated  SC §T Ohes  Tosl  Women Landess  Compleled I Progress

(Terget)

1 2 3 4 5 6 7 8 9 10 1 12

1. Andhra Pradesh 3 30160 6944 3384 7235 17563 5859 5875 17716 8549
2. Arunachal Pradesh 3 747 000 2625 000 2625 860  0.00 1041 375
3. Assam 12 13537 1961 2774 4942 9677 695 2470 3261 2467
4. Bihar 3 64523 16553 5889 16021 38462 10139 23868 10228 12683
5.  Goa 3 049 000 000 105 105 045 0.0 58 147
o.  Qujarat 35997 669 2384  svac 4849 1297 1643 3934 2886
7. Haryana 3 3284 1363 000 902 2265 529 2114 2740 1237
8.  Himachal Pradesh 3 1647 1001 326 1238 2565 122 002 5537 2958

9. Jammu & Kashmir* 3 2579 NR NR NR 2627 NR NR 7171 10871

10. Karnataka 3 19458 5031 2120 11444 18595 5533 7386 15396 5442
1. Kerala 3 6735 135 153 2790 4294 1465 3.64 2834 2883
12. Madhya Pradesh 3 41869 7725 10676 10489 28890 97.09 102.11 9302 9530
13. Maharashtra 3 57153 6297 5578 11592 23467 84.01 8222 15591 20793
14. Manipur 3 7.86 037 724 209 9.70 2.76 178 1465 353
15. Meghalaya 12 9.79 0.09 7.58 0.00 767 293 146 492 212
. 16. Mizoram 3 173 0.00 495 0.00 495 168 0.00 1436 26
17. Nagaland 1 921 000 1854 000 1854 6.00 0.18 2396 885
18. Orissa 3 33548 7135 6927 7480 21542 6241 4766 15424 15138
18. Punjab 3 1449 1108 0.00 573 1681 058 1137 119 1195
20. Rajasthan 3 17751 3057 2583 3549 9189 3331 14.69 4028 5480
21, Sikkim 10 2.15 0.50 0.61 0.58 169 050 0.3 49 1M
22, Tamil Nadu 3 22729 7264 853 8562 16679 53.06 152468 5165 3106

23. Tripura 3 1690 369 8.58 564 1791 527 8.92 1766 NR
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1 2 3 4 5 6 7 8 9 10 1"

12
24. Uttar Pradesh 3 59338 25406 149 23018 48573 7247 11149 14572 5236
25. West Bengal 2 21488 3655 1606 4676 9937 2258 5563 7561 3841
26. A & N Islands 3 14 0.00 0.07 032 039 0.05 0.14 2 26
27. D & N Haveli 1 1.04 0.00 0.001 0.00 0.001 0 0 12 17
28. Daman & Diu 3 0.04 0.00 0.00 0.00 0.00 0.00 0.00 0 0
29.  lLakshadweep 3 0.09 0.00 0.87 0.00 087 0.18 0.00 16 16
30. Pondicherry 3 1.00 020 0.00 0.09 029 0.1 0.04 S8 S
Al India 409163 97004 528.71 1172.83 2697.85 71092 1027.71 150379 116498
* NR - Not Reported
Category-wise Percentage Share in Employment Generation Under EAS During 1999-2000
Sl States/UTs Percentage of Percentage Share to Total Achievement
No. Achievement
to Target SC ST Others Women Landless
1 2 3 4 5 6 7 8
1. Andhra Pradesh 58.23 39.54 1927 41.19 3336 3345
2. Arunachal Pradesh 35114 0.00 100.00 0.00 32.76 0.00
3. Assam 7149 20.26 28.67 51.07 7.8 2552
4. Bihar 5961 43.04 1531 4165 26 49 62.06
5. Goa 21429 0.00 0.00 100.00 42 86 0.00
6. Gujarat 80.86 13.80 49.16 37.04 26.75 3388
7. Haryana 6897 60.18 0.00 39.82 2336 9333
8. Himachal Pradesh 155.74 39.03 127 4827 4.76 0.08
9. Jammu & Kashmir 101.84 NR NR NR NR NR
10. Karnataka 95.56 27.06 1140 6154 29.76 39.72
11. Kerala 63.76 3146 3.56 6497 34.12 848
12. Madhya Pradesh 69.00 26.74 36.95 3631 3361 3534
13. Maharashtra 4106 2683 23.77 49 A0 3580 35.04
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1 2 3 4 5 6 7 8
14. Manipur 123.40 381 7465 2154 2846 1835
15. Meghalaya 78.35 1.7 98.83 0.00 3820 19.04
16. Mizoram 286.13 0.00 100.00 0.00 3392 0.00
17. Nagaland 20130 0.00 100.00 0.00 3236 097
18. Orissa 64.21 3312 32.16 3472 28.97 22.92
19. Punjab 116.01 6591 0.00 34.09 345 67 64
20. Rajasthan 51.77 3327 28.11 38.62 3625 1599
21. Sikkim 78.60 0.00 0.00 0.00 0.00 0.00
22. Tamil Nadu 73.38 4355 51 5133 31.81 91.54
23. Tripura 105.98 20.60 47 91 3149 2942 4980
24, Uttar Pradesh 81.86 5230 031 4739 14.92 2295
25. West Bengal 4624 36.78 16.16 47 06 2272 55.98
26. & N Islande 2738 0.00 17.62 82.38 12.95 3497
27. D & N Haveli 0.10 0.00 100.00 0.00 0.00 0.00
28. Daman & Diu 0.00 0.00 0.00 0.00 0.00 0.00
29. ‘Lakshadweep 966 .67 0.00 100.00 0.00 20.69 0.00
30. Pondicherry 28.60 68.53 0.00 3147 k¥ 3 13.99
All India 6594 35.96 19.60 43 47 2635 38.09

NR - Not Reported.

Nursery Teachers Tralning Course

1413. SHRI RAVI PRAKASH VERMA: Will the

Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Govermment have recognised the non-
Government/private institutions to run two years nursery
teachers training courss;

(b) if so, the details thereof, and

(c) the names of such institutions in Uttar Pradesh
alongwith the number of seats allotted to each institution?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER QF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to

(c) With the coming into force of National Council for
Teacner EquUCalon ACL 1990 w.o./. 47.0.400C tha National

Council for Teacher Education (NCTE) performs the
regulatory and developmental functions for conduct of
teacher training programmes and matters connected
therewith. As per the information fumished by the NCTE,
eleven non-Government/private institutions have been
recognised by them to run two years nursery teachers
training course. However, no such institution has been
recognised in the State of Uttar Pradesh as yet.
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[English]
Housing and Urban Infrastructure

1414. SHRIMATI RENUKA CHOWDHURY: Will the
Minister of URBAN DEVELOPMENT AND ROVERTY
ALLEVIATION be pleased to state the amount sanctioned
for housing and urban infrastructure development during
the current year, State-wise/UT-wise?
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THE MINISTER OF URBAN DEVELOPMENT AND
POVERTY ALLEVIATION (SHRI JAGMOHAN): During the
current year as on 30.6.2000, Housing & Urban
Development Corporation Ltd. (HUDCO) has sanctioned
55 schemes at a project cost of Rs. 2026.65 crore with
total loan assistance of Rs. 1376.98 crore. State-wise
details of schemes sanctioned are given in enclosed
Statement.

Statement

State-wise Details of Housing and Urban Infrastructure Schemes Pending with HUDCO (As on 30.6.2000)

(Rs. in crore)

State/UT Housing Schemes Pending Urban Infrastructure Schemes Total

No. of  Project Loan No. of Project Loan No. of Project Loan

schemes  Cost amount  schemes cost amount  schemes cost amount
Andhra Pradesh 5 12652 100.18 3 60.43 40.16 8 186.95 140.34
Assam 0 0.00 0.00 1 23.51 17 1 23.51 17
Haryana 0 0.00 0.00 2 378.21 302.57 2 378.21 302.57
Karnataka 1 12.00 4.50 5 349.75 220.25 6 361.756 224.75
Kerala —_ — — 3 82.53 52.72 3 82.53 52.72
Madhya Pradesh 2 1.58 1.30 1 31.95 20.00 3 33.53 213
Maharashtra 3 92.87 14.64 0 0.00 0.00 3 92.87 1464
Rajasthan 3 16.32 13.06 0 0.00 0.00 3 16.32 - 13.06
Tamil Nadu 3 104.87 77.45 4 474.30 306.31 7 579.17 383.76
Uttar Pradesh 3 87.03 59.47 3 124.37 87.40 6 2114 146.87
West Bengal 6 2.18 1.74 7 58.23 58.23 13 60.41 59.97
Total: 26 443.37 272.34 29 158328 1104.64 55 2:026.65 1376.98

National Open School

1415. SHRI G.S. BASAVARAJ: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the Regional Centre of the National Open School
operating at present in each State;

(b) the number of such centres established during
the last three years and the current year; and

(c) the number of such centres are likely to be
established in near future?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) The
information fumished by the National Open School (NOS)
is enclosed.

(b) While three Regional Centres of the NOS were
established during ‘the last 3 years, three more such
centres have been established in the current year.

(c) At present,there is no such proposal under
consideration of the NOS.
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Statement

Information regarding location of Regional Centres of the National Open School
indicating the field of jurisdiction

S.No. Location of the Regional Jurisdiction
Centre

1. Calcutta West Bengal, Orissa, Sikkim and Andaman & Nicobar

2. Chandigarh Haryana, Himachal Pradesh, Punjab, Jammu & Kashmir
and Chandigarh (UT)

3. Dethi Delhi

4, Kochi Kerala, Tamil Nadu and Pondicherry !

5. Guwahati Assam, Manipur, Meghalaya, Nagaland, Arunachal
Pradesh, Mizoram and Tripura

6. Hyderabad Andhra Pradesh and Karnataka

7. Pune Maharashtra, Madhya Pradesh & Goa

8. Patna Bihar

9. Jaipur Rajasthan and Gujarat

10. Allahabad Uttar Pradesh

Employment Generation

1416. SHRI Y.S. VIVEKANANDA REDDY: Will the
Minister of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to state:

(a) whether Govemment of Andhra Pradesh has been
provided Rs. 1200 crore by the Union Government and
the World Bank for employment generation in the urban
and rural areas under the DWCRA; .

(b) if so, whether the State Government has decided
to spend this amount in five years and the project would
be taken up in six districts through the World Bank;

(c) if so, the districts likely to be covered under the
scheme;

(d) whether the DFID fund is an outright grant and
the World Bank fund is repayable in 30 years;

(e) if so, whether the State Government has also
received Rs. 320 crore from the DFID for watershed
development in five districts;

(f) if so, the extent to which this amount has so far
been spent; and

- (g) the extent to which it has been able to generate
employment in the urban and rural areas so far under
the DWCRA programme?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA). Based on the details
received from the Government of Andhra Pradesh, the
information is as under:—

(a) No, Sir.

(b) and (c) The World Bank has sanctioned Andhra
Pradesh District Poverty Initiative Project for Rs. 584.60
crores and it would be implemented in a period of five
years in six districts, namely, Srikakulam, Vizianagaram,
Chittoor, Ananthapur, Mahabubnagar and Adilabad.

(d) Yes, Sir.

(e) to (g) Although the proposal for the programme
support has been approved as yet neither any amount
has been received from the DFID not spent so far. The
scheme is thus yet to start.
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Sanskrit University

- 1417. SHRI T. GOVINDAN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government have given permission
to Sanskrit Universities to raise resources by their own
efforts; and

(b) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and
(b) University Grants Commission (UGC) has initiated a
Scheme of Resource Mobilisation by Universities. Under
the Scheme, UGC provides funds equivalent to 25% of
the resources generated by the universities, limited to a
maximum of Rs. 25.00 lakhs in a financial year.

Representations to Central Vigilance Commission

1418. SHRI SHEESH RAM SINGH RAVI: Will the
Minister of HOME AFFAIRS be pleased to state:

" (a) whether the Central Vigilance Commission has
been receiving letters from the public and public
representatives with regard to exposing corruption and
corrupt practices;

(b) if so, the details thereof; and

(c) the number of such letters received by CVC during
the last one year; month-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) Yes, Sir.

(b) The Central Vigilance Commission has initiated a
number of steps to provide a channel of communication
against the corrupt public servants. These measures
include the following:—

(i) Junior officers can complain to the CVC in
cases of corruption against the seniors;

(i) Name of the complainant will not be revealed
when the complaint is sent to the appropriate
authorities for getting their comments or
launching inquiries;

(i) Under CVC’s order, in every office there should
be public notice displayed directing that no bribe
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should be paid, and if any bribe is demanded,
complaint should. be made to the appropriate
authority like CVO, CVC, etc.; and

(iv) The facility of lodging complaints on the website
of CVC and also through e-mail has been
provided.

In view of the above positions and measures,
members of public are coming forward to lodge complaints
with the Commission against corrupt practices being
indulged into by public servants.

(c) The Central Vigilance Commission has reported
that it has received a total number of 5498 complaints
during the Calendar year 1999. The month-wise breakup
of these complaints is as under.—

Month (Year 1999) Total No. of complaints received

January 152
February 366
March 482
April 326
May 312
June 555
July 476
August 516
September 514
October 506
November 523
December 770
Total 5498

Accounting System of Piants Under SAIL

- 1419. SHR! SULTAN SALAHUDDIN OWAISI: Will the
Minister of STEEL be pleased to state:

(a) whether the Steel Authority of india Ltd. has
decided to have separate balance sheet of its four major
plants to assess their profitability or otherwise;

(b) if so, the details thereof;
(c) whether this system of accounting is likely to

encourage the profit making plants by giving incentives
to the workers; and :
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(d) if so, the details in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) and (b)
In Steel Authority of India Limited (SAIL), the accounts of
individual plants are being prepared separately to assess
their profitability.

(c) and (d) Incentives to the employees in SAIL Plants
are given on the basis of performance in the respective
units which is linked to various parameters like volume
of production, operating indices, cost of production, quality
of products etc.

[Translation]
Assistance to Farmers for Houses

1420. KUMARI BHAVANA PUNDLIKRAO GAWALI:
Will the Minister of RURAL DEVELOPMENT be pleased
to state:

(a) whether the Government have formulated any
scheme to assist the farmers to construct their houses;

(b) if so, the details thereof; and

{c) the time by which this scheme is likely to be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA):
(a) to (c) Ministry of Rural Development have no proposal
to formulate exclusive scheme to assist the farmers to
construct their houses. However, the various rural housing
schemes such as Indira Awaas Yojana, Credit-Cum-

Subsidy Scheme and Pradhan Mantri Gramodaya’

Yojana—Gramin Awaas are being implemented with the
objective to provide assistance to the rural poor including
farmers.

[English]
Extensive Repair/Renovation in Vikas Sadan

1421. SHRI PRABHUNATH SINGH: Will the Minister
of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to state:

(a) whether the extensive repair/renovation have been
carried out or going on in the Vikas Sadan;

(b) if so, the details thereof alongwith the reasons
therefor;
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(c) the time by when these repairs/renovations have
been going on or carrying out; and

(d) the expenditure incurred or likely to be incurred
thereon?

THE MINISTER OF URBAN DEVELOPMENT AND
POVERTY ALLEVIATION (SHRI JAGMOHAN): (a) Yes,
Sir. Delhi Development Authority has reported that the
work of renovation/upgradation is in progress in 3 floors
of D-Block, Vikas Sadan where Housing Branch is located.

(b) Details of repair/renovation works being carried
out are:—

(i) Providing and fixing partitions, computer tables,
work stations and compactors for file storage
with proper signage.

(i) Upgradation/renovation of toilets, flooring,
furniture & fixtures.

The renovation has been taken up for—

1. facilitating online computerisation of the
departmental work.

2. for better maintenance of files and records and
creating better work atmosphere.

(c) The work has been in progress since October,
1999.

(d) The expenditure expected to be incurred on the
renovation/upgradation works is Rs. 295 lacs.

Construction of Building for Kendriya Vidyalaya

-1422. SHR!I KODIKUNNIL SURESH: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the construction work of building of
Kendriya Vidyalaya, Adoor in Kerala has been completed;

(b) if so, the expenditure incurred thereon and the
facilities provided there; and

(c) if not, the time by which it is likely to be
completed?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) No,
Sir.
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(b) and {c) The work of school building and staff
quarters was sanctioned td CPWD for Rs. 395.45 lakhs
on 19.8.97. A sum of Rs. 90.00 has been deposited
with CPWD on the basis of ress of work, against
which an expenditure of Rs. 46.47 lakhs has been
incurred till May, 2000. The likely date of completion is
31.12.2000, as indicated by CPWD.

[Transiation]

Schemes for Providipg Tools and
Equipments to Artisans

1423. SHRI RAJO SINGH: Wil the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether the Centrally Sponsored Schemes for
? providing advanced tools and equipments to rural artisans
have been launched in Bihar;

(b) if so, the number of beneficiaries urrder the said
schemes during the last two years and the current year,;
and

(c) the time by which this scheme is likely to be
implemented in othef States?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA): (a) to (c) The Centrally
Sponsored Schemes hamely Supply of Improved Toolkits
to Rural Artisans (SITRA) was under implementation from
July 1992 to 31.3.1999 in rural areas in all States
including Bihar. SITRA along with IRDP and other allied
programmes have been merged into the present self-
employment programme viz. Swarnajayanti Gram
Swarojgar Yojana (SGSY) with eftect from 1.4.1999.

The number of benefic.iries assisted under SITRA
during 1998-1999 in Bihar was 2515.

[English]
Production Made by SAIL

1424. SHRI S.D.N.R. WADIYAR: Will the Minister of
STEEL be pleased to state:

(a) whether Steel Authority of India (SAIL) has down-
sized its production;

(b) it so, the date from which it has been done; and

(c) the details of production target fixed for 2000-
20017
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THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) and (b)
Steel Authority of India Limited (SAIL) had to regulate
production since 1997-98 due to sluggish market
conditions. However, there was improvement in 1999-2000
in the market demand and production of saleable steel
increased to 9.53 MT.

(c) The target for production of saleable steel by
SAIL is fixed at 10.215 MT for 2000-2001.

[Transiation]
Coal Mines in M.P.

1425. SHRI VISHNUDEO SAl: Will the Minister of
COAL be pleased to state:

(a) the number of coal mines operating in Madhya
Pradesh as on 31st July, 2000, company-wise;

(b) whether the Government propose to close down
some of its coal mines;

(c) if so, the details thereof, company-wise, alongwith
the reasons therefor;

(d) whether there is any proposal to commission new
coal mines in Madhya Pradesh; and

(e) it so, the details thereof, location-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI N.T. SHANMUGAM): (a) A total number of
128 coal mines are being operated in Madhya Pradesh
by three subsidiary companies of Coal India Limited,
namely, South Eastern Coalfields Limited (SECL), Westem
Coalfields Limited (WCL) and Northem Coalfields Limited
(NCL). The break-up of the 128 coal mines is given below,
company-wise:—

SECL 90
WCL 33
NCL 5

Total 128

(b) and (c) The coal companies close down mines
on the grounds of exhaustion of extractable reserves,
difficult geo-mining conditions, safety considerations and
economic unviability as a part of their continuous mining
operations. SECL and WCL propose to close down a
few of their mines on the ground of exhaustion of
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workable reserves. The location and type of such coal
mines are given below company-wise.

SECL

1 South Jhangrakhand Under ground
2 South Jhimar Under ground
3 Dumanhill Under ground
4 West Chirimiri Under ground
5. Korea Under ground
6 Dipka Under ground
7 Jainagar Under ground
8 Subhash Under ground
9 Bisrampur Opencast

10. Nowrozabad (East) Under ground
11. Sharada Opencast

12. Chachai Under ground
WCL

1. Bansi Mine Under ground
2. Chandametta Mine Under ground

(d) and (e) The location and type of the new
coal mines proposed to be commissioned by SECL, WCL
and NCL during the next three years are given below:

SECL

1. Sheetal Dhara Under ground
2. Mahan Opencast

3. Chirimiri ('O’ Seam) Under ground
4, Gayatri Under ground
5. Rani Atari Under ground
6. Bagdeva Under ground
7. Amera Opencast ‘

8. kanchan Opencast

9. Amadand Opencast
WCL

1. Neharia Under ground
2. Chhinda Oponcast
NCL

‘ Block—B Opencast
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[English]
Sale of Land by SAIL

1426. PROF. UMMAREDDY VENKATESWARLU: Wil
the Minister of STEEL be pleased to state:

(a) whether the Govenment propose to authorise
SAIL to sale a portion of its land to mobilise financial
resources;

(b) if so, whether SAIL has submitted any proposal
in this regard;

(c) i so, the details thereof;

(d) the details of land proposed to be sold by SAIL,
State-wise;

(e) the quantum of funds likely to be mobilised as a
result thereof; and

(f) the time by which the plan is likely to be
implemented?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) and (b)
No, Sir.

(c) to (f) Do not arise.
Privatisation of Rashtriya Ispat Nigam

1427. SHRI N. JANARDHANA REDDY: Will the
Minister of STEEL be pleased to state:

(a) whether the Govemment propose to privatise the
Rashtriya Ispat Nigam Limited;

(b) if so, the details thereof;

(¢) whether the Government of Andhra Pradesh has
submitted some suggestions for the revival of this Plant;
and

(d) it so, the details thereof and the reaction of the
Govemment thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) and (b)
Rashtriya ispat Nigam Ltd. (Visakhapatnam Steel Plant)
had submitted a comprehensive tumaround proposal for
its revival inter-alia including infusion of funds, but it was
not found viable by the Govermment. in the meantime,
the Disinvestment Commission recommended writing off
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of the entire accumulated losses of the company as on
31.3.1999 along with disinvestment of not less than 51%
of its remaining equity ot a strategic buyer. However, no
final decision has yet been taken on these
recommendations of the Disinvestment Commission.

(c) and (d) In March, 99 the Chief Minister of Andhra
Pradesh sought the following dispensations from the
Govemment for RINL (VSP):

(i) Set-off the accumulated losses

(#) Approval of capacity expansion

(i) Provision of Govemment Guarantee for raising
funds, and

* (iv) Extension of Govemment guarantee for working
capital loan.

A detailed proposal containing the above suggestions
was already under consideration of the Govermment at

that time. However, after examination it was not found
viable. In the meantime, the Disinvestment Commission
writing off of the entire accumulated losses
of 'the company as on 31.3.1999 alongwith disinvestment
of not less than 51% of its remaining equity to a strategic
buyer. A tum around proposal which inter-alia includes
writing off the accumulated losses and extension of
Govemment Guarantee, is under consideration of the
Govemment. No final decision has yet been taken.

Genetically Modified Crops

1428. MOHD. SHAHABUDDIN: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether the Govemment propose to conduct initial
trials on the genetically modified crops;

(b) if so, the details thereof;

(c) whether the Government have studied the success
of these crops in other countries before undertaking such
cultivation in the country;

(d) if so, the details thereof; and

(e) the time by which these crops are likely to be
introduced in the country?

THE MINISTER OF STATE IN THE DEPARTMENT
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH
RAWAT ‘BACHDA'"): (a) and (b) Yes, Sir, to assess the
environment safety, taking also into account safety to
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human and animal health, Govemment is permitting the
conduct of trials under the Indian Environment (Protection)
Act, 1986. Genetically Modified Crops of cotton, tobacco,
tomato, brinjal, caulifiower, cabbage, mustard and potato
are being tested in Indian environment.

(c) and (d) Yes, Sir, information on may crops is
available. Any trial in Indian environment requires the
assessment of the risks. No open field trial is authorized
before the information is evaluated, and the materials
are tested in laboratory and contained Green House
conditions for generating additional safety information.

(e) Only after the Govemment is satisfied about the
biosafety and agronomic advantage of genetically modified
(GM) crops, such crops can be permitted to be introduced.
No GM crop has yet been commercially introduced in
the country.

[Translation]
Legislation for Employment of Children

1429. SHR! RAMSHETH THAKUR: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
$tate:

(a) whether the Government propose to bring
legislation for the empowerment of children;

(b) if so, the details of the rights to be provided to
children;

(c) the time by which a final decision is likely to be
taken in this regard;, and

(d) the extent to which development of children is
likely to be effected as a result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SUMITRA MAHAJAN): (a) and (b) No, Sir. However, the
Government is considering the setting up of a National
Commission for Children to examine all aspects of
development and problems concerning children. The
Govemnment has ailso acceeded to the UN Convention
on the Rights of the Child on 11.12.19889.

(c) The setting up of the National Commission for
Chiidren is under consideration.

(d) It is expected that the National Commission for

Children will have a positive impact on the development
of children.
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Ban on Professional Activities

1430. SHRI G.J. JAVIYA:
SHRI CHANDRAKANT KHAIRE:

Will the Minister of URBAN DEVELOPMENT AND
POVERTY ALLEVIATION be pleased to state:

(a) whether the Government have issued orders
imposing ban on the professional activities in the
basements of buildings in Delhi;

(b) if so, the details thereof;

(c) the professional activities being carried out in the
basements of the buildings in the Capital; and

(d) the measures taken to ensure the strict
compliance of the orders?

THE MINISTER OF URBAN DEVELOPMENT AND
POVERTY ALLEVIATION (SHRI JAGMOHAN): (a) No,
Sir.

(b) Does not arise.

(c) and (d) On a reference received from Municipal
Corporation of Delhi it was intimated to them as per the
provisions of the Building bye laws, basement could be
used only for storage, parking, services, and professional
activities could be carried out on any floor subject to
maximum of 25% of the FAR or 100 Sq. Mtrs. whichever
is less.

On representations being received, the matter is being
referred to the Law Ministry for obtaining legal advice in
the matter. After advice is received from the Law Ministry,
a suitable communication would be sent to the Corporation
and the local authorities to ensure compliance.

Premises of KVS/NVS

'1431. SHRIMAT! RENU KUMARL: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the details of Kendriya Vidyalayas and Navodaya
Vidyalayas located in Government owned and rented
premises in Bihar and other States;

(b) the amourt of rent paid for these Vidyalayas
during the last three years, year-wise;
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(c) whether the Government have conducted a
comparative assessment of the savings likely to be
accrued by having their own buildings in place of taking
the school building on rent,

(d) it so, the details thereof, and
(e) the action taken in this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
(e) The information is being collected.

[English]
Refund of Recovery

1432. SHRI SUNIL KHAN: Will the Minister of STEEL
be pleased to state:

(a) whether the State dues and refund of recovery
towards ESI of H.S.C.L. Durgapur unit are lying pending
before D.S.P. Durgapur;

(b) it so, the details thereof and the reasons for not
refunding the amount to H.S.C.L., Durgapur; and

(c) the steps being taken to make payment of salaries
to the employees of H.S.C.L.?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) and (b)
No State dues to HSCL Durgapur are pending with DSP
Durgapur. In so far as ESI dues are concemed, SAIL
has applied for exemption from ESI payments, as its
employees are not utilising the benefits of ESI; rather,
they are utilising the benefits of SAIL hospitals. This
exemption has not been granted so far. - This matter is
sub-judice. However, SAIL/DSP has deducted an amount
of Rs. 76 lakhs from bills submitted by HSCL, Durgapur,
in anticipation of a situation, whereby, their case for
exemption from ES! is rejected and it is asked to settle
the dues.

(c) The revival package of HSCL has been approved
and a loan of Rs. 209 crores (approximately) has been
disbursed by SBI for implementation of VRS. It is
expected that with the separation of 4000 employees from
HSCL and implementation of other measures included in
the revival plan, the wages and salaries position will
improve.



281 Whritten Answers

Drinking Water/Sanitation Project Assisted by
DANIDA

1433. SHRI KOLUR BASAVANAGOUD: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether all the districts in Kamataka are presently
covered under DANIDA assisted Rural Drinking Water
and Sanitation Project, Phase-il; and

(b) if not, the steps taken by the Govemment to
include the remaining districts in the State under the said
project?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. RAJA): (a) No, Sir.
sUnder the DANIDA assisted Rural Drinking Water Supply
and Sanitation Project, 4 districts namely, Kolar,
Chitradurga, Bijapur and Bagalkot are covered.

(b) As per information furnished by the State
Govemment, keeping in view the fixed project cost, it is
not proposed to include remaining districts of the State
in the said project. Moreover, there are other externally
aided projects under implementation in other districts of
Kamataka, and the State Government has also proposed
for a follow-on project with World Bank Assistance.
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Utilisation of Funds

1434. SHRI BHARTRUHAR! MAHTAB: Will the
Minister of TRIBAL AFFAIRS be pleased to state:

(a) the details of funds provided to Orissa for the
development of tribals and the amount spent by the State
on this account during the last three years;

(b) whether the Government of Orissa has failed to
utilize the sanctioned funds; and

(c) if so, the steps taken by the Government to get
the funds utiliced fully?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL
ORAM): (a) Details are given in enclosed statement.

(b) and (c) The utilization of funds released to the
State Govemment of Orissa is not satisfactory. However,
funds are generally released on receipt of the utilization
certificates. In some cases where utilization certificates
are not available, grants are stopped. This Ministry has
always insisted upon the State Government to send thc
utilization certificates for the funds released in time,
including the State Government of Orissa.

Statement

Details of funds released to Orissa and amount utilised by the
State Government during the last 3 years

(Rs. in lakhs)
1997-1998 1998-1999 1999-2000
Sl Name of the Scheme Amount Amount Amount Amount Amount Amount utilised
No. released utilised released utilised released
1 2 3 4 5 6 7 8
1. Spacial Central Assistance 5576.27 4376.27 5911.86 5000.00 5698.28 7660.14
2. Grants under Article 275(1) 657.00 Utilisation 514.00 Utilisation ~ 1027.93 Utilisation Certificate
Certificate Certificate not received
not received not received
3. Boys Hostel for STs 35.00 35.00 17.31 -do- — -
4. Girls Hostel for STs 45.00 Utilisation 17.50 45,00 13.15 Utilisation Certificate
Certificate not received
not received
5. Ashram Schools in TSP areas 50.00 50.00 40.00 Utiisation —— -
Ceniﬁcatp

not received
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1 2 3 5 6 7 8
6. Vocation training in Tribal areas 40.00 40.00 - - - -
7. Educational Complex in Low Literacy ~ 59.38 59.38 7417 7417 4428 44.28
Pockets
8. Development of Primitive Tribal - - 21.13 21.13 5453 5453
Groups
9. Grain Bank Scheme 2240 22.40 — - 100.00 Utilisation Certificate
not received
10. Grants under State Tribal Development 100.C0 100.00 200.00 200.00 200.00 Utilisation Certificate
Cooperative Corporaticns Scheme not received
1. Grants to NGOs 78.69 78.69 17.29 117.29 187.97 Utilisation Certificate
being received
12. Research and Training Scheme 7.86 7.86 38.47 38.47 5.28 Utilisation Certificate
not received

Visit of Delegation to USA

1435. DR. JASWANT SINGH YADAV: Will the
Minister, of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether a delegation visited USA to attend the
UN Conference on Women Empowerment;

(b) if so, the details thereof;

(c) the main points discussed in the said conference;
and

(d) the views expressed by Indiar delegates on the
subject?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SUMITRA MAHAJAN): (a) and (b) Yes, Sir. An official
india delegation was deputed to attend the twenty-third
Special Session of the United Nations General Assembly
entitled “Women 2000 gender equality, development and
peace “for the twenty-first century” which was held in New
York from 5-9 June, 2000. A list of the delegation is
attached Statement.

(c) An outcome document “Further actions and
initiatives to implement the Beijing Declaration and the
Platform for Action” was adopted at the Special Session.
It takes stock of the achievements and obstacles in the
implementation of the twelve critical areas of the Beijing
Platform for Action (1995), the current challenges affecting
the full implementation of the Platform for Action and

makes recommendations on actions and initiatives to
overcome obstacles and to achieve its full and accelerated
implementation.

(d) In general terms, India reiterated its full
commitment to the Beijing Platform for Action and was
instrumental in the inclusion of some recommendations
in the ‘outcome document’ in the areas of poverty and
girl child, health issues, disabilities and terrorism as a
serious obstacle in the advancement of women.

Statement

List of GOI Delegation at UN General Assembly
Special Session on Beijing +5 held in New York from
5-9 June, 2000.

1. Dr. Murli Manohar Joshi,
Minister of Human Resource Development
(Leader of Delegation)

2. Shri D.K. Kotia,

Private Secretary to Minister of Human Resource
Development

3. Smt. Sumitra Mahajan,

Minister of State for Women and Child
Development

4, Dr. Sachin Chaturvedi,
OSD to Minister of State for Women and Child
Development

5. Smt. Abha Mahto, M.P. (Lok Sabha)
6. Dr. (Smt.) Anita Arya, M.P. (Lok Sabha)
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Smt. Bhavnaben Devrajbhai Chikhalia. M.P. (Lok
Sabha)

Dr. Girja Vyas M.P. (Lok Sabha)

Prof. (Smt.) Kailasho Devi, M.P. (Lok Sabha)
Smt. Krisna Bose, M.P. (Lok Sabha)

Smt. Margaret Alva, M.P. (Lok Sabha)

Dr. Rajeshwaramma Vukkala, M.P. (Lok Scbha)
Prof. (Smt.) Bharati Ray, M.P. (Rajya Sabha)

Dr. (Smt.) Joyasree Goswami Mahanta, M.P.
(Rajya Sabha)

Smt. Savita Sharda, M.P. (Rajya Sabha)

Smt. Vibha Parthasarathi,
Chairperson, National Commission for Women,
New Delhi.

Smt. Mridula Sinha,
Chairperson, Central Social Welfare Board,
New Delhi.

Prof. Medha Nanivadekar,

Coordinator, Centre for Women Studies,
Department of Political Science, Shivaiji
Vidyapeeth, Kolhapur, Maharashtra
(Non-official NGO)

Smt. Veena Nayyar,
Women’s Political Watch,
L-1/4, Hauz Khas Enclave,
New Delhi-110016
(Non-official NGO)

Km. Suchitra Mahapatra,

General Secretary, Anganwadi Karmachari Sangh,
N.A.C. Colony, Malisahi-2, Unit-lil,
Bhubaneshwar-751 001

(Non-official/NGO)

Smt. Sarojini G. Thakur,

Joint Secretary (WD),

Department of Women and Child Development,
New Delhi.

Smt. Rashmi Chowdhary,

Deputy Secretary (WD),

Department of Women and Child Development,
New Dethi.

Shri Kamalesh Sharma,

Ambassador Extraordinary & Plenipotentiary and
Permanent Representative of india to the United
Nations, New York.
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24. Shri Satyabrata Pal, Deputy Permanent
Representative, PMI, New York.

25. Shri Asith Kumar Bhattacharjes, Counsellor, PMI,
New York.

26. Shri Narinder Singh, First Secretary (LA), PMI,
New York.

Greater Autonomy to Jammu and Kashmir

1436. SHRI M.V.V.S MURTHI:
SHRI SHIVAJI MANE:

Will the Mirister of HOME AFFAIRS be pleased to
state:

(a) whether attention of the Government has been
drawn to the statement made by Justice Sarkaria recently
that it is possible to give Jammu and Kashmir autonomy
under the Constitution; and

(b) if so, the details thereof and the Government's
reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and
(b) The Government is aware of the media reports in
this regard. While being of the firm conviction that nationai
integration and devolution of powers to the States must
go together, the Government is committed to continuing
its endeavour to evolve a broad consensus on the
implementation of steps for wide ranging devolution of
powers to the States that leads to efficiency in
administration, acceleration in development and fullest
realization of the creative potential of all sections of our
people.

[Translation]
Reduction in Intake of Students

1437. SHRI RADHA MOHAN SINGH: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the number of children of Central
Government employees seeking admiission in Kendriya
Vidyalayas has been reduced at the class first level;

(b) if so, the details thereof; and

(c) the reasons therefor?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
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TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and
(b) The number of admissions made in class | in last
three years as given below shows that there is no
substantial reduction in admissions:

e 1996-97 62717
e 1997-98 60212
e 1998-99 62555

The statistics regarding the number of children of
Central Government Employees is not maintained.

(c) Does not arise.
Mega City Scheme

1438. SHRI HARIBHAI CHAUDHARY: Will the
Minister of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to state:

(a) whether several States have sent proposals for
declaring their cities as ‘Mega city’;

(b) if so, the names of these cities; and

(c) the reaction of the Union Government
thereto?

THE MINISTER OF STATE IN THF MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) and (b) Requests
were received from Gujarat, Maharashtra and NCT of
Delhi for inclusion of Ahmedabad, Pune, Nagpur and Delhi
respectively under the Mega City Scheme.

(c) Ahmedabad, Pune, Nagpur can not be included
under the Mega City Scheme as the population of these
cities was less than 4 million as per 1991 census which
is the criterion fixed for inclusion under the Scheme. Delhi
was not included as the city being the National Capital,

large part of infrastructural development needs of the city
is being taken care of by the Central Government.

[English]
Schemes for Rural Development

1439. SHRI NARESH PUGLIA:
SHRI BASANGOUDA R. PATIL (YATNAL):
SHRI TRILOCHAN KANUNGO:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the criteria for allocating funds for Rural

Development under Centrally Sponsored Scheme, State-
wise;

(b) whetehr some State Governments are not very
serious about implementing various rural cevelopment
programmes;

(c) if so, the details thereof; State-wise;

(d) the names of States, which have not so far
utilised the amount released for the Rural Development
Programmes to them by the Union Govemment;

(e) the reaction of the Government threto;

(f) whether any special grants have been released
to cyclone affected areas during 1999-2000;

(g) if so, the details thereof, State-wise; and

(h) the steps taken or proposed to be taken by the
Govemment to remove regional imbalances in the Rural
Development?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA): (a) The criteria for allocating

funds to States for major Rural Development Programmes
are as given below:

S.No. Name of the Programme/ Criteria for Allocation
Scheme

1 2 3

1. Jawahar Gram Samridhi Incidence of poverty in the States

Yojana (JGSY)

2. Swamjayanti Gram Swarozgar
Yojana (SGSY)

Incidence of poverty in the States
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1 2 3
3. Employment Assurance Ratio of rural poor population in a State to the
Scheme (EAS) total rural poor in the country.
4. Indira Awaas Yojana (IAY) Poverty ratio and housing shortage (weightage being 50:50).
5. National Social Assistance On the basis of mainly poverty ratios and

Programme (NSAP)

6. Accelerated Rural Water
Supply Programme (ARWSP)

7. Central Rural Sanitation
Programme (CRSP)

proportion of target group in total projected population.

40% weightage given for rural population, 35% to

the States under Desert Development Programme, Drought
Prone Areas Programme, Hill Area Development Programme
and special category hill States in terms of rural areas, 10%
to Not Covered/Partially Covered villages (at 2:1 ratio), 5%
to quality affected villages and 10% to overall water resource
availability (un-irrigated over irrigated area).

45% weightage given to incidence of poverty in
the States, 45% weightage given to rural population and
10% weightage given to the North Eastern States.

(b) No, Sir.
(c) Question does not arise.

(d) A Statement showing Central releases, funds
available and utilisation under the Rural Development
Programmes for the years 1998-99 and 1999-2000 is
given at the Annexure.

(e) In order to encourage States to achieve better
utilisation of funds, the permissible limit of opening balance
has been brought down from 20% (in 1999-2000) to 15%
(in 2000-2001) of the allocation for the respective year.

(f) and (g) During 1999-2000 the Centre has made
additional releases, amounting to Rs. 125.50 crore, to
cyclone affected Districts of Orissa, for implementation of
Jawahar Gram Samridhi Yojana (JGSY), Swarnjayanti
Gram Swarozgar Yojana (SGSY), Indira Awaas Yojana
(IAY), Employment Assurance Scheme (EAS), National
Old Age Pension Scheme (NOAPS) and National Family
Benefit Scheme (NFBS).

(h) Government have formulated various schemes and
allocation criteria have been fixed taking into consideration
the need for removing regional imbalances in rural
development.

Statement

Financial Progress (State-wise) in 1998-99 and 1999-2000

(Rs. in lakhs)

SL State 1998-99 1999-2000
No. Central Total Funds Utilisation Central Total Funds Utilisation

Release Available Release Available
1 2 3 4 5 6 7 8
1. Andhra Pradesh 73295 .36 117779 56 106424 .99 65003 .24 95549 .96 83780.34
2. Arunachal Pradesh 5218.20 10323 .37 737064 3827 40 10177 .12 7233.19
3. Assam 48507 83 74404 69 40999 .35 29461.71 60267.17 34331.07
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1 2 3 4 5 6 7 8
4. Bihar 94066.13 187477 84 138170.41 108853.50 185942 .66 98240.66
5. Goa 37179 1817 45 2473.19 476 31 1306.73 218043
6. Guijarat 25232 46 55974 .93 48363 .25 2521051 5597320 48260.40
7. Haryana 10481.88 21146 .67 16981.88 1201586 2214243 18085.99
8. Himachal Pradesh 7567 A7 18828.51 15468.74 7770.16 18083 48 14850.07
9. Jammu & Kashmir 1331427 29259 .81 20576 .54 8435.12 19158.25 8618.79
10. Kamataka 48534.16 85446 24 66442 .59 38059.39 6373243 51084 24
11. Kerala 2102C.84 34580.61 2677359 17486 98 32870.23 24705.52
12, o~ - Prodesh 87636.69 142333.76 127798 68 78905 .28 114116 38 8382334
13. Mcuharas, .'-a 7141216 134422 88 152845 64 69537 .57 116414.06 172046 56
14. Manipur 2479 .92 5158.97 3912.29 903.90 322825 1402 45
15. Meghalaya 3976.58 7350.56 4683 .62 2045.52 6368 47 4065 32
16. Mizoram 2525.15 4191.77 4211.78 1734.71 2845.55 1952 .40
17. Nagaland 4359.50 6723.96 4599.52 2039.06 5209.67 3489 .85
18. Orissa 53926.99 85026.60 67000.58 65330.84 99405 .99 56911.40
19. Punjab 8243.16 14921.32 955525 5948.73 13299.07 8496 .82
20. Rajasthan 41674 51 85556.78 70660.56 39534.10 78385.83 53009.21
21. Sikkim 2377.00 3913.41 3011.74 1699 .60 3807.99 1702.96
22. Tamil Nadu 59552 .82 105766 .81 111694 22 49799 28 8215594 97796 .50
23. Tripura 751322 11886.00 11648 86 5073 .40 897403 6653 .64
24. Uttar Pradesh 16222192 280804 46 248737 91 133704.99 222836.08 143365.70
25. West Bengal 39423.71 85017.14 54704.04 43964 .97 87034.00 4658024
26. A&N Islands 146.06 1620.03 1401.59 80.38 143253 1265 88
27. Chandigarh 0.00 39 387 1785 1795 820
28. D&N Haveli 14998 66347 485.03 12273 612.09 402.19
29. Daman & Diu 3293 281.83 20127 3357 21416 166 64
30. Delhi 104.65 805.50 782.61 140.52 974.02 946 60
31. Lakshadweep 14294 45223 277.71 59.10 343 .86 22495
32. Pondicherry 21353 504.00 400.84 225.79 448 36 320.78
All India 89572393 1614445 .07 1368662.78 817502.07 1413327 94 1076002 33
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FIR Lodged by Delhi Police

1440. SHRI RAMSAGAR RAWAT: Will the Minister
of HOME AFFAIRS be pleased to refer to the answer
siven to part (c) of USQ. No. 1969 dated 7.3.2000 and
state:

(a) whether the information has since been collected;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a)
Yes, Sir.

» (b) The number of cases registered by Delhi Police
during the years 1997, 1998 and 1999 under sections
441/447 |PC was 53,38 and 30 respectively.

Hostels for Tribals

1441. SHRI ASHOK N. MOHOL:
SHRI A. VENKATESH NAIK:
SHRI RAMSHETH THAKUR:
SHRI BASUDEB ACHARIA:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) the number of hostels for tribals in the country,
State-wise and location-wise;

(b) the number of hostels proposed to be constructed
in the country, State-wise and location-wise;

(c) whether the condition of tribal girls students has
become worst in some hostels in the country due to
mismanagement by the hostel authorities;

(d) if so, the facts in this regard;
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(e) whether the Union Government have asked the
State Governmenrt to get the matter probed by an
appropriate agency; and

(f) if so, the response of the State Government
thereto?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL
ORAM): (a) A total number of 533 Boys Hostels and 487
Girls Hostels for Scheduled Tribes have been sanctioned
to various State Governments/UT Administrations since
1992-93 to 1999-2000. The State-wise details are given
in enclosed statement. The location of these hostels is
decided by the concemned State Governments and Union
Territory Administrations and not by the Central
Government.

(b) It depends upon the proposals to be received
from the State Governments/Union Territory
Administrations, as the scheme is Centrally Sponsored
and the State Governments have to provide 50% of total
construction cost in their State budget and the location is
also decided by them.

(c) and (d) A complaint has been received against
the Government of Kerala from Kerala Vanvasi Vikas
Kendram, Kozhikode, alongwith a press clipping (which
appeared in the “New Indian Express” dated 23.6.2000)
referring to the case of alleged sexual harassment of
tribal girls in the pre-matric tribal hostels in Gottiarkandi
(Agali), District Palakkad, Kerala. The management of
these hostels is, however, within the purview of the State
Governments, who also bear the recurring maintenance
and other administrative expenditure of these hostels.

(e) it has been decided to send a high level team
comprising of representative from National Commission
for Scheduled Castes and Scheduled Tribes with a
member from the National Commission for Women to
enquire into the matter.

() Does not arise.

Statement

Hostels for Tribals

Number of Boys and Girls Hostels for Scheduled Tribes Sanctioned to Various States

S.No. Name of State/UT Boys Hostels Girls Hostels
1 2 3 4
1. Andhra Pradesh 32 64
2 Assam 126 91
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1 2 3 4
3 Bihar 3 3
4 Gujarat 31 25
5 Himachal Pradesh 4 4
6. Jammu and Kashmir 7 2
7 Karnataka 7 5
8 Kerala 18 16
9 Madhya Pradesh 31 59
10. Manipur 8 5
11. Maharashtra 15 6
12. Meghalaya 23 23
13. Orissa 57 83
14, Rajasthan 118 61
15. Tamil Nadu 7 8
16. Tripura 21 10
17. Uttar Pradesh 6 4
18. West Bengal 13 10
19 Daman and Diu 1 3
20. Dadra and Nagar Haveli 5 5

Total 633 487

Universalisation of Elementary Education

1442, SHRI VILAS MUTTEMWAR: Will the Minister

of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether universalisation of elementary education
or education for a minimum of eight years is a compeliing
agenda for countries in the South Asia Region;

(b) if so, whether a five days conterence was held
recently in Delhi in this regard;

(c) if so, the details regarding the participant countries,
points discussed and decisions taken therein; and

(d) the reaction of the Government thereto?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND

TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a)
Universalisation of elementary education is a high priority
in India and some other countries of the South Asia
Region.

(b) A two-day Workshop on Education for All (EPA)
2000 Assessment was held in New Delhi on 25-26 May,
1999 of countries of the South and West Asia sub-region
of UNESCO.

(c) The participating countries, viz. Bangladesh,
Bhutan, India, Maldives, Nepal and Sri Lanka discussed
drafts of Country Reports on EFA 2000 Assessment and
received feedback from participants for finalization of these
reports.

(d) The Govemment is committed to achieve EFA
goals as enunciated in the National Policy on Education,
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1986 (as updated in 1992), the Asia Pacific Regional
Framework and the Dakar Framework for Action adopted
at the World Education Forum in April, 2000.

Land on Lease

1443. SHRI A. BRAHMANAIAH: Will the Minister of
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
be pleased to state:

(a) whether the Union Govemment have given land
on lease to the National Sports Club of India;

(b) if so, the extent to which such facilitites are givein
to NSCI and private parties in Delhi;

» (c) whether the Union Government propose to
encourage similar efforts in the various States to
encourage sports and other leisure activities; and

(d) if so, the steps being taken by the Union
Government to encourage State Govemments in their
efforts to develop urban iafrastructure for the improvement
of urban life?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) Yes, Sir. The lease
of the land allocated to National Sports Club of India,
however, stands re-entered terminated w.e.f. 9.9.1999 for
violation of the terms of the lease deed.

(b) Land is allotted to such organisations at pre-
determined land rates Licence fee.

(c) Land is a State subject.
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(d) In a series of meetings held with State Ministers
for urban development and concemed officers, the need
to improve the quality of life in urban centres has been
repeatedly underiined.

Schemes Pending for Rural Development

1444. SHRI RAM MOHAN GADDE:
SHRI NAGMANI:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the State Governments of Andhra
Pradesh and Bihar have submitted a number of rural
development schemes for approval to the Union
Govemment during the last three years and the current
year;

(b) it so, the details of the schemes/projects submitted
and cleared, year-wise separately;

(c) the reasons for delay in clearance the scheme;
and

(d) the time by which all the schemes of these States
are likely to be cleared?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA): (a) Yes, Sir.

(b) The details are indicated in the enclosed
Statement.

(c) and (d) The sanctioning of project proposals
depends upon conformity of project proposals with the
Guidelines and availability of funds. No time limit for
sanctioning the projects can be specified.

Statement
Statement indicating number of project proposals received & sanctioned

(No. of Proposals)

Year 1997-98
Scheme Andhra Pradesh Bihar

Received Sanctioned Received Sanctioneq
1 2 3 4 5
Acclerated Rural 49 20 0 0
Water Supply

Programme
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1 2 3 4 5
Central Rural 1 0 0 0
Sanitation Programme

Integrated Wasteland 25 5 2 0
Development

Programme

Year 1998-99

Central Rural Sanitation 2 1 0 0
Programme

Integrated Wasteland 7 6 4 0
Development Programme

Year 1999-2000

Swaranjayanti Gram 6 4 0 0
Swarozgar Yojana (SGSY)

Rural Housing 11 6 0 0
Jawhar Gram Samridhi 17 1 1 0
Yojana

Central Rural 7 5 2 2
Sanitation Programme

Integrated Wasteland 19 4 4 1
Development Programme

Year 2000-2001

Central Rural 1 0 0 0

Sanitation Programme

Offences Relating to Places of Worship

1445. DR. V. SAROJA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Government propose to raise a
separate force to protect places of worship from anti social
elements and enhance punishment in this regard; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF

HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) No,
Sir.

(b) Does not arise.

Land Resource Management Policy

1446. SHRIMATI KANTI SINGH:
SHRI RAMSHAKAL:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government have finalized Land
Resource Management Policy;

(b) if so, the details thereof;

(c) whether the Govemment have made any survey
of wasteland in the country;

(d) it so, the details thereof, State-wise;
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(e) the steps taken by the Government to develop
wasteland during the last three years, State-wise;

(f) whether the Govemment have taken steps to
allocate wasteland to the weaker sections and landless
people of the country; and

(g) it so, the details of wasteland allotted during the
last three years and the current year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. RAJA): (a) No Sir.

{b) The question does not arise.
(c) and (d) The Department of Land Resources,

Ministry of Rural Development has recently brought out a
“Nastelands Atlas of India 2000 in collaboration with
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“National Remote Sensing Agency”, Hyderabad using
remote sensing technologies. As per this ‘Atlas’ the total
extent of wastelands in the country is 63.85 million
hectares. The state-wise details of wasteland area is given
in enclosed Statement-I.

(e) The Ministry of Rural Development is implementing
three area development programmes namely the Drought
Prone Areas Programme (DPAP), Desert Development
Programme (DDP) and Integrated Wasteland Development
Programme (IWDP) for the development of wastelands
through watershed approach. The State-wise details of
funds released during last three years from 1997-98 to
1999-2000 by Ministry of Rura! Development in respect
of these programmes are enclosed in Statement-Il.

(f) and (g) The State-wise details of distribution of
Government Wastelands as on December 1999 are
enclosed in Statement-lll.

Statement-|

State-wise Wastelands of India

(Area in Sq. kms.)

S. State No. of Total Geog. Total
No. districts Area of Wasteland
covered dist. area in dist.
covered covered
1 2 3 4 5
1. Andhra Pradesh 23 275068.00 51750.19
2. Arunachal Pradesh 13 83743.00 18326 25
3 Assam 23 78438.00 20019.17
4. Bihar SS 173877.00 20997.55
5. Goa 02 3702.00 61327
6. Gujarat 25 196024.00 43021.28
7. Haryana 19 44212 .00 373398
8. Himachal Pradesh 12 55673.00 31659.00
9. Jammu & Kashmir 14 222236.00 65444 24
10. Kamataka 27 191791.00 20839 28
11. Kerala 14 38863.00 1448.18
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1 2 3 4 5
12. Madhya Pradesh 62 443446 .00 69713.75
13. Maharashtra 32 307690.00 53489.08
14. Manipur 09 22327.00 12948 .62
15. Meghalaya 07 22429.00 9904 38
16. Mizoram 03 21081.00 4071 68
17. Nagaland 07 16579.00 8404.10
18. Orissa 30 155707.00 2134171
19. Punjab 17 50362.00 2228 A0
20. Rajasthan 32 342239.00 105639.11
21. Sikkim 04 7096.00 3569.58
22. Tripura 04 10486 .00 1276.03
23. Tamil Nadu 29 130058.00 23013.90
.24. Uttar Pradesh 83 294411.00 3877280
25, West Bengal 18 88752.00 5718.48
26. . Union Territories 20 10973.00 574 .30

Total 584 3287263.00 638518.31

Statement-ll
Statement showing State-wise releases of funds in last three years from 1997-96 to
1999-2000 under IWDP, DPAP and DDP
S.No. Name of the State Amount released in last three years
from 1997-98 to 1999-2000
(Rs. in crore)
IWDP DDP DPAP

1 2 3 4 5
1. Andhra Pradesh 30.06 134 7255
2. Arunachal Pradesh 0.09 - -
3. Assam 259
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1 2 3 4 5
4. Bihar 038 - 583
5. Gujarat 1345 47 .12 2184
6. Haryana 246 1858 -
7. Himachal Pradesh 1184 435 2.0
8. Jammu & Kashmir 336 1296 3.73
9. Kamataka 16.55 14.08 2496
10. Kerala 1.19 - -
;1. Madhya Pradesh 14.84 - 31.75
12. Maharashtra 6.60 - 31.82
13. Meghalaya 0.65 - -
14. Manipur 588 - -
15. Nagaland 8.50 - -
16. Orissa 1153 - 385
17. Punjab 0.14 - -
18. Rajasthan 1196 12429 9.79
19. Sikkim 632 - -
20. Tamii Nadu 943 - 18.07
21, Tripura 0.70 - -
22. Uttar Pradesh 3790 - 27.73
23. West Bengal 0.00 - 4.69
Tot: | 196 42 234.79 258.71

Statement-ili 1 2 3

Distribution of Government Wastelands as on

December, 1989 2. Assam 5.89

S.No. Name of State/UT Area Distributed in 3. Blhar 13.21

Lakh acres 4 Gujarat 13.81

1 2 3 8. Haryana 0.00

1. Andhra Pradesh 42.02 6. Himachal Pradesh 0.17
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1 2 3
7. Karnataka 13.72
8. Kerala 457
9. Madhya Pradesh 0.79
10. Maharashtra 10.23
11. Manipur 0.32
12. Punjab 1.10
13. Orissa 7.26
14. Tamil Nadu 2.07
15. Tripura 1.32
16. Uttar Pradesh 24.89
17. West Bengal 4.32
18. Goa 0.05
19. Mizoram 0.74
20. Rajasthan 0.93
21. Delhi 0.06

Total 147.47

Resignation of Scientists

1447. SHRI AJOY CHAKRABORTY: Will the Minister
of SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether attention of the Government has been
drawn to the newsitem captioned “CSIR scientists fear
set back to research as directors quite” appearing in the
‘indian Express’ dated May 19, 2000;

(b) if so, whether any inquiry has been conducted
into the reasons for the resignation of Scientists fram the
CSIR;

(c) if so, the details thereof; and

(d) the remedial steps taken by the Govemment in
this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a)
Yes, Sir.
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(b) No Sir. The two Directors referred to in the
newsitem did not resign from their post, infact, they were
on foreign service terms with CSIR. On the specific
requests made based on purely personal reasons and
with the approval of the competent authority they have
been repatriated to their respective parent departments.

(c) and (d) Do not arise.
[Translation]
Amendment in Delhi University Act

1448. SHRI AKHILESH YADAV: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government propose to amend the
existing Delhi University Act, 1956;

(b) if so, the reasons therefor; and

(c) the details of benefits likely to accrue to the
students as a result thereof and its likely impact on the
character and functioning of the Universities?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a)
Yes, Sir.

(b) and (c) The proposed amendment in the Delhi
University Act will enable the newly set up Guru Gobind
Singh Indraprastha University to affiliate colleges in Delhi
without seeking permission from the Central Govemnment.

[English]
Novel Way to Combat Cyclone

1449. SHRI ANANTA NAYAK: Wil the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether some scientists have discovered a novel
way to combat cyclone;

(b) if so, whether any feasibility report in this regard
has been submitted by any scientist and examined by
the Government;

(c) if so, the details thereof; and

(d) the action taken by the Government in the matter?
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THE MINISTER OF STATE IN THE DEPARTMENT
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH
RAWAT ‘BACHDA’): (a) No, Sir.

(b) to (d) In view of (a) above do not arise, Sir.
Projects sanctioned by CAPART in Gujarat

1450. SHRI RATILAL KALIDAS VARMA:
SHRI MANSINH PATEL:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the details of projects sanctioned by Council for
Advancement of People’s Action and Rural Technology
(CAPART) in Gujarat during each of the last three years
and the current year,;

(b) the names and location of Voluntary agencies to
which assistance has been provided by CAPART during
the said period;

(c) the amount allocated, released and utilised by
each of these agencies during the said period;

(d) whether the working of these agencies has been
reviewed; and

(e) if so, the details thereof, agency-wise and if not,
the reasons therefor?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA): (a) to (e) Information is being
collected and will be laid on the Table of the House.

[Translation]
Assistance from Canada for Education

1451. SHRI MANIBHAI RAMJIBHAI CHAUDHRI: Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government of Canada has
expressed its desire to provide assistance to Gujarat in
the field of education;

(b) if so, whether any progress has been made in
this regard;

(c) it so, the details thereof, and

(d) if not, the reasons therefor?
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THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to
(d) A Memorandum of Understanding conceming Canada
India Institute Industry Linkage Project covering
Maharashtra, Gujarat, Madhya Pradesh and Goa has been
signed between the Government ot India and the
Government of Canada on 13th September, 1999.
Activities under the project have already started with the
aim of making selected Technical Institutions in these
States more responsive to the changing social economic
environment.

[English]
73rd Amendment of the Constitution

1452. SHRI SAHIB SINGH: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) the provisions made under Section 243-G of the
Constitution in regard to the powers, authority and
responsibilities of the Panchayats in various States of
the country;

(b) the progress made under these provisions during
the last Eight years; and

(c) the details of the schemes for economic
development and social justice as provided in the 11th
Schedule of 73rd Amendment of the Constitution; and

(d) the steps taken for implementation of these
schemes, State-wise?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA): (a) Article 243-G of the
Constitution provides that subject to the provisions of the
Constitution, the Legislature of a State may, by law,
endow the Panchayats with such powers and authority
as may be necessary to enable them to function as
institutions of self-government and such law may contain
provisions for the devolution of powers and responsibilities
upon Panchayats at the appropriate level, subject to such
conditions as may be specified therein, with respect to—

() The preparation of plans for economic
development and social justice;

(i) the implementation of schemes for economic
development and social justice as may be
entrusted to them including those in relation to
the matters listed in the 11th Schedule.
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~

(b) State Legislatures have been vested with powers
to make laws regarding the devolution of powers upon
Panchayats. Since the coming into force of these
provisions in 1993, States/UTs nave devolved powers and
functions upon Panchayats in varying degrees. States like
Gujarat, Himachal Pradesh, Kerala, Madhya Pradesh,
Tripura, Uttar Pradesh and West Bengal have transferred
a number of Departments to Panchayats. In several
States/UTs, Gram Sabha is the final authority for selection
of beneficiaries. Some State Governments have extended
considerable financial powers to Gram Panchayats e.g.
in Kerala and Punjab they can execute works without
external sanction upto Rs. 1 lakh, in Madhya Pradesh
upto Rs. 3 lakhs on Gram Sabha resolution and in West
Bengal no ceiling has been prescribed. The Government
of Kerala has allocated 40% of the plan funds as untied
funds to Panchayati Raj Institutions (PRIs) enabling
Panchayats to prepare development plans according to
their needs. Many Central Schemes are being
implemented by the PRIs.

The States/UTs have been advised to devolve
adequate powers to Panchayats to enable them to
function as institutions of local self-government and have
been urged to put in place systems of auditing to ensure
transparency and accountability in the functioning of
Panchayats.

(c) and (d) The Eleventh Schedule to the Constitution
of India lists 29 subjects on which Panchayats are to
prepare plans for economic and social justice and to
implement the same. The Panchayats prepare plans for
execution of development works based on needs and
availability of funds. These schemes/plans are not being
monitored at the Central level.

[Translation]
New Steel Plant

1453. SHRI JAIBHAN SINGH PAWAIYA:
SHRI SHIVRAJ SINGH CHOUHAN:

"Will the Minister of STEEL be pleased to state:

(a) whether the Government propose to set up new
steel plants in the country;

(b) if so, the details thereof, location-wise;
(c) if not, the reasons therefor;

(d) whether representations from States have been
received in this regard;
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(e) if so, the details thereof, State-wise; and

(f) the names of the States where private
sector companies have also proposed to set up steel
plants?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHR!I BRAJA KISHORE TRIPATHY): (a) to (c)
The Union Government at present has no proposal to
set up any new steel plant in the Central Public Sector.
According to the New Industrial Policy announced in July
1991, ‘lron and Steel' has been removed from the °‘list of
Industries reserved for the Public Sector’ and also
exempted from the requirement of compulsory licensing;
save for certain locational restrictions. No Industrial
Licence is therefore, required for setting up of iron and
steel plants and the entrepreneurs are free tuo set up
such plants in the permissible locations.

(d) No, Sir.
(e) Does not arise in view of (d) above.

(f) The names of the States where private sector
companies are setting up or have proposed to set up
steel plants in the post-liberalization era are Andhra
Pradesh, Karnataka, Maharashtra, Madhya Pradesh,
Orissa, Tamil Nadu and Uttar Pradesh.

Engineering Colleges

1454. MOHAMMAD.- ANWARUL HAQUE: Will the

Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the number of Engineering Colleges in
Bihar is comparatively less than the other States;
and

(b) it so, the steps proposed to be taken by the
Govemmment in this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and
(b) The number of Engineering Colleges in Bihat is less
as compared to some States where substantial number
of Engineering Colleges have come up on self-financing
basis. All India Council for Technical Education have
invited applications for setting up of new technical
institutions for the next two years by 10th August, 2000
tfrom Government/Trusts/Societies and University
Departments.
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[English]
Land Reform Policy

1455. SHRI RAMDAS ATHAWALE: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) whether the Union Govemment have received
any request from social organisations for making the
regulations relating to transfer of land in the scheduled
area more effective;

(b) if so, the details thereof and reaction of the
Govemment thereto;

(c) the steps taken or proposed to be taken in this
regard; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. RAJA): (a) to (d) The
Ministry of Tribal Affairs has informed that a few
representations have been received by them from the
social organisations based in Andhra Pradesh and Kerala
requesting thereby the intervention of the Central
Government, so that the concemed State Governments
are not in a position to amend the Principal Act
promulgated by them on the issue, and the transfer of
land from tribals to non-tribals is restricted. The matter
has been taken up by them with the concemed State
Governments of Andhra Pradesh & Kerala. The Hon'ble
Supreme Court of India in the case of ‘Samatha’ has
given a verdict which restricts the sale or leasing of tribal
lands to the non-tribals. The directions of the Hon'ble
Supreme Court have also been circulated by the Ministry
of Tribal Affairs to all the State Governments for
compliance.

[Translation]
Poverty in Rural Areas

1456. SHRI HARIBHAU SHANKAR MAHALE: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether there is an increase in poverty in rural
areas particularly the backward and tribal areas of
Maharashtra;

(b) it so, the reasons therefor; and

(c) the steps taken or proposed to be taken by the
Govemnment to solve this problem?
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THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA): (a) to (c) As per the estimates
of rural poverty (of the Planning Commission), the
percentage of people living below the poverty line in
Maharashtra has declined from 57.71 percent in 1973-74
to 37.93 percent in 1993-94, the year for which latest
estimates are available. While poverty estimates have not,
separately, been made by the Planning Commission for
backward/tribal areas, the poverty ratio for the Scheduled
Tribes population in the rural areas of Maharashtra has
been estimated at 50.58% for 1993-94.

The Ministry of Rural Development implements the
following programmes, among others, for employment
generation, poverty alleviation and assisting people below
poverty line in the rural areas of the country, poverty
alleviation and assisting people below poverty line in the
rural areas of the country, including Maharashtra:

(a) Employment Assurance Scheme

(b) Jawahar Gram Samridhi Yojana

(c) Swamjayanti Gram Swarozgar Yojana
(d) Indira Awaas Yojana

(e) National Social Assistance Programme
[English]
Coal Mines Covered by NLC/CIL

1457. SHRI P.D. ELANGOVAN: Will the Ministe~ of
COAL be pleased to state:

(a) the total area of mines covered by the Nujveli
Lignite Corporation (NLC Ltd.) and Coal India Limited
(CIL);

(b) the area of public land acquired by the - eyveli
Lignite Corporation Ltd. and Coal India Limited;

(c) the number of persons given compensatory
benefits by the NLC Ltd. and CIL;
)
(d) the details of production and sale in both quantity
and value of Lignite from NLC Ltd. during each of the
last five years; and

(e) the number of jobs proposed to be provided by
both the NLC and Coal India Ltd. in the next two years?
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THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI N.T. SHANMUGAM): (a) to (c)

NLC ClL

Total area of Mines 6,276,41.0 Hectares 3,36,686 Hectares approx.

Area of Public and acquired 9,255.06 Hectares 59,101 Hectares

The number of persons given 42,278 Persons

compensatory benefits.

19,284 Persons

(d) The details of production and raw sale of lignite other than for power in NLC quantity wise and value wise from
1995-99 are as under—

Year Unit Production Sale

Quantity Value Quantity Value
1995-96 Lakh Tonnes 172.05 Rs. 727.92 Crores 13.56 Rs. 86.73 Crores
1996-97 Lakh Tonnes 173.54 Rs. 729.97 Crores 12.70 Rs. 82.10 Crores
1997-98 lakh Tonnes 181.08 Rs. 770.91 Crores 11.91 Rs. 89.12 Crores
1998-39 Lakh Tonnes 181.68 Rs. 868.56 Crores 8.83 Rs. 65.77 Crores
1999-2000 Lakh Tonnes 175.51 Rs. 852.76 Crores 3.85 Rs. 31.36 Crores

(e) It is estimated that approximately 2200 jobs in
CIL will be generated in the next two years depending
on the approval of new projects. In NLC, a manpower
study is underway and vacancies can be decided only
after this is completed.

[Translation]
Central Police Organisation

1458. SHRI JAGDAMBI PRASAD YADAV: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) the total number of recruitment centres for the
posts of Constables to Assistant Commandants in the
Central Police Organisauun in Bihar,

(b) whether the Government propose to open at least
commissionery-wise recruitment centres; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to
(c) There are no permanent recruitment centres of the
Central Para Military Forces for the recruitment of
Constables in the States & the UTs. However, temporary

centres are opened in places where infrastructure facilities
are available with the CPMFs for the duration the
recruitment is to be made for Constables.

Recruitment of Sub-Inspectors is done by the Staff
Selection Commission (SSC) and Assistant Commandants
by Special Selection Board (SSB) constituted for the
purpose and is done on All India Competition basis.
The recruitment centres are decided by the SSC and
SSB.

There is no proposal to open permanent recruitment
centres.

[English]
Drinking Water

1459. SHRIMAT!I SHYAMA SINGH: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) whether despite massive investments made over
the various plan periods, the position of the drinking water
in rural areas is far from satistactory;

(b) the break up of allocation and actual expenditure
made during the last five years, State-wise; and
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(c) the steps taken by the Govemment to make the
programme under the Rajiv Gandhi National Drinking
Water Mission for rural water supply more sustainable?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. RAJA): (a) Due to
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increased investment in the rural water supply sector over
various Plan periods, the coverage, as on 1.4.2000, of
the rural habitations, with drinking water facilities on
the basis of present norms, as per the latest
information received from the State Govemments is as
under:

Total Number of habitations Not Covered Partially Cover Fully Covered habitatiors
habrtations habitations
1422664 27443 222493 1172728

However, the ground position may be different due
to:
>

(i) Increase in population/number of habitations.

(i) Systems having outlived their life span or
becoming defunct due to poor maintenance.

(i) Sources going dry due to depletion of ground
water level.

(iv) Source have become quality affected.

(b) A statement giving Statewise break up of
allocation and actual expenditure made during the last 5
years is enclosed.

(c) Reforms in the rural water supply sector has been
introduced to institutionalise community participation in the
rural water supply programme, with a view to make the
schemes implemented under the programme more
sustainable.

Statement

Statement showing State-wise allocation of funds under ARWSP and expenditure reported thereon for the years
1995-96, 1996-97, 1997-98, 1998-99 and 1999-2000

S.No. State 1995-96 1996-97
Allocation Expenditure Allocation ‘ Expenditure

1 2 3 4 5 6

1. Andhra Pradesh 6027 8748 66.18 7025
2. Arunachal Pradesh 1092 6.74 12.00 16.71
3. Assam 1845 1845 2026 14 46
4. Bihar 70.99 22.74 7795 3424
5. Goa 170 085 189 367
6. Gujarat 38.50 2981 4197 4256
7. Haryana 23.12 22.04 244 32.08
8. Himachal Pradesh 12.15 1722 1331 1998
9. Jammu & Kashmir 3362 41.00 36.88 2739
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1 2 3 4 5 6
10. Karnataka 5544 5791 60.87 7041
11. Kerala 28.19 3183 3095 3239
12. Madhya Pradesh 66.73 60.71 7327 76.10
13. Maharashtra 8023 57.70 88.10 7292
14. Manipur 4.01 329 440 638
15. Meghalaya 430 559 472 KA
16. Mizoram 3.07 3.09 337 3.66
17. Nagaland 422 1.80 422 428
18. Orissa 31.59 3248 34.68 3293
19. Punjab 10.06 1246 11.05 12.31
20. Rajasthan 97 39 105.19 103.87 118.89
21. Sikkim 3.72 5 3.72 5.72
22. Tamil Nadu 47.79 38.91 5247 3428
23. Tripura 380 1020 4.18 8.60
24. Uttar Pradesh 111.82 136.16 122.78 103.57
25. West Bengal 43.17 3499 47 A0 41.89
26. A&N Islands 044 0.00 025 0.00
27.  D&N Haveli 025 0.00 0.5 0.00
28. Daman & Diu 0.15 0.00 0.10 0.00
29. Delhi 029 0.00 030 0.00
30. Lakshadweep 0.12 0.10 0.00 0.00
31. Pondicherry 030 . 040 020 029
“Total 866 .80 844 84 945.90 889.12
1997-98 1998-99 1998-2000°
Sl.No. State Allocation Expenditure  Allocation  Expenditure Allocation  Expenditure
1 2 3 4 5 6 7 8
1. Andhra Pradesh #REF! #REF! #REF! | #REF! #REF! 125.77
2. Arunachal Pradesh #REF! #REF! #REFI #REF! #REF! 29.80 .

*Provisional
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1 2 3 4 5 6 7 8
3. Assam #REF! #REF! #REF! #REF! #REF! 55.65
4. Bihar #REF! #REF! #REF! #REF! #REF! 8.70
5. Goa #REF! #REF! #REF! #REF! #REF! 4.90
6. Gujarat #REF! #REF! #REF! #REF! #REF! 199.37
7. Haryana #REF! #REF! #REF! #REF! #REF! 36.33
8. Himachal Pradesh #REF! #REF! #REF! #REF! #REF! 41.27
9. Jammu & Kashmir #REF! #REF! #REF! #REF! #REF! 23.37
10. Kamataka #REF! #REF! #REF! #REF! #REF! 102.73
17 Kerala #REF! #REF! #REF! #REF! #REF! 42.28
12. Madhya Pradesh #REF! #REF! #REF! #REF! #REF! 53.41
13. Maharashtra #REF! #REF! #REF! #REF! #REF! 188.47
14. Manipur #REF! #REF! #REF! #REF! #REF! 0.89
15. Meghalaya #REF! #REF! #REF! #REF! #REF! 10.46
16. Mizoram #REF! #REF! #REF! #REF! #REF! 5.49
17. Nagaland #REF! #REF! #REF! #REF! #REF! 3.62
18. Orissa #REF! #REF! #REF! #REF! #REF! 32.62
19. Punjab #REF! #REF! #REF! #REF! #REF! 12.46
20. Rajasthan #REF! #REF! #REF! #REF! #REF! 118.82
21. Sikkim #REF! #REF! #REF! #REF! #REF! 419
22. Tamil Nadu #REF! #REF! #REF! #REF! #REF! 180.96
23. Tripura #REF! #REF! #REF! #REF! #REF! 16.62
24. Uttar Pradesh #REF! #REF! #REF! #REF! #REF! 160.84
25. West Bengal #REF! #REF! #REF! #REF! #REF! 73.38
26. A&N Islands #REF! #REF! #REF! #REF! #REF! 0.00
27. D&N Haveli #REF! #REF! #REF! #REF! #REF! 0.00
28. Daman & Diu #REF! #REF! #REF! #REF! #REF! 0.00
29. Dethi #REF! #REF! #REF! #REF! #REF! 0.00
30. Lakshadweep #REF! #REF! #REF! #REF! #REF! 0.00
31 Pondicherry #REF! #REF! #REF! #REF! #REF! 0.10
Total #REF! #REF! #REF! #REF! #REFI  1532.48
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Environmental Improvement of Urban Slums

1460. SHRI A. NARENDRA: Will the Minister of
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
be pleased to state:

(a) the details of various projects under execution in
the country with external assistance under the
Environmental Improvement of Urban Slums till date,
project-wise and State-wise;

(b) the details of such projects which have been
finanalised particularly in Andhra Pradesh, project-wise;

(c) the reasons for delay in execution of projects;
and

(d) the steps taken/proposed to be taken by the Union
Government to ensure equitable and rationale distribution
of external assistance for the purpose?

THE MINISTER OF URBAN DEVELOPMENT AND
POVERTY ALLEVIATION (SHRI JAGMOHAN): (a) Under
the scheme of “Environmental Improvement of Urban
Slums* (EIUS), no project is being implemented with
external assistance. EIUS is a State sector scheme and
envisages to improve the living standards of slum dwellers
by providing certain basic amenities i.e. water supply,
sewer, storm water drains, comm.unity bath, community
latrines, widening and paving of existing lanes, street
lighting and community facilities.

(b) to (d) Does not arise.
Census in Jammu & Kashmir

1461. SHRI R.L. BHATIA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Kashmiri Pandits have demanded a
separate census as a large number of them had left the
valley since 1989;

(b) if so, whether the Government have taken any
decision on their demand;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

* THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) No, Sir.
However, Kashmiri Migrants have requested for a separate
column for displaced Kashmiri Pandits, Sikhs and Muslims
in the census sheet to incorporate ‘Migration from last
place of residence due to terrorist threats from Kashmir
in the Census of India 2001.

AUGUST 1, 2000
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(b) to (d) The requests of the Kashmiri Migrants have
been examined. Questions on ‘Birth Place’ and place of
Last Residence’ are being asked of every person
throughout the country at the Census of India 2001. Thus
the persons reporting themselves as bom in J&K and/or
having last residence in J&K migrating to other parts of
the country for any reason would be enumerated as and
where found in other parts of the country at the population
enumeration of Census of India 2001.

[Translation]
Kendriya Vidyalayas

1462. PROF. RASA SINGH RAWAT:
SHRI P.D. ELANGOVAN:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the funds allocated and utilised for the
development of infrastructure and basic facilities in
Kendriya Vidyalayas during the Ninth Five Year Plan;

(b) the purpose for which Kendriya Vidyalayas were
set up in the country has been achieved;

(c) if so, the details thereof; and

(d) if not, the reasons for poor results and increasing
indiscipline, tendency of unionism of teachers in these
Vidyalayas?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) The
funds allocated and utilised for the development of
infrastructure and basic facilities in Kendriya Vidyalayas
during the last 3 years are as follows:—

Funds received Funds utilised
(Rs. in Crores) (Rs. in Crores)
1997-1998 3920 60.83 (This includes
unspent balance of
1996-97)
1996-1999 87.98 7021
1999-2000 87.80 69.83

(b) to (d) 705 Kendriya Vidyalayas have been set-up
under civil and defence sectors to meet the objective of
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providing education to the wards of transferable Central
Government employees. The fact that KVS has
consistently maintained higher results than the average
of CBSE in class X and Xll during last three years as
indicated below shows that KVS have been able to
provide quality education to the wards of transferable
Central Government employees:—

Class XlI
Year KVS CBSE
1998 79.9% 72.6%
1999 83.1% 74.68%
2000 83.1% 76.35%
4 Class X
1998 76.8% 63.2%
1999 77.9% 64.4%
2000 83.1% 65.4%

[English]
Hot Rolled Colls

1463. SHRI ANNASAHEB M.K. PATIL:
KUMARI BHAVANA PUNDLIKRAO GAWALL:

Will the Minister of STEEL be pleased to state:

(a) whether the availability of Hot Rolled Coils is
restricted in the domestic market due to their higher
demand in the Intemational market?

(b) if so, the details thereof;

(c) the steps proposed to be taken by the Steel

Authority of India Ltd. to overcome the shortage of HR
Coils in the local market;
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(d) whether SAIL and other steel companies of private
sector have decided to increase the prices of Hot Rolled
items; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) No, Sir.

(b) and (c) Do not arise.

(d) and (e) The domestic prices of SAIL’s products
at different locations are decided from time to time keeping
in view various factors such as prevailing market
conditions competition, demand, availability etc.

North Eastern Councll

1464 SHRI P.R. KYNDIAH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the quantum of investment under NEC Plan during
the last three years, State-wise and project-wise;

(b) whether there is a low level of investment
especially in Agriculture and allied activities during the
first three years of the Ninth Five Year Plan of the NEC;

(c) if so, the reasons therefor; and

(d) the details of projects/schemes taken up by the
NEC during the last three years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) and (d) A
Statement is enclosed

(b) and (cj Yes, Sir. There has been low level of
investment in Agriculture during the period. That is
because the main thrust has been on infrastructure
development mainly power and road projects.

Statement
State/Schemewise Investment of NEC Funds During the First 3 yrs of 9th Plan

(Rs. in lakhs)

SLNo Schemes Annachal Assam  Manpwr Meghalaya  Mizoram  Nagaland Tipura  Total
Pradesh

1 2 3 § 6 7 8 ] 10
A Schemes by State Gowis.
1 Regional Forest Rangers’ College - 90.74 - - - - - 90.74
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1 2 3 4 5 6 7 8 9 10
2. Support to State Forest Research 62.16 - - - - - - 62.16
Institute to make it a Regional Institution,
Arunachal Pradesh
3. Regional Hatchery Complex for Cold 1502 - - - - - - 1502
Water, Samte
4, Rokhia (2x8 MW) Phase-ll Gas Base - - - - - - 183200 1832.00
Project (Generation)
5. Baramura Gas Project Extension (25 MW) - - - - - - - -
6. Controlling Gainadi for protection of Rail 38395 - - - - - 38395
Road Communication to Arunachal Pradesh - - 1967 - - - - 1967
7. Investigation of Water Development Schemes - - - - - - - 16.02
8. Controlling of Jiadhol River in Dhemaji Dist.
9. Anti-grosion measure to NH-44 at Lower 5087 - - - - - 5087
Pawa against erosion of river Longai (L/9)
(Ch-180M)
10. Anti-eiusi? measure to Chunapura Bazar 85.00 - - - - - 85.00
Area along R/B Lohit under Sadia Sub-Divn.
1. Regional Jin Imgation Project (implementation) - - - - - - - 1.5
12 Roads and Bridges 346625 2640.00 855.00 1174.00 3559.00 1018.00 196428 1467653
13. Inland Water Transport - 20 - - - - - 2m
4. Survey and Investigation (T&C) 1925 7426 - - - - - 9351
15 Establishment of Regional Institute of TB & - 70.00 - - - - - 7000
Respiratory Diseases attached to AMC,
Dibrugarh
16. Regional Dental College, Guwahati - 6475 - - - - - 4TS
. Regional Nursing College, Guwahati N 5275 - - - - - 5275
18. Inter-State Bus Terminus at Siichar, Assam - - - - - - - -
19, Inter-State Bus Terminus &l Guwahati - 150.00 - - - - - 15000
2. Summer Sport Compex, Meghalaya - - - - - - - -
21. Construction of Bus/Truck Terminus &t - - - - - 2900 - 2900
Dimapur, Nagaland
2. Setting up of North Eastem Regional - - - - - - - -

Diabetes Research Centre, Tripura
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1 2 3 4 5 6 7 8 9 10
2 Upgradation of Regional Phamacy - - - - - - 10500 105.00
Institute, Agartaia
A Schemes to support Medical Colleges (AMC, - 80.00 - - - 80.00
SMC & GMC) for construction of pdying-
cabins for NE States, Assam
2. Marketing Support to Agro-Horticultural 5645 - - - - 2600 - 8245
Produces in NE Region
2. Community Bio-Diversity Conservation - - - 2606 - - - 2606
Project in NER
27* Integrated Project for Se¥-Sufficiency in 18.00 - - 300 18.00 9.00 84.00
Animal Orgin Food in NE States (including
Rabbit)
28. RRE. 195 0n 195 07 195 195 071 993
29. Fellowship and Academic Programme 9.00 550 9.00 850 920 9.50 9.00 59.70
30. Misc. Training Programme - - - - - - - 58.55
31 Development of Sports and Youth Activities 10.00 5.00 200 14.16 3000 820 14.00 10336
in NER
32 Support for Adventure & Mourtaineering - - - - 700 - - 700
Activities induding development of infras-
tructure in NER
3. Preservation and Documentation of Socio- - - - - - - - -
cuttural Heritage of people and Maintenance
of Mounuments in NER
A Master resource persons training programme 150 - - - - - - 150
3. Cultivation & Production of Rame Fbre 3000 - - - - - - 30.00
3%. Production of Mushroom, Meghalaya - - - 1250 - - - 1250
3. Development technology for propagation and 500 - - - - - - 5.00
cultivation of Himalayan Yew, AP.
38. Breeding and Micro propagation of some 500 - - - - - 500
selocted canes/raftan of Arunachal Pradesh
3. M Cement Plant, Wazeho - - - - - 9735 9735
4. Integrated Muga Development Assam and - 12283 - 5200 - - - 17483

Meghalaya
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1 2 3 4 5 6 7 8 9 10

41, Extension of Latex Centrifuge Factory and - - - - - 90.00 90.00
Crepe Mills at Takmachera, Tripura

42 Production-cum-Process Development centre - - - - - - 1900 19.00
for Rubber, Tripura

43, Manufacturing of shell imestone siabs and - - - - 5960 - 5960
tiles, Mizoram

4, Decorative Stone (Marble) Project at Moke, - - - - - 55.00 - 55.00
Nagaland

45, Support for Development of Additional 28658 - - - - - 28658
Faclities at Speciaiization and Superspecia-
ization in Medical Sci

4. Upgradatioin of Sericulture Training Centre at - 15.00 - - - 15.00
Titabar, Assam

47. Assam Engineering College, Guwahati 65.00 - - - - - 6500
(Girls Hostel), Assam

48 Support to Guwahati Medical College, Assam - 5000 - - - - - 5000

48. National Games - 80.00 - - - - - 80.00

50. Estt. Of Institute of communicable dissases - 108.76 - - - - - 10876
at AMC., Dibrugarh

51. Infrastructure support to JK. Sailda Um0 - - - - - UM
Homeopathy College, Jorhai, Assam

5. Development of infrasiructure of Ayurvedic 300 - - - - - 300
Govemment College, jakiban, Assam

59, Upgradation of Orighopeedico and Rebabll- - - - 2399 - - - 23994
ot Comve & doghain i

54, Integrated Fishery Development Scheme - - - - 85 - - 875

55. Proposals for procurement of a mobile plane- 1200 - - - - - 1200
tarium set (4 Nos.), Arunachel Pradesh
A Sub Total R0 M4NN %7482 152787 3145 U7 0 0689 2029598

B. By Central Agencies

1. Doyang HEP (Generation) (3x135 MW) - - - - - M - 81520
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1 2 3 4 5 6 7 8 9 10
2 Ranganadi HEP (Generation) (3x135 MW) 25218.00 - - - - - - 251800
3 Ranganadi Transmission Line 400 KV 385074 11926 - - - - - 505000
DIC (170 CKM.)
4 Donang Transmission Line - 40482 55849 - - 14949 - 2460.00
5. Investigation of Dikhu-Wanching - - - - - g - L4837
6. Investigation of Tuivawl H.E. Project - - - - 1351 - - 13501
7. Investigation Tuirini H.E. Project - - - - 12992 - - 1299
8. Investigation Nyukcharong HE Project 175.00 - - - - - - 175.00
L Investigation Water Development Schemes 50.00 149.6 - - - - - 199.16
10. Support for Dev. of Entrepreneurs for streng- 204 1654 8% 1029 6.08 404 24 Hxn
thening production base for Handicrafts &
Handiooms in NER
1" Development of village economy by Mineral 5327 - 1742 - - 664 n3
Assessment Programme
12 Strengthening of Airports in NER - 1199.18 117833 - - 82.10 74039 3200.00
13. Roads and Bridges (BRO) 386284 2836.70 1762.04 0.00 3728.76 N0 67601 1745447
14 Intand Water Transport - - - - - - - -
15. Subsidy areas for NERAMAC - M0 - - - - - a0
B: Sub Total 3315862 629 9 W 35 un 0047 268539 UBM  TeM948
C. By Autonomous Institutions
1. Regional Fish Nursery Seeding Pilot - 875 - - - - - 875
Project al Fishery College, Raha, Assam
(wagrned Fuanery Projest)
2 Other Transmission Lines - - - - - - .
3 North Eastem Regional Institute of Water - 307.00 - - - - - 30700
and Land Management
4 Support to NEDFI for techno-socio-eco 2000.00 - - - - - 200000
studies for promotion of industrialization
5. Support to Entrepreneurship Development 829 094 675 8.5 68 8.06 843 0.0
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1 2 3 4 5 1] 7 9 10
6. Regional Medical College (RIMS) - - 4590.00 - - - - 4590.00
1 North Eastem Police Academy (NEPA) - - - 68958 - - - 689.58
8. Lokopriya Bordoloi Institue of Mental - 268.12 - - - - - 268.12
Hospital, Tezpur
9. Support to St. Anthony's College for the - - - 7500 - - - 7500
Deptt. of Mass Communication, Shilong
10. Upgradation of Dr. B. Barooah Cancer - 889.00 - - - - - 889.00
1. Regional Para Medicai Institute, Aizawl - - - - 89866 - - 898.66
12 Estabishment of NER Remote Sensing - - - 2500 - - - 25.00
Science Centre
13. Estt. of NER Biodiversity Research Centre - - - - - - - 8642
in NEHU, Shilong
1. NER Community Resource Management - - - - - - - 21831
Project for Upland Areas
15. Support to Assam Agricultural University for 4000 - - - - - 4000
Veterinary Science Campus, Lakhimpur,
Assam
C.: Sub Total 829 356481 4596.75 798.4 90552 8.06 863 1019493
D. By Societies’NGOs
1. intensive CultivatiorvPlantation in NER 3087 882 - 269 456 3879 - 10883
2 Marketing Support to Agro-Horticultural 2389 2185 8747 4864 3241 8255 - 2701
Produces in NE Region
3 Estebkshment of Farm on Medicinal/ 207 990 415 - - 040 - 1652
Aromatic Plants in NER
4 Integrated Project for Sekf-Sufficiency in 6390 750 - 1073 - 3831 - "M
Animal Origin Food in NE States (including
Rabbit)
5. RR.E. 8’47 1941 - 10389 3885 83.00 - 31631
6. Promotion of industrialization in NER 1205 2.12 837 139 4646 59 - 11760
7 Pilot Project for production of fabric from - - - - - - - -
Banana, Bamboo fibre by Societies (Regd.)
8. Tea Processing Contre, Meghalaya and - - - 1250 - - - 1250
Others
9. Development of Vocational Education - - - - - - - 630
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1 2 3 4 5 6 7 8 9 10

10. Development of Sports and Youth Activilies 274 38.10 28 10149 4 pok ) 121 25167
in NER

1. Support for Adventure & Mountaineering 500 950 1.5 350 1250 - - “55
Activities including development of infras-
truckre in NER

12 Preservation and Documentation of Socio- 9.00 680 652 485 439 1.00 - 3556
cultural Heritage of people and Maintenance
of monuments in NER

13. Strengthening of R.K. Mission Hospital and 7500 - - - - - - 7500
other Support, ltanagar, Arunachal Pradesh

14,7 Support to KJP Synod Hospital, Shilong - - - 12000 - - - 12000

15. Integrated Fishery Development Project - - - 10.00 - - - 10.00
(Bosco-Reach-Out)

16. Shankar Deva Netralaya, Guwahati - 20 - - - - - 22000
D: Sub Total 0767 36850 14335 42535 17089 27630 n 17493

E. North Eastem Counal

1. Tourism Development in North East - - - - - - - -

2 Communication Network - - - - - - - -

3. Development of Computer Manpower in NER ns 8165 75 8165 s s TIIS 55208

4 Fmarcial Support to the Students of NER - - - - - - - 33932
for Higher Professional Courses

5. Regional Information and Documentation - - - - - - - 9334
Centre

6. Regional Management informaton System - - - - - - - B3

T Housing for NEC Staff Office - - - - - - - »AH

8. NEC Guest Houss & Guwehali - - - - - - - -

9. NEC Guest House in Delhi - - - - - - - 20346

10. Strengthening of Monitoring and Evaluation - - - - - - - 2785
System in the NEC Secretariet

1" Science and Technology Cell - - - - - - - 2500

12 Regionalinwestigation, studies, support for - - - - - - - 13
seminars and Symposium eic.

13, Coneuktancy, Research and Development- - - - - - - - 5757

(R&D)
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1 2 3 4 5 6 7 8 9 10
14. Construction of Hostels for NER Students a - - - - - - - %000

Dethi

E. Sub Total nis 8155 s 8145 175 75 s 1526.12
A Schemes by State Govs. 398158 449270 987462 152787 3714.50 1437.00 406899 2029598
B By Central Agencies 3315862 6258 85 350735 270N 400047 2685329 142508 7644948
C By Autonomous Institutions 829 3564.81 4596.75 798.4 90552 8.06 863 1019493
D By Societies/NGOs 29767 368.50 14335 425468 17089 27630 n 174939
E North Eastem Council .75 8155 s 8145 775 s s 1526.12

Total of A B: C: D: E: 315391 14766 51 931282 2861.05 8869.13 2865240 558166 11021590
Note:

In addition to Budgetary Support, NEEPCO raised EBR of Rs. 209.12 Crores for Ranganadi HEP, Arunachal Pradesh.
In addtion to Budgetary Suppot, NEEPCO raised EBR of Rs. 15128 Crores for Doyang HEP, Ragaland.

Enrolment of Youth In Forces

1465. SHRI HASSAN KHAN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Centre and the State Government
had assured that youths from Kargil would be enrolled in
Para Military Organisations; and

(b) if so, the number of youths from Kargil enrolled
in ITBP, ITBF, SSB, CRPF, BSF and J&K Police from
October, 1999 to June, 20007

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and
(b) The Central Government has not given such
assurance. However, recruitment to the CPMF’s is made
from all over the country. During the period under
reference, 88 youths were selected by the CPMFs from
Kargil area.

Integrated Education for Disabled Children

1466. SHRI G. PUTTA SWAMY 30WDA: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether Government of Kamataka has requested
for the release of further instalment of grant under the
scheme ot Integrated Education for the Disabled Children
for 1998-99; and

(b) if so, the action taken by the Government in this
regard and the time by which the funds are likely to be
released?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a)
Yes, Sir.

(b) An amount of Rs. 57,48,487/- was released to
the State Government of Karnataka during 1998-99 as
the first instalment and Rs. 19,60,600/- was released as
second instalment during 1999-2000.

Hafta from Vendors

1467. SHRI RAMCHANDRA PASWAN: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the Constables take
regular bribes (Hafta) from the pavement vendors in Dethi
to allow them to run their business;

(b) if so, the details in this regard; and
(c) the action taken by the Govemment against those
found involved in such corrupt practices during the last

three years and also to check the menace?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAQ): (a) to
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(c) There have been some cases in which individual police
officials were found to have indulged in such cormupt
practices. The number of police officials punished in such
cases during last three years was 17. The steps taken
to remove corruption include close watch over suspected
police personnel; and imposition of appropriate punishment
on those found guilty so as to act as a deterrent against
corrupt practices.

Construction of River Diversion by CCL

1468. SHRI BRAJ MOHAN RAM: Will the Minister of
COAL be pleased to state:

(a) whether the proposal in regard to the construction
of diversion on the Sadabah river for expansion of
Rajahara Colliery of Central Coalfields Limited is under
consideration of the Court;

(b) if so, the present position thereof and the
estimated cost involved therein;

(c) the quantum of coal likely to be extracted after
the completion of said diversion; and

(d) the steps proposed to be taken by the
Govemment for early implementation of the scheme?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI N.T. SHANMUGAM): (a) and (b) There is
no sanctioned scheme for diversion of Sadabah river for
expansion of Rajahara colliery of CCL. As per available
information, no suct. proposal is pending in the Court for
consideration.

(c) and (d) Not applicable in view of reply at (a) &
(b) above.

Sale of Units by Steel Authority of india Limited

1469. SHRI M.V. CHANDRASHEKHARA MURTHY:
Will the Minister of STEEL be pleased to state:

(a) whether the SAIL have decided to sell off some
of the non-core units;

(b) if so, the details of such non-core units and vailue
thereof;

(c) the reasons therefor;
(d) whether the sale of these units is part of

disinvestment proposal of Steel Authority of India Limited;
and
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() if so, the details in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHR! BRAJA KISHORE TRIPATHY): (a) to (c)
In view of its unsatisfactory liquidity position, and with a
view to improving long term competitiveness, SAIL has
decided to concentrate on its core business and to
separate such activities/units which are either unviable or
non-core and ancillary to its main business.

Accordingly, SAIL has initiated the process of
conversion of the following assets into joint ventures while
protecting the jobs of the existing employees:

(i) Power Plants at Bokaro, Durgapur and Rourkela

— 2x60 MW Captive power plant - |l at Rourkela
Steel Plant and the Central Power Training
Institute at Rourkela

— 2x50 MW Captive power plant-ll at Durgapur
Steel Plant

— 122 MW (2x55 MW+12 MW back pressure
turbine) Capitve Power Plant-l, 3x60 MW
Captive Power Plant-li and steam generating
capacity of 660 MT/hour at Bokaro Steel Plant

(i) Oxygen Plant-ll of Bhilai Steel Plant
(ii) Salem Steel Plant (SSP), Salem
(iv) Alloy Steels Plant (ASP), Durgapur

(v) Visvesvaraya lron & Steel Plant (VISP),
Bhadravati

(vi) Fertilizer Plant at Rourkela
(vii) Indian Iron and Steel Company (lISCO)

The exact value of these assets will be known at
the time of finalisation of Joint Venture.

(d) and (e) There is no proposal at present for
disinvestment of Govemment's equity in SAIL.

Annapuma Scheme

1470. SHR! Y.S. VIVEKANANDA REDDY: Wil the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether tho Government have launched
Annapuma scheme for the benefit of old persons

(b) i so, the funds allocated for this scheme, State-
wise; and
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(c) the contribution likely to be made by the State
Governments in implementing the scheme, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. RAJA): (a) Yes, Sir.
The Central Govemment have launched the Annapuma
Scheme for the benefit of old indigent persons with effect
from 1st April, 2000.

(b) A Statement showing allocation of funds to the
States/UTs for implementing the Annapurna Scheme
during 2000-2001 is enclosed.

(c) The Annapurna Scheme is a 100% Centrally
Sponsored Scheme and hence there is no provision for
State contribution.

Statement
Annapuma Scheme
Year : 2000-2001

AUGUST 1, 2000

to Questions 344

(Rs.)

Sl.No. States/UTs Allocation
1 2 3

1. Andhra Pradesh 62442611
2. Arunachal Pradesh 3989659
3. Assam 57763322
4. Bihar 148428498
5. Goa 602987
6. Guijarat 29693739
7. Haryana 11563943
8. Himachal Pradesh 5105286 -
9. Jammu & Kashmir 6847248
10. Karnataka 45585786
1. Kerala 30135930
12. Madhya Pradesh 80264215
13. Maharashtra 89751204
14. Manipur 7198732
15, Meghalaya 7762489

1 2 3
16. Mizoram 2168293
17. Nagaland 5637561
18. Orissa 43415034
19. Punjab 8348014
20. Rajasthan 31824292
21. Sikkim 2081561
22. Tamil Nadu 57658917
23. Tripura 12446001
24. Uttar Pradesh 168193059
25. West Bengal 64104174
26. A&N Islands 375192
27. Chandigarh 294793
28. D&N Haveli 254594
29. Daman & Diu 53599
30. NCT Delhi 5386680
31. Lakshadweep 40199
32. Pondicherry 1058576
Total: 990476190

Schemes for Development of Oceans

1471. SHRI T. GOVINDAN: Will the Minister of
OCEAN DEVELOPMENT be pleased to state:

(a) the schemes implemented by the Government for
the development of ocean in the country during the last
three years, year-wise; and

(b) the extent to which these schemes are beneficial
to the people?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) The
Department of Ocean Development is implementing a
number of schemes for the development of oceans in
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the country. Some of the schemes continuing from the
last three years are as follows:

1. Polar (Antarctic) Science

2. National Project on Development of Drugs from
the sea

3. Assessment of Marine Living resources
4. Polymetalic Nodules Programme

5. Coastal Ocean Monitoring and Predicton System
(COMAPS)

6. Integrated Coastal and Marine Area
Management (ICMAM)

5 7. Ocean Observation and Information Services
(O0IS)

8. Marine Res(\aarch and Capacity Building
9. Ocean Thermal Energy Conversion (OTEC)
10. Delineation of Outer Limits of Continental Shelf

(b) Some of the benefits from these schemes are
listed below:

(i) As a result of activities in the field of polar
science India is having Consultative status under
the Antarctic Treaty. The Meteorological data
being generated at Indian scientific Station in
antarctica is a major input in the model for
prediction of monsoons. The Antarctic Oceans
are richest in marine resources. Studies have
the potential of future utilisation of marine living
resources of these oceans.

(i) Development of new Drugs from marine flora
and fauna.

(i) Assessment of living resources linked to
oceanographic parameters, in the EEZ.

(iv) Development of technology for deep sea mining.
Trials conducted for mining at a depth of 400
metres. The system is designed to operate in
the depths of 6000 metres.

(v) The coastal waters of India are monitored
regularly for keeping a watch on the health of
waters. The data is supplied to the Central and
State Poliution Control Boards.

(vi) Work is in progress for implementation of
infrastructure development and capacity building
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to facilitate adoption of concept of Integrated
Coastal and Marine Area Management.

(vi) Systems are being developed to use
conventional and space data on oceans to make
experimental ocean state forecast. The
observations from the sea of surface
meteorological and oceanographic parameters.
help in improved forecast of cyclones.

(viii)  Universities are encouraged to set up Ocean
Science and Technology Cells.

(ix) Efforts are on to commission a 1 MW gross
Ocean Themal Energy Conversion plant.

(x) By completing proper delineation of outer limits
of the continental shelf, it would be possible for
India to gain more than 1 million sq. km.
Beyond the present Exclusive Economic Zone.

[Translation]
Construction of Wells

1472. SHRI RAJO SINGH: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the number of wells constructed under the
Integrated Rural Development Programme in the country
during the last three years, State-wise;

(b) the expenditure incurred thereon during the said
period, State-wise; and

(c) the details of the amount spent under the Million
wells scheme, State-wise?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA): {a) and (b) The number of welis
constructed and the expenditure incurred for their
construction under the erstwhile Integrated Rural
Development Programme (IRDP) were not monitored
separately. Monitoring was done on the basis of the
number of beneficiaries assisted for minor irrigation
activities.

(c) IRDP and its allied programmes including Million
Wells Scheme (MWS) have been merged with the
Swarnjayanti Gram Swarojgar Yojana (SGSY) w.e.f.
1.4.1999. State-wise details of the amount spent under
MWS are given in the enclosed Statement.
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Statement

AUGUST 1, 2000

State-wise amount spent under Million Wells Scheme
(MWS) since inception i.e. from 1989 to 1998-99

(Rs. in lakhs)

Sl.No. States/UTs Amount spent since

inception
1 2 3
1. Andhra Pradesh 41301.13
2. Arunachal Pradesh 284.78
3. Assam 9364.97
4. Bihar 72705.19
5. Goa 57 .80
6. Guijarat 16619 .62
7. Haryana 2724 62
8. Himachal Pradesh 1781.16
9. Jammu & Kashmir 235499
10. Karnataka 2753629
1 Kerala 9403.19
12. Madhya Pradesh 50779.18
13. Maharashtra 31284.07
14. Manipur 490.02
15. Meghalaya 548.50
16. Mizoram 557 .65-
17. Nagaland 531.64
18. Orissa 3071961
19. Punjab 142 60
20. Rajasthan 15636 81
21. Sikkim 35821
22. Tamil Nadu 34936 .64

to Questions 348

1 2 3
23. Tripura 1390.08
24, Uttar Pradesh 104418 .37
25. West Bengal 4153554
26. A&N islands 39.67
27. D&N Haveli 86.81
28. Daman & Diu 9.84
29. Lakshadweep 17 .85
30. Pondicherry 47 61

Total: 497664 .44
[English]

Target for Coal Production

1473. SHRI B.K. PARTHASARATHI: Will the Minister
of COAL be pleased to state:

(a) whether the target fixed for the coal production
for 1999-2000 has been fully achieved;

(b) if not, the reasons therefor; and
(c) the steps being taken to achieve the target?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI N.T. SHANMUGAM): (a) Yes, the target
fixed for the coal production for 1999-2000 has been
fully achieved. The figure of target, actual (provisional)
and achievement (%) are given below:

Targetim.t.) Actual (Provisional)(mt)  Achievement(%)

298.90 300.05 100.38

(b) and (c) Do not arise.
Procurement of Equipment by Rourkela Steel Plant

1474. SHRI BHARTRUHARI MAHTAB: Will the
Minister of STEEL be pleased to state:

(a) whether the Rourkela Steel Plant procured
equipment from various small scale industries during each
of the last three years and the current year;
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(b) if so, the details thereof and the reasons therefor;
and

(c) the details of such equipmentfiitems purchased by
the Steel Plant during the said period alongwith the cost
price thereof, separately?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL. (SHRI BRAJA KISHORE TRIPATHY): (a) and (b)
Rourkela Steel Plant normally does not procure equipment
from small scale industries. However, materials like spares
and consumables have been procured from such
industries.

(c) Year-wise details of spares and consumables
,procured from small scale industries during the last three
years and April-June, 2000 are given below:

(c) Year-wise details of spares and consumables
procured from small scale industries duting the last three
years and April-June, 2000 are given below:

Sl.No. Year Value of purchases
(Rs. crores)

1. 1997-98 2156.14

2. 1998-99 205.09

3. 1999-2000 208.03

4. April-June, 2000 77.00

Fake Passport

1475. DR. JASWANT SINGH YADAV.
SHRI AJAY SINGH CHAUTALA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the details of fake passport/visa rackets unearthed
during 1999-2000 and till date, State-wise;

(b) the action taken by the Govemment against the
persons involved therein; and

(c) the steps being taken by the Govemment to curb
such practices?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) to (c) The
Information is being collected and will be laid on the
Table of the House.
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Extremists Activities

1476. SHRI M.V.V.S. MURTHI:
SHRI SHIVAJI MANE:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether various Bihar base extremist groups are
getting supply of arms and ammunition from Nagaland;

(b) if so, the number of cases detected during the
last three years and till date;

(c) whether any inquiry has been conducted into the
matter;

(d) if so; the outcome thereof; and

(e) the steps taken by the Government to check the
activities of such outfit groups?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI I.D. SWAMI): (a) to (e) The
information is being collected and will be laid on the
Table of the House.

Recovery of Outstanding Dues for
Deployment of CPMF

1477. SHRI NARESH PUGLIA:
SHRI AJOY CHAKRABORTY:
SHRI RAJIV PRATAP RUDY:
SHRIMATI SHYAMA SINGH:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Union Government have flouted their
own rules in effecting the recovery of several crores of
rupees from the States and PSUs for the deployment of
Central Para Military Forces;

(b) if so, the facts and details in this regard,

(c) the total dues outstanding against each of the
State and PSU as on June 30, 2000;

(d) whether there is urgent need to review the policy
and scale of security to PSUs and States; and

(e) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and
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(b) No Sir. The deployment cost are being recovered but
due to financial constraints of the different States, the
same have not been realised fully. In the case of dues
of CISF on the PSUs, dues are being recovered.
However, some of the PSUs have not paid their dues as
have either gone sick or are closed or facing financial
difficulty. This Ministry had been regularly pursuing the
State Government and the PSUs to pay the dues. In
addition, releases made by this Ministry to states under
different schemes are being adjusted against outstanding

AUGUST 1, 2000

to Questions 352

amounts. As regards PSUs, the matter has been taken
up with the concemed Ministries.

(c) Statement attached.

(d) and (e) Deployment of CISF in PSUs is done
based on the survey undertaken jointly by CISF and the
management of PSUs concemed. Deployment of CPMFs
in the States is made on the request of the concemed
State-wise and depending upon the availability of the force
and the assessment of the recently situation. These

Statement

deployment are periodically revised.

Statement indicating outstanding dues from various States as on 30.6.2000 for deployment of CPMFs.

(Rs. in crores)

SI.No.

Name of the

BSF CRPF/RAF CISF ITBP Total
State

1. Assam 1,7598,867  47,80,32,149 - - 49,56,31,016
2. Andhra Pradesh 5,16,04,900 92,03,79,750 - 68,85,416 97 ,88,70,066
3. Bihar 45,701 66,63,08,306 4,19,08,241 6,79 ,84 975 77 62 47 223
4 Delhi - 13480,44,589  147,52,53,456 - 282,32,98,045
5. Goa - 13,59,387 6,58,826 - 20,118,213
6. Gujarat - 33,27 900 - - 33,27,900
7. Haryana - 57,65,515 6,28,35912 15,31,61,903 22,17 63,330
8. Kerala - 12,70,760 - - 12,70,760
9. Karnataka - 2,71,54,268 1,05,207 - 2,72 59 475
10. Maharashtra - - 6,44,154 - 6,44,154
11. Madhya Pradesh - 28,08,292 - - 28,08,292
12. Orissa - 39,17,555 - - 39,17,555
13. Pondicherry - - - - -
14, Punjab 298344230 206,28,98,872 6,42 97,928 238391611 266,39,32,641
15. Rajasthan - 47,73,985 - - 47,73 985
16. Tamil Nadu - 78 37,04 878 142,552,331 - 79,79,57 209
17. Uttar Pradesh 398,848 132,91,65930 1,50,35,170 8343350 135,29.43,298
18. West Bengal - 3,4453 315 - - 34453315

Total 36,7992,546 767 33,65,451 16’ 49 91,225 47 47 67 255 1019,11,16,477

Note: Expempted Category States.
(a) J&K, Nagaland, Sikkim, Tripura,

(b) Assam 10% since 1.4.98
(c) UTs without legislatures.

Himachal Pradesh, Manipur, Mizoram, Arunachal Pradesh and Meghalaya.
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List of the Defaulting Undertakings for the Month of June ‘2000
Sl Name of the Monthly Last Current
No. Undertakings Average Balance Balance
Billing
(Rs. in lakh)

1 2 3 4 5

1. BCCL Jharia 377.09 1627723695 1627723695
2. HEC Ranchi 58.29 402757340 407977902
3. RSP Rourkela 138.08 302567444 302483782
4. DSP Durgapur 143 .42 263478097 275319159
5 BSP Bhilai 14365 219090436 1229828131
6. VSP Visakhapatnam 97 .44 138016191 146066963
7. ECI Settalpur 96 .63 136777974 135128542
8. IISCO Burmpur 75.01 128320408 134282657
9. ASP Durgapur 4290 126062779 129793982
10. MAMC Durgapur 1298 96047536 96439149
11. CCWO Dhanbad 22.01 89957578 91674938
12. CCL Bihar 90.94 91545174 90881984
13. SCCL Bellampalli 123.58 83886601 74647793
14. IDPL Rishikesh 12.76 59260140 60262748
15. KCC Khetri (W/D) 0.00 50652644 50652644
16. FCI Sindn 30.15 47354787 49568686
17. TSL Naini 1044 47405401 48169107
18. OTHPP Obra 59.11 44681786 43996465
19. HFCL Namrup . 2144 43054440 42841584
20. HMT Srinagar 9.77 40348377 40970495
2. HMT Ranibagh 884 33145113 33693229
22. ATPP Anpara 40.54 29715934 32939681
23. HFCL Durgapur 16.96 30779758 32337154
24. HTPP Harduaganj 36.07 29392002 29040079
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1 2 3 4 5

25. HFCL Haldia 14.30 27585649 28790092
26. NPPCL Nagaland 14.90 28243170 28243170
27. PTPS Panki 3145 23774664 24960744
2¢. HAL Pimpri (Pune) 8.99 23102344 23069288
29. FC! Ramagundam 12.99 22464272 22464272
30. PTPP Parichha 2942 24602051 22368480
31. IDPL Hyderabad (W/D) 0.00 21844340 21844340
32. FCI Gorakhpur 10.69 20703843 21588160
33. FCI Talcher 10.25 19275340 20223483
34 NTPC Tanda 2547 20174367 20174367
35. IDPL Muzaffarpur 4.19 19221676 19518596
36. Bom Bolani (RSP) 16.02 19672376 19428696
37. HFCL Barauni 10.80 19660326 19398914
38. IDPL Gurgaon 430 17765504 18397896
39. BOGL Durgapur 350 17383287 17645927
40. Rohtash Industries 535 17474672 17474672
41. NPP Nowgaon 22.42 18996931 17016675
42, HOC Rasayani 14.62 18977055 16870929
43. SPEC Kowvur 3.00 15000321 15297507
44. BPCL Naini 8.79 13735352 13768163
45, TSP Tungbhadra 4.07 11544041 11544041
46. DCC Dankuni 983 12122131 11390928
47. RCP Rakha (W/D) 0.00 10579336 10579336
48. ITI Raibareli 13.70 9710397 10077227
49, PPL Paradip 1284 8616245 9541910

50. BLSM Bhavnathpur 74 9306930 9533988
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1 2 3 4 5
51. KIOM Kiriburu 9.26 9121680 8994120
52. NIL Jadavpur (W/D) 0.00 8685418 8685418
53. National Museum N. D. 729 7489674 8122222
54. MFL Manali 1275 9798086 7796422
65. BRL Ramgarh (W/D) 0.00 4868981 4868981
56. BHEL Bangalore 6.52 3666055 4392478
57. SliL Palancha (W/D) 0.00 3199790 3199790
58. * SCL Mohali (W/D) 0.00 1493375 1493375
59. ONGC Madras (W/D) 0.00 1449543 1449543
60. JLM Jaggayapet (W/D) 0.00 806181 806181
61. PGCIL Moga (Pb) (W/D) 0.00 6580 6580
Total 2003.52 4684143618 4727547460

Outstanding Dues Against the Undertaking for the Month June/2000

Sl Name of the PSU Date of No. of Avg. Last Amount  Total Amount  Balcnce
Induction posts Bilt Balance Billed Rupees Received Actuals
lakh
1 2 3 4 5 6 7 8 9 10
1. Agartala Airport 03/07/00 228 0.00 0 0 0 0 0
2. AGPPNTPC Anta Kota 12/30/88 146 1324 0 1146584 1146584 0 1146584
3. Ahmedabad Airport 04/05/00 383 0.00 0 2666394 2666394 0 2666394
4. ALK Neemuch 06/11/70 46 479 0 0 0 0 0
5. ASP Durgapur 09/20/70 498 4290 126062779 3731203 129793982 0 129793982
6. ATPP Anpara 12/01/85 474 4054 29715934 3223747 32939681 0 32939681
7. AUGPP Etawah 12/07/88 168 1463 1058891 1247004 2305895 1058891 1247004
8. BALCO Korba 05/11/73 273 2565 2003931 1726064 3729995 3729995 0
9. BARC/Taps Tarapur 12/15/99 287 2114 2347440 2375179 4722619 2347440 2375179

10. BCCL Jharia 09/11/72 4521 37709 1627723695 0 1627723695 0 1627723695
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11, BCPP Korba 04/15/88 128 986 572446 71683 1289282 572446 716836
12, BDL Bhahur 05/15/89 217 1780 2338195 969406 3307601 1418786 1888815
13.  BDL Kanchanbagh 03/04/93 165 1318 4785402 1832367 6617769 4119101 2498668
14, BHEL Bangalore 07/01/97 90 652 3666055 726423 4392478 0 4392478
15.  BHEL Bhopal 11/18/81 753 6547 15133980 3684611 19018591 8603051 10415540
6.  BHEL Hardwar 12/28/75 579 5056 7750491 4600734 12351225 4009379 8341846
17 BHEL Jhansi 09/29/75 181 1833 10585299 1192606 11777905 3690934 8086971
18.  BHEL Ramachandrapura  04/12/88 470 3698 3604626 3174558 6779184 0 6779184
19.  Bhopal Airport 03/16/00 208 000 771259 1220540 1991799 0 1991799
20.  BIOP DEP-14 (Kirioul) 05/05/73 179 1662 4601932 1036005 5637937 0 5637937
21. BIOP DEP-5 (Bacheli) 01/10/73 142 1349 1961749 978824 2940573 1007788 1932785
22. BKPL Barauni 01/01/82 2% 2.12 0 320310 320310 320310 0
23. BLSM Bhavanathpur 04/25/85 109 741 9306930 1619070 10926000 1392012 9533988
24. BNP Dewas 02/03/72 386 3281 0 2331494 2331494 2331494 0
25. BOGL Durgapur 11/05/70 4@ 350 17383287 262640 17645927 0 17645927
26.  'BOM Bolani (RSP) 04/20/85 154 1602 19672376 1086674 20759050 1330354 19428696
27. BPCL Bombay 03/30/90 209 1897 4159741 1600380 5760121 2776676 2983445
28. BPCL Naini 11/09/74 9 879 13735352 532811 14268163 500000 13768163
29. BRL Ramgarh (W/D) /1 0 000 4868981 0 4868981 200000 4668981
30. BRPL Bongaigaon 11/16/76 397 3853 5997829 2673585 8671414 5997315 2674099
31 BSL Bokaro 11/02/69 1830 15688 93726849 13737984 107464833 31061031 76403802
32. BSP Bhilai 1011571 1759 14345 219090436 10737695 229828131 0 229828131
33. BSP Surangani (HP) 07/15/85 134 1196 3520964 1035907 4556871 800650 3756221
34. BTN Mines 07/26/92 80 651 534512 154313 688825 688825 0
35. BTPS Badarpur 01/01/85 390 3425 479000 2799760 3278760 0 3278760
36. BTPS/DVC Bokaro 09/20/89 392 3144 2915078 4764644 7679722 7679722 0
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37. CCIL Tughlakabad 09/15/97 125 1206 4241844 707404 4949248 3690727 1258521
38. CCL Bihar 01/08/96 1654 9094 91545174 6836810 98381984 7500000 90881984
39. CCWO Dhanbad 04/21/72 n 2201 89957578 1717360 91674938 0 91674938
40. CHEP Chamera 03/31/94 160 1180 2559006 0 2559006 2117220 441786
41. CLZS Chittorgarh 08/10/91 186 13.84 0 1242598 1242598 1242598 0
42. Cochin Airport 05/29/00 0 0.00 0 0 0 0 0
43. Cochin Shipyard 03/01/71 122 1480 2205133 765056 2970189 0 2970189
44, CPCL Manali 02/15/73 248 1987 0 1390366 1390366 1390366 0
45 CPP Cachar 09/15/82 200 1957 1486785 1497914 2984699 900000 2084699
46. CPT Calcutta 02/21/71 134 116.16 26801624 7703995 34505619 0 34505619
47. CPT Cochin 03/01/71 509 3837 3196857 3330867 6527724 3196830 3330894
48. CTPS Chandrapura 02/17/92 405 3788 0 2517424 2517424 2517424 0
49. DOC Dankuni 02/09/83 113 983 12122131 0 1212211 731203 11390928
50. DESU New Delhi 06/05/87 14 10.M 931473 871530 1803003 931473 871530
51. DHEP Dathasti 12/01/91 602 5742  -117908 4253608 4135700 0 4135700
52. OHEPP Doyang 04/06/94 185 1739 7459543 0 7459543 1466939 5992604
53. DIOM Donimalai 0111772 80 686 560762 653378 1214140 1214740 0
54. DMP Panna 01/07/72 79 7.5 0 492092 492092 492092 0
55. 0O0S ISRO Bangalore 09/23/99 0 056 118123 73100 191223 118123 73100
56. DSP Durgapur 08/03/70 1598 14342 263478097 11841062 275319159 0 275319159
57. DTPS Durgapur 03/02/82 395 2920 2607104 2450846 5057950 2607104 2450846
58. DVC Hagrs. Colcutta 01/01/82 63 522 3892 350783 354675 350783 3892
59. ECL Seetalpur 07/15/183 1100 9663 136777974 6515005 143292979 8164437 135128542
60. FACT (UDL) 04/01/73 364 2540 5463448 2776561 8240009 0 8240009
61. FACT Cochin 04/15/70 307 2650 7555969 2321589 9877558 0 9877558
62. PEP Farakka 02/03/77 602 48.07 12471047 2956982 15428029 624216 14803813
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63.  FCI Dighaghat 1013770 65 764 1674650 552957 2227607 0 2227607
6.  FCl Gaya 04/2071 55 SA0 1333211 644109 1977320 986357 990963
65.  FCI Gorakhpur 09/08/72 124 1069 20703843 884317 21588160 0 21588160
66.  FCI Mokameh 1013770 68 750 2715849  SIST83 3231632 1073946 2157686
67.  FCI New Jalpaiguri 05/12/72 19 9.01 0 683577 68357 683577 0
68.  FCI Phulwarisheritt 04/2071 38 417 911449 269646 1181095 171629 1009466
69.  FCl Ramgaundam 12719 73 1299 2464272 0 22464272 0 286472
70.  FCI Sindri 0112m2 37 3015 47354787 2213699 49568686 0 49568686
7. FCI Talcher 0211372 133 1025 1927530 948143 20223483 0 20223483
72 FOPPINTPC Faridabad  04/13/99 9 527 0 646448 646443 646448 0
73, FGUPPINTPC Unchahar  11/30/87 9 3528 O 2289739 2289739 2289739 0
74, FSTPP Farakka 06/15/81 654 5622 8812553 4468500 13281053 13281053 0
75.  GAIL Etawaha (Pata) 05/10/95 216 1863 1257110 1516257 2773367 2773367 0
76.  GAIL Tripura /1 180 666 1999067 0 1999067 0 1999067
77 GAIL Usheb (MS) 09/25/98 7 6.04 0 1009541 1009541 1009541 0
78.  Goa Shipyard 01/26/9 113 880 1173705 720504 1894209 759129 1135080
79.  GOF Ghazipur 11/06/70 123 1291 1024211 1773755 2797966 1934469 863497
80.  GOF Neemuch 1106170 04 423 0 0. 0 0 0
81.  Guwahati Airpor 02/10/00 12 000 1876502 1956084 3832586 1876502 1956084
82.  HAL Pimpri (Pune) 01/26/75 79 899 23102344 512581 23614925 545637 23069288
83.  HOC Haldia 092271 478 3598 2923269 2562410 5485679 2923269 2562410
84.  HFC Ranchi 12071 1088 5829 402757340 5220562 407977902 0 407977902
85.  HEP Uri Baramulla 0410192 685 5524 5531567 6879610 12411177 0 a7
8.  HFCL Barauni 01/08/70 136 1080 19660326 621620 20281946 883032 19398914
87.  HFCL Durgapur 2m 197 1696 30779758 2750552 33530310 1193156 32337154

88. HFCL Haldia 08/01/72 129 1430 27585649 23018071 29887450 1097358 28790092
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89. HFCL Kamrup 09/13/75 199 2174 43054440 1554323 44608763 1767179 42841584
90. HIL (UDL) 04/12/73 571 1308299 475309 1783608 0 1783608
91. HIL Delhi 04/27172 555 774671 461041 1235712 0 1235712
92 HIL Rasayani 03/15/80 97 907 3022206 689278 3711484 0 3711484
93. HMT Ranibagh 12/10/84 112 8.84 33145113 548116 33693229 0 33693229
94, HMT Srinagar 12/16M 9 9.77 40348377 622118 40970495 0 40970495
95. HNL Kottayam 02/10/88 202 15.55 0 0 0 0 0
96. HOC Rasayani 04/08/73 167 1462 18977055 849082 19826137 2955208 16870929
97. HPCL Bombay 12/14/88 251 2276 11201945 2222393 13424338 5666771 7757567
98. HPCL Bottling Plant 09/20/94 38 3.96 190746 329352 520098 14141 505957
99. HFCL-VR-Vizag (VSP) 11/20/87 294 2226 1202365 1450299 2652664 1202365 1450299
100. HSL(S/Y) Durgapur 07/01/87 36 207 741330 179301 920631 0 920631
101. HTPP Harduaganj 06/18/83 407 36.07 29392002 2018356 31410358 2370279 29040079
102. HWP Manuguru 12/14/67 MM 1878 1683406 1669466 3352872 1683405 1669467
103. HWP Talchar /07177 32 286 204782 0 204782 204782 0
104. Hyderabad Airport 04/05/00 390 0.00 0 2863191 2863191 0 2863191
105. HZL Agnigundala 12/15/71 47 3.62 328092 265430 593522 328092 265430
106. HZL Bhilwara 07/10/81 17 9.76 0 602225 602225 602225 0
107. HZL Sargipali 01/19/87 Al 497 297837 369821 667658 667658 0
108. HZL Tundoo 12722172 72 755 1264137 919043 2183180 1662598 520582
109. HZL Vizag (VSP) 1114774 176 1417 1632924 988996 2621920 1632924 988996
110. IDPL Gurgaon 06/01/81 49 430 17765504 632392  183978% 0 18397896
1. IDPL Hyderabad (W/D) !/ 0 0.00 21844340 0 21844340 0 21844340
112 IDPL Muzaffarpur 10/15/81 35 4.19 19221676 296920 19518596 0 19518596
113. IDPL Rishikesh 03126/77 149 1276 59260140 1002608 60262748 0 60262748
114, IFFCO Aonla 05/25/94 137 12.14 766517 678951 1445468 0 1445468
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115. IFFCO Phulphur (UP) 07/23/95 182 1596 1373101 1274071 2647172 0 2647172
116. IG Mint Hyderabad 03/01/80 163 1384 4547456 1038433 5585880 4547458 1038431
117. ITSCO Burnpur 11/10/89 942 7501 128320408 5962249 134282657 0 134282657
118. I0C Barauni 09/20/73 400 3294 1 2678624 2678625 0 2678625
119. 10C Faridabad 08/14/85 S7 513 405971 400617 806588 405971 400617
120. I0C Gauhati 01/14/77 337 3420 5421140 0 5421140 2571148 2849992
121. I0C Mathura 10/02/75 389 3478 0 3209118 3209118 0 3209118
122. I0C Panipat 08/05/96 186 1684 174159 1276469 3018060 1741591 1276469
123. ICC Shakurbasti 09/22/86 488 4772 7567155 3849938 11417093 7567155 3849938
124. 10C (OR) Baroda 05/20/72 457 4253 2276487 8828781 11105268 8828781 2276487
125. IOCHRP Haidia 0120/70 180 2023 3097148 0 3097148 3097148 0
126. IOCLPG GAIL Lakhwa 08/04/93 133 8.08 690893 695886 1386779 690889 695890
127. I0C/UPG Tikrikalan 02/19/90 141 1287 1982141 1058479 3040620 1393704 1646916
128. IP BHEL Jagdishpur 10/20/86 7% 639 807781 535147 1342928 0 1342928
129. IPCL Baroda 07/17/72 602 4719 7380902 4477569 11858471 7380902 4477569
130. IPCL Dahej 04/21/99 323 19.02 0 1950005 1950005 0 1950005
131. IPCLUMGCC Magothane 11/01/89 41 3363 5299888 2291920 7591808 2291920 5299888
132. TPS Indraprasth 03/01/00 127 664 0 664468 664468 664468 0
133. ISRO Bangalore 04/15/85 169 1655 5984561 1212597 7197158 2359380 4837778
134. ISRO Lucknow 10/08/99 23 0.00 4 419108 419112 419108 4
135. ITI Manakapur 04/15/85 -207 1742 4040355 1406378 5446733 1715236 3731497
136. IT! Naini 10/1/71 199 17.76 10102387 0 10102387 0 10102387
137. ITI Palghat 02/19776 82 7.5 829684 §92775 1422459 1422124 335
138. ITI Rateperali 01/18/85 161 1370 9710397 1032831 10743228 666001 10077227
139. Jaipur Airport 02/03/00 224 0.00 0 1954068 1954068 0 1954068
140.  JLM Jagayapet (W/D) /1 0 000 806181 0 806181 0 806181
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141, JNPT Sheva Bombay 12/01/64 336 2588 10319182 4250712 14569894 5267071 9302823
142. KAPP Surat 05/16/86 261 27.08 1726858 1843559 3570417 1726854 1843563
143. KCC Khetri (W/D) /1 0 - 0.00 50652644 0 50652644 0 50652644
144, KCCPP Kayamkulum 11717198 92 835 819888 839006 1658894 1618805 40089
145. KGPPNTPC Surat 08/10/89 152 13.09 1769832 752015 2521847 2521847 0
146. KIOCL Kudremukh 01/15/77 345 2787 0 2337259 2337259 2337259 0
147. KIOM Kiriburu 04/02/72 109 926 9121680 684967 9806647 812527 8994120
148. KPT Kandla 05/12/99 654 3555 0 2581439 2581439 2581439 0
149. KSTPP Korba 12/02/81 418 3684 2521607 2475803 4997410 2521607 2475803
150. KTPS Kota 09/04/98 172 1575 6456528 1361817 7818345 1171678 6646667
151. Kuteshwar Mines 10/21/87 79 670 1005994 465674 1471668 0 1471668
162. KHSTPP Kahalgaon 07/04/87 415 3128 5497899 2565216 8063115 8063121 -6
153. LIL Thane, Bombay 01/16/85 9 823 610612 682653 1293265 610612 682653
154, LPG Vijaipur (GAIL) 06/07/93 154 12.04 976858 800073 1776931 800073 976858
155. MAMC Durgapur 09/20/70 180 1298 96047536 1091613 97139149 700000 96439149
156. MAPP Kalpakkam 09/25/72 572 4774 20198830 3616378 23815208 13501055 10314153
157. MCF Hassan 12/06/82 58 5.03 454206 374533 828739 828739 0
158. MOL E/Y Bombay 09/17/84 245 43 70214 5201660 5271874 3787198 1484676
159. MOL N/Y Bombay 05/15/85 47 336 32094 744587 776681 579240 197441
160. MOLE madras 09/15/72 33 299 498014 219166 717180 341204 375976
161. MFL Mahaf 11/25770 160 1275 9798086 0 9798086 2001664 7796422
162. MICP Meghataburu 04/21/72 113 1191 2343683 759571 3103254 0 3103254
163. MPT Goa 03/03/71 275 2438 5853283 2172645 8025928 5943283 2082645
164. MPT Madras 08/31/72 807 7309 23870041 5236985 29107026 18594364 10512662
166. MTPS Majia 07/11/93 266 2392 2853678 1598282 4451960 1627230 2824730
166. NALCO Angul 05/01/83 657 6043 4175919 5459857 9635776 4923209 4712567
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167. NALCO Damanjodi 08/27/86 415 30.58 0 9066751 9066751 9066751 0
168. Nappa Marora 05/16/85 347 3028 0 2400891 2400891 0 2400891
169. National Museum N.D. 05/01/90 63 729 7489674 632548 8122222 0 8122222
170. NFC Hyderabad 07/24/87 413 3527 3588754 2841262 6430016 2841262 3588754
171. NFL Bhatinda 06/18/75 213 1838 1533076 1518099 3051175 1598721 1452454
172. NFL Nangal 04/15/73 284 2405 2036012 2051240 4087252 2036012 2051240
173. NFL Panipat 03/08/76 219 1893 4991014 1981503 6972517 3129800 3842717
174. NFL Vijaypur 02/05/85 218 1633 1443712 1261486 2705198 1443712 1261486
175. NIL Jadavpur (W/D) // 0 000 8685418 0 8685418 0 8685418
176. NJPCL Jhakri 09/02/94 12 1036 2235621 1079250 3314871 2235621 1079250
177. NLCL Neyveli 05/16/94 1248 9061 9943916 7119580 17063496 0 17063496
178. NHPT Mangalore 04/10/80 197 17.73 0 1636030 1636030 1636030 0
179. NNP Mysore 11/01/94 200 17.09 0 1202013 1202013 1202013 0
180. NNP Saleoni 12/27/92 186 1584 473018 2841045 3314063 3314063 0
181. NPC Kauja 11/10/92 162 15.00 1382918 1175552 2558470 1356653 1201817
182. NPP Nowgaon 03/07/83 225 2242 18996931 1671977 20668909 3652233 17016675
183. NPPCL Nagaland 02/25/77 m 1490 28243170 0 28243170 0 28243170
184. NRL Numiigarh 11/30/97 92 1326 409374 0 409374 0 409374
185. NRSA Balanagar Hyd. 07/03/85 100 8.59 638489 860621 1499110 636189 860921
186. NTPC Cadri 02/12/88 el 3075 5388894 2494322 7883216 5372415 2510801
187. - NTPC Kantha 09/03/91 407 3044 0 630018 630018 630018 0
188. NTPC Tanda 4/10/85 280 2547 20174367 2199419 22373786 2199419 20174367
189. NTPC/JGGPP Jhanoor 7/5194 174 1180 2380821 944449 3325270 1880855 1444415
190. OIL Duliajan 2/18/85 1550 13549 337084 8619010 8956094 0 8956094
191, ONGC Ahmedabad 6/28/91 307 2445 4327342 1776356 6103698 4327341 1776357
192. ONGC Ankleshwar 06/25/91 189 16.75 _850557 1103848 1954405 850557 1103848
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193. ONGC Hazira 8/15/88 369 2829 4437915 2449108 6887023 4437915 2449108
194. ONGC Mehsana 617M1 339 2741 7335509 1672865 9008374 0 9008374
195. ONGC Bombay 2/21/78 706 5838 396238 4797846 5194084 395382 4798702
196. ONGC Dehradun 10/10/86 163 1378 937448 0 937448 937447 1
197. ONGC Gandhar 1/5/96 103 10.13 919996 995125 1915121 0 1915121
198. ONGC Jorhat 7/30/89 797 7785 40051335 5832417 45883752 13240486 32643266
199. ONGC Madras (WD) - 0 000 1449543 0 1449543 0 1449543
200. ONGC Narsapur 8/5/88 87 735 617552 755761 1373313 0 1373313
201. ONGC Nazura Assam 3/13/88 1738 14185 74777507 10284505 85062012 27514622 57547390
202. ONGC Tripura 2/19/90 324 4135 7622301 5626418 13248719 4190181 9058538
203. OTHPP Obra 04/16/89 729 59.11 44681786 3811421 48493207 4896742 43996465
204. Patha Airport 2/10/00 218 0.00 1076607 60206309 2282916 0 2282916
205.  PGCL Moga (Pb) (WD) Vi 0 0.00 6580 0 6580 0 6580
206. PGCIL Wadodra 01/05/95 86 803 2353871 804378 3158249 0 3158249
207. Port Blair Airport 2/10/00 95 0.00 0 0 0 0 0
208. PPL Paradip 3/11/83 160 1284 8616245 925665 9541910 0 9541910
209. FPI Paradip 3/11/88 499 4556 3291296 3856100 7147396 2227834 4919562
210. PRL Ahmedabad 1/8/76 35 38.79 7565 588444 596009 272596 323413
211. PIPP Parichha 5/20/83 329 2942 24602051 0 24602051 2233571 22368480
212. PTPS Panipat 3/8/96 85 770 1798118 620770 2418888 1797658 621230
213. PTPS Fanki 6/15/84 336 3145 23774664 3186080 26960744 2000000 24960744
214, PTPS Patratu $/17/89 362 2471 15856495 2226242 18082737 9509600 8573137
215. Raja Rampur Library I 0 237 0 0 0 0 0
216. Rajkot Airport 3/7/00 0 0.00 0 865194 865194 0 865194
217.  Ranchi Airport 3/7/00 151 0.00 0 0 0 0 0
218. RAPS Kota 02/10/88 508 4136 4171484 3522813 7694297 4171484 3522813
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219. RCFL Thal 7/4/79 170 14.02 0 1223503 1223503 1223503 0
220. RCFL Bombay 11/1/69 442 3499 0 2208505 2208505 2208505 0
221. PCP Bacha (W/D) " 0 0.00 10579336 0 10579336 0 10579336
222. ROM Udaipur 9/22/87 131 10.34 378601 651072 1029673 378601 651072
223. PHIP Rihand (PIPRI) 11/23/87 164 1211 5233004 820024 6053028 820024 5233004
224. RMSTPP Rihand 1/15/85 378 3238 2150563 2142018 4292581 2150563 2142018
225. Rohitash Industries 5/11/95 0 535 17474672 0 17474672 0 17474672
226. RPH Rajghat 02/15/00 131 785 0 831382 831382 0 831382
227. RSP Rourkela 11/08/71 1619 138.08 302567444 19413727 321981171 19497389 302483782
228. RSTPP Ramagundam 03/29/81 525 4071 3497441 2190927 5688368 5688368 0
229. SAC Ahmedabad 04/08/76 146 923 769923 781595 1551518 719899 831619
230. SAIL E/Y Vizag 09/04/77 60 528 781792 266194 1047986 266194 781792
231, SAIL (SY) Paharpur 09/04/77 97 9.03 4842841 557645 5400486 1156819 4243667
232. SAILUHSSY Vizag (W/D) /7 0 0.0 0 0 0 0 0
233. Salarjung Museum 05/03/98 91 1038 657804 914509 1572313 31980 1540333
234, SBSS Salakati 01/20/96 81 1352 3890176 822024 4712200 2805348 1906852
235. SCCL Bellempalli 05/06/91 1564 12358 83886601 10518932 94405533 19757740 74647793
236. SCL Mohali (W/D) !/ 0 0.00 1493375 0 1493375 0 1493375
237. SHAR Centre 04/16/73 645 5184 0 4060640 4060640 0 4060640
238. . SHEP Salal 07/15/85 " 339 3278 2778674 2462085 5240759 2780641 2460118
239, SIiL Palancha (W/D) !/ 0 000 3199790 0 3199790 0 3199790
240. SMPL Rajkot 12/10/86 198 1607 1206359 1571468 2777827 2777827 0
241 SMPL Vadinar 12/01/81 9 838 10 577086 577096 577086 10
242, SPEC Kowvur 11/04/87 38 3.00 15000321 297186 15297507 0 15297507
243. SPM Hoshangabad 06/15/75 400 3795 2785822 2427467 5215289 2787629 2427660

244.  SEP Salem 03/01/73 256 23.16 0 1602182 1602182 0 1602182
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245.  SSTPP Shaktinagar 07/3079 475 3842 4471499 2179464 6650963 6650963 0
246.  STPP Simadhari Vizag 10/14/99 70 489 963350 397068 1360418 0 1360418
247.  THDC Tehri 07/02/90 161 1219 1094659 1102067 2196726 1094659 1102067
248.  THEP Banbassa 11/23/87 119 1062 1039154 739853 1779007 1032964 746043
24¢.  TPI Tuticorin 09/16/71 248 2024 3326142 1961138 5287280 3315124 1972156
250.  TEL Naini 02/08/88 130 1044 47405401 763706 48169107 0 48169107
251. TSP Tungbhadra 09/05/72 48 407 11544041 0 11544041 0 11544041
252.  TSTFPNTPC Talcher 06/03/96 235 1881 7512466 0 7512466 3732466 3780000
253,  UCIL Jaduguda 05/19/72 165 1351 688825 1578206 2267031 1348449 918582
254,  UTPS Ukai 07/23/92 180 1189 2207958 817468 3025426 0 3025426
255.  Vadodara Airport 02/10/00 185 000 1964324 1698977 3663301 0 3663301
256.  VPT Viskhapatnam 08/25/71 965 7433 21746165 5419897 27166062 15456255 11709807
257.  VSP Viskahpatnam 08/10/83 1077 9744 138016191 8050772 146066963 0 146066963
258.  VSSC Thumba 1M17mM 526 6958 16091228 4944397 21035625 0 21035625
259.  VSTPP/NTPC SIDHI 12/16/95 364 3181 2193624 2073107 4266731 2193624 2073107
260. Zawar Minesy (Udaipur)  02/15/85 m 1435 0 2257579 2257579 1119707 1137872
261.  ZSD Udaipur (Debari) 07/17/80 144 1180 1040142 890705 1930847 1930847 0
**Total*** 11553 97523 688665542 84169453 772834995 96721978 676113017
***Grand Total" ;sosse 5442920585 504277395 5947197980 540741131 5406456849

Encroachments on Gram Sabha Land

1478. SHRI RAMSAGAR RAWAT: Wil the Minister
of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to refer to the reply given to
USQ No. 7647 on 16.05.2000 and state:

(a) whether the information has since been collected;

(b) if so, the details thereof;

(c) whether the encroachiments can be removed from
Gram Sabha land without obtaining/executing wamant of
possession; and

(d) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATREYA): (a) and (b) The
information is still being collected.

(c) and (d) The information is being collected and
will be laid on the Table of the House.

Development of Modern indian Languages

1479. DR. V. SAROJA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:
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(a) the financial assistance provided to the Voluntgry
Organisations for the development of modern Indian
languages during the last three years;

{b) whether it is proposed to increase this assistance;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) This
Ministry provides financial assistance to Voluntary
Organisations for the promotion of Modern Indian
Languages under several schemes through subordinate
officss/autonomous organisations working under this
Ministry. The details of financial assistance provided during
the last three years is as follows:—

(Rs. in lakhs)
Plan Non-Plan
1997-98 287.13 89.05
1998-99 333.24 67.43
1999-2000 324.21 60.74

(b) to (d) The amount of assistance every year is
govemned by the demands of the Voluntary Organisations.
Available resources are usually adequate for the
purpose.

Mahila Samridhi Yojana

1480. SHRIMATI KANTI SINGH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether Mahila Samridhi Yojana has been
introduced to in calculate the habit of saving among rural

women and required to be merged with Indira Mahila
Yojana;

(b) if so, the details thereof;

(c) whether collected amount of 300 crores under
the Mahila Samridhi Yojana scheme still remains to be
retunded to the subscribers; and

(d) it so, the time by which the amount is likely to
be refunded to the subscribers?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SUMITRA MAHAJAN): (a) and (b) The Mahila Samriddhi
Yojana (MSY) was started in 1993 to inculcate the habit
of saving among rural women in the country. Any rural
adult women could open an account in the post office
under the jurisdiction of her village in the multiple of
Rs. 4/- upto Rs. 300/-. An incentive is to be paid at the
rate of 256% with a lock-in period of one year. After
evaluation of the scheme by the Programme Evaluation
Organisation and rapid evaluation of the Indira Mabhila
Yojana (IMY), and discussions, the Planning Commission
advised the Department to merge both the schemes. No
new accounts are being opened since April, 1997.

(c) and (d) A large part of the deposits have been
withdrawn. The remaining account holders are free to
withdraw the amount deposited in MSY accounts along
with incentive.

Teacher Student Ratio in Primary Schools

1481. SHRI SULTAN SALAHUDDIN OWAISI: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the teacher student ratio for primary schools at
present in the hilly, tribal and rural areas in the country;

(b) whether the number of teachers provided to the
primary schools is not as per the established ratio;

(c) if so, whether the Govemment propose to issue
instructions to the State Govemments to strictly adhere
to the student teacher ratio in the hilly and tribal areas;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a)
According to the latest available information (1998-99)
the teacher - student ratio in primary schools is 1:42.
This information is not maintained separately for hilly,
tribal and rural areas.

(b) to (e) The Programme of Action of the National
Policy of Education 1992, suggests a 1:40 teacher pupil
ratio. Under the scheme of Operation Blackboard, a post
of primary school teacher was provided to convert single
teacher schools as on 30.9.1986 into double teacher
schools. Since 1993, a provision has been made for a
third teacher in primary aschools with enrolment more than
100.
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Under District Primary Education Programme (DPEP)
teachers’ posts have been provided in schools where the
enroiment and the teacher pupil ratio warrant such
appointment.

IT Venture Fund

1482. PROF. UMMAREDDY VENTAKESWARLU: Will
the Minister of SCIENCE AND TECHNOLOGY be pleased
to state:

(a) whether Technology Development Board (TDB)
has proposed a partnership with the Unit Trust of India
float an information technology Venture Fund to promote
biotechnology and other related technologies;

, (b) it so, the details thereof;

(c) whether the TDB has invited any proposals from
entrepreneurs in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH
RAWAT ‘BACHDA"): (a) to (d) Unit Trust of India (UTI)
approached the Technology Development Board (TDB)
with a proposal that TDB may participate in a new scheme
being floated by them called the India Technology Venture
Capital Unit Scheme. Technology Development Board
agreed for an investment of Rs. 25 crore which would
enable it to leverage the funds available under the
Scheme. The focus of the Scheme will be on technology
oriented high growth industry sectors, like information
technology, pharmaceuticals, bio-technology, etc. As
Investment Manager to the Scheme, UT! would be
receiving the proposals from prospective entrepreneurs
and commercial enterprises which would be evaluated as
per the procedure under the Scheme.

[Translation]
Reservation for SC/ST in Engineering Colleges

1483. KUMARI BHAVANA PUNDLIKRAO GAWALL:
Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether the reservation facility being provided to
the SC/ST candidates for admission in the engineering
colleges of Andaman and Nicobar isiands has been
withdrawn;

(b) it so, the reasons therefor; and
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(c) the action proposed to be taken in this regard, if
any?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT, MINISTER OF SCIENCE AND
TECHNOLOGY AND MINISTER OF OCEAN
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a)
there is no engineering college in the Union Territory ot
Andamanr and Nicobar Islands.

(b) and (c) Does not arise.

[English]
Merger of HSCL

1484. SHRI RATILAL KALIDAS VARMA: Will the
Minister of STEEL be pleased to state:

(a) whether Hindustan Steel Works Construction
Limited is proposed to be merged with SAIL;

(b) i so, the details thereof;
(c) i not, the reasons therefor;

(d) whether Visveshvaraya Iron & Steel Limited was
considered better than HSCL for merger with SAIL;
and

(@) if 8o, the details in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BFAJA KISHORE TRIPATHY): (a) No, Sir.

(b) Not applicable in view of (a) above.

(c) After making profits for more than a decade, the
financial performance of Steel Authority of India Limited
(SAIL), started showing a downward trend since 1996-
97. The Company made a net loss (after tax) of
Rs. 1674 crores in 1998-99, and the losses for
1999-2000 are Rs. 1720 crores. In view of its deteriorating
financial performance, Govemment of India has approved
a comprehensive financial and business restructuring plan
for SAIL. An MOU has been signed between SAIL and
Govemment of India, wheraby SAIL has to strictly comply
to implementing the business restructuring measures, as
these alone would help it tumaround and ensure its
viability. As part of the tumaround strategy approved by
the Govemment of India, SAIL will concentrate on its
core business of carbon steel and separate those
activities, which are ancillary to the main business.
Therefore, a number of activities/assets that do not
constitute its core business would be separated
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_HSCL is engaged in construction and related
activities. As construction is not a core activity of SAIL
and as the company is committed to separating its non
core-activities such as power, oxygen and special steels,
to facilitate its turnaround, merger of HSCL with SAIL,
therefore, cannot be considered.

(d) and (e) VISL is engaged in production of special
steels and ferro-alloys. It was subsidiary of SAIL and
was subsequently merged with SAIL in 19898. Its merger
with SAIL was based on the consideration that both the
Companies were involved in producing alloys & special
steels. However, as a part of the restructuring plan
approved by Government of India, SAIL will continue only
in the business of carbon steel. Accordingly, it will be
divesting VISL. Therefore, there is no merit in considering
the appropriateness of VISL's merger with SAIL vis-a-vis
HSCL.

Genomic Studies

1485. PROF. UMMAREDDY VENKATESWARLU: Will
the Minister of SCIENCE AND TECHNOLOGY be pleased
to state:

(a) whether Chickea has been identified for the
genomic studies;

(b) if so. the details in this regard alongwith other
subjects taken up by this centre;

(c) whether an advisory council has been constituted
for this centre; and

(d) if so. the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY
OF SCIENGE AND TECHNOLOGY (SHRI BACHI SINGH
RAWAT ‘BACHDA'): (a) Yes, Sir. An autonomous
mstitutgon namely National Centre for Plant Genome
Research (NCPGR) established recently at Jawaharial
Nehru Unive[sity Campus, New Delhi has identified

chickpea as one of its mandate crops for the Genomic
Studies.

(b) The Centre has already initiated the work towards
the development of expressed sequenced tags (ESTs),
molecular markers and disease resistance gene
homologues apart from regeneration and transformation
studies in chickpea. Apart from undertaking plant genomic
studies, the Centre would utilise molecular biology
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approaches alongwith tissue culture and genetic
engineering techniques to identify important genes and
manipulate these for generating transgenic plants with
improved agronomic characters and pathogen/stress
resistance. The Centre would also impart advanced
training at different levels in the field of plant genetic
engineering and genome analysis.

(c) and (d) A Scientific Advisory Committee has been
constituted for the Centre, which comprises eminent
scientists from various research institutions located in the
different parts of the country. It has representation from
industry as well. The Committee periodically reviews the
progress of the Centre and recommends new areas and
crop-related problems to be addressed by the Centre
through application of biotechnological methods.

Nazul Estates in Delhi

1486. SHRI SAHIB SINGH: Will the Minister of
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
be pleased to state:

(a) the details of Nazul Estates like Paharganj,
Daryaganj etc. in Delhi;

(b) the total area of all these Nazul Estates;

(c) the area of these Nazul Estates put under the
control and management of DDA under 1937 Central
Government Agreement;

(d) whether any survey had been conducted
sometimes in 1986 of these Estates to find out
encroached as well as vacant plots; and

(e) if so, the results thereof and the action taken by
the DDA to deal with such plots?

THE MINISTER OF URBAN DEVELOPMENT AND
POVERTY ALLEVIAT!ION (SHRI JAGMOHAN): (a) The
details of Nazul Estates are given in enclosed Statement.

(b) 22383.12 acrus.
(c) 6693.885 acres.

(d) and (e) No such survey for entire Nazul land
was conducted by DDA. Survey of only one village i.e.
Arakpur Bagh Mochi was done for Abadi Area to find out
the area in possessions of Chulha Tax payers to consider
their cases for execution of perpetual lease.

v



Statement

Properties of Government placed at the disposal of
the Delhi Improvement Trust under Section 54-A of the
United Provinces Town Improvement Act, 1919, as
extended to the Province of Delhi.

The folowing Nazul Revenue Estates:—

1. Naiwala
2. Basti Rehgar
3. Koral Bagh
4. Bagh Raoji
5. Shidipura

’ 6. Jhandewala

7. Qadam Sharif

8. Paharganj

9. Bum Bastion Road
10. Garstin Bastion Road
11. Daryaganj South

12. Chiragh North

13. Chiragh South

14. Jhilmila Tahirpur

15. Inderpat

16. Arakpur Bagh Mochi
17. Aliganj

18. Southem Ridge

19. Sadar Bazar North
20. Sadar Bazar South

21. Inside City Walls Less those portions

of limits of the Fort
Notified Area
Committee

22. Daryaganj North
23. The Bela
[Translation]
Cost of Coal

1487. MOHD. SHAHABUDDIN: Will the Minister of
COAL be pleased to state:
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(a) whether the imported coal is cheaper than the
indigenous coal, and

(b) if so, the present rate of indigenous and imported
coal in various States?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI N.T. SHANMUGAM): (a) The cost of
imported coal at the ports is, per se, more than the pit-
head price of indigenous coal. However, the delivered
price of indigenous coal upon transportation by rail over
long distances becomes costlier than imported coal on
per term basis, mainly on account of the following
tactors:—

(i) The indigenous coal is inherently of low heat
value as compared to the imported coal.

(i) The indigenous coal by virtue of location of
coalfields in the central and eastem parts of
India requires transportation by rail over long
distances and the railway freight rates for coal
are substantially high.

(i) The imported coal is not subjected to royalty,
sales tax and excise duty. The indigenous coal
produced from the coal mines located in West
Bengal is also subjected to the cesses levied
by the Govemment of West Bengal.

(b) Coking and non-coking coal and different types
of cokes, briquettes and anthracites in varying quantities
are imported in the country by consumers, traders and
importers under the import policy. The details of price
and payr...« terms of coal imported from various countries
through Indian ports and transported to destinations in
littoral and hinterland States, are not available. The
indigenous coal is sold on F.O.R. (Free on Rail) colliery
basis. The latest average pithead price of indigenous coal
produced from the collieries of Coal India Limited is
Rs. 601.43 per tonne. However, the final rates or
consumer prices of the indigenous coal transported to
destinations in different States are determined by the
railway freight and other incidental expenses bome by
the consumers and users.

Removal of Jhuggi~Jhompries

1488. SHRI RAMDAS ATHAWALE: Will the Minister
of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pieased to state:

(a) the number of Jhuggi-Jhomparies cleared in
National Capital territory of Delhi during the last three
years, year-wise and location-wise,
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(b) the number of plots/houses made available in
eu of their Jhuggi-Jhomparies during the said period;

(c) the details of areas where plots/houses are
proposed to be given in lieu of their Jhuggi-Jhomparies;
and

(d) the time by which the plots/houses are likely to
be made available to them, location-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHR! BANDARU DATTATREYA): (a) Slum & JJ
Department of MCD and DDA have cleared 9246 and
8420 jhuggi-jhomparies respectively during the last three
years.

(b) Slum & JJ Department of MCD has made
available 9246 plots during the last three years. Most of
the plots have been given in Pappan Kalan, Rohini and
Narela. DDA has made available 4155 plots during this
period.

(c) and (d) Sium & JJ Department of MCD has
reported that JJ dwellers are proposed to be rehabilitated
in Molarbaund, Bhalaswa, Bakkarwala and Rohini
Extension subject to completion of formalities by these
dwellers. No time frame can be set.

Neyveli Lignite Corporation

1489. SHRI HARIBHAU SHANKAR MAHALE: Will the
Minister of COAL be pleased to state:

(a) whether the Neyveli Lignite Corporation propose
to increase the lignite mining capacity;

(b) it so, the details thereof;

(c) the sources of funds for the expansion work;

(d) whether any agreement has been signed between
Neyveli Lignite Corporation and State Electricity Board
regarding the tinancial performance; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI N.T. SHANMUGAM): (a) and (b) Yes, Sir.
The following projects of NLC under implementation, when
cc.npleted, are expeceted to yield seven Million Tonnes
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Per Annum (MTPA) of lignite.

Mine Capacity Anticipated Year
of Full Production

Mine-I Expn. 4MTPA 2002

Mine-1A 3MTPA 2002-2003

The following projects of NLC are at the planning
stage:—

Mine Capacity
Mine-ll Expn. 4 MTPA
Mine-lI 12 MTPA

On their completion, an increase of 16 MTPA of
lignite is expected.

(c) The projects under implementation are funded by
a mix of intemal resources, foreign currency loan and
budgetary support in the form of loan from the
Govemment. The projects at the planning stage will be
funded by NLC on its own or through joint ventures.

(d) No Sir.
(e) Does not arise in view of reply to (d) above.
[English]
Hogenakkal Drinking Water Scheme

1490. SHRI P.D. ELANGOVAN: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether the Government have any altemate
project for the “Integrated Hongenakkal Drinking Water
Scheme” to provide safe Drinking water to the district
Dhamapuri, Tamil Nadu; and

(b) if so, the details of the project and the funds
allocated for the same to the State?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. RAJA). (a) As per
information furnished by the State Government, the
Government of Tamil Nadu has not proposed any
altemate project for the “Integrated Hogenakkal Water
Supply and Sanitation Project® to provide drinking water
to the people of Dharmapuri district.

(b) Does not arise.

\
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Assistance to Drought Prone Areas

1491. SHRI DINESH CHANDRA YADAV:
SHRI NARESH PUGLIA:
SHRI RAMSAGAR RAWAT:
SHRI RAMJIVAN SINGH:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the drought prone area is increasing in
the country even after being provided the Central
assistance in this regard;

(b) if so, the reasons therefor;

(c) the manner in which the Central assistance is
uskd by the State Governments;

(d) whether cases of irregularities in the utilisation of
drought relief, misappropriation, misuse and diversion of
funds for other purposes have come to the notice of the
Union Govermment;

(e) it so, the details thereof, State-wise particulary
for Maharashtra; and

(f) the action taken by the Government to ensure
that the District Rural Development Agencies utilise the
funds meant for drought areas as per the guidelines to
this effect?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. RAJA): (a) and (b)
The Drought Prone Areas Programme (DPAP) is in
operation since 1973-74 in areas specifically identified for
the purpose. The coverage of the Programme changed
in 1995-96 due to changes in criteria adopted to identify
drought prone areas. The criteria under the old DPAP
guidelines identified only 55.3 m. ha for coverage under
the programme. Subsequently, a High-level Technical
Committee (Hanumantha Rao Committee, 1994), identified
some new areas for inclusion under the Programme at
the same time identifying some existing Programme areas
for exclusion from its coverage. However, a policy decision
was taken by the Govemment to add the newly identified
areas for coverage under the Programme as also not to
delete any of the already covered areas under the
Programme as these areas had not been completely
treated for drought proofing. Consequently, the total
Programme coverage increased to 74.6 m. ha with the
adoption of the new Guidelines for Watershed
development with effect from 1.4.1995,

() In accordance with the new watershed guidelines,
the Central assistance is being utilised exclusively in the
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execution of watershed development projects in the
programme States through people’s own organisations
specifically set up for the purpose at the village level.

(d) and (e) The Covnptroller and Auditor General of
India, in their Report for the year ending March 1998
have made the following major observations:

(i) Though the programme is under implementation
for almost two decades, the drought and
ecological conditions had shown no perceptible
improvements.

(i) Overlapping objectives of a multiplicity of rural
development programmes had resulted in
blurring of focus.

(i) Complete development of the area and
saturation of watershed were not achieved in
any of the States.

(iv) Eight State Governments did not use scientific
techniques like aerial photography and remote
sensing for identification of watersheds and
works in the watershed projects were taken up
without conducting detailed surveys.

(v) Four State Governments did not undertake
demonstration of crops.

(vi) Funds were diverted for activities/schemes
beyond the scope of the programme.

(vii) The State Governments and implementing
agencies did not maintain the inventory of
assets created under the programme nor were
the assets handed over to line departments in
eleven States.

(vii) The average unit cost of land development
works varied widely from State to State.

As far as Maharashtra State was concerned, the
observations related to unutilised/unadjusted advances
lying with the DRDAs, diversion of funds to other
schemes/activities not connected with the programme,
funds parked in Revenue/Personal Ledger Account/
Personal Depositbank account by DRDAs and inoperative
and abandoned schemes.

(f) The observations contained in the CAG Report
mainly relate to the implementation of the Programme
under the old guidelines before 1.4.1995. The Hanumantha
Rao Committee (1994) which reviewed the implementation
of the Programme also highlighted the infirmities that
resulted in the lack of perceptible impact. As a remedial
measure, the Committee recommended implementation ‘of
the Programme exclusively on watershed basis and
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through active involvement of local people in planning,
implementation and post-project management of the
watershed projects. New Guidelines to this effect are in
operation since 1.4.1995. In order to ensure that funds
meant for drought areas are utilized as per the prescribed
guidelines, a Watershed development Advisory Committee
at the district level and a Watershed Programme
Implementation and Review Committee at the State level
are constituted. At the Central level, Programme
implementation is monitored through periodical reviews
by the Secretary (RD) with the concerned State
Secretaries, similar reviews by the Joint Secretary in-
charge of the Programme, visits to the project areas by
Central Officers handling the Programme as well as Area
Officers specifically assigned the task of overseeing
programme implementation in the State(s) assigned to
them.

UGC Grants to Universities

1492. SHRI G. PUTTA SWAMY GOWDA:
SHRI SAMIK LAHIRL:

‘Will  the Minister of HUMAN RESOURCE
DEVEL"-WENT be pleased to state:

(a) the number of proposals lying pending for
providing grants to universities for various projects in Bihar
and other States, State-wise;

(b) the number of proposals approved and the grants
provided by the Government to different universities
through UGC during the last three years, university-wise
and year-wise;

(c) whether the cases of misutilisation of funds have
come to the notice of the Government during the said
period;

(d) if so, the details thereof, State-wise;

(e) the action taken/proposed to be taken in this
regard; and

(f) the number of colleges blacklisted by UGC?

THE MINISTER OF H